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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  March  25,  ‘1971|Chaitra  4,
 7893  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Speaker  in  the  Chair}

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reported  Shortage  of  Small  Coins  in  the
 Country

 SHRI  S.M.  KRISHNA  (Mandya):  I
 call  the  attention  of  the  Minister  of  Finance
 to  the  following  matter  of  urgent  public
 importance  and  request  that  he  may  make  a
 statement  thereon

 The  reported  shortage  of  small  coins  in
 the  country.  N

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  Mr.  Speaker  Sir,
 some  complaints  of  shortage  of  coins  ina
 few  centres  of  the  country  are  being  received
 from  time  to  time.  Government  are  aware
 that  such  complaiats  have  increased  of  late.
 However,  the  Reserve  Bank  of  India  have
 been  making  additional  supplies  to  their
 small  coin  depots  in  centres  from  which
 complaints  are  being  received.  They  have
 also  been  issuing  large  quantities  of  small
 coins  through  their  counters.  Government
 have  also  taken  steps  to  increase  production
 of  coins.  For  this  purpose,  the  Mints  at
 Hyderbad  and  Alipore  are  working  for  60
 hours  a  week,  as  against  48  hours  earlier,
 from  I9th  October  and  9th  November,  970

 pectively.  The  Bombay  Mint  has  been
 t  to  two  shift  working  of  nine  hours  each,

 than  incentivescheme  for  the  workmen
 om  the  middle  of  January,  97l.  Steps
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 are  being  taken  to  introduce  two  shift
 working,  with  an  incentive  scheme,  in  the
 Alipore  Mint  also.  As  a  result  of  the
 measures  already  taken,  the  average  daily
 production  in  the  Mint  has  increased  from
 about  l2  lakh  pieces,  when  they  were
 working  for  48  hours  a  week  to  about  35
 lakh  pieces.  It  is  expected  that  the  pro-
 duction  of  coins  in  the  Mints  is  likely  to
 rise  from  5,500  lakh  pieces  in  1970-71
 to  about  18,500  lakh  pieces  in  the  next
 year.

 Hon’ble  Members  will  appreciate  that
 with  this  increased  production,  the  supply
 position  of  coins  will  improve  considerably
 and  the  temporary  shortage,  felt  in  certain
 localities,  will  ease  gradually.

 SHRI  5.  M.  KRISHNA  :  The  shortage
 of  coins  in  the  country  has  added  a  new
 dimension  to  the  current  inflation  and  the
 statement  that  has  been  placed  before  the
 House  is  the  least  encouraging  in  the  sense
 that  the  hon.  Minister  has  not  been  able  to
 appreciate  the  magnitude  of  the  problem.
 Every  housewife  in  this  country  has  been
 undergoing  the  torture  or  the  agonising
 experience  of  being  told  by  the  shop-keepers
 that  they  will  have  to  come  with  the  correct
 change  in  order  to  buy  a  particular  material.
 I  am  sure  that  even  Mrs.  Shukla  if  she  finds
 time  to  go  shopping  would  certainly  be
 confronted  with  this  frustrating  and  agoni-
 sing  experience.  We  have  got  reports  to
 this  effect  from  many  parts  of  the  country.
 In  Bombay  the  Foodgrains  Dealers’  Associa-
 tion  have  given  out  a  warning  that  all  those
 ration-card  holders  who  come  to  buy  rations
 will  have  to  bring  the  correct  change  in
 order  to  get  their  daily  supply  of  rations.
 In  Modinagar  the  shop-keepers  have  created
 their  own  floating  currency.  They  issue
 paper  coupons  and  instead  of  changes  these
 paper  coupons  are  being  utilized.  In  the
 DTU  Delhi  we  hear  that  even  girls  are  being
 asked  by  the  conductors  to  go  to  Scindia
 House  to  collect  their  change.  Just  imagine
 the  position.  .-They  pay  one  rupee  in  the
 bus  and  in  order  to  collect  the  change  of  85
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 paise  they  will  have  to  go  all  the  way  to
 Scindia  House,

 Now  I  would  like  to  pose  three  pointers
 to  the  hon.  Minister.  Is  it  not  a  fact  that
 in  April,  970  the  Reserve  Bank  of  India
 withdrew  about  Rs.  20  crores  worth  of
 small  coins  because  they  were  all  worn  out
 coina  ?  Secondly?  is  it  not  a  fact  that  the
 Bombay  Mint  has  take.  up  foreign  orders
 from  Thailaad  and  Greece  ?  When  we  were
 not  able  to  fulfil  our  internal  requirements,
 I  wonder  at  the  farsightedness  of  the
 Reserve  Bank  of  India  in  taking  up  these
 foreign  orders  just  because  they  provided
 Rs,  33  lakhs  worth  of  foreign  cxchange.  |
 also  learn  that  there  are  many  more  orders
 being  placed  with  the  Bombay  Mint;  parts
 cularly,  there  are  requests  from  Ethiopia,
 Brazil  and  Ceylon.

 Thirdly,  there  has  been  some  sort  of
 black-marketing  going  on  in  these  small
 coins.  You  find  a  big  queue  in  the  Reserve
 Bank  of  India  here  in  Delhi  where  if  one
 gives  85  paise  worth  of  coins  he  gets  one
 rupee.  Seemingly  poor  people  have  been
 queuing  up  at  the  counters  of  the  Reserve
 Bank  of  India  here.  They  collect  85  paise  in
 coins  and  go  to  the  nearest  dealer  who  is  a
 middleman  and  some  sort  of  a  profiteer.  He
 melts  all  those  coins  because  recently  the
 Government  raised  the  price  of  nickel  and
 copper.  So,  I  would  like  to  know  from  the
 hou,  Minister  as  to  how  many  cases  have
 been  registered.  against  these  anti-social
 elements  who  are  indulging  in  such  black-
 marketing  and  profiteering,  Has  Govern-
 ment  made  any  efforts  to  bring  them  to
 book  ?

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  complaint  voiced  by  the  hon.  Member
 is  substantially  correct.  Iam  not  trying  to
 reduce  the  magnitude  of  the  problem;  I  have
 only  given  the  history  of  how  thir  problem
 arose.  I  would  give  a  tittle  bit  more  of
 detail  so  that  hon.  Members  can  appreciate
 how  this  difficult  situation  has  arisen.

 In  1968-69  the  demand  that  the  Reserve
 Bank  made  on  the  mints  was  J0,268  lakh
 pieces.  Against  this  demand  the  mints
 supplied  them  34,246  lakh  pieces.  When
 the  coin  programme  fbr  1969-70  was  being
 drawn up  the  demand  by  the  Reserve  Bank
 was  dtastiogly  reduced  from  10,288  Iakh

 pieces  to  4,700  lakh  pitces.  Therelore,
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 production  in  the  various  mints  had  to  be
 drastically  cut  down.  There  was  spare
 capacity  but  because  the  demand  by  the
 Reserve  Bank  and  the  coin  programme  as
 drawn  up  by  the  Reserve  Bank  was  reduced,
 production  in  the  various  mints  had  to  be
 reduced.

 After  that,  when  through  the  State
 Trading  Corporation  certain  foreign  orders
 were  received  from  Greece  and  Thailand,
 they  were  accepted,  not  at  the  sacrifice  of
 production  for  local  needs  but  when  this
 production  had  to  be  cut  down.  They  were
 accepted  for  being  minted  at  the  Bombay
 Mint.

 After  that  the  complaint  about  the  coin
 shortage  started  coming  in.  Therefore.  as  |
 have  said  in  my  onginal  statement,  we
 Started  a  clash  programme  of  minting  in  the
 various  mints,  particularly  im  Bombay  and
 Alipore.  In  the  Hyderabad  Mint  the
 machinery  is  very  old  and  at  cannot  be  used
 to  its  optimum  capacity.  We  have  now  put
 the  mint  ia  Bombay  to  two  shifts,  as  J
 said,  and  in  Alipore  it  will  be  put  to  two
 shifis  with  the  mecentive  scheme  very  soon.
 Therefore,  the  situation  has  started  easing
 up.

 The  two  other  factors  pointed  out  by  the
 hon.  Member  are  also  substantially  true,  that
 is,  regarding  the  metallic  content  of  the
 small  denomination  coins  like  2  paise,  5
 paise  and  J0  paise  coins.  As  a  result  of  the
 alloy  that  was  being  used  particularly
 because  of  the  devaluation  of  the  rupee  in
 early  1966,  the  face  value  of  these  coins
 became  less  than  the  metallic  value.  There-
 fore,  there  was  8  tendency  amongst  the
 people  to  not  only  hoard  these  coins  but
 also  melt  them  and  take  the  alloy  out  of
 it  and  use  it  for  their  purposes.  This
 shotiage  became  a  little  more  acute,  पा,
 now  we  have  taken  measures,  as  f  stated
 eastier  in  the  last  Parliament,  fo  change  the
 alloy  composition  of  these  small  coins
 anf  make  them  from  cupro-nickle  to
 aluminium  magnesium  coins  so  that  the  face
 vilue  will  always  remain  more  than  the
 metalic  value  of  the  cots.  With  the
 crash  prograinme  that  has  been  launched,
 1  hope,  the  shortage  will  be  sdon  over
 come.

 One  point  that  he  partioularly  wanted  to
 ask  from  me  was  whether  the  Réserve  Bank
 has  withdraws  Rs,  20  छह  worth  of  pstalt
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 coins,  The  small  coins  are  normally  with-
 drawn  from  circulation.  But  the  receipts  at
 the  Reserve  Bank  have  not  been  very  satis~
 factory.  We  have  received  only  about  2
 per  cent  of  the  total  coins  that  were  issued
 or  in  certain  cases,  probably,  of  5  p.
 coins,  only  20~  per  cent  of  the  coins
 issued  have  been  received  back.  That  was
 only  done  to  see  that  they  were  not  melted
 or  misused.  There  were  also  coins  which
 had  become  by  circulation  unusable.  There-
 fore,  they  had  te  be  witharawn.  I  do  not
 know  the  exact  figure  of  the  coins  with-
 drawn.  This  is  regularly  done  by  the
 Reserve  Bank  m  order  to  see  that  only
 usuable  coins  remain  in  circulation.

 As  I  stated  before,  forcign  orders  were
 accepted  only  when  there  was  surplus  capa-
 city  available  ir  our  mints.  In  order  to  give
 overtime  and  working  facilities  to  our
 workers,  we  accepied  these  foreign  orders
 and,  in  addition,  that  gave  us  some  benefit
 of  the  forcign  exchange  earnings.  I  can
 assure  the  hon.  Member  that  we  shall  not
 accept  any  foreign  orders  from  anywhere
 unless  we  are  able  to  meet  our  internal
 demand  first.  Only  after  we  have  met  our
 internal  demand,  only  then  the  question
 of  acceptmg  further  foreign  orders  will
 arise,

 As  far  as  the  cases  registered  for  misuse
 of  coins  are  concerned,  we  got  the  legal
 position  examined.  Unfortunately,  there  is
 no  law  under  which  such  people  who  hoard
 the  coins  or  who  melt  the  coins  can  be
 prosecuted,  Therefore,  the  only  way  that
 we  can  do  is  to  make  sufficient  and  proper
 supply  of  small  coins  in  the  country  so  that
 the  hoarding  becomes  unnecessary  or
 becomes  unprofitable.

 Also,  another  thing  that  I  pointed  out
 is  that  the  metallic  composition  should  be
 made  in  such  a  way  that  the  face  valuc  of
 the  coins  always  remains  more  than  the
 value  of  the  alloy  in  the  coins.

 With  these  things  that  I  have  stated,
 I  hope,  we  will  overcome  the  acute  difficulty
 that  fe  being  felt  at  present.

 DR.  KARNI  SINGH  (Bikaner)  :  The
 shortage  of  coins  in  the  Indian  market  has
 been  there  for  nearly  a  year  now.  It  is  a
 matter  of  very  great  regret  that  the  Govera-
 ment  hag  not  even  been  able  to  anticipate
 the  shactage  and  take  adequate  steps  to  help
 the  people.  Tam  not  against  our  country
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 minting  coins  for  other  countries  like
 Greece,  Thailand,  etc.  But  the  first  and
 the  foremost  responsibility  of  this  Govern-
 ment  is  to  take  care  of  our  own  people.

 Now,  one  of  the  questions  that  1  want
 to  ask  many  of  which  he  has  already
 answered,  is  this.  Have  you  taken  any
 Steps  to  carry  out  raids  to  collect  these
 coins  that  are  being  hoarded  ?  I  know  no
 law  exists,  as  you  very  rightly  said.  But  I
 want  to  know  whether  the  Home  Ministry
 has  carried  out  raids  to  collect  these  coins.
 I  want  to  know  what  is  the  difference  bet-
 ween  the  intrinsic  value  of  the  coins  and
 their  face  value.  You  have  only  broadly
 hinted  at  it.  But  you  have  not  told  us
 what  is  the  difference  between  the  intrinsic
 value  and  the  face  value  of  the  coins,

 Another  point  that  I  wish  to  ask  is  this.
 You  said  that  this  shortage  will  be  eased
 grudually.  But  the  country  is  anxious  to
 know  the  definite  date  by  which  it  will  ease.
 Now  that  you  have  such  a  big  majority  and
 are  in  &  positition  to  carry  out  your  pro-
 gramme,  could  you  not  give  a  definite  date
 by  which  this  problem  will  be  solved  once
 and  for  all  ?

 SHRI  VIDYA  CHARAN  SHUKLA:
 As  to  the  questions  asked  by  the  hon.
 Member,  firstly,  about  the  raids,  uniess  we
 have  the  legal  powers,  we  cannot  carry  out
 the  raids  and  seize  the  coins.  Unless  we
 make  out  an  offence  to  hoard  coins
 beyond  a  certain  Jimit,  beyond  a  certain
 number,  we  cannot  raid  the  premises
 of  any  particular  individual  or  citizen  and
 say  that  he  is  committing  an  offence  of
 hoarding  these  coins.  So,  the  question  of
 raids  does  not  arise  unless  we  change  the
 legal  situation.

 The  difference  in  the  face  value  of  the
 coins  is  almost  double.  That  is  to  say,  if  a
 five  paise  coin  is  melted  they  would  get  a
 teturn  of  ten  paise  and  if  a  two  paise  coia
 is  melted  they  would  get  four  paise  out  of
 it.  Roughly,  f  am’stating  the  position.  So,
 the  metallic  composition  of  the  coins  has  to
 be  changed  and,  as  I  said  earlier,  this  bas
 happened  particularly  after  the  Devaluation  ;
 as  most  of  these  alloys  are  imported,  the
 difference  between  the  face  value  and  the
 intrinsic  value  of  the  coins  has  become  a  little
 more.

 He  has  asked  about  the  definite  date  by
 which  I  expect  the  coins  shortage  to  be
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 eased.  I  think  it  would  be  very  early,  but
 T  would  not  hazard  a  guess.  We  are  trying
 to  see  that  in  a  few  months  and  as  early  as
 possible  we  do  it.  I  cannot  give  the  date
 because  it  depends  upon  many  factors,  but
 I  am  sure  it  will  not  be  too  late.  It  will
 be  earlier  than  later.

 sit  wee  ब्रितानी  बाजपेयी  (ग्वालियर)  :

 अध्यक्ष  महोदय,  देश  में  अनेक  चीजों  की  कमी

 है,  जिनमें  कोयला  कौर  मिट॒टी  के  तेल  की  कमी

 के  साथ  रेजगारी  की  कमी  भी  पैदा  हो  गई  है  y

 सन् जी  महोदय  झपने  वक्तव्य  में  कहते  हैं  कि  यह
 कमी  टेम्पो रै री  है,  भ्रम्धायी  है,  लेकिन  बह  यह

 बतलाने  की  स्थिति  में  नहीं  हैं  कि  यह  कमी  कब

 तक  पूरी  हो  जायेगी  ।  मैं  जानना  चाहता  हूं  कि

 रेजगारी  की  कमी  के  बारे  में  सरकार  को  सबसे

 पहले  कब  सूचना  मिली।  यह  कमी  कितने

 महीनों  से  चल  रही  है  जैसा  अभी  कहा  गया,

 बाजारों  में  कागज  के  सिक्के  चल  रहे  हैं,  डाक

 के  टिकल  चलाए  जा  रहे  हैं,  डीटीयू
 मन्दिरों  में  जाकर  रेजगारी  हट्टी  कर  रही  हैं  t

 मन्त्री  महोदय  बतायें  कि  रेजगारी  की  कमी

 की  सूचना  उसको  पहले  कब्र  मिली  और  उस

 कमी  को  पूरा  करने  के  लिए  उन्होंने  कौन  से

 कदम  उठाये  |  टाल  मटोल  का  जबाब  देने  की

 जरूरत  नहीं  है  कि  कुछ  महीनों  में  हो  जायेगा,

 जल्दी  हो  जायेगा  n  अगर  सरकार  निश्चित

 अवधि  के  भीतर  रेजगारी  की  कमी  भी  नहीं

 पूरी  कर  सकती  तो  झाम  आदमी  की  जरूरत  की

 चीजें  एक  निश्चित  अवधि  के  भीतर  कैसे  पूरी

 कर  सकती  है  ?

 एक  कौर  बात  मैं  यह  कहना  चाहता  हूं  कि

 जया  यह  सच्च  है  कि  रेजगारी  की  गड़बड़  इस

 जलए  ही  रही  है  कि  उसमें  जो  धातु  लगाई  गई

 छचधकी  गला  कर  बेचने  से  ज्यादा  फायदा

 पता  दे?

 ची  विद्या  रखते  चुल :  मैं  बता  चुका  हैं  {

 शी  ह...  विहारी  वाजपेयी  :  क्या  सरकार
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 धातु  बदलने  के  बारे  में  कोई  विचार  कर  रही

 है  ,  वह  ग्रुप  कब  तक  बदलेंगे  कौर  उसके

 बदलने  के  बाद  जो  रेजगारी  की  गड़बड़  कर

 रहे  हैं  वह  उस  धातु  के  साथ  भी  गड़बड़  शुरू
 नहीं  कर  पायें  इसके  लिए  क्‍या  प्रबन्ध  किया  जा

 रहा  है?

 शी  विद्या  अरस  मुक्त  :  माननीय  सदस्य  ने

 जो  प्रदान  पूछा  है  उसमें  से भ्ाषे  का  जबाब  मैंने

 चुका  हूं,  लेकिन  मैं  फिर  से  उसको  दोहरा

 दगा  1  एक  प्रदान  तो  यह  पूछा  गया  कि  रेज-

 गारी  की  कमी  की  सूचना  हमें  कब  मिली  |  मैंने

 अपने  मूल  बताया  में  यह  बतलाया  था  कौर  जो

 पहले  पूरक  प्रश्न  का  उत्तर  दिया  था  उसमे  भी

 बतलाया  था  कि  1969-70  में  जब  हमारे  पास

 रेजगारी  ज्यादा  हो  गई  थी  उस  समय  रिजवी

 बेक  ने  कहा  कि  उस  वक्त  जो  3,000  लाख

 संख्या  मिसेज  की  थी  उस  को  घटा  कर  हम
 4700  लाख  मिसेज  कर  दें,  और  इस  तरह  से

 हम  ने  जो  हमारा  क्‍्वायनेज  का  प्रोग्राम  था  उस

 के  हिसाब  से  उस  को  एडजस्ट  किया।  उसके

 बाद  हमने  बतलाया  कि  इस  बात  की  सूचना
 मिलने  लगी  कि  देश  में  रेजगारी  की  कमी  हो

 रही  है।  उसके  बाद  की  कुछ  घटनायें  भी  बतला

 दीं।  कौर  उसकी  प्रतिक्रिया  तत्काल  हुई ।
 जैसा  मैंने  मूल  वक्‍तव्य  में  बतलाया,  उसके  बाद

 बम्बई  मिंट  शरीर  अलीपुर  मिट,  हर  जगह  पर

 डबल  शिफ्ट  से  हमने  काम  करना  शुरू  किया।

 उत्पादत  बढ़ा  कर  दुगुना  या  तिगुना  कर  दिया

 है  1  उसको  हम  आगे  बढ़ाते  जा  रहे  हैं  ।  उत्पादन

 के  कुछ  आंकड़े  मैं  देना  चाहता  हूं।  रिजर्व  बेक

 ने  सिर्फ  5,700  लाख  पीसिस  की  मांग  की  थी  at

 उसके  आघार  पर  हमने  भ्र पना  भी  प्रोग्राम

 रखा  उस  प्रोग्राम  के  अनुसार  हमारा  जो

 उत्पादन  होने  वाला  है  यह  8,550  साख

 पीसिस  का  होने  बाला  है  |  इस  तरह  से  उत्पादन

 शीक्षता  से  बढ़  रहा  है।  यह  उसी  कार्रवाई  का

 परिणाम  है  जो  हमने  की  है।  इस  बस्ते  मैं
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 विश्वासपूर्वक  कह  सकता  हूं  कि  रेजगारी  की  जो

 कमी  है  वह  बहुत  जल्दी  दूर  हो  जायेगी।  मैंने

 कारण  बताया  है  कि  क्‍यों  हम  नहीं  कहते  हैं  कि

 फलां  तारीख  तक  कमी  दूर  हो  जायेगी  ।  कारण

 यह  है  कि  ऐसे  लोग  भी  हैं  जो  इस  तरह  की

 कमी  का  फायदा  उठाने  की  कोशिश  करते  हैं

 जैसा  माननीय  सदस्य  श्री  कृष्णा  ने  बताया  है

 कि  कुछ  चोर  बाजारी  करने  के  लिए  या  थोड़ा

 सा  पैसा  कमा  लेने  के  लिए  कुछ  लोग  है  जो

 इसको  इकट्ठा  करके  रख  लेते  है  भर  फिर

 लोगों  को  एक  रुपये  के  बदले  में  85  पैसे  या  90

 पैसे  देते  हैं  कौर  इस  तरह  का  रोजगार  शुरू  कर

 देते  हैं।  इस  तरह  के  लोगों  को  पकड़ना  और

 उनसे  इस  चीज  को  छुड़ाना  प्रावश्यक  हो  जाता

 है  1  इसका  एक  तरीका  तो  यह  है  कि  जो

 अवेलेविलिटी  है  उसको  हम  इतनी  बढ़ा  दें  कि

 इस  तरह  का  व्यापार  कोई  सफलतापूर्वक  या

 सुगमतापूर्वक  न  कर  सके  ।

 जहां  तक  धातु  का  सवाल  है,  मैंने  बता

 दिया  है  कि  धातु  की  कीमत  ज्यादा  थी  बजाय

 सिक्‍के  के  फेस  वैल्यू  के  ।  इसलिए  कुछ  लोग  उन

 को  गला  लेते  थे  ।  बसे  तो  966  से  ही  लेकिन

 विशेष  कर  पिछले  दो  सालों  से  हमने  धातु  के

 कम्पोज़िशन  को  बदलना  प्रारम्भ  कर  दिया।

 पिछले  दो  सालों  में  हमने  कार्य  को  बिगड़ा

 करके  उनके  धातु  का  जो  कम्पोज़िशन  था,  उस

 को क्यू प्रो  निकल  से  बदल  कर  एल्यूमिनियम
 भैगतेशियम  का  कर  दिया  हैं  ।  इस  कारण  किसी

 भी  छोटी  रेजगारी  की  धातु  का  जो  कम्पोज़िशन

 है  वह  इतना  नहों,  उसकी  कीमत  इतनी  नहीं

 होगी  कि  बहू  उसकी  फेस  बैत्यू  से  ऊपर  हो
 सके  &'! छ  गला  कर  फायदा  उठाने  का  कोई

 ॥]...  नहीं  होगा  |

 माननीय  सदस्य  से  टालमटोल  की  बात

 बही है  इसमें  टालमटोल  की  कोई  बात  नहीं

 है  1  जो  सत्य  हैं  उनको  मैंने  प्रापक  सामने  रख

 दिया  है।  इस  तरह  की  भावना  हमें  जनता  में

 धौर  देश  में  पैदा  नहीं  करती  चाहिये  कि  बहुत
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 ही  बड़ी  भारी  कठिनाई  है  जिस  पर  हम  पार

 नहीं  पा  सकेंगे  ।  अगर  ऐसी  भावना  पैदा  की

 गई  तो  और  भी  लोग  रेजगारी  झपने  पास

 इकट्ठा  करने  की  कोशिश  करेंगे  शौर  उसका

 फायदा  उठाने  की  कोशिश  करेंगे।  मैं  समझता

 हूँ  कि  बहुत  जल्दी  हम  इस  'चीज  को  ठीक  कर

 सकेंगे  ।  निश्चित  तारीख  जब  तक  इस  कमी  को

 दूर  कर  दिया  जाएगा,  बताने  में  व्यावहारिक

 कठिनाइयां  है  ।  हमारे  पास  ऐसा  कोई  कानून

 नहीं  है  जिसस  हम  लोगों  के  खिलाफ  कार्रवाई

 कर  सके,  जो  इकट्ठा  करके  रखते  हैं,  उनके

 खिलाफ  कार्रवाई  कर  सकें  या  जो  गला  लेते  हैं,
 उनके  खिलाफ  कार्रवाई  कर  सों  |  कमी  के  जो

 कारण  हैं  उनको  हम  दूर  करना  चाहते  हैं,  अपने

 उत्पादन  को  शीघ्रता  से  हम  बढ़ाना  चाहते  हैं।

 मैं  समझता  हूं  कि  कुछ  ही  महीनों  में  हमारे
 प्रयत्नों  के फलस्वरूप  जो  कमी  है  वह  दूर  हो
 जायेगी  और  सामान्य  हि थिति  पैदा  हो  जाएगी  |

 शी  हुकम  चन्द  कछु याय  (मुरैना)  :  चमड़े
 के  सिक्के  चलाइये  ।

 श्री  विद्या  चरण  शुक्ल  :  थे  जनसंघ  के  राज

 में  चलेंगे

 की  कमल  मिथ  मधुकर  (केसरिया)  :  देश

 में  रेजगारी  की  सख्त  कमी  है  ।  खास  कर  बिहार
 में  लोग  इस  कमी  को  बहुत  ज्यादा  अनुभव  कर

 रहे  हैं।  चाय  की  दुकान  में  श्राप  चाय  पीने  चले

 जाएं  तो  वहां  रेजगारी  नहीं  मिलती  कौर  दो-

 दो  घण्टे  रेजगारी  की  तलाश  करने  में  खराब

 करने  पड़ते  है।  मन्त्री  महोदय  ने  टालमटोल

 करने  की  कोशिश  की  है  मैं  जानना  चाहता  हूं

 कि  क्‍या  कोई  स्थायी  हल  भी  इस  समस्या  का

 उन्होंने  सोचा  है  ताकि  सिक्कों  की  कमी  का  जो

 सवाल  यहाँ  उठाया  गया  है  राज,  इसको  पाओगे

 न  उठाया  जा  सके  ?  कब  तक  सिक्‍कों  की  कमी

 स्वामी  रूप  से  दूर  की  जा  सकेगी  ?

 लोग  सबको  का  होर्डिग  भी  करते  हैं।  मैं

 जानता  चाहता  हूँ  कि  क्या  कोई  ऐसा  कानून  भी
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 [श्री  कमल  मिश्र  मधुकर |
 आप  बनाने  जा  रहे  हैं  जिसके  अरसे  सिक्कों  का

 होडिग  करने  बालों  को  सजा  दी  जा  सके  कौर

 इसको  रोका  जा  सके  ?  यदि  हां  तो  क्‍या  इसी

 सत्र  मे  था  अगले  सत्र  में  इस  कानून  को  यहा

 पेश  किया  जायेगा  ?  कब  इसको  पेश  किया

 जायेगा  ?

 ओ  बिछा  चरता  शुक्ल  इस  तरह  के

 कानून  को  लागू  करना  बहुत  ही  सुर्मिला  होया

 गाव-गाव  में  भर  कसबे  कसबे  मे  इसको  लागू

 करना  कठिन  होगा  ।  इसका  हवसे  बरच्छा  और

 प्रभावशाली  तरीका  यह  होगा  कि  हम  उत्पादन

 ही  इतना  बढ़ा  दे  ताकि  रेजगारी  की  दिक्कत  ही
 ने  रहे  1  उत्पादन  हमने  बढ़ा  भी  लिया  है।

 उसकी'  रफ्तार  इतनी  हो  गई  है  कि  जो  कमी  है,

 उसको  भरहुत  जल्द  पूरा  कर  लिया  जायेगा  ।

 कमी  का  दूसरा  कारण!  जोधा  कि  लोग

 धातु  गला  कर  बेच  लेते  थे  कौर  ज्यादा  फायदा

 उठाते  थे,  उस  कारण  को  भी  हमने  दूर  कर

 दिया  है।  जो  अस्थायी  कठिनाई  हुई  है  भोर

 जिसके  कारण  हमारे  देश  की  जनता  को

 तकलीफ  हुई  है  वह  दोबारा  न  होने  पाएं,  इसके

 दो  मुख्य  उपाय  थे  जिनको  हमने  अपना  लिया

 है।  मैं  समझता  हू  कि  बहुत  जल्दी  स्थिति

 सामान्य  हो  जाएगी  थोड़ा  सुधार  हुआ  भी  है  i

 लेकिन  आजतक  सुधार  ही  हुआ  है।  वहू  सन्तोष-

 प्रद  नहीं  है।  उस  में  हम  जल्दी  से  जल्दी  ज्यादा

 सुधार  करना  चाहते  हैं  ।

 भी  कमल  मिश्र  मधुकर  :  कानून  बताना

 कहते  हैं  या  नहीं  ?

 की  विद्या  चरण  शुक्ल :  कानून  का  फायदा

 श  होगा  }  इस  चाह्ते  कानून  बनाते  की  कोई

 ब्यास  नहीं  है  i

 SHRI  BEDABRATA  BARUA  (Kalia-
 :  The  hoarders  and  those  who  meit

 tal  have  been  doing  this  type  of  thing
 bat  times  in  the  history  of  our  country,
 “they  have  done  4  once  or  twice  even
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 after  Indepeadence.  Why  should  Govern-
 ment  not  settle  this  issue  once  and  for  all  by
 saying  that  the  metallic  confent  will  always
 be  lower  than  the  face  value  to  such  an
 extent  that  it  will  not  at  all  be  of  any  use
 to  melt  the  coins  May  I  know  whether
 Government  will  once  and  for  all  think  in
 terms  of  devalumg  the  coins  further?  t
 am  told  that  the  Security  Paper  Mills  at
 Hoshangabad  is  producing  enough  security
 paper.  May  3  iknow  whether  Government
 think  in  terms  of  producing  some  smaller
 denomination  currency  nutes?  They  are
 already  in  usc  m  the  form  of  stamps,  bus
 tickets,  and  80  on  Why  should  Govern
 ment  not  regularise  the  whole  thmg  by  pro-
 ducing  sume  sort  of  smaller  denomurational
 currency  notes  for  50  paise  and  so  on?  }
 am  only  maktag  a  suggestion.  Only  Men
 bers  of  Parliament  may  be  able  or  may
 afford  to  pay  more  for  every  item,  but  it  ts
 not  everybody  who  can  afford  to  do  so,  all
 the  time.

 T  would  also  like  to  know  whether  our
 mints  arc  really  overworked.  I  think  we
 have  four  mints.  If  they  are  really  aver-
 worked,  then  it  is  quite  proper  to  export  the
 coins  We  are  &  the  time  saying  “Export
 or  pensh’,  and,  therefore,  certainly,  we
 should  export  coins,  and  i  will  be  quits
 good,  and  Government  sould  do  it.  पेपा  in
 that  case,  have  Government  really  assessed
 the  com  requirements  in  the  country  once
 for  all?  After  afl,  paper  currency  has  been
 printed  and  it  is  im  sion  now,  and  we  have
 today  much  more  paper  currency  going  about
 m  the  country  than  at  any  time  in  the  past.
 So,  it  i  necessary  that  Government  will  have
 to  assess  the  coin  requirements  of  the
 country.

 In  view  of  this,  may  व  know  whether
 Government  have  considered  the  question
 of  setting  up  apother  mint,  so  that  not  only
 do  we  export  our  coins,  but  we  also  produce
 enough  for  meeting  the  local  requirements
 so  that  the  present  type  of  discomfiture  and
 difficulties  do  not  arise  for  the  public  in  the
 futute  ?

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  hou.  Member  has  made  quite  an
 interesting  suggestion  regarding  paper  coins.
 Ido  not  think  that,  that  suggestion  is  at  all
 welcome,  because  in  fact,  it  will  worsen  the
 situation,  as  f  can  prove  it,
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 As  I  have  said,  the  only  way  to  meet
 the  difficulty  is  to  produce  coins  in  such  a
 way  that  they  would  always  be  in  abun-

 and  not  in  short  supply  and  that  is
 the  only  effective  answer  to  the  present  prob-
 Jem.  AsI  have  said,  our  mints  are  not
 overworked,  but  in  some,  as  for  instance,  in
 the  Bombay  mint,  there  are  twa  shifts,  and
 some  incentive  schemes  are  also  there  which
 the  mint  workers  could  take  advantage  of.
 If  necessary,  we  can  have  more  mints.  At
 present,  we  have  three  mints,  net  four,  and
 they  are  able  to  meet  the  requirements  at
 present.  If  we  nced  more  mints,  we  shall
 set  up  more,  but  the  need  for  such  a  step
 has  not  been  felt  at  present.

 As  far  as  the  assessment  is  concerned,  it
 is  made  quarterly  and  annually  by  the
 Reserve  Bank  of  India  in  advance,  and  they
 frame  the  coin  programme  and  give  it  to  us
 and  according  to  the  coin  programme  given
 by  the  Reserve  Bank,  we  mint  the  coins.
 That  assessment  procedure  our  process  goes
 on  regularly

 meee
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 PAPFR  LAID  ON  THE  TABLE

 Notification  under  Indian  Telegraph  Act

 THE  MINISTER  OF  COMMUNIC A-
 TIONS  (SHRI  SHER  SINGH):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Indian  Tele-
 graph  (Eleventh  Amendment)  Rules,  970
 (Hindi  and  English  versions)  published  in
 Notification  No.  GSR  2030  in  Gazette  of
 India  dated  the  i9th  December,  1970,  under
 sub-section  (5)  of  section  7  of  the  Indian
 Telegraph  Act,  1885,  [Placed  in  Library.
 See  No,  LT-73/72).

 1.28)  brs,

 RE:  MOTION  FOR  ADJOURNMENT

 aft  ह...  बिहारी  बाजपेयी  (ग्वालियर):
 मैं  निवेदन  करमा  चाहता  हूं  कि  मैंने  जो  काम

 रोको  अस्पताल  दिया  था  उस  पर  प्राय  पुन विश् वार
 करें  |  प्रस्ताव  का  विष  बड़े  सार्वजनिक

 महत्व  का  हैं।  कल  अंडीगड़  में  एक  गोदाम  में

 ग़ुबारों,  बेहद  पेपर  बरामद  किये  गए।  भौर  ये
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 dee  पेपर  गवर्नमेंट  के  प्रैस  से  आए  हैं।  वे

 बैलट  पेपर  मेरे  पास  इस  बक्से  में  मौजूद  हैं...

 MR.  SPEAKER  :  Iam  sorry  that  the
 hon.  Member  is  seeking  to  raise  it  here.  I
 had  already  told  him  the  whole  position  im
 my  Chamber...

 श्री  शटल  बिहारी  बाजपेयी  :  बैलट  पेपर

 सीरियल  वाइज  हैं  ।  ये  केवल  एक  चुनाव  क्षेत्र

 के  नही  हैं,  अलग  अलग  चुनाव  क्षेत्रों  के  हैं।  इस

 की  जांच  होनी  चाहिए  ।  ये  बैलट  पेपर  कहां  सें

 जाएं।  मैं  आपकी  इजाजत  के  खिलाफ  कोई

 मामला  उठाना  नहीं  चाहता  |  लेकिन  श्राप  यह

 रविवार  करेंगे  कि  यह  एक  ऐसा  मामला  है,

 जिस  की  जांच  होना  जरूरी  है।  हमने  इस  बारे

 में  इलेक्शन  कमीशन  से  चर्चा  की  भी  कौर  वह
 इस  सवाल  का  कोई  जबाव  नहीं  दे  सके  कि

 हजारों  की  संख्या  में  बैलट  पेपर  एक  प्राईवेट
 गोदाम  में  कैसे  आये।  उस  गोदाम  पर  पहरा
 दिया  जा  रहा  है।  उसके  बाहर  कोई  घटना  घट

 सकती  है।  आप  ला  मिनिस्टर  से  कहें  कि  चंडी-

 गढ़  में  जो  बैलट  पेपर  बरामद  हुए  हैं,  उसके
 सम्बन्ध  में  वह  सदन  में  एक  वक्तव्य  दें,  जिससे

 जनता  के  मन  की  शंकायें  दूर  हो  सकें

 MR.  SPEAKER  :  I  would  request  him
 to  sit  down,  Are  these  ballot  papers  hand-
 ed  over  to  him  by  some  candidite  or  some-
 one  else  ?

 SHRI  ATAL  BIHARI  VAJSPAYEF  :
 Yes,  by  a  candidate,  a  former  MP.  He  is
 a  responsible  citizen  of  the  country.

 MR.  SPEAKER:  They  are  handed
 over  by  a  candidate,  |  have  thought  over
 it.  Thad  a  discussion  with  him  in  my
 Chamber,  Let  him  please  be  sure  that  I
 have  all  respect  for  him.  He  is  an  old
 colleague  and  leader  of  a  party.  I  do  not
 think  it  is  proper  to  suspect  that  I  have
 any  further  doubts  about  it.  But  there  are
 two  sides  ta  this.  I  do  not  think  an
 adjournment  motion  can  be  allowed  on  any-
 thing  which  would  be  the  subject  of  a

 judicial  decision  or  the  subject  matter  of  a

 petition  before  an  election  tribunal,



 1s  Re.  Adj.  M.

 {Mr.  Speaker]
 So  far  as  the  factual  information  is  con-

 cerned,  I  have  thought  over  it  too.  It
 would  have  been  better  of  these  facts  had
 been  brought  to  the  notice  of  the  Chief
 Election  Commissioner...

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 They  have  been  brought  to  his  notice...

 MR.  SPEAKER  :  ...to  make  an  inquiry
 himself,  If  the  Minister  were  usked  to
 make  a  factual  assessment  of  the  whole
 thing  and  start  an  inquiry  into  it  and  if
 later  on  the  Election  Commission  on  their
 own  have  it  probed  into,  that  would  not
 have  been  proper.  Any  inquiry  initiated
 by  the  Minister  might  somehow  prejudice
 the  Election  Commission's  inquiry.

 So  far  as  the  other  matter  is  concerned,
 you  are  going  to  have  an  opportunity  to
 discuss  it  during  the  debate  on  the  Presi-
 dent's  Address

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  No,  no;  that  would  be  much
 too  late.  Anything  can  happen  tn  between.

 MR.  SPEAKER:  This  could  be  raised
 ina  petition  which  would  then  be  the  sub-
 ject  matter  of  a  judivial  finding.  This
 House  is  not  the  proper  forum  to  discuss  it
 in  this  way.

 SHRI  SHYAMNANDAN  MISHRA:
 Would  you  not  kindly  heed  some  of  the
 points  raised  ?

 SHRI  S.  A.  SHAMIM  (Srinagar);  You
 are  prejudging  the  issue.

 SHRI  SHYAMNANDAN  MISHRA  :
 I  had  also  an  opportunity  of  meeting  you
 in  this  connection.  This  is  a  matter  of
 profound  public  concern  all  over.  Here  are
 some  facts  brought  to  light.  Do  they  not
 require  some  explanation  ?  (interruptions)
 We  do  require  some  satisfaction  from  you.
 Why  is  it  your  pleasure  not  to  ask  the
 Minister  to  give  an  explanation  about  the
 availability  of  so  many  thousands  of  ballot
 papers  in  the  market  7

 MR.  SPEAKER:  I  cannot  give  him
 av  off  and  answer  to  that,  I  am  going  to
 study  whether  it  is  advisable  or  not  to  dis-

 gore  it  here  in  this  way,
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 SHRI  SHYAMNANDAN  MISHRA:
 This  Parliament  would  be  reduced  to  a
 cipher  if  it  does  not  concern  itself  with  «a
 matter  like  this.

 MR.  SPEAKER:  This  Parliament
 would  be  reduced  to  cipher  if  it  comes  to  a
 decision  on  a  matter  which  is  within  the
 jurisdiction  of  the  Election  Commission.

 SHRI  SHYAMNANDAN  MISHRA:
 Your  ballot  papers  are  also  here.  This  is  a
 matter  of  concern  to  you  too.  That  being
 so,  I  thought  this  would  bea  matter  of
 greater  concern  to  you  Ballot  papers  are
 available  in  dozens.

 MR.  SPFAKER:  I  would  advise  him
 to  approach  the  Chief  Election  Commis-
 sioner,  (Interruptions),

 sit  wee  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  यह  एक  कास्टीट्यूएन्सी  का  मामला

 नही  है  q  इलेक्शन  पेटीशन  में  केवल  एक  कांउटी-

 दुयुएन्सी  का  मामला  उठाया  जा  सकता  है।  ये

 सभी  का्टीट्यून्सीज  के  बैलट  पेपर  हैं।  ला

 मिनिस्टर  इलेक्शन  कमीशन  को  कहें  कि  इस

 मामले  की  जांच  की  जाये  और  उस  जांच  के

 परिणामों  से  सदन  को  अवगत  किया  जाये  हम
 ने  श्री  जेकब  को  कॉन्टेक्ट  किया  था।  वह  यह

 नहीं  सभा  सके  कि  इतनी  बड़ी  संख्या  में  बैलट

 पेपर  जिसे  बाहर  पाये  गए  ।  अगर  वे  डुप्लीकेट
 बैलट-पेपर  थे,  तो  उनको  चुनाव  से  पहले  नष्ट

 करवाना  चाहिए  था।

 एक  सा सनीय  सदस्य  :  ये  लोग  हम  बेस्ट-

 पेपे  को  खुद  छपा  कर  लावे  होंगे  ।

 थी  अनिल  बिहारी  बाजपेयी  :  इसकी  भी

 जाच  हो  जाये  ।

 SHRI  5.  A.  SHAMIM:  What  makes
 it  more  serious  is  that  there  are  some  hon,
 Members  who  are  defending  it  without
 knowing  what  has  happened.

 aft  फूल चन्द  धर्मा  (उज्जैन)  :  चूंकि  सामने

 #3  हुए
 कांग्रेस  के  सदस्य  इसका  मत  कर
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 रहे  हैं,  इसलिए  ऐसा  लगता  है  कि
 'इसमें  का-

 ६... अ  का  दल  षडयन्त्र  है  भौर  जनता  में  स्थायी
 के  बारे  में  जो  शंका हो  रही  है  कह  सही  है  t

 SHRI  SHYAMNANDAN  MISHRA:
 You  were  pleased  to  ask  ws  to  discuss  it  with
 the  Election  Commission.  The  Election
 Commission  says  that  it  has  no  explanation
 to  offer.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 As  has  been  poi  .ted  out,  if  this  matter  is
 taken  up  by  way  of  an  election  petition,
 that  of  course  its  disposal  will  rest  with  the
 Tribunal  of  the  Election  Commissioner,  but
 since  Mr.  Vaypayee  has  brought  this  matter
 to  the  attention  of  the  House,  prime  facie
 it  does  seem  to  be  a  matter  which  require
 some  explanation  at  least.  Whether  an
 enyuiry  or  probe  is  to  be  done  by  somebody,
 acommittce  of  this  House  or  by  the
 Election  Commissioner,  ts  a  different  matter,
 but  |  8९९  no  objection  why,  since  this  has
 been  brought  to  the  attention  of  the  House,
 the  Minister  concerned  should  not  be  asked
 to  make  a  Statement  on  it

 SHRI  A.  P,  SHARMA  (Buxar):  On
 a  point  of  order.  Can  any  hon.  Member
 rise  in  his  seat  and  raise  any  question  all  of
 a  sudden  without  your  prior  permission  ?

 MR.  SPEAKER  :  This  matter  has  to
 be  ultimately  considered  by  the  Election
 Commission

 SHRI  SHYAMNANDAN  MISHRA:
 But  he  says  he  has  no  explanation.

 MR.  SPPAKER  If  you  have  already
 approached  him,  it  is  well  and  good.  This
 Parliament  is  not  going  to  sit  aver  the
 elections.

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  of  great  concern  that  you  do  not
 give  any  satisfaction  on  this  point.  You

 “Have  asked  us  to  go  to  the  Election  Commis-
 sion,  The  Election  Commission  says  it  has

 ‘ga  explanation  to  offer.  What  ‘are  we  to
 do  in‘  this  matter,

 SHRI  ATAL  BIHARI  VAJPAYEE  :
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 @  Mtehent  on/  it.  PFA is  the  least  that
 ‘can  be  dome.

 MR.  SPEAKER:  I  donot  expert  it
 from  the  leader  of  a  party.  I  do  not  mid
 the  others,  but  you  are  the  leader  of  a
 party.

 SHRI  SHYAMNANDAN  MISHRA  :
 What  is  the  reply  to  my  enquiry  ?

 MR.  SPEAKER:  This  matter  pertains
 to  the  Election  Commissioner  of  India.  The
 Election  Commissioner  is  appointed  by  the
 President,  not  by  this  House.

 SHRI  SHYAMNANDAN  MISHRA®  :
 (CUnterruptions)

 MR.  SPEAKER:  I'am  not  going  to
 allow  it.  Nothing  will  go  on  record.

 eft  रामदेव  सिह  (महाराजगंज)  :  सदन

 की  एक  कमेटी  द्वारा  इस  मामले  की  जांच  होनी

 चाहिये  ।  (व्यवधान)

 श्री  च्सण  डी०  सिंह  (छतरा)  :  सबसे  पहले

 इस  बात  की  जाँच  होनी  चाहिए  कि  इनके  पास

 ये  बैलट-पेपर  कहां  से  भाये  (व्यवधान)

 MR.  SPEAKER:  If  the  Speaker  is  on
 his  legs  and  if  some  Members  make  observa-
 tions,  nothing  will  go  on  record,

 SHRI  SHYAMNANDAN  MISHRA:
 On  a  point  of  order.  This  arises  out  of
 your  ruling,  You  were  pleased  to  ask  us  to
 80  to  the  Election  Commission  and  get  a
 &  satisfactory  explanation  about  this.  We
 had  done  that  already  but  the  Election
 Commissioner  throws  up  his  hands  and
 says:  we  have  no  explanation  to  offer.
 Now  what  would  be  your  ruling  in  the
 circumstances  ?  What  is  the  way  open  to
 us  to  get  a  satisfactory  explanation  on  this

 point,

 MR.  SPEAKER  :  I  have  already  made

 the  observation  that  this  matter  relates  to

 the  Elettton
 ee  eg  ee

 _
 ipl  serait
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 SHRI  SHYAMNANDAN  MISHRA:
 Election  petition?  This  matter  is  of  a
 general  nature.  The  very  source,  the  very
 conduct  of  the  elections  is  under  question
 now,

 MR.  SPEAKER:  You  say  that  you
 have  already  approached  the  Election  Com-
 missioner  and  now  you  ask  me  to  direct  the
 Law  Minister  to  ask  the  Election  Commis-
 sion  to  do  something.

 SHRI  SHYAMNANDAN  MISHRA  :
 There  must  be  some  remedy...(Interruptions)

 MR.  SPEAKER  :  TIT  thought  that  the
 new  Parliament  will  start  under  better
 conditions.

 SHRI  SHYAMNANDAN  MISHRA  :
 The  origin  of  this  pariiament  is  Itself  in
 question...(zterruptions).

 SHRI  S,  A.  SHAMIM:  This  has  been
 happening  in  Kashmir  for  the  last  24  years.

 अध्यक्ष  महोदय  :  इसमें  भागने  एलेक्शन

 कमिश्नर  को  अप्रोच  किया ।  उन्होंने  धाप  को

 कुछ  बताया  ।  आप  का  ख्याल  है  किला

 मिनिस्टर  कहेंगे  तो  उसको  कुछ  शौर  बताएंगे  ?

 SHRI  H.  N.  MUKERJEEB  (Calcutta—
 North-East):  After  the  revelation,  if  the
 Government  has  to  say  something,  why  not
 the  Law  Minister  of  whoever  is  there  say
 something  about  it  ?

 SHRI  S.  A.  SHAMIM:  It  is  a  crisis
 of  confidence.

 MR.  SPEAKER:  This  was  discussed
 with  me  in  my  Chamber.  I  told  them  that
 this  could  perhaps  be  a  subject  matter  of
 fudicial  probe  by  the  Coramission.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Who  is  to  order  a  fudicial  probe  ?

 SHRI  3.  M,  BANERJEE  (Kanpur)  :
 My  point  of  order  is  this.  You  have  just
 naw  roled  that  this  matter  is  essentially  con-
 corned  with  the  Election  Commission.  1
 would  have  accepted  that  raling,  and  I  still
 accept  that  ruling,  but  the  question  hore  is,
 that  though  the  ballot  papers  may  be
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 genuine  or  fake,  the  point  i  that  they  are
 in  the  possession  of  some  hon.  Members
 here,  So,  it  is  a  very  serious  matter.  I
 feel,  therefore,  that  here  ls  hypothetically —
 and  I  say  hypothetically—that  I  can  persume
 that  these  ballot  boxes  have  been  stolen  by
 some  af  the  Members.  Something  may  have
 happened.  (Interruptions)

 SEVERAL  HON.  MEMBERS  rose

 SHRI  5,  M.  BANERJEE:  I  say  only
 hypothetically.  Something  might  have  been
 done.  I  would  have  been  satisfied  with
 your  ruling.  (/merruption)  My  point  of
 order  is  this.  I  would  have  been  satisfied
 with  your  ruling,  but—

 MR.  SPEAKER:  What  is  the  point
 of  order  ?

 SHRI  S.  M,  BANERJEE’:  Iam  con
 ing  to  that.  I  would  have  been  satisfied
 with  your  ruling  if  these  ballot-boxes  and
 the  ballot  papers  had  been  tampered  with
 somewhere  else.  But  here,  the  ballot  papers
 are  the  open  property  of  this  house,  and
 they  are  in  the  hands  of  some  of  the  Mem-
 bers.  So,  how  the  ballot  papers  came  mto
 the  hands  of  same  of  the  Members  should
 be  enquired  into.

 MR,  SPEAKER:  There  is  no  point
 of  order,  It  is  just  your  submission.

 SHRI  P.K.  DEO  (Kalahandi):  Sir,
 this  is  a  supreme  bady,  and  you  are  the
 custodian  of  democracy  in  this  country,
 Certain  charges  have  been  made  and  this  {s
 a  matter  of  great  concern  to  all  of  us,
 namely,  how  the  ballot  papers  could  be
 procured  like  this,  Several  aspersions  have
 been  made  by  several  Members  against
 their  colleagues,  and  as  pointed  out  by  an
 hon.  Member  from  Kashmir,  these  ballot
 papers  be  the  signatures  of  the  presiding
 officers,  It  is  a  very  serious  matter.  We
 catinot  leave  the  matter  here,  The  question
 is  open  for  the  Electian  Commission  to  deal
 with  election  petitions  against  individual
 cases,  and  when  several  cases  have  been
 brought  to  the  notice  of  the  House  here,  it
 is  the  duty  of  this  Parliament  to  see  that  af
 Jeast  a  judicial  probe  is  made,  or  the
 Government  should  some  forwanied  with  4

 statement
 ‘ 4



 S|  Railway  Budget

 SHRIMATI  SUSHILA  ROHATOI
 {Bilhaur):  Sir,  Mr.  8.  N.  Mishra  who  has
 beon  a  leader-in  the  Rajya  Sabha  probably
 is  not  fully  aware  of  the  proceedings  of  this
 House.  For  his  benefit,  may  draw  his
 attention  to  rule  41,  sub  rule  (xviii)  which
 Jays  down  specifically  that  a  point  of  order
 “shall  cot  relate  to  a  matter  with  which  a
 Minister  is  not  officially  connected.”  1
 would  like  to  know  whether  the  Minister
 here  is  officially  connected,  in  his  official
 capacity,  with  this  matter.  If  itis  so,  how
 then  is  the  Election  Commission  an  indepen-
 dent  body  ?

 SEVERAL  HON.  MEMBERS  rose—
 MR.  SPEAKER  :  |  am  not  going  to

 allow  any  debate  on  it.  Please  sit  down.
 CUnterruptiony  ॥  stilt  hold  that  it  relates  to
 the  Election  Commission  of  India,  and  if
 it  is  handed  over  by  a  candidate  he  could
 easily  approach  them.  There  ate  so  many
 remedies  available  to  him.  (Jnterruption)
 This  Parliament  is  not  over  and  above  the
 Election  Commission,  so  far  as  elections  are
 concerned.  Iam  sorry  I  cannot  allow  it.

 SHRI  SHYAMNANDAN  MISHRA:
 Is  there,  not  an  electoral  law  passed  by
 Parliament  which  ensures  the  fearness  of
 clections  ?  (Inferruption)

 SHRI  P.  K.  DEO:  Sir,  before  you
 Come  to  the  neat  item,  under  rule  377,  {
 would  like  to  raise  a  point—

 MR.  SPEAKER:  There  is  nothing
 before  us  now,  and  I  do  not  allow  anything
 now,

 SHRI  P.K.  DEQ:  Sir,  it  8  a  very
 important  matter  about  Orissa—

 MR.  SPEAKER  :  I  do  not  allow  any-
 thing  now.  Nothing  will  go  on  record,

 SHRI  P.K.  DEO:  ककी

 की Temmenanal नल

 Wag  bes.

 RAILWAY  BUDGET  1971-72--GENBRAL
 DISCUSSION,  DEMANDS  FOR  GRANTS

 ON  ACCOUNT  (RAILWAYS)  1971-72,
 AND  DEMANDS  FOR  SUPPLE-

 MENTARY  GRANTS
 (RAILWAYS)  1970-71,

 woe  Contd,
 MR,  SPEAKER  :  .

 The  House  will  now
 Sonata  hin  sat

 wai
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 take  up  further  consideration  of  items  4,  5
 and  6,  namely  general  discussion  on  the
 Budget  (Railways)  for  1971-72,  discussion
 and  voting  on  the  Demands  for  Grants  on
 Account  in  respect  of  the  Budget  (Railways)
 for  1971-72  and  discussion  and  voting  on  the
 Supplementary  Demands  for  Grants  in
 respect  of  the  Budget  (Railways)  for  970-7l,

 Out  of  5  hours  allotted  for  the  com-
 bined  discussion  on  these  three  items,  3
 hours  and  40  minutes  have  already  been
 taken  and  |  hour  and  20  minutes  now
 remain.

 Hon.  Members  present  in  the  House
 who  are  desirous  of  moving  their  cut  motions
 to  the  Demands  for  Grants  on  Account  in
 respect  of  the  Budget  (Railways)  for  1971-72
 may  send  slips  to  the  Table  within  45
 minutes  indicating  the  serial  numbers  of  the
 cut  motions  they  would  like  to  move.

 Shri  Ram  Chandra  Vikal  may  now
 continue  his  speech.

 sit  रामचन्द्र  निकल  (बागपत)  :  अध्यक्ष

 महोदय,  कल  मैंने  अपने  भाषण  को  आरम्भ  ही

 किया  था  कि  सदन  ग्राम  के  लिए  उठ  गया।

 मैं  माननीय  रेल  मंत्री  जी  का  ध्यान  यहां  से

 बहुत  नजदीक  की  एक  रेलवे  लाइन  बन्द  किये

 जाने  की  तरफ  खींच  रहा  था।  रेल  मंत्री  जी

 ने  अपने  भाषण  में  कहा  था  कि  उस  इलाके  में

 राज्य  सरकार  की  तरफ  से  यातायात  की  व्य-

 आस्था  कर  दी  गई  है  t  यातायात  में  सड़कों  के

 द्वारा  बहुत  बड़ी  कठिनाई  लोगों  को  है,  चुकी

 यह  दिल्‍ली  के  नजदीक  का  इलाका  है,  दिल्ली

 के  करीब  का  लगभग  00  भील का  क्षेत्र  इसमें

 पड़ता  है,  मैं  नहीं  जान  सकता  कि  रेलगाड़ी

 बन्द  होने  के  बाद  भी  ये  सेवायें  बदस्तूर  होंगी  t

 मैंने  कल  कहा  था  कि  इस  लाइन  से  सम्बन्धित

 प्रदेशों  मंडिया,  सहारा  पुर  से
 लेकर  शाहदरा

 तक  अनेकों  व्यापारिक  मंडियां  इस  लाइन  के

 बन्द  होने  से  आज  बन्द  पड़ी  हैं,  उनके  व्यापार

 पर  बड़ा  भारी  भ्र सर  पड़ा  है।  अनेकों  कालिज

 प्लोर  स्कूल  जो  रेलवे  स्टेशन  पर  सहारनपुर  से

 शाहदरा  तक  बने  हुए  थे,  उनके  विद्यार्थियों  भौर

 अध्यापकों  को  आते-जाने  में  कठिनाइयों  हो  रही
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 हैं।  इस  कच  &  दल्ली  तक  दूध  लाने आले  लोग
 या  जो  खोले  और  मावे  का  काम  करते  हैं,  उसका

 काम  श्राप  हो  गया  है,  यहां  तक  कि  दिली

 आने  वाले  सरकारों  पौर  प्री-सरकारी  कर्म-

 नारियों  को  भी  महान  कठिनाई  हो  रही  है  t

 दिल्‍ली  के  विद्यार्थी  जो  उत्तर  प्रदेश  क्रि  सीमा

 मैं  जाकर  प्रतीक  स्कूलो  कौर  कालिजों  में  पढ़ते

 ये  और  इस  रेलवे  लाइन  द्वारा  जाते  थे,  उसको

 भी  कठिनाई  हो  गई  है  ।  इन  कठिनाइयों  के

 ब्याब हुद  भी  जैसा  अभी  हमने  सारे  देश  कह

 बयान  बीमारी,  गरीबी  और  बेकारी  मिटाने  की

 तरफ  दिलाया  है,  मैं  समझता  हूं  कि  इस  रेल-

 गाड़ी  के  बन्द  होने  से  जहा  बेकारी  बढ़ी  है,  वहाँ

 यहा  के  लोगों  को  एक  तरह  से  गरीबी,  बेबसी

 और  बेकारी  का  सामना  करना  पड़  रहा  है

 भूतपूर्व  रेल  मंत्री  जी  कौर  प्रधान  मत्री

 जी  को  इसके  सम्बन्ध  में  अनेक  शासन  इससे

 पहले  दिये  जा  चुके  हैं।  भूतपूर्व  रेल  मंत्री  जी

 ने  प्रावधान  भी  दिया  था  कि  इस  रेल  को

 ग्रामर  हम  कम्पनी से  न  चलवा  सके  तो  हम

 कोशिश  करेंगे  कि  कोआपरेटिव  बेसिक  पर

 इसको  चलाया  जाय  या  सरकार  इसके  बारे  में

 कोई  और  रास्ता  सोचेगी  ।  मैं  कहना  चाहता

 हैं  कि  अगर  सरकार  इसका  राष्ट्रीयकरण  करना

 चाहती  है  तो  सबसे  पहले  कम्पनी  को  इस  रेल

 को  चलाने  के  लिए  मजबूर  करे  ।  जिस  ढ़ग  मे

 कंपनी  की  तरफ  से  इसमें  घाटा  दिखलाया

 गा  है,  महू  वास्तविक  चिट्ठा  नहीं  है,  अगर

 इसकी  ठीक  तरह  से  जाँच  की  जाय  तो  सही
 स्थिति  हमने  झा  सकती  है  |  एक  बहुत  बड़ी

 सम्पत्ति  राज  यहां  पर  खड़ी  हुई  है,  रेलवे  स्टे-

 कन  बने  हुए  हैं,  रेलों  की  पदरिया  बधी  हुई  हैं,

 बंगाल,  इन्जिन्ज  सब  बेकार  खड़े  हुए  हैं,  पिछले

 8-10  महीनों  से  इतनी  बड़ी  सम्पत्ति  का

 दुरुपयोग  नहीं  होना  चाहिए  भा,  इसलिए  मैं

 चाहता  हूं  कि  सरकार  तुरन्त  इस  रेल  को

 कम्पनी  के  द्वारा  चलवाने  का  प्रयत्न  करें  था
 सरकार  स्वयं  इसको  चलाये  ।  यदि  सरकार  इस
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 की  स्वयं  चलाये  तो  इस  चाटे  की  पूति  हों
 सकती  है  ।  मामूली  तौर  से  चलाने  पर  भी

 इसमें  घाटा  नहीं  रह  सकता  है।  इसके  अलावा
 माननीय  गल  मंत्री  जी  ने  स्वय  इस  बात  को

 माना  है  कि  हमारी  अन्य  कई  रेलवे  लाइनें  इस
 समय  घाटे  में  चल  रही  हैं,  तो  कया  मैं  यह

 समूह  कि  जो  रेस  लाइनें  आज  घाटे  में  चल

 रही  हैं,  सरकार  उनको  बन्द  करने  वाली  है।

 अगर  घाटे  की  दृष्टि  से  ही  इस  रेल  लाइन  को

 बन्द  कर  दिया  गया  है  तो  क्या  आप  दूसरी  रेल

 लाइने  भी  बन्द  करने  वाले  हैं--इस  प्रकार  की

 आशका  आज  हमारे  सन  में  पैदा  होती  है  v

 मैं  आपसे  प्रार्थना  करूगा  कि  यह  बहुत
 नजदीक  का  मामला  है,  श्राप  स्वयं  या  सदन

 की  समिति  के  द्वारा  इन  सब  मामलों  की  जाच

 करवायें  और  शीघ्र  से  शीघ्र  इस  इलाके  में  जो

 बेकारी  और  गरीबी  बढ़  रही  है,  इस  लाइन  के

 बन्द  होने  से उसको  दूर  करने  की  तरफ  कदम

 उठाने।

 झब्  मैं  कुछ  समस्यायें  की  तरफ  भाषा

 ध्यान  दिलाना  चाहता  हू  ।  राज  जो  क्लेयर

 रेलवे  की  तरफ  से  दिये  जाते  है,  उनमे  प्रतिकाश

 रेलवे  कर्मचारी  पहले  सामान  की  जोरी  करा

 देते  हैं,  फिर  सरकार  से  क्लेम  दिलाने  की  कोशिश

 करने  हैं,  इससे  बहुत  बड़ी  हानि  सरकार  कीं

 हो  रही  है  1  मैं  चाहता  हूं  कि इसके  लिए  कोई

 जांच  समिति  बैठाई  जाय  या  इसकी  सख्ती  के

 साथ  हैकिंग  होनी  चाहिए  t  मैं  समझता  हूं  कि

 सरकार  का  बहुत  बड़ा  घाटा  इससे  दूर  हो
 सकता  है।  हमने  देखा  है  कि  जब  कमी  रेलवे

 की  तरफ  से  ठीक  लग  से  मुसाफिरों  की  चैकिंग

 होती  है  तो  हमारी  मआमद्ती  बढ़  भाती  है  कौर
 प्रपराध  कम  होने  लगते  हैं,  जब  इसमें  कमी

 चा  जती  है  और  वे  लोग  किम  में  दिलाई
 करने  लगते  हैं  या  खराबी  करने  वालों  के  ताथ
 रेलवे  के  लोग  मिल  जाते  हैं,  तब  खेलने  को

 आधिक  हानि  होने  लगती  है  भोर  भपरशाध  बढ़ते
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 we  जाते  हैं।  इसलिए  भ्रपराध  और  आधिक

 हानि  को  रोकते के  लिए  जरूरी है  कि  मेज

 के  काम  की  जाँच  करवाई  जाय  ।

 रेलवे  से  बैगेज  ते  मिलने  के  कारण  राज
 देश  के  इन्दर  इंच  बनाने  वाले  भट्ट  बन्द  पड़े

 हुए  हैं  उनके  मजदूर  शौर  उन  पर  काम  करने

 बाले  लोग  बेकार  हो  गये  हैं।  ड्राप  यदि  बेकारी

 को  दूर  करना  चाहते  हैं  तो  रेलवे  चै गन्ज  की

 सुव्यवस्था  करे  |  भट्ट  वालों  का  यह  कहना  है
 कि  उन्हें  कोयला  नहीं  मिलता  है।  कोयले  की
 देश  में  कमी  नहीं  है,  लेकिन  बैग नज  की  कभी  है,
 जिसको  वजह  से  कोयला  उन  तक  पहुच  नहीं
 पाता  है।  यह  एक  ऐसा  सवाल  है  जो  ग्राम  से

 नहीं,  अनेको  वर्षों  से  चला  श्री  रहा  है  ।  जब  राज

 हैम  एक  बहुत  तेज  बदम  गरीबी  कौर  बेकारी
 को  खत्म  करने  के  लिए  उठाना  चाहते  है  तो
 जो  कुछ  पुराने  सवाल  हैं,  जो  राज  भी  बदस्तूर
 चले  आ  रहे  हैं,  उनके  वारे  में  भी  कुछ  नये
 तरीकों  से  सोचना  पड़ेगा  कि  हम  किस  तरह  से

 उनके  भ्रमर  प्रगति  ला  सकेंगे  शौर  अगर  नहीं
 ला  सकते  है  तो  मैं  समझता  हूं  कि  बेकारी  भी

 बढ़ती  रहेगी  भ्र ौर  गरीबी  भी  बढ़ती  रहेगी  {

 रेलवे  में  जो  दुर्चटनाये  होती  है  मैने  कई

 दुर्धटनाभो  का  स्वर  मौके  ५२  निरीक्षण  किया

 हैं।  जितने  मनुष्य  इसमें  मारे  जाते  है  उनको

 कम  करके  दिशल्लज्ताया  जाता  है।  पूजें  में  एक

 दुर्घटना  तीन-बार  महीने  पहले  हुई  थी  वहां
 जिससे  मनुष्य  मारे  गये,  उनको  बहुत  कम  करके

 विख् लला या  गया  ।  रेलवे  विभाग  की  इस  तरह
 के  मामलों  में  सीख-विचार  करता  चाहिए  ओर

 सही  हालत  को  रखता  चाहिए  |  धारायें  रोकी

 महीं  जा  सकती--ऐसी  बात  नहीं  है,  सिफ

 सामने  से  ही  ट्रेन  लड़  जाती  हैं,  |  ऐसी  बात  नहीं

 'प्रष्टारमपुर-गाजियाबाद  क्षेत्र  में  कई  दुर्घटनायें

 दही  हुई  है.  जहां  पीछे  से  ट्रेन  ने  द्  मारी

 है  और  उनसे  अनेकों  मुसाफिर  इस  दुनिया से
 चल  बसे  -  इन  दृधंटताओं  को  रोकते  के  बारे

 में  सावधानी  से  विधार  किया  जार  सकता  है  1
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 ag  बलास  में  जो  रिजर्वेशन  होता  है,

 उसमें  काफी  धांधली  होती  हैं।  फर्स्ट  क्लास  में

 शायद  कम  हो,  लेकिन  थर्ड  क्लास  में  पहले  से

 ही  फर्जी  रिजर्वेशन  कर  लिया  जाता  है  और

 रिजर्वेशन  के  बाद  जो  पैसे  की  वसूली  होती  है

 वह  शायद  किसी  से  छिपी  हुई  बात  नहीं  है।

 लेकिन  अगर  हम  थोड़ा  सावधानी  से  काम  करें

 तो  यह  समस्या  हल  हो  सकती  हैं।  राज  जब

 हेम  मुसाफिरों  को  सुविधायें  देने  के  लिए  विचार

 कर  रहे  हैं,  गाड़ियों  में  डिब्बे  बढ़ाये  जा  रहे  हैँ,
 तो  हमें  रिजवेशन  में  सुविधा  देने  के  लिए  भी

 प्रयत्न  करना  चाहिए  |

 बुलन्दशहर  जिले  का  हैड  क्वार्टर  है  श्र

 उसका  मेन-लाइन  से  मिलाने  का  सवाल  कई

 वर्षों  से  चल  रहा  है  |  अगर  मेन  लाइन  से

 ने  मिलाया  जाय  तो  कम  से  कम  ऐसी  व्यवस्था

 जरूर  करे  कि  किसी  भेल  ट्रेन  की  जो  दिल्‍ली  से

 कलकत्ता  और  इलाहाबाद  की  तरफ  जाती  हो,
 उस  तरफ  से  गुजार  दें,  इससे  वहां  के  लोगों  का

 सन्तोष  हो  सकता  है  ।  लेकिन  इसकी  तरफ

 विभाग  द्वारा  कोई  ध्यान  नहीं  दिया  जा  रहा

 है,  इसलिए  मैं  मंत्री  महोदय  से  निवेदन  कर

 रहा  हूं  कि  के  स्वयं  इस  पर  ध्यान  दें  t

 tae  मंत्री  जी  से  मैं  निवेदन  करूंगा  कि

 फाइलों  का  जमाना  प्री  बीत  चुका  है,  उनको

 फाइलों  से  हुए  कर  फील्ड  की  तरफ  जाता

 चाहिए,  तभी  &  समस्या  का  ठीक  प्रकार  से

 अ्रध्ययन  कर  सकेंगे  मुझे  मालुम  है  कि  हमारे
 मंत्री  जी  का  स्वभाव  और  जीवन  इस  प्रकार

 का  रहा  है  कि  वे  स्वयं  फील्ड  में  जाकर  सम-

 स्याझों  का  अध्ययन  करेंगे  और  उनका  समा"

 धान  खोजेंगे  1राज  जनता  की  जितनी

 मम रया यें  हैं,  उनमें  प्राणी  तो  ऐसी  है

 जो  आपके  सोचने  से  ही  दूर  हो  सकती  हैं
 और  भाषी  ऐसी  है  जिनका  समाधान

 करने  के  लिए  कुछ  कदम  उठाना  पढ़ेगा  |

 इसीलिए!  मैंने  मंत्री  जीसे  निवेदन  किया

 है  कि  वे  फाइलों  से  हटकर  थोड़ा  फील्ड  में



 27  Railway  Budget

 [श्री  रामचन्द्र  विकल]

 पहुंचे  जनता  की  समस्याओं  को  समसे  शौर

 समझे  कर  उनका  निदान  करें  और  जैसा

 झाश्यासन  राज  जनता  को  गरीबी  कौर  बेकारी

 मिटाने  के  लिए  दिया  गया  है  रेल  विभाग  इस

 में  पहल  करे---मैं  आपसे  ऐसी  आशा  करता  हूँ

 MR,  SPEAKER:  The  opposition  has
 tonsumed  all  its  time.  Now  only  one  hour
 remains.  How  much  time  does  the  hon.
 Minister  required  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  HANUMANTHATYA)  :  Sir,  88  you
 are  aware,  nearly  30  members  have  spoken.
 Even  if  {  refer  briefly  to  a  few  of  them  it
 will  take  a  little  time.  it  is  not  that  lam
 anaious  to  speak  but  I  have  to  answer  all
 the  points.  So,  I  would  require  half  an
 hour,

 MR.  SPEAKER  :  The  time  allotted  to
 the  opposition  is  already  over.  I  carmot
 give  them  any  more  time  except  &  minute  or
 two  for  some  members.

 SHRI  N.  SREEKANTAN  NAIR:  The
 cut  motions  were  circulated  only  this
 morning.

 MR.  SPEAKER;  You  will  get  your
 chance.  Some  Independents  will  get  their
 turn.

 22.00  brs.

 SHRI  BASUMATARI  (Kokrajhar)  :
 Nobody  has  spoken  from  Assam.

 SHRI  HANUMANTRAIYA  :
 have  spoken.

 They

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon)  :  Mr.  Speaker,  there  is  very  little
 time  ;  so,  I  am  reading  exclusively  the  cut
 motions  standing  in  my  name.  My  cut
 motion  No.  |  is  :  Abolition  of  the  Railway
 Board  and  the  introduction  of  a  uniform
 staff  pattern  for  all  Zones  ;  and,  No,  2  is:
 Negeasity  of  enforcing  eight-hour  working
 day  for  all  employees,  These  are  the  two
 major  issues  of  which  I  would  request  the
 hon.  Minister  to  devote  some  attention.

 So  fax  as  the  nal  administration  of  the
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 Railway  Board  .s  concerned,  with  his  vast
 experience—he  has  been  Chairman  of  the
 Administrative  Reforms  Commission—he
 can  do  something  to  ४९०6  that  the  railways
 are  put  in  proper  shape.  Thére  is  no  work
 at  the  so-called  Railway  Board  and  it  should
 be  abolished.  They  behave  as  if  they  are
 super-human  beings  and  are  high  and
 mighty.  They  are  not  prepared  to  hear
 even  the  legitimate  demands  and  grievances
 of  the  ordinary  people.  I  have  recently
 had  the  experience  of  talking  to  a  man
 there  who,  I  was  told,  comes  from  my  State
 and  who  may  know  my  language.  They
 behave  as  if  the  poor  people's  business  was
 not  their  concern.  These  people  should  be
 kicked  out  and  there  must  be  somebody  who
 is  responsible,  Next  to  the  Minister  there
 must  be  somebody  and  below  him  there
 must  be  &  hierarchy  which  gocs  down  instead
 of  everybody  being  high  and  mighty.

 Regarding  some  of  the  local  demands  of
 roy  State,  as  you  know,  Kerala  has  got  only
 three  route  miles  per  one  lakh  of  population
 whereas  the  all  India  average  is  nine-and-
 odd.  So,  Kerala  must  be  given  special
 consideration  from  the  railways.  Aloag
 with  Kerala,  the  entire  western  coast  must
 get  it.  There  wasa  West  Coast  railway  line
 scheme  sponsored  by  your  predecessor,  He
 used  to  hold  every  month  nieetings  with
 M.Ps.  from  that  area  and  used  to  discuss
 the  progress  of  investigations.

 }  am  reading  my  cut  motions  so  that
 you  may  get  an  idea.  My  cut  motion  No,
 29  is  :  Need  for  starting  work  on  the  Tri-
 vandrum-Cape  line.  Cape  Camorin  has  its
 importance  both  geographically  and  emotion-
 ally,  and  there  is  no  rail  link  with  the  Cape.
 The  other  cut  motions  are:  Need  for  com-
 pleting  the  survey  of  the  West-Coast  railway
 line  connecting  Bombay  and  Cochin  ;  and,
 Need  for  converting  the  Trivandrum-Cochin
 line  to  broad  gauge.  That  is  very  important
 for  the  future  development  of  the  State,
 Another  cut  motion  is:  Necessity  of  a
 coastal  ine  connecting  Kayamkulam,
 Alfeppey  and  Cochin.  Alleppey  has  become
 80  poverty  stricken  that  it  is  not  even  wortis
 the  name  of  a  town.  Untess  if  8  connected
 with  Cochin  by  railway  there  is  no  hope.
 All  the  industries  have  died  down  and  the
 port  also  dying  down,

 MR.  SPEAKER  ‘Shri  A.  ह  Sharma.
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 SHRI  MOBSIN  (Dharwar  South):  Sir,
 no  Mysore  Member  has  spoken.  I  may  be
 given  a  chance,

 SHRI  P.  K.  DEO  (Kalahandi):  No
 Member  from  Orissa  also  has  spoken  nor
 has  one  spoken  from  the  Swatantra  Party.

 MR.  SPEAKER:  The  time  left  is
 entirely  of  the  Congress  Party’s  but  out  of
 that  time  4  or  5  minutes  may  be  given  to
 the  Swatantra  Party  on  compassionate
 grounds  though  it  is  no  more  even  a  group.

 SHRI  A.  P.  SHARMA  (Buxar):  Sir,  I
 tise  to  support  the  Vote-on-account  Budget
 presented  by  the  Railway  Minister  to  this
 honourable  House.  But,  at  the  same  time,
 I  cannot  but  express  my  unhappiness  at  the
 deficit  budget  presented  by  him.  This
 deficit  in  the  railways,  which  is  a  monopoly
 service  having  no  competitor  in  the  field,  is
 a  very  surprising  thing.  A  few  days  back
 this  question  of  deficit  in  the  railways  was
 raised  by  the  hon.  Railway  Minister  himself
 and  it  became  a  subject  matter  of  criticism
 and  controversy.  At  that  time  we  suggested
 that  deficit  or  Joss  in  such  a  public  sector
 undertaking  like  Railways  is  a  very  serious
 matter  and  that  it  should  be  inquired  into
 as  to  why  Railways  are  running  at  a  loss
 and,  further,  that  after  the  inquiry,  if  it  is
 found  out  that  there  are  some  reasons  for
 that,  those  reasons  should  be  put  right.  I
 am  sorry  instead  of  appreciating  that  kind
 of  criticism,  it  is  not  beiag  taken  in  the
 proper  spirit  by  the  Railways.

 I  am  happy  to  note  that  the  hon.
 Minister  in  his  speech  mentioned  about
 some  new  financial  arrangements  to  be
 examined  by  the  Convention  Committee,
 He  has  recognised  the  necessity  of  it  for  this
 purpose.  J  am  sure  either  the  Convention
 Committee  or  any  other  Committee  that
 the  Railway  Ministry  thinks  proper  may  go
 into  the  causes  of  loss  or  deficit  in  the
 working  of  the  Railways.  Iam  quite  sure
 that  on  the  examination  done  by  that  Com-
 mittee,  this  can  be  put  right.

 Str,  since  this  is  a  Vote  on  Account
 Budget,  I  do  not  want  to  go  in  detailed
 criticism  or  appreciation.  But  I  would  like
 to  draw  the  attention  of  the  present  Railway
 Minister  to  two  or  three  outstanding  demands
 of  the  people  of  my  State.

 \  (Peatly,  thee  has  been  $  crying  need  for
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 the  people  of  Bibar  and  partly  for  the
 people  of  U.P.  that  the  Railway  Service
 Commission  should  be  located  at  Danapur
 in  Eastern  Railway  for  the  benefit  of  the
 people  of  that  area.  It  should  be  known
 to  the  Railway  Minister  that  a  major
 portion  of  the  Eastern  Railway,  South-
 Eastern  Railway  and  North-Eastern  Railway
 run  through  Bihar.  All  the  four  Service
 Commissions  are  located  at  Calcutta,
 Allahabad,  Madras  and  Bombay.  There  is
 no  facility  provided  for  the  people  of  the
 backward  State  like  Bihar  where  the  people
 are  feeling  lot  of  difficulty  in  sending  their
 children  for  recruitment  purposes  to  Calcutta
 and  other  places.  Therefore,  I  request  the
 present  Railway  Minister  to  look  into  this
 matter.  It  is  not  a  very  difficult  problem.
 It  does  not  involve  big  financial  implica-
 tions,  It  should  be  possible  for  him  to  do
 something.  %  had  been  assured  by  the
 previous  Railway  Minister  that  this  would
 be  done.  But  this  has  not  been  done.  I
 hope,  this  will  be  done  by  the  present
 Railway  Minister.

 There  ss  another  crying  need  of  the
 people  of  Bihar  and  that  is  the  location  of
 a  Divisional  Headquarters  at  Sonepur.  I
 do  not  know  by  what  measurement  or  yard-
 stick  of  the  working  of  the  Railways,  it  has
 not  been  possible  for  the  Railway  Adminis-
 tration  to  concede  this  demand.  Most  of
 the  Members  from  Bihar  belonging  to
 diflerent  parties  had  made  a  unanimous
 demand  that  this  should  be  done.  The
 former  Railway  Minister  considered  this
 problem  seriously  and  indicated  that  it
 would  be  possible  to  do  so.  But  this  has
 not  becn  done.

 Another  thing  that  I  would  like  to  point
 out  is  that  there  is  only  one  Deluxe  service
 between  Delhi  and  Calcutta  via  Patna.
 That  service  runs  once  in  a  week.  That  is
 a  very  aseful  service  specially  for  the  people
 of  Bihar  and  Patna.  We  have  made  a
 demand  that  there  should  be  one  more
 such  service  in  a  weck.  In  these  days  of

 uncertainty,  when  for  so  many  days‘  plane
 services  are  stopped,  it  is  very  difficult  for
 us  to  go  to  Bihar  and  come  back.  There-

 fore,  I  again  request  the  new  Railway
 Minister  to  examine  this.  It  should  not
 be  difficult  to  do  it,  In  view  of  the  intro-

 duction  of  the  Rajdhani  Express,  it  should

 be  possible  to  divert  one  of  the  Deluxe
 services  via  Patna,
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 {Shri  A.  ह  Sharma}
 E  would  like  to  make  one  or  two  more

 oteervations  regarding  staff  matters  of  the
 Railways.  I  was  sutprised  yesterday  to
 ‘Hsten  to  some  of  the  hon.  Members  from
 the  Opposition  pleading  for  the  multiplicity
 of  trade  unions  in  the  Railways.  One  hon.

 Member  said  that  there  are  about  80  or  90
 unrecognised  unions  and,  perhaps,  he  was
 demanding  recognition  for  all  those  unions.
 He  also  resented  the  remark  of  the  Railway
 Minister  regarding  cordial  relations  between
 the  Jabour  and  the  management.

 Sir,  Ican  understand  the  reason  for  these
 hon.  Members  because  they  never  wanted
 cordial  relations  between  the  labuu:  and  the
 management.  They  always  want  some
 trouble  here  or  there,  not  for  the  benefit  of
 the  workers,  but  for  political  reasons.  They
 always  try  to  introduce  politics  not  only  in
 trade  unions  but  also  in  the  working  of  the
 Railways.  |  would  like  to  take  this  oppor-
 tunity  to  remind  my  friends...(/merruptions).-.
 You  have  no  Union.  Why  are  you  talking  ?
 These  friends  have  all  along  been  nieading
 for  one  Union  in  one  industry  and  now
 because  they  have  got  no  unions

 AN  HON.  MEMBER  -  By  secret  ballot.

 SHRI  A.  P.  SHARMA:  They  have  got
 no  Federations.  There  is  nothing  like  secret
 allot.  Why  not  you  come  out  in  the
 open  ?  These  friends,  since  they  have  got
 no  recognized  trade  unions  on  the  Railways
 belonging  to  their  political  parties  and
 owing  allegiance  to  their  Parties,  they  are
 out  to  disrupt  the  trade  union  movement
 by  constituting  mushroom  unions  in  the
 name  of  categorical  unions  and  breaking  the
 solidarity  of  the  workers  and  at  the  same
 time,  talking  about  benefit  to  workers.  This
 has  been  the  agreed  policy  of  the  Govern-
 ment  of  India  in  regard  to  labour  and
 management  that  the  multiplicity  of  trade
 unions  should  be  reduced.  One  union-one
 ifidustry  is  much  better,  but,  so  long  as  we
 cannot  achieve  that,  we  should  not  en-
 courage  multiplicity  of  trade  unions...
 (intetruptians)...

 Yesterday,  one  hon.  Member  also  said
 that—.peshaps  he  considers...

 SHRI  JYOTIRMOY  ‘BASU  (Diamond
 Harbour):  Mr.  Sharma  is  taking  aboyt
 Malik’s  Unions,
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 SHRI  A.  P.  SHARMA:  |  am  not  talk-
 ing  about  CPM,  but  trade  unions.  Sonie  of
 the  friends  on  the  Opposition  perhaps  feel
 that  the  capacity  and  the  strength  of  a
 Union  to  deliver  goods  is  judged  by  causing
 sporadic  strikes.  We  are  not  oppdsed  to
 Strikes.  We  do  strike  but  the  question
 of  a  strike  comes  only  when  all  possible,
 reasonable  and  constitutional  means  to  settle
 gtievances  of  the  workers  fail,  When  the
 question  of  strike  comes  up,  that  strike
 should  not  be  a  strike  for  the  benefit  on  any
 political  party.  That  strike  should  be  a
 strike  which  must  settle  the  demands.  Other-
 wise,  the  strike  should  continue  indefinitely.
 That  is  the  strike  in.  which  we  believe,  not
 that  every  now  and  then  we  shouk!  go  on
 strike.  Sir,  the  Indian  Railways  have  be-
 come  a  target  of  pohtical  attacks.  Railway
 properties  are  destroyed.  Railway  employees
 are  beaten.  I  am  glad  that  the  Railway
 Minister  has  taken  notice  of  that.  |  would
 like  to  appeal  to  the  Railway  Minister  and
 the  Government  of  India  that  in  sucha
 situation  wherever  politically  motivated
 things  are  done  to  damage  national  property
 of  this  country,  serious  action  should  be
 taken  not  only  against  those  who  indulge
 in  this  kind  of  activities  but  also  those  who
 encourage  such  kinds  of  activities.  (Inter-
 ruptions.)  जी  take  one  minute  and  then
 finish.

 I  would  kike  to  request  the  Railway
 Minister  to  direct  his  attention  towards
 some  constructive  activities  also.  There  is  a
 great  dearth  of  housing  accommodation  on
 the  Indian  Railwys.  Perhaps  only  45%  of
 the  employees  are  housed  so  far  as  Indian
 Railways  are  concerned.  I  would  like  to
 suggest  that  a  housing  scheme  to  own  their
 own  houses  for  the  Railway  employees  be
 lausched  in  which  developed  plots  of  land
 should  be  made  avajlable  to  the  railway
 employees,  housing  loans  arc  made  available
 and  they  should  be  permitted  to  sonstruct
 their  own  houses  so  that  the  pressure  on
 providing  housing  accommodation  to  the
 railways  is  reduced.  This  should  aot  be
 difficult  for  the  Railways  because  in  other
 industries  the  exsnployers  are  doing  these
 things  and  I  hope  this  constructive  progrimme
 of  constructing  houses  should  be  taken  note
 of  by  the  Rallway  Minister,

 SHRI  N.  SREEKANTAN  NAIR  :2  beg
 to  move  :

 That’  the  demand  fon grantamynconn
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 under  the  head  Railway  Board  be  re-
 duced  to  Re,  "

 [Abolition  of  the  Railway  Board  and  the
 introduction  of  a  uniform  staff  pattern  for
 &  Zones  qa.

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  to  Re.  1"

 {Necessity  of  enforcing  eight-hour  work-
 ing  day  for  all  employees  (2)],

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100."

 [Need  for  starting  work  on  the  Trivan-
 drum-Cape  line  (29).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  ‘100.""

 {Need  for  completing  the  survey  of  the
 West-Coast  railway  line  connecting  Bombay
 and  Cochin  (0)).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100.""

 (Need  for  converting  the  Trivandrum-
 Cochin  line  to  broad  gauge  Qn.

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100,"

 [Necessity  of  a  coastal  line  connecting
 Nayamkulam,  Alleppy  and  Cochin  GDL

 SHRI  B.  ॥  MODAK  (Hooghly)  :  I  beg
 to  move  ;

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works
 be  reduced  by  Rs,  100,"

 [Need  to  remodel  Bendel  railway  station
 Eastern-Railways  (37)},

 “That  the  demand  for  grant  on
 account  uher  the  head  Open  Line  Works
 be  reduced  by  Rs,  Pal

 (Need  to  install  double  line  in  Tarakesh-
 War  and  Katwa  section  of  Eastern-Railway
 Gd).

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works
 be  reduced  by  Rs.  400."

 {Need  to  introduce  more  trains  in  Tara-
 kethwat  and  Bandel-Naihati  spction  of
 Eva 9  Wh  ४७५  GD).

 SHRI  MOHAMMAD  ISMAIL  (Barrack-
 pore)  ;  I  beg  to  move  :

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works
 be  reduced  by  Rs.  100,”

 [Need  to  reduce  the  fare  of  monthly
 Uckets  in  Subarban  sections  (40)].

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works
 be  reduced  by  Rs,  100.”

 [Need  to  construct  a  halt  station  in  bet-
 ween  Dumdum  and  Belgheria  in  Sealdah
 séction  of  Eeastern-Railways  4).

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works
 be  reduced  by  Rs.  100."
 [Need  to  construct  a  halt  station  in  bet-

 ween  Shyamnagar  and  Kankinara  in  Sealdah
 Section  of  Eastern-Railway  (42),

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works
 be  reduced  by  Rs.  100."

 [Need  to  pay  4}  hours  wages  to  Lelloah
 workshop  employees  for  which  the  workers
 get  judgement  in  their  favour  from
 Hon'ble  High  Court  and  other  Courts
 (4),

 SHRI  SARO]  MUKHERJEE  (Katwa)  :
 T  beg  to  move  :

 “That  the  demand  for  grant  on
 account  under  the  head  Ordinary  Work-
 ing  Expenses—Staff  Welfare  be  reduced
 by  Rs.  100,""

 {Inadequate  quarters  and  lavatory
 atrangements  for  lower  grade  employees
 (55)].

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works
 (Revenue)  be  reduced  by  Res,  i00."

 {Need  for  the  electification  of  Bandel-
 Katwa  section  of  Rastern-Railway  (57)].

 SHRI  9.  N.  BHATTACHARYYA
 (Serampore)  :  I  beg  to  move  :

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works

 (Revenue)  be  reduced  by  Rs.  100,"

 {Need  to  take  over  the  Howrah-Amta
 and  Howrab-Sheakhala  light  Railways
 and  other  light  Railways  in  Bibar

 gay,
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 [Shri  D.  N.  Bhattacharyya}
 “That  the  demand  for  grant  on

 account  under  the  head  Open  Line  Works
 (Revenue)  be  reduced  by  Rs.  00,"

 [Need  to  increase  the  E.M.U.  in  coaches
 in  Eastern  Railways  (1.

 “That  the  demand  for  grant  om
 account  under  the  head  Open  Line  Works
 (Revenue)  be  reduced  by  Re.  100.”

 [Need  to  construct  over  bridge  on  Grand
 Trunk  Road  crossing  of  Eastern  Railway
 lines  at  Serampore  and  Baidyabati  (60).

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works
 (Revenue)  be  reduced  by  Rs.  i00,”

 [Need  to  expedite  the  construction  of
 circular  Railway  in  the  city  of  Caleutta
 (61).

 SHRI  MANORANIAN  HAZRA  (Aram-
 bagh)  :  I  beg  to  move:

 “That  the  demand  for  grant  on
 account  under  the  head  Open  Line  Works
 (Revenue)  be  reduced  by  Rs.  100.”

 {Failure  to  open  Railway  line  in  Aram-
 bagh  subdivision  linking  it  from  Tarakesh-
 war  to  Bankura  via  Kotulpur  (62)}.

 SHRI  BIREN  DUTTA  (Tripura  West)
 I  beg  to  move  :

 “That  the  demand  for  grant  on
 account  under  the  head  construction  of
 New  Lines  be  reduced  by  Rs.  100.”

 {Extension  of  Rail  line  from  Dharma-
 fagar  to  Agartala  (63)j.

 SHRI  RAMAVATAR  SHASTRI  (Patna):
 I  beg  to  move  :

 “That  the  deinand  for  grant  on
 account  under  the  head  Railway  Board

 be  reduced  to  Re.  A

 [Failure  to  provide  need-based  minimum
 wage  to  Railway  employees  (68)]}.

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  to  Re,  I.”

 (Failure  to  withdraw  the  cases  against
 the  Railway  employees  arrested  in  connec-
 tion  with  one  day  token  strike  of  I9th  Sep-
 tember,  1968  (69).

 “That  the  demerid  for  grant  on
 accodnt  under  the  head  Railway  Board
 be  reduced  by  Ra,  109,”
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 [Need  to  curtail!  pay  and  allowances  of
 higher  officers  of  Railway  Board  (7).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100.”"

 {Failure  to  do  away  with  the  system  of
 providing  saloons  to  the  higher  officers  of
 Railways  for  their  journey  (739).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  J00.”

 {Failure  to  give  project  allowance  to  the
 employees  working  on  the  stations  falling
 within  a  radius  of  20  Kms.  of  Baraunt
 Industrial  Estate  such  as  Barauni,  Gadhara,
 Begusarai,  Hathidah,  Mokemeh  Ghat  and
 Mokemeh  (74)].

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100.""

 {Need  to  cancel  the  action  taken  against
 the  Railway  employees  in  connection  with
 the  strike  observed  by  them  from  3rd
 February  to  l0th  February  last  as  a  protest
 against  the  manhandling  of  a  Railway
 employee  by  a  R.P.F,  Havildar  in  Dhanbad
 Division  of  Eastern-Railway  (75).

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100."*

 “[Need  to  conduct  survey  immediately  for
 doubling  the  Patna-Gaya  line  on  the
 Eastern-Railway  (76).

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100."

 [Need  to  conduct  a  survey  for  the  con-
 struction  of  a  New  Railway  Line  from
 Bihta  Railway  Station  to  Jahanabad  vie
 Bikram,  Paliganj,  Arwal  and  Kurtha
 7).

 “That  the  demand  for  gant  on
 account  under  the  head  Payments  to
 Worked  Line  and  others  be  reduced  by
 Rs.  100."

 {Failure  to  nationalise  the  Railway  lines
 run  by  private  companies  (78)}.

 “That  the  demand  for  grant  on
 necount  under  the  head  Ordinary  Work-~
 ing  =  Expensce--Operation  (Fuel)  be
 Teduced  by  Rs,  I00

 [Failure  to  check  pitferage  of  ‘poal.(80)},
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 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  to  Re.  w”

 [Failure  to  wind  up  the  Railway  Board
 in  view  of  its  non-utility.  (82)).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  i0  Re.  we

 {Failure  to  change  the  anti-labour  policy
 of  the  Ruilway  Board.  (83))..

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  to  Re.  iad

 {Failure  to  pay  adequate  attention  in
 providing  the  facilities  for  third  class  passen-
 gers.  (84)},

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  to  Re.  saa

 (Faiture  to  stop  the  discrimination  in
 giving  praject  allowance  to  railway  employees
 and  undue  delay  caused  in  this  regard,  (85)).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  to  Re.  wn

 {Panlure  to  remove  in  time  the  grievances
 and  difficulties  of  the  railway  employees.
 (96)).

 “That  the  demand  for  gtant  on
 account  under  the  head  Railway  Board
 be  reduced  to  Re.  wn

 {Failure  to  put  an  end  to  the  connivance
 of  senior  officers  in  railway  thefts.  (87)].

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  to  Re.  1

 {Failure  to  change  the  bureaucratic
 altitude  of  the  Members  of  the  Railway
 Board  ana  big  officers  of  Railway  Adminis-
 tration.  (88)}.

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  to  Re.  we

 {Failure  to  stop  deficit  in  Railways.  (89)).
 “That  the  demand  for  grant  on

 necount  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100."

 {Need  to  conduct  surveys  for  the  con-
 Struction  of  a  new  Railway  line  from
 Jahanabad  station  of  Easter  Railway  to

 Raigrih  vie  Ekangit  Sarai.  96)}.
 “That  the  demand  for  grant  on

 and  Demands  38

 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100.""
 (Need  to  conduct  surveys  for  the  con-

 struction  of  a  new  Railway  line  from  Gaya
 station  of  Eastern  Railway  upto  Rajgrih.
 7).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100.”

 {Need  to  effect  changes  in  the  present
 criterion  of  granting  recognition  to  Railway
 Unions.  (99).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100.""

 {Need  to  grant  recognition  to  Railway
 Unions  through  secret  ballet  system.  (100)].

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100.”"

 {Need  to  grant  recognition  to  All  India
 Ratlwaymen  Confederation  and  its  allied
 Unrons.  (4019).

 “That  the  demand  for  grant  on
 account  under  the  head  Ordinary  Work-
 ing  Expenses—Operation  (Fuel)  be
 reduced  by  Rs.  100."

 [Failure  to  check  purchase  of  inferior
 quality  coal  in  the  name  of  superior  quality
 coal  from  mine  owners  and  thereby  checking
 corruption  prevatling  as  a  result  thereof.
 (102)}..

 “That  the  demand  for  grant  on
 account  under  the  head  Ordinary  Work-
 ing  Expenses—Operation  other  than  staff
 and  fuel  be  reduced  by  Rs.  100."
 {Failure  to  check  loss  of  crores  of  rupees

 as  demurrage.  (103)}.
 “That  the  demand  for  grant  on

 account  under  the  head  Ordinary  Work-

 ing  Expenses-staff  Welfare  be  reduced  by
 Rs.  100."

 [Need  to  set  up  a  central  school  for

 imparting  education  to  the  children  of  Rail-
 way  employees  working  at  Samastipur  (N.E.
 Railway).  (104).  ५

 “That  the  demand  fot  grant  on

 account  under  the  head  Ordinary  Work-

 ing  Expenses-Staff  Welfare  be  reduced

 by  Rs.  100,""

 [Unsatisfactory  medical  facilities  for  the

 Railway  employees.  (105)).

 “That  the  demand  for  grant’  on
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 ateount  under  the  head  Ordinary  Work-
 ing  Expenses-Staff  Welfare  be  reduced  by
 Rs.  100."

 [Unsatisfactory  canteen  arrangments  for
 Railway  employees.  (106).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  }

 {Failure  to  absorb  substitute
 working  in  Railways.  (i12)).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs,  100.”

 [Failure  to  absorb  casual  labour.  dB).
 “That  the  demand  for  grant  on

 account  under  the  head  Railway  Board
 be  reduced  by  Rs,  100."

 {Need  to  provide  stoppage  of  trains  at
 Rajendra  Nagar  station  of  Eastern  Railway.
 a4].

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100.”

 (Nead  to  set  up  a  booking  office  in  the
 south  of  Patna  Junction  station  of  Eastern
 Railway  for  the  convenience  of  citizens  of
 South  Pata.  ais}.

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100."

 [Need  to  construct  an  over-bridge  at
 Rajendra  Nagar  level  crossing  on  Eastern
 Railway.  (116)

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100."

 {Need  to  construct  a  road  over-bridge  at
 Meethapur  near  Patna  Junction  station  on
 BRastern  Railway.  (yy.

 SHRI  K.M.  MADHUKAR  (Kesaria)  :
 I  beg  to  move  :

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100.”

 [Need  to  conduct  a  survey  for  a  direct
 rail  link  between  Chupra  and  Maotihari  on
 N.  8.  Railway.  (U8).

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100.”

 {Need to  conduct  a  survey  for a  direct

 labour
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 rail  link  between  Sitamarhi  and  Mohasi  on
 N.  8.  Railway.  (119).

 “Fhat  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100."

 (Need  to  conduct  a  survey  for  a  direct
 rail  link  between  Muzaffarpur  and  Sitamarhi.
 (120))}.

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Re.  100.”

 [Need  to  conduct  a  survey  to  convert
 Dumaria  Ghat  bridge,  connecting  Chupra
 and  Motihari  on  N.  E.  Railway  into  a  rail-
 way  bridge.  (12D).

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100."

 {Need  to  conduct  a  survey  to  convert  the
 narrow  gauge  line  between  Chupra  and
 Rautara  N.  E.  Railway  into  a  meter  gauge
 line.  (122)).

 “That  the  demand  for  grant  on
 accqunt  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs,  I00.""

 (Need  to  conduct  a  survey  for  converting
 Samastipur-Muzaffarpur-Raxaul  Railway  line
 on  N.E.  Railway  into  broad  gauge  line
 (123).

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellancous
 Expenditure  be  reduced  by  Rs.  100.""

 [Need  to  conduct  a  survey  for  construc-
 tion  of  a  broad  gauge  line  between  Lucknow
 and  Muzaffarpur  on  N.E.  Railway  (124)},,

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100.""

 {Need  to  construct  &  broad  gauge  line
 from  Samastipur  to  Muzaffarpur  (125).

 “That  the  demand  for  grant  on
 accuunt  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Re.  100,"

 {Need  to  conduct  a  survey  for  construc-
 tion  of  a  new  Railway  line  from  Hajipur
 to  Sugauli  wa  Lalganj,  Deoria,  Sahabganj

 rong
 and  Govindganj  on  N.B.  Railway

 “That  the  demand  for  grant  on
 account  under  the  Head  Miscellaneous
 Expenditure  be  reduced  to  Rs.  100,
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 {Need  to  conduct  a  survey  for  construct-
 ing  a  broad  gauge  line  from  Sonepur  to
 Samastipur  on  N.E.  Railway  (127).

 “That  the  cemand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  100.”

 {Need  to  conduct  8  survey  to  explore  the
 feasibility  of  laying  a  direct  railway  line
 from  Gorakhpur  to  Narkatiaganj  on  N.E.
 Railway  (128).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100."

 [Uselessness  of  keeping  Railway  Board
 in  existence  despite  continued  criticism  of
 its  bureaucracy  and  anti-people  attitude  by
 the  Opposition  Parties  (141)}.

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  I00.”

 {Need  to  reorganise  Railway  Board  in
 such  a  way  that  its  functions,  policies  and
 actions  should  be  in  accordance  with  the
 declared  policy  of  socialism  of  the  Govern-
 ment  (142)).

 “That  the  demand  for  grant  on
 account  under  the  head  Railway  Board
 be  reduced  by  Rs.  100.”

 {Pailure  to  withdraw  the  facilities  pro-
 vided  to  Railway  Board  from  the  British
 time  despite  criticism  of  the  undemocratic
 character  of  those  facilities  provided  to  it
 by  Government  (143).

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous  Ex-
 penditure  be  reduced  by  Rs.  100.”

 {Need  of  some  technical  research  in  order
 to  check  the  increasing  number  of  chain
 pulling  incidents  (152).

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditare  be  reduced  by  Rs.  100."

 {Fellure  of  Railway  inspection  arrange-
 medta  (52).

 “That  the  demand  for  grant  on
 account  under  the  head  Miscellaneous
 Expenditure  be  reduced  by  Rs.  i00.”

 _  (Uselessness  of  sending  Railway  mis-
 sions  to  Japan,  U.S.A.  (J53)].

 “That  the  demand  for  grant  on
 sovount  under  the  head  Miscellaneous
 Bxpenditure  be  reduced  by  Rs.  100.”
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 [Failure  of  the  Publicity  Department  of
 Rajlways  as  it  could  neither  check  ticketless
 travelling  nor  could  accomplish  anything
 else  (184)}.

 “That  the  demand  for  grant  on
 account  under  the  head  Ordinary  Work-
 ing  Expenses—Administration  be  reduced
 by  Rs.  100."

 {Failure  of  Railway's  Safety  Depart-
 ment  to  provide  safe  transit  of  goods
 (SI).  *

 MR.  SPEAKER:  पाठ  cut  motions  are
 also  before  the  House.

 SHRI  P.  K.  DEO  (Kalahandi):  Sir,
 the  Railways  are  one  of  our  biggest  public
 sector  undertakings.  But  it  has  become  a
 matter  of  deep  concern  that  in  this  interim
 budget  there  is  an  anticipated  deficit  of
 Rs,  33  crores.

 This  is  the  result  of  the  impact  of  series
 of  deficit  budgets  since  the  last  so  many
 years  and  this  deplorable  state  of  affairs  has
 happened  this  year  also.  We  have  conti.
 nuously  been  giving  the  caution  for  financial
 discipline  from  these  Benches  ever  since
 1966-67  when  these  downward  drifts  started,
 Rut  ali  these  cautions  fell  on  deaf  ears  and
 even  tne  Development  Fund  from  the  sur-
 plus  of  the  Reserves  has  been  sharply  de.
 pleted  and  this  Fund  has  started  borrowing
 from  the  actual  Revenues  and  even  the
 Revenue  Reserve  Fund  which  stood  at  63
 crores  in  I965-66  has  also  been  completely
 depleted.  Now,  the  total  liability  to  the
 General  Revenues  at  the  end  of  this  year,
 I97i-72  stands  at  the  staggering  figure  of
 Rs,  ‘153.60  crores.

 Sir,  this  is  the  indebtedness  of  the
 Railways  today,  which  is  due  to  the  bad
 financing  which  the  Railways  had  under-
 taken  in  this  period  of  6  years.  The  problems
 of  Railway  Finance  cannot  be  tackled  by
 any  trick  or  magic;  there  should  be  a
 pragmati¢  approach  to  it.  There  is  enor-
 mous  need  for  increasing  the  efficiency.and
 the  productivity  at  all  levels.

 Sir,  in  this  year  the  performance  of  the
 Railways—both  physical  and  financial—is  far
 from  satisfactory.  The  plea  given  was  this,
 Because  of  the  law  and  order  situation
 in  the  Eastern  Sector,  which  was  bad,  the
 Railways  had  to  incur  heavy  losses,  But,
 in  this  regard  I  would  like  to  point  out  that
 since  the  imposition  of  the  President’s  rulp
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 in  West  Bengal,  the  law  and  order  situation
 has  further  deteriorated  and  if  anybody  has
 to  be  blamed,  it  is  the  Government  of  India.
 The  Railway  Ministry  simply  cannot  pass
 on  the  buck  to  somebody  else  and  say  that
 all  this  happened  because  of  the  law  and
 order  situation  and  so  the  Railways  had  to
 incure  the  loss.

 Can  we  forget  the  unfortunate  death  of
 Pandit  Deen  Dayal  Upadhs  aya  in  the  Mar-
 shalling  Yard  of  Moghuisara:  station?  We
 have  been  demanding  that  the  culprit  should
 be  apprehended  and  that  there  should  be
 further  probe  about  this  mysterious  death
 But  nothing  has  been  done  so  far

 Sir,  regarding,  ticketless  travel,  ॥६  has
 become  a  fashionable  thing  of  the  day.
 Theft  and  pilferage  of  railway  goods  have
 now  multiplied  to  a  great  extent.  A  large
 number  of  bogus  claims  have  been  made  and
 such  claims  have  increased.  This  is  one
 side  of  the  picture.

 Another  side  of  the  picture  ह  this.  The
 Railways  have  completely  neglected  the
 needs  of  the  staff  The  service  conditions
 of  38,000  commercial  clerks  still  remain  the
 same  as  they  were  at  the  time  of  indepen-
 dence.  Nothing  has  been  done  to  improve
 their  for.

 Regarding  the  casual  lobourers  working
 in  the  Railways,  even  though  they  have
 been  working  like  this  since  the  last  20  years
 or  so,  they  have  not  been  made  permanent
 It  is  asorr,  state  of  affairs.  lt  is  no  use
 accusing  the  trade  unions  because  they  take
 up  the  cause  of  these  down-trodden
 people.

 J  will  be  failing  in  my  duty  if  I  do  not
 mention  the  most  neglected  and  vital  sector
 in  this  country,  that  is,  the  Cuttack-Paradeep-
 Bimlnagar-Talcher  sector.  हैउ  will  connect  the
 deepest  sea  port  of  this  country  with  the
 fron  and  manganese  belt  Paradcep  port
 has  got  a  draught  of  forty  feet.  Uptill  now,
 it  is,  surprising  that  this  major  port  has  not
 been  connected  by  railway  line  The  con-
 struction  work  of  the  Cuttack-Paradeep
 Yailway  line  bas  been  much  behind  the
 schedule.  Various  pleas  are  being  given.
 They  say  that  the  cost  of  construction  of  the
 siding  to  the  Daitari  mines  has  to  be  shared
 by  the  Origsa  Mining  Corporation  and  the
 Railways.  This  is  a  lame  excuse.  There  has
 been  lot  of  delay  which  has  taken  place.
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 All  these  arguments  which  they  give  are  not
 convincing.

 Lastly,  Sir,  the  techno-economic  survey
 of  the  Tatcher-Bimlagar-Koira  valley  line
 has  been  completed.  It  has  been  proved
 that  tt  as  economically  viable.  I  request  the
 Government  to  expedite  the  construction  of
 this  railway  line.  By.the  construction  of
 this  railway  ine,  iron  and  manganese  ores
 from  the  ounes,  along  with  pig  iron  and
 steel  products  from  the  steel  factories  will
 get  an  outict  through  the  Paradeep  port  and
 this  will  get  us  our  much  needed  foreign
 exchange.  Thank  you.

 SHRI  BIREN  DUTTA  (Tripura  West)
 My  cut  motion  No.  6U  relates  to  the  need
 for  the  laying  of  a  railway  line  from
 Dharmanagar  to  Agartala

 Tripura  is  surrounded  on  three  sides  by
 Pahistan.  We  have  only  one  read  link  to
 Assam.  After  independence,  we  have  al-
 ways  urged  the  Railway  Ministry  to  connect
 Tripura  with  Assam  bys  ratfway  system,  But
 unfortunately,  during  all  thas  period,  nothing
 has  been  done  im  (his  regard.  The  situation
 at  present  is  that  because  of  the  dislocation
 of  air  transport,  whenever  arr  traffic  gets
 disrupted,  the  people  of  Tnpura  do  not  get
 their  newspapers  and  mails,  and  they  do  not
 get  any  of  the  essential  commodities,  and  the
 result  is  that  there  m  price  rise,  and  the
 people  are  made  to  suffer  very  much,  I
 would  Jike  to  draw  the  attention  of  the
 Government  to  the  press  report  that  has
 been  received  that  on  this  issue  there  was  a
 walk-out  in  the  Tripura  Assembly.

 All  sections  of  the  people  in  Tripura
 have  formed  2  committee  in  Tripura  for
 realismg  this  demand  for  the  installation  of
 atatlway  line.  There  was  also  @  conven-
 tron  held  by  different  parties.  |  would  like
 to  draw  the  attention  of  the  hon,  Minister
 to  the  fact  that  on  April  IS,  there  will  be  a
 declaration  by  various  organisations  fo
 launch  a  satyagraha  movement  for  realising
 this  demand  fora  railway  line,  It  is  not
 as  if  Tripura  is  trving  to  put  pressure  or  to
 launch  an  agitation  for  this  railway  line.
 But  as  you  are  aware,  Tripura  was  a  Stete
 with  five  lakhs  tribal  people.  But  it  had  to
 accommodate  45  lakhs  refugees  from  East
 Pakistan.  It  had  lost  all  the  road  comnec-
 tions  with  India,  which  passed  throvgh  Bast
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 Pakistan,  and  thus  it  was  cut-off  from  the
 test  of  the  country  and  yet,  it  had  tried  its
 best  to  rehabilitate  the  refugees  with  great
 patience,  without  giving  any  trouble  to  the
 Government  of  India,  But  without  a  pro-
 per  railway  system,  how  could  industry  grow
 there?  There  is  no  industry  there  at  pre-
 sent.  Even  agricusture  is  very  backward
 there,  because  it  is  a  hilly  area.  Our  whole
 development  programme  depends  upon  the
 starting  of  the  railway  system.  A  survey  has
 already  been  made  in  this  regard.  I  do  not
 know  whether  the  hon.  Minister  is  aware
 of  this  |  would  urge  him  to  go  through
 the  report  and  allot  some  sum  in  this  budget
 at  feast  for  extending  the  fine  from  Dharma-~-
 nagar  to  Agartala,  which  is  the  subject  of
 my  cut  motion.  The  absence  of  the  tuilwav
 lines  really  a  great  problem  for  us,  and
 without  this  railway  Iine  we  cannot  really
 go  ahead  for  any  long  period  4  would,
 therefore,  request  the  hon.  Minister  to  do
 the  needful  m  tht  regard.  Otherwise,  there
 will  be  a  satyagraha  movement  there  in
 April

 MR  SPFAKFR:  |  have  received  a
 number  of  chits  from:  hon.  Members  who
 wish  to  speak.  Of  course,  the  time  allotted
 isalready  over  7  shall  try  to  accommo.
 date  some  of  them,  for  mstance,  fram  the
 Telangana  Praja  Samuti,  Prof  Shibban  Lal
 Saksena  ctc.  at  the  time  of  the  Appropria-
 tion  Bill,  where  also  the  discussion  35  going
 to  be  on  the  very  same  subject.

 SHRI  MOHSIN  (Dharwar  South):
 While  supporting  these  demands,  I  would
 say  that  it  is  really  gratifying  to  note  that
 Mysore  has  had  the  distinction  of  supply-
 ing  three  Railway  Ministers  within  the  last
 $06  years.  The  late  Shri  Dasappa  was  the
 first,  then  came  Shri  C,  M.  Poonacha  and
 now  we  have  Shri  Hanumanthaiya.  Though
 this  is  a  matter  on  which  Mysoreans  are  in
 one  way  happy,  it  is  most  disappointing  to
 see  that  no  development  of  railways  has
 taken  place  in  Mysore  State.

 As  regards  development,  it  is  not  the
 Ministers  who  hold  the  power  and  control
 Operations,  but  the  Railway  Board  which
 Seems  to  be  mote  powerful.  The  Railway
 Board  seeths  to  overlook  all  the  demands
 made  by  the  public.  It  is  has  got  an
 aversion  to  popular  demands  because  of  its
 bureaucratic  attitude.  The  Ministers  are

 Wetplem  before  the  Board,  That  is
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 why  in  spite  of  there  having  been  three
 Ministers  of  Railways  from  Mysore,  ro
 development  of  a  noteworthy  nature  has
 taken  place  in  the  south.  The  Railway
 Board  seems  to  be  more  concerned  with  the
 north  than  the  south,  and  in  the  south,
 Mysore  State  is  more  neglected  than  any
 other  State.

 As  regards  conversion  of  metre  gauge  to
 broad  gauge,  it  is  there  only  from  Poona
 to  Miraj,  only  up  to  the  Maharashtra  border
 and  not  further.  Again  conversion  of
 metre  gauge  to  broad  gauge  is  there  from
 Guntakal  to  Hospet  to  carry  iron  and
 manganese  ore  to  the  Madras  port,  but  not
 to  Karwar.  Ihere  is  no  such  con-
 version  from  Hospet  to  Goa  or  from
 Hospet  to  Hubli,  no  conversion  from
 Mira)  to  Bangalore.  |  do  not  know
 whether  surveys  have  been  made.  Every
 time  we  ask,  they  say  ‘survey  is  being
 conducted’.  We  have  been  getting  this
 reply  since  ten  years;  there  is  no  further
 action  except  survey.  9  do  not  know  when
 that  ume  phase  will  come.  We  pin  our
 hopes  on  the  present  Railway  Minister  who
 had  been  a  very  effective  Chief  Minister.  T
 expect  he  would  continue  to  be  equally
 effective  and  will  not  be  merely  guided  by
 the  Railway  Bourd,  who  may  misguide  him,

 I  urge  upon  the  continuation  of  the
 converston  of  the  broad  gauge  from  Miraj
 to  Bangalore  further  on,  which  is  most
 essential,  which  3  the  main  railway  from
 Poona  to  Bangalore.  Surveys  must  already
 have  been  made  and  now  is  the  time  for
 implementation.

 From  Hospet,  it  should  be  carried
 further  to  Hubli  and  then  to  Gua  also  so
 that  iron  ore  may  be  transhipped  through
 the  port  of  Goa  or  even  Karwar,  which
 would  be  much  cheaper  than  if  they  were
 to  be  transported  through  Madras  and
 other  places.

 ह  would  also  urge  the  laying  of  a  new
 railway  line  from  Hubli  to  Karwar  which
 would  facilitate  the  transhipment  of  iron
 and  manganese  ore  from  Karwar.  This  is
 a  long-standing  demand.  It  covers  the
 Malnad  area.  There  isno  railway  in  the
 whole  North  Kanara  district.  We  can  have
 this  line  from  Hubli  to  Karwar  of  from
 Haveri  to  Karwar  via  Sirsi.

 A  new  zone  has  been  created  called  the
 South  Central  Zone,  but  the  Mysore  Divi-
 sion  is  in  the  Southern  Zone  and  the  Figbli
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 Division  is  in  the  South  Central  Zone.  quite  essential.  I  hope  the  Minister  will
 Both  the  divisions  could  have  been  put  look  into  it.
 either  in  the  Southern  Zone  or  the  South
 Central  Zone.  This  is  go  even  among
 sectiois.  The  Hubli-Harihar  section  which
 begins  from  Hubli  station  is  included  in
 the  Mysore  Division,  whereas  the  Guntakkal-
 Dronachalam  section,  except  for  Guntakkal,
 ig  included  in  the  Hubli  Division.  This  is
 so  strange.  Harihar  comes  in  my  consti-
 tuency,  and  for  very  small  thing  we  have
 to  ran  to  Mysore;  for  any  facility  or  for
 any  proposals,  we  have  to  go  to  the  Mysore
 Division  and  not  Hubli  Division.  That
 must  be  remedied.  At  least  Hubli-Harihar
 section  should  be  included  in  the  Hubli
 Division.

 We  are  very  glad  to  see  that  the  Rajdhani
 Expresses  are  running,  but  it  is  only  from
 Dethi  to  Calcutta  now.  The  Express  from
 Delhi  to  Bombay  may  begin,  but  what
 about  such  Expresses  to  the  South,  from
 Dethi  to  Bangalore,  Delhi  to  Hyderabad  or
 Delhi  to  Madras?  There  are  no  such
 Expresses  now.  They  must  be  thought  of
 early,  and  they  should  be  run  to  each  State
 Capital  in  the  country.

 Speaking  about  the  primary  necessities
 of  passengers,—-I  am  not  speaking  about
 air-conditioned  coaches  and  all  these  things--
 water  supply  is  not  regular  in  so  many
 stations.  Waiting  rooms  are  not  provided
 in  each  and  every  railway  station.  In  many
 cases  electric  lights  are  not  provided,  and  it
 is  a  sorrowful  scene  to  see  the  passengers
 running  in  the  dark  to  catch  the  trains.

 There  are  no  platforms  at  many  stations.
 Sometimes,  even  at  important  stations  there
 is  only  one  platform.  At  Belgaum,  Devarayi,
 Ranibennur  and  Haveri,  where  crossing  of
 trains  take  place,  there  is  no  second  plat-
 form,  and  it  is  difficult  for  the  old  people
 to  cross  the  railway  line  and  climb  on  to
 the  platform.  That  must  be  looked  into.

 There  are  no  fast  (trains  between
 Secunderabad  and  Hubli  which  is  8  so-
 called  headquarters,  We  have  to  change
 trains  at  Guntakkal.  There  should  be  fast
 and  continuous  trains  from  Secunderabad
 to  Hubli  and  Sholapur  to  Hubli.

 Lastly,  there  is  need  for  a  West  Coast
 railway  line  from  Bombay  t  Mangalore
 which  would  conpect  the  entire  Malnad
 urea  which  is  most  updeveloped.  For  the
 development  of  this  area,  «  railway  line  ig

 MR.  SPEAKER:  The  Minister  will
 reply  now.  The  cut  mations  are  taken  9s
 moved,  and  will  be  put  at  the  end.  At  the
 time  of  the  Appropriation  Bill,  the  remain-
 ing  Members  can  be  accommodated.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  HANUMANTHAITYA)  :  Lhirty-three
 Members  have  participated  in  the  debate.
 One  distinguishing  feature  of  this  debate  is
 that  the  speeches  have  been  short  and  to
 the  point.  Oratorical  demonstrations  have
 been  avoided.  They  have  concentrated
 their  attention  on  the  real  seeds  of  the
 people,  whether  generally  or  in  their  locall-
 ties.  I>  am  much  beholden  to  this  kind  of
 approach  to  ithe  Budget  proposals.

 The  first  Member  who  participated  in
 the  debate  belonged  to  the  C.P.M.  Party,
 and  he  put  before  the  House  what  he  con-
 sidered  to  be  the  point  of  view  of  labour.
 Government  is  very  particular  that  a  new
 era  of  relationship  should  start  in  the  field
 of  labour  and  management.  The  President
 has,  therefore,  suggested  consultation  with
 leaders  of  trade  unions  and  managements  in
 order  to  evolve  sound  industrial  relations
 and  to  secure  increased  productivity  consis-
 tent  with  a  faic  deal  for  labour.  He  has
 rightly  pointed  out  that  improvement
 in  industria)  relationship  is  as  vital  as
 capital  and  technology  for  increasing  the
 output.  All  of  us  have  to  bear  in  mind
 that  the  ultimate  increase  that  we  have  to
 envisage  is  not  only  in  our  individual  or
 group  salaries,  emoluments  and  wages  but
 also,  what  is  more  important,  increase  in
 the  output  as  a  whole  of  the  undertaking
 concerned.  Sectarian  interests  have  to  be
 subordinated  and  harmonised  to  this  overall
 national  purpose.  Members  of  Parliament
 fepresent  the  sovereignty  of  the  people  and
 they  are  virtually  the  masters  of  the  Govern-
 ment.  A  one-sided  view,  championing  a
 particular  section  or  cause  is  inconsistent
 with  the  overall  mastery  they  have  to
 exercise.  Labour  has  ite  rights  as  well  as
 its  responsibilities.  One-sided  emphasis  on
 rights  or  responsibilities  leads  to  inibalances.
 I  hope  jt  is  not  (he  intention  of  any  Member
 to  drive  the  country  to  a  position  of  such
 imbalance.

 The  Adteiniatrative  ta  ”  Houptaialon
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 to  which  various  Members  have  made  a
 redezence  amd  various  athec  commiting;  have
 dnalt  with  this  problem  of  labour  manage
 raent.  There  ie  plenty  of  material  available
 om  the  subject.  There  is  also  the  oxparience--
 Sometimes  happy  and  sometimes  vn  happy-—
 available  to  us  in  this  behalf.  Much  of
 our  labour  management  relations  laws  and
 practices  are  out  of  tune  with  the  times  and
 are  not  in  harmony  with  the  kind  of
 socialist  society  we  have  undertaktn  to
 build.  The  agitational  practices  of  labour
 which  arose  as  a  reaction  to  the  exploit-
 ing  tendencies  of  ownership  and  manage-
 ment  of  the  {9th  century  have  to  be  re-
 oriented  in  an  economy  in  which  public
 ownership  has  a  dominant  position  rooting
 out  private  exploitation.  If  joint  manage-
 ment  is  envisaged,  strikes  and  agitations
 automatically  have  to  wither  away;  we
 cannot  have  it  both  ways.

 Iam  happy  to  note  that  several  Mem-
 bers  have  taken  interest  in  the  ARC  report
 on  Railway  Administration.  The  study
 team  on  Railway  Administration  wus  headed
 by  Dr.  H.  N.  Kunzru  and  the  members  were
 Of  exceptional  calibre.  The  Commission
 examined  the  recommendations  of  the  study
 team  and  also  examined  further  witnesses
 and  matcrials  and  had  made  49  recommenda-
 tions  of  far  reaching  consequence.  The  Com-
 mission  has  said  that  the  Railways  should  be
 enabled  to  function  on  sound  commercial
 principles.  One  of  my  hon.  friends  put  the
 Question  whether  it  is  @  public  utility
 service  or  a  commercial  service.  Since  the
 Railways  are  owned  by  the  people  and  are
 being  run  for  the  people,  there  is  no  ques-
 tion  of  exploitation  by  anyone.  Therefore
 the  business  and  commercial  principles
 herein  envisaged  merely  mean  ensuring  the
 highest  standard  of  efficiency  and  economy
 and  that  losses  and  delicits  have  to  be
 Gliminated.  Of  the  49  recommendations  of
 the  Commisgion,  six  have  been  accepted  and
 the  others  are  stil]  under  examination.
 Personally  J  think  the  recommendations  of
 the  Commission  deserve  to  be  implemented.
 They  have  to  be  accepted  by  the  Cabinet.
 Lhope  the  new  Cabinet  will  find  time  to
 examine  the  cecommendations  of  the  Com-
 raission  not  only  in  regard  to  the  Railways
 but  also  in  regard  to  the  various  branches
 of  Administration,  with  whish  the  Com-
 Mission  have  dealt  in  their  twenty  reports.
 हैं  हर  happy  to  note  that  Members  of  this
 han.  House  ane  keve  and  canes  in  nwing
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 the  administration  90  reformed  as  to  attain
 the  highest  standard  of  efficieacy  बहा  इंसेविग
 ponsivenses,  May  |  in  all  humility  appeal
 to  them  to  take  continuous  interest  in  thie
 behalf.

 |  would  like  to  remove,  one  migconegp-
 tion  about  railway  finance.  There  seems  to
 be  an  impression  in  some  quarters  that
 railwayg  are  not  contributing  anything  to
 the  plan  finance  nor  giving  any  return  on
 the  huge  investment,  When  I  referred  in
 my  speech  to  the  shortfall  of  Rs.  23.69
 crores  in  the  revised  estimates  of  the  current
 year  and  Rs.  33.2  crores  in  the  budget
 estimate  of  the  next  year,  it  was  with
 Teference  to  the  payment  of  dividend  ta
 general  revenues  of  Rs.  365.8)  crores  in  the
 current  year  and  Rs.  473.77  crores  in  the
 next  year.  In  other  words,  after  meeting
 the  full  depriciation  charges  of  Rs.  400
 Crores  thig  year  and  Res,  0S  crores  in  the
 next  year  and  other  liabilities,  the  railways
 this  year  would  have  earned  a  sum  af
 Rs.  442.12  crores  on  capital  at  charge  of
 Rs.  3,32]  crores  and  Rs,  240.65  crores  on  a
 capital  at  charge  of  Rs.  3,472  crores.  This
 Point  is  clearly  brought  out  in  the  budget
 documents  circulated  along  with  my  speech.

 Apart  from  this,  the  railways  will  be
 contributing  a  sum  of  Rs.  525  crores  to  the
 depreciation  fund  to  the  revised  railway
 plan  of  Rs,  4,275  crores.  In  addition,  by
 way  of  expenditure  on  open  line  works
 revenue,  interests  or  fund  balances  and
 other  items,  the  railways  will  be  contribut-
 ing  about  Rs.  16  crores  to  the  Plan,

 ]  agree  with  the  observations  made  by
 some  of  the  hon.  Members  in  the  matter  of
 Claims.  The  pending  claims  amount  to  a
 very  large  sum.  Even  as  a  private  Member,
 I  was  very  particular  and  I  was  saying  the
 same  thing  that  many  hon,  Members  have
 been  pleased  to  say.  3  feel  myself  very
 uphappy  that  claims  should  remain  unsettled
 for  any  fength  of  time.  We  should  certainly,
 as  suggested,  devise  means  and  measures  ta
 exppdise  the  settlement  of  claims.  4  would
 goastep  further  and  it  is  here  that  the
 responsibility  of  the  trade  unions  arises  in  a
 greater  measure  than  that  of  management.
 Cases  thet  give  rise  to  claims  must  them
 selves  oe  minimised.  The  staff  and  personnel
 connected  with  the  transportation  must  be
 more  vigilant  so  that  thefts  and  damagei
 da  not  take  plage  om  the  present  scale,  1
 do  aot  know  whether  the  future  relationshiz
 between  dnbeet  anc  puanegement  that  ह...  an
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 envisaging  to  shape  will  include  liability  of
 the  staff  concerned  in  regard  to  damages  and
 thefts,

 Members  have  brought  to  the  notice  of
 the  House  their  local  requirements,  and  I
 entirely  agree  that  each  demaid  that  has
 been  put  forward  is  genuine.  I  know  the
 hon.  Mombers  represent  the  needs  of  their
 localities.  To  that  extent  it  is  genuine  and
 sound  ;  some  want  new  railway  stations  ;
 some  want  over  and  underbridges  ;  some
 others  want  new  lines  and  doubling  of  tracks
 and  a  few  are  interested  In  stoppages  of
 trains  also,  and  running  through  bagies,  and
 some  want  express  trains  and  carriages  in
 order  to  satisfy  local  requirements.  I  am
 convinced  that  there  is  substance  m  their
 demands.  It  is  only  a  question  of  finance
 being  made  available  to  the  railway  adminis-~
 tration  for  purposes  of  meeting  these
 demands.  I  will  examine  all  these  demands
 and  J  will  try  my  utmost  to  meet  them
 consistent  with  the  availability  of  resources,
 The  resources  needed  to  meet  all  the  demands
 that  the  30  odd  Members  have  been  pleased
 to  make  are  of  a  very  high  order.  It  requires
 more  than  Rs,  800  crores  over  the  budget
 provisions.  But  here  I  speak  as  one  of  you.
 lam  not  afraid  of  money.  I  am  a  very
 tmorthodox  man  so  far  as  these  governmental
 measures  are  concerned.  We  speak  of
 unemployment.

 If  in  one  railway  sector  you  undertake
 to  build  all  the  over-bridges  and  under-
 bridges  and  the  new  lines,  statiois  and  staff
 quarters,  the  unemployment  problem  in  India
 would  be  solved  completely,  because  we
 want  so  many  engineers,  labourers  and  other
 worktrs  to  handle  these  projects.  But  we
 are  accustomed  to  the  routine  method  of
 talking  of  every  project  in  terms  of  money.
 We  are  not  accustomed  to  talking  in  terms
 of  tringing  the  resources  and  the  man-power
 into  juxtaposition  to  attain  results.  The
 capitalistic  syste  envisages  that  everything
 has  to  be  done  through  money.  The  social-
 istic  ~pattern  envisages  that  what  really
 required  is  bringing  together  man-power  and
 resources  in  order  to  fulfil  the  needs  of  the
 people.  Therefore,  the  very  mental  approach
 has  to  change  1  we  are  to  comply  with  the
 demands  and  tring  about  a  socialistic  society,
 it  js  heve  that  the  intellectual  giants  in  the
 opposition  sould  apply  their  mind  axtd  sve
 that  a  new  ovientation  in  oor  very  thiaking
 fakes  place,  ही  many of  miy  frlpndedn thy
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 opposition,  for  whom  I  have  affection  and
 respect,  pool  not  thelr  criticism  but  their
 Mental  resources  with  all  of  us,  we  can  help
 this  country  realy  to  overcome  proverty
 and  the  other  problems.

 My  hon.  friend  from  Mysore  was  pleased
 to  say  that  there  were  three  Railway
 Ministers  from  Mysore  and  they  were  not
 able  to  do  anything  for  Mysore.  In  a  way
 it  is  a  compliment  to  Mysore  people  that
 they  have  never  been  parochial.  हैं  60  not
 want  to  make  an  announcement  today;  it
 would  not  be  in  good  taste  either.  T  would
 examine  the  various  requests  he  has  made.
 Tn  fact,  if  he  takes  up  the  previous  proceed-
 ings,  he  will  find  that  |  have  said  much
 more  in  regard  to  Mysore.  But  now  my
 responsibility  is  not  merely  to  Mysore  but  to
 the  whole  of  India.  Unless  every  Minister
 and  Member  of  Parliament  takes  an  Indian
 view  and  not  &  parochial  or  local  view,  this
 country  cannot  be  managed  satisfactorily
 and  our  national  integration  would  be  at
 jeopardy.  Therefore,  any  proposal  that
 comes  from  Mysore  will  be  examined  by  the
 Minister  conedrned,  who  has  ceased  to  take
 a  parochial  view,  as  he  has  taken  the  oath
 that  he  will  serve  the  people  of  the  whole
 of  India  without  jll  will  or  favour,  If  the
 Railway  Board  and  myself  find  something
 has  to  be  done  for  Mysore  in  the  light  of
 the  availability  of  resources  and  on  the
 merits  of  the  case,  we  will  certainly  do  it.

 Some  Members  have  referred  to  the
 conversion  of  all  gauges  into  broad  gauge  in
 India.  Thatis  a  very  big  question.  That
 is  the  vision  we  have  to  place  before  us
 while  immplementing  our  plans.  Some  how
 the  incongruity  of  three  gauges  continves
 to  exist  and  it  is  a  vicious  circle  which  has
 to  be  broken  at  sometime  or  other.  Let  us
 hope  that  this  House  during  its  tenure  will
 not  only  be  able  to  cut  the  vicious  circle  but
 also  start  a  new  era  of  one  gauge,  i.¢.  broad
 gauge,  for  the  whole  of  India.

 I  accept  the  proposal  of  my  friends  from
 Kerala  that  they  need  more  railways.  f
 readily  concede  it.

 AN  HON.  MEMBER:  What  about
 Télengata  ?

 SHRI  A.  ्  SHARMA:  ‘You  have  to
 come  to  Bihar  also.

 SHRI  HANUMANTHAIYA  ;  ह...
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 for  our  religious  purposes  we  invariably  say
 from  Kanyakumari  to  Himalaya,  That  is
 the  true  picture  of  Indian  unity,  integration,
 nationalism  or  whatever  you  may  call  it.
 With  your  blessing,  if  I  continue  to  be  the
 Minister  of  Railways  I  want  to  end  up  by
 saying  that  there  will  be  broad-gauge  railway
 communication  from  Kanyakumari  to
 Himalayas.

 SHRI  R.  S.  PANDEY  (Rajanadgaon)  :
 Sir  ona  point  of  information.  The  hon.
 Minister  has  kindly  promised  more  railways
 to  Kerala,  I  am  pot  at  all  jealous  if  he  is
 in  8  position  to  give  more  railway  lines  to
 Kerala  and  Mysore.  But  1  want  to  draw
 the  attention  of  the  hon.  Minister  to  the
 terribly  neglected  condition  of  the  railways
 in  Madhya  Pradesh.  Though  it  is  a  very
 big  State  it  has  only  very  few  railway  lines.
 There  was  one  railway  line  which  was  sanc-
 tioned  long  ago  from  Bailadilla  to  Rajhara.
 Rajhata  has  got  large  deposits  of  iron  ore
 which  is  needed  by  Bhilai  and  this  railway
 line  will  facilitate  the  transport  of  iron  ore.
 Another  line  which  is  proposed  and  which
 has  been  surveyed  is  from  Rajnandgaon  to
 Rajnandgaon  junction.  There  has  to  be  a
 survey  of  a  contemplated  railway  line  from
 Khairaghat  viz.  Churi  Kheda,  Gandai,  Selati,
 Sahaspur  Lohare,  Kabaraa  and  Mandla  to
 Jubbulpur.  This  is  a  commercial  and  forest
 area  and  this  new  railway  line,  besides  giving
 More  revenues  to  the  railways,  will  help  the
 development  of  that  area,  If  the  hon.
 Minister  is  not  in  a  position  to  give  an
 answer  just  now,  he  may  do  so  after  a  com-
 plete  and  comprehensive  survey  of  that  line
 is  completed.

 SHRI  HANUMANTHAIYA  :  What
 my  hon.  friend  has  mentioned  deserves
 examination.  I  will  not  only  examine  it  but
 will  give  him  the  trué  position  either  in  this
 House  or  privately.

 SHRI  C,  CHITTIBABU  (Chingleput)  :
 The  hon.  Minister  has  not  mentioned  even
 one  word  about  Tamilnadu.  It  is  true  that
 the  hon,  Minister  has  referred  to  connecting
 Kanyakumari  with  Himalayas.  But  I  have
 made  many  other  humble  submissions.

 SHRI  HANUMANTHAIYA  :  My  hoa.
 friend  has  said  that  1  have  not  deait  with
 humble  proposals  but  only  grand  proposals.
 Humble  proposals  will  automatically  be

 implemented,
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 श्रीमती  सहोदरा  बाई  राय  (सागर):
 सागर  के  बारे  में  भौर  रायगढ़  छतरपुर  के  बारे

 में  जो  डर्क ती  का  एरिया  है,  जहां  कि  जाता  को

 बहुत  तकलीफ  है,  उसका  छापने  जिक्र  नहीं
 किया  i

 भी  रामचंद्र  विकल  :  प्रत्यक्ष  महोदय,

 हमारी  तो  रेल  बन्द  हो  गई,  दिल्ली  के  बहुत
 नजदीक  की,  उसकी  कोई  चर्चे  ही  नहीं  की

 मनवरी  महोदय  ने  ।  वह  तो  दिल्‍ली  के  बिलकुल
 नजदीक  का  माम॑ला  है।

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  The  hon.  Minister  has  not
 been  kind  enough  to  reply  to  a  point  which
 was  raised  with  regard  to  project  allowance
 to  be  paid  to  the  railway  employees,  P.  and
 T.  Department  and  other  governmert  depart-
 ments  pay  it  but  the  railways  are  not  paying
 project  allowance  to  their  employees.  What
 has  the  hon.  Minister  to  say  about  it  ?

 SHRI  HANUMANTHAIYA  :  need
 some  time  to  take  a  decision  on  this  point.
 ¥  must  know  the  financial  implications.
 Surely,  if  have  not  touched  a  point,  it  does
 mean  that  |  will  not  examine  it.  I  wall
 examine  that  point  and  take  a  decision,

 SHRI  RAMAVATAR  SHASTRI  :  How
 long  will  it  take,  because  people  are
 agitating  ?

 SHRI  HANUMANTHAITYA  ;  Agitations
 will  not  frighten  me.  Please  take  it  once
 and  for  all,

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Will  the  hon.  Minister  tell  us
 as  to  what  arrangements  he  is  going  to  make
 for  the  situation  arising  out  of  the  closure  of
 light  railways  which  carry  about  40,000
 people  of  the  low  income  group  to  Calcutta
 for  working  ?  The  road  transport  cannot
 cope  with  it  because  the  roads  are  much  too
 inadequate  and  it  will  be  much  more
 expensive.  suggest  that  the  light  railways,
 all  the  three-—two  in  West  Bengal  and  one,
 the  Dejhi-Saharanpur  Railway—be  taken
 over  by  the  Indian  Railways  not  only  for
 the  economy  but  for  rendering  service  to  the
 tow  iacome  people  who  travel  by  the  light
 railways  and  for  the  employees  also,

 ‘
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 थी  मुल् कीरा राज  सेना  (देहरादून)  :  भ्ष्यक्ष

 महोदय,  यह  जो  सहारनपुर  से  दिल्‍ली  को  चलने

 बाली  एस०एस०  लाइट  रेलवे  है  उसमें  जो

 दुल्ला

 दिलाया  गया  है  उसका  एक  कारण  यह

 है  कि  उसको  कोयला  76  रुपये  टन  मिलता

 है  जब  कि  सरकारी लवे  को  28  रुपये टन
 कोयला  मिलता  है  i  कौर  उन  का  हेड  आफिस

 'जिस  पर  45  परसेंट  खर्चा  जाता  था  कब  बाद

 हो  गया  है।  तो  यह  लाइट  रुपये  बहुत  जरूरी
 है।  इसके ऊपर  माननीय  मंत्री  जी  ने  कुछ  नही

 कहा  है।

 SHRI  HANUMANTHATYA  :  'l  have
 valready  stated  the  position  of  the  raitway
 administration  m  my  speech.  If  there  is
 any  more  point  that  has  to  be  considered,  I
 ‘shall  welcome  discussion  with  hon.  Members
 -on  the  subject.

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  The  same  about  all
 others.  Now  I  am  putting  all  the  cut
 Motions  fo  the  vote  of  the  House  together.

 Alf  the  Cut  Motions  were  put  and  negatived.

 MR.  SPEAKER  :  “The  question  is  :

 “That  the  respective  sums  not  exceed-
 ing  the  amounts  shown  in  the  third
 column  of  the  order  paper,  be  granted
 to  the  President,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  om  the  3ist  day  of  March,
 {972,  in  respect  of  the  heads  of  demands
 entered  in  the  second  column  thereof
 against  Demands  Nos.  I  to  iI,  HA,  2
 to  I6.”

 The  motion  was  .  adopted.

 MR.  SPEAKER:  The  question  is:

 "That  the  respective  Sepplementary
 ima  vot  exceeding  the  antounts  shown
 ‘in  the  thitd  column  of  the  order  paper
 te  -granted  to  the  President  tu  defray  the
 thatges  whith  will  come  in  vourse  of
 payment  during  the  year  ending  the  3ist
 day  of  March,  1971,  in  respect  of  the

 ‘following  ‘demands  enveréd  int  the  ecoond
 Colum  thereat

 Demands  Nos.  8  46  and  nn

 The  motion  was:  adopted.

 MARCH  25,  974  and  Demonals  %

 [The  mations  for  demands  for  Grants
 which  were  passed  by  the  Lok  Sabha  ane
 reproduced  below—Ed,}

 Demand  ‘No.  i~-Raibray  Board

 “Theat  a  sum  not  exceeding
 Rs.  $6,04,000' be be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  ttre
 3iat  day  of  March,  1972,  in  respect  of
 ‘Railway  Board’.”

 Demand  No.  2—Miscellancous  Expenditure

 “That  a  sum  not  exceeding
 Rs.  2,45,25,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  38  day  of  March,  1972,  in

 2  oF
 respect  of  ‘Miscellaneous  Expenditure’.

 Demand  No.  3—-Payments  to  Worked  Line
 and  Others

 “That  a  sum  not  exceeding
 Rs.  4,75,000  कठ  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3tst  day  of  March,  1972,  in  respect  of
 ‘Payments  to  Worked  Lines  and
 Otbers’.”

 Demand  No.  4~-Working  Expensco~dai-
 aletration

 “That  a  sum  not  exceeding
 Rs.  28,65,39,000  ॥...  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1972,  in
 tespect  of  ‘Working  Expenses—Adminis- vse tration’.

 Demand  No.  5—Working  Expenses—Repairs
 and  Maintenance

 “That  4  sum  not  exceeding
 Rs.  94,19,14,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  dering  the  year  ending
 on  the  3iet  day  ‘of  ‘Mareh,  £972,  in
 tespect  of  ‘Working  Expenses—Repiirs
 and  ‘Maintensnee’.”

 BDemend  No.  6-+Werklag  Expenses--Opora-
 tg  Stelt

 “That  a  sum  ot  encecding
 Rs.  60,62,84,000  be  granted  to  the  Presi-



 %  Ratiwoy  Radgat

 dent,  on  account,  for  or  tawards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Working  Expenses—Opera-
 ting  Staff’."

 Demand  No,  7—Workigg  Expernses-—Opera-
 tlon  (Fuel)

 “That  a  sum  not  exceeding
 Ra.  56,66,26,000  06.  granted  to  the  Presi-
 dent,  on  account,  fur  or  towards  defras-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Working  Expenses--Operation
 (Fuel).

 Demand  No.  8--  Working  Expenses—Opera-
 tion  other  than  Staff  and  Fuel

 “That  a  sum  not  exceeding
 Rs.  17,52,38,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defruy-
 ing  the  charges  during  the  year  ending
 on  the  हि 11) अ  day  of  March,  i972,  in
 respect  of  ‘Wotking  Expenses  Operation
 other  than  Staff  and  Fuel'.”

 Demand  No.  Q-  Working  Expenses—Miscel-
 Janeons  Expenses

 “That  a  sum  not  exceeding
 Rs.  12,30,54,000  ह)  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 पिटा  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  972  in
 respect  of  ‘Working  Expenses—Miscella- ae neous  Expenses’.

 Demand  No,  20—-Working  Expenses—Staff
 Welfare

 “That  a  sum  not  exceeding
 ‘Rs.  9,28,97,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  tawards  defray-
 ing  ihe  charges  during  the  year  ending
 on  the  3ist  day  of  March,  972  in
 respect  of  ‘Working  Cxpenses—Staff
 Welfare’,”

 Demand  No.  ti—Working  Expenses—Appro-
 priation  to  Depreciation  Reserve  Fund

 “That  a  sum  not  exceeding
 Rs,  35,00,00,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1972,  in

 respect  of  ‘Working  Expensee~-Appro-
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 priation  to  Depreciation  Reserve
 Fund’.”

 Demand  No.  i-A—Wosking  Expenses—
 Appropriation  to  Pepsion  Fund

 “That  a  sum  pot  exgeeding
 Rs.  5,00,00,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Working  Expenses~-Appro-
 priation  to  Pension  Fund’.””

 Demand  No.  2—~Dividned  to  General
 Revennes

 “That  a  sum  mot  exceeding
 Rs.  6,17,79,000  be  granted  to  the  Presi-
 dent,  un  account,  for  or  towards  defray
 ing  the  charges  during  the  year  onding
 on  the  3{st  day  of  March,  1972,  in
 respect  of  ‘Dividend  to  General
 Revenues’,””

 Demand  No.  13—Open  Line  Works
 (Revenue)

 “That  a  sum  not  exceeding
 Rs.  2,99,97,000  be  granted  to  the  Presi~
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Open  Line  Works
 (Revenue)’.”

 Demand  No.  4—Construction  of  New  Lines

 “That  a  sum  not’  exceeding
 Rs.  13,15,92,000.  be  granted  to  the  Presj-
 dent,  om  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 an  the  3st  day  of  March,  1972,  in
 respect  of  ‘Construction  of  New oF Lines’,

 Demand  No.  5—Open  Line  Works—Capital
 Depreciation  Reserve  Fund  and  Develop-
 ment  Fund

 “That  a  sum  not  exceeding
 Rs.  197,39,00,000,  be  granted  to  the  Presi.
 dent,  on  account,  for  or  towards  defray
 ing  the  charges  during  the  ycar  ending
 on  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Open  Line  Works~Capital
 Depreciation  Reserve  Fund  and  Develop.
 ment  Fund’.””
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 Demand  No.  6—Peusionary  Charges—Pen-
 sion  Fund

 “That  a  sum  _  not’  exceeding
 Rs,  2,96,04,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 tng  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Pensionary  Charges--Pension
 Fund’.  Ai}

 8—Working  Expenses—Operation  other  than
 Staff  and  Fuel

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,05,23,000  9६  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1971,  in  respect  of  ‘Working
 Expenses-—Operation  other  than  Staff
 and  Fuel’.”

 36-—Pensionary  Charges—Pension  Fund

 “That  a  Supplementary  sum  not
 exceeding  Rs.  75,76,000  यदि  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1971,  in  respect  of  ‘Pensionary
 Charges—Pension  Fund’.”

 i7-Repayment  of  loans  from  General
 Revenues  and  interest  thereon—Develop-
 ment  Fund

 "That  a  Supplementary  sum  not
 exceeding  Rs.  30,53,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  35  day  of
 March,  97I,  in  respect  of  ‘Repayment
 of  ioans  from  General  Revenues  and
 interest  thereon—Developmeot  Fund’.”’

 MR.  SPEAKER  :  Now,  we  would  take
 up  the  next  item,  I  think,  after  Lunch.

 SHRI  HANUMANTHAIYA  :  May  IT
 make  @  request  ?  I  have  to  be  present  in  the
 Rajya  Sabha  for  General  discussion  of  the
 Railway  Budget  at  2  O°  Clock,  as  my  friend
 tells  me.

 Appropriation  (Rlys.)  Vote  =  0
 on  Acct,  Bill

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  :  Rajya  Sabha  meets  at  2.30.

 AN  HON.  MEMBER  :  No,  at  2,
 O’  Clock.

 SHRI  R.S.  PANDEY  :  Times  have
 changed.  Shri  Vajpayee  should  know  that.

 SHRI  HANUMANTHAIYA  :  This  is  a
 formal  motion.

 MR.  SPEAKER  :  If  the  House  agrees,
 we  may  take  it  up.

 (etrtereemmemamenies

 73.00  hes.

 APPROPRIATION  (RAILWAYS)  VOTE
 ON  ACCOUNT  BILL*,  97)

 THE  MINISTER  OF  RAILWAYS
 (SHRI  HANUMANTHAIYA):  I  beg  to
 move  for  leave  to  introduce  a  Hill  to  pro-
 vide  for  the  withdrawal  of  certain  sums
 from  and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  a  part  of  the
 Financial  year  97I-72  for  the  purposes  of
 Railways.

 MR,  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  withdrawal  of
 certain  sums  from  ana  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  a  part  of  the  financial  year
 1971-72,  for  the  purposes  of  Railways.”

 The  motion  was  adopted.

 SHRI  HANUMANTHAIYA  :
 duce!  the  Bill.

 I  beg  to  moved  :
 “That  the  Bill  to  provide  for  the

 withdrawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  India
 for  the  services  of  a  part  of  the  financial
 year  1971-72  for  the  purposes  of
 Railways,  be  taken  into  consideration.”

 I  intro-

 MR.  SPEAKER:  The  question  is...
 Cd

 sPublished  i@  Gaseite  of  India  Eatraordinary,  Part  H,  Section  2,  dated  25.371,  तक
 Tintroduced  with  the  recommendation  of  the  President.

 tMoved  with  the  recommendation  of  the  President.



 Gt  =  Appropriation  (Rlys.)

 SHRI  RAMACHANDRA  BADE  (Khar-
 gone):  I  had  moved  cut  motions  also,  I
 also  sent  a  chit  to  you,  Even  then,  I  was
 not  given  a  chance.  Now  I  may  be  allowed
 to  say  a  few  words  on  the  Appropriation
 Bill,

 SHRI  S,  L.  SAKSENA  (Maharajganj)  :
 I  also  want  to  say  a  few  words.

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  A  number  of  cut
 motions  are  moved  by  many  members.  But
 the  practice  here  is  thatif  the  name  of  a
 Member  is  submitted  by  the  party,  then
 that  gentleman  gets  the  chance.

 SHRI  RAMACHANDRA  BADE  :  Those
 who  move  the  cut  motions  get  preference.
 This  has  been  the  practice  before.  This
 time  I]  was  not  given  time.  I  want  to  say
 a  few  words  on  the  Appropriation  Bill.

 SHRI  5.  L.  SAKSENA.  I  am  _  very
 giad  to  hear  the  hon.  Minister  and  see  the
 new  atinosphere  which  he  seems  to  have
 crented  by  his  specch.  I  only  hope  that
 he  will  implement  what  he  has  said.  I
 have  gone  through  some  of  his  A.R.C.
 Reports.  |  hope,  he  will  now  put  them  into
 practice...

 MR.  SPEAKER.  Mr.  Shibban  Lal
 Saxena,  I  did  not  give  you  permission  to
 speak.  I  have  not  called  any  hon.  Member
 yet.  I  was  going  to  adjourn  the  House  for
 lunch.  Anyhow,  you  are  already  on  your
 legs.  In  future,  kindly  do  look  to  me  also.
 We  will  take  it  up  after  lunch.  You  conti-
 nue  after  lunch.

 We  now  adjourn  for  lunch  to  re-assemb-
 le  at  2  O'Clock.

 3.03  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 Hill  Fourteen  of  the  Colck.

 eastern

 The  Lok  Sabha  re-assembled  after  Lunch
 three  minutes  past  Fourteen  of  the  Cieck,

 [मन  K.  ू,  है  #  the  Chair}

 CHAITRA  4,  893  (SAKA)  Vote  on  Acct,  Bill  62

 APPROPRIATION  (RAILWAYS)
 VOTE  ON  ACCOUNT

 BILL  97]—Contd.

 MR,  CHAIRMAN  :
 Saksena,

 SHRI  S,  L.  SAKSENA  (Maharajgan))  :
 Sir,  {  am  deeply  pointed  to  learn  what  our
 public  projects  like  Hindustan  Steel  and
 others  are  suffering  colossal  losses,  They
 argue  that  they  have  teething  troubles,  but
 what  shall  I  say,  Sir,  about  our  Railways  ?
 Here  too  we  find  they  have  suffered  a  loss
 of  Rs.  33  crores  and  if  we  take  into  account
 the  fact  that  the  reserves  and  the  deprecia-
 tion  fund  of  the  Railways  have  also  been
 eaten  up,  the  amount  of  loss  would  exceed
 Rs.  03  crores.  What  is  the  explanation
 of  the  Railways  for  the  loss?  They  cannot
 argue  that  they  have  teething  troubles.
 They  are  over  00  years  old.  If  nationa-
 lised  projects  like  Railways  suffered  such
 huge  losses  in  Russia,  I  think  the  Prime
 Minister  and  the  Railway  Minister  then
 would  have  been  guillotined.  But  what
 would  be  the  fate  of  these  Ministers  here—
 Ido  not  know.  But  I  think  they  must
 know  that  if  such  lowes  continue  the  people
 who  have  put  them  into  power  will  revolt
 against  them.  They  will  want  that  the
 Railways  and  other  public  projects  do  not
 suffer  losses.  Sometime  back,  Sir  Padampat
 Singhania,  who  was  a  member  of  this
 House,  told  me  during  a  railway  budget
 discussion  that  if  he  was  given  charge  of  the
 Railways  as  a  private  enterprise,  he  would  be
 showing  at  least  23%  profits  on  that  capital,
 but,  here  we  are  having  contmuous  losses
 which  fs  not  proper.

 I  have  moved  several  cut  motions.  4
 want  to  real  them.  Cut  motioa  No.  54
 is  :  ‘Failure  of  the  Railway  Buard  to  extend
 the  life  of  the  Co-operative  Socicty  of
 Railway  vendors  at  Ghaziabad  railway
 station  to  the  normal  period  of  three
 years  without  any  reason  whatsoever  ?  Sir,
 I  think  two  Railway  Ministers  have  gone
 into  the  working  of  this  Society  and  both
 of  them  gave  a  trial  period  of  six  months’

 during  their  regime  and  there  was  no  com

 plaints  in  these  2  months,  This  Co-
 operative  Society  is  20  years  old  and  yet
 the  Railway  Board  has  not  extended  its  life
 to  the  normal  term  of  three  years.  I  hope
 the  hon.  Minister  will  personally  look  inta

 this  matter,

 Shri  Shibban  Lal
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 [Shri  S.  L.  Sabsena}
 My  Cut  Motion  No.  56  states  about

 ‘Failure  of  the  administration  to  pay  strike
 period  pay  to  about  3000  workers  of  the
 Izatnagar  Workshop  on  N.E.  Rajlway  when
 other  employees  have  been  paid.”  This  id
 No,  56,  in  list  No.  IV.  Till  this  day,  they
 have  not  been  paid  theit  strike  period
 although  they  have  been  reinstated.  They
 should  be  paid  theit  strike  period  pay
 immediately,

 My  Cut  Motion  No.  64  75  about  ‘Need
 for  Constraction  of  a  riew  railway  line  from
 Gorakhpur  to  Maharaj  Gany  Nichlaul--
 Thentibari—Nanianwa.’  My  Cut  Motion
 No,  65  states  about  ‘Need  for  construction
 of  a  new  Railway  line  from  Siswa  Bazar—
 Maharajgani—Pharenda—  Dhani—Mehdawal
 to  Khalifabad.”  My  Cut  Motion  No.  66  is
 about  the  need  for  construction  of  a  new
 raitway  line  from  Gorakhpur  to  Bansgaon—
 Barhalganj-~Azamgarh.’  My  Cut  Motion
 No.  67  is  about  the  ‘need  for  the  conversion
 of  the  metre  gage  lino  from  Barabanki  to
 Gorakhpur  into  Broad  gauge  ling,

 These  areas,  Gorakitpur—Basti—Dcoria,
 are  in  the  tarai  belt  on  the  border  with
 Nepal.  There  are  hostile  elements  ike
 China  and  Nepal  across  the  border,  Chinese
 forces  can  come  right  up  to  Khatmandn  by
 road.  But  we  cannot  send  our  forces  there,
 because  there  are  no  railway  lines  and
 roads  along  the  bords  on  our  side

 I  hope  the  hon.  Miniter  wi}  consider
 all  these  points  which  [  have  mentioned  in
 my  Cut  Motions.  If  these  lines  are
 constructed  it  will  be  of  great  help  to  the
 defence  of  the  Country.

 थी  शिवशंकर  प्रताव  यादव  (स्टीरिया)  :

 समाप्ति  महोदय,  नेशनल  के  साथ  बीन  के

 अनिष्ट  सम्बन्ध  रीड  के  द्वारा  हो  गए  हैं  लेकिन

 तेजपाल  के  सम्बन्ध  हमारे  साथ  कुछ  तनावपूर्ण

 होते  जा  रहे  हैं।  ऐसी  स्थिति  में  सुरक्षा  की  दृष्टि

 से  उतरी  विहार  का  महत्व  बहुत  वह  गया  है|

 रेलवे  को  देखते  हुए  हमारे  लिए  ऑ्ावरयक  हो

 गयी  है  कि  उत्तरी  विहार  में  भंगुर  के  पास

 गंगा  में  एक  पुल  हो  ताकि  वहां  पत्थर  के  ढोने

 लगीं  जा  सके  ।  हंसी  से  सहायता  तक  दोहरी
 कल्बे  लाइन  बनाई  जाये  ।  गंगा  के  कसाब  की

 बजह  से  नेशनल  हाईवे  को  बतरा  हो  गया  है
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 और  साथ  ही  मंत्री  रेलवे  स्टेशन  को  भी  खतरा

 हो  गया  है  t  मंत्री  से  एक  मील  उत्तर  एक
 रेलवे  लाइन  बनाई  गई  है  दौर  एक  हाईवे
 बनाया  गया  है  लेकिन  एक  मील  बढ़ाने  से  ही

 कोई  लाभ  नहीं  होगा  क्योंकि  खतरा  फिर  भी

 बना  रहेगा।  सुना  जाता  है  कि  मंत्री  से  लगभग

 चार  पांच  मील  दूर  तक  गंगा  की  धारा  पहले

 बहुल  थी  इसलिए  यह  नहीं  कहा  जा  सकता  कि

 किस  समय  बह  लाइन  भी  कट  जाये।  इसलिए
 मंत्री  की  सुरक्षा  क ेलिए  पगा  की  धारा  को

 मोड़  करके,  चली  स्थान  जोकि  मुंगेर  में  है,  वहां
 से  बहाया  जाये  ताकि  मंत्री  का  खतरा  टल  जाये

 और  नेशनल  हाई  वे  तथा  रेलवे  लाइन  की  भी

 सुरक्षा  हो  सके  i

 SHRI  MALLIKARJUN  (Medak)  Mr.
 Chairman  and  hon.  Members,  Jai  Telen-
 gana  '

 The  hon.  Minister  of  Railways  has
 mentioned  that  Rs.  800  crores  will  solve  the
 unemployment  problem  in  the  country.  4
 would  like  to  bring  to  the  notice  of  the
 House  the  fact  that  the  hon.  Minister  has
 already  introduced  a  Bill  worth  Rs.  550
 crores.

 A  sum  of  Rs.  95  crores  has  been  provi-
 ded  for  repairs  and  maintenance  in  this  Bill.
 So  fur  as  maintenance  is  concerned,  there  is
 a  practical  difficulty.  The  public  works
 inspector  has  been  given  a  vast  distance  to
 cover.  For  example,  the  inspector  in  my
 area,  namely  the  Secunderabad  division  has
 look  after  the  area  from  Secunderahad  to
 Wadi,  Stave  this  Is  a  vast  area,  he  is  not
 in  a  proper  position  tu  pay  adequate  atten-
 tion  to  proper  repairs  and  maintenance,  The
 Union  Government  have  been  spending  a
 huge  amount  in  the  name  of  repairs  and
 maintenance,  but  satisfactory  work  has  not
 ao  far  been  reported.  The  result  is  that
 every  year,  during  the  rainy  season,  we  hear
 reports  abdut  breaches  and  sometimes  the
 collapse  of  bridges.

 So  far  as  miscellaneous  expenditure  is
 concerned,  a  sum  of  Rs.  i5  crores  has  been
 mentioned,  But  I  do  not  know  what  admi-
 nisteative  and  technical  factors  are  invdived-
 Anyway,  my  humble  request  is  that  what.
 eves  budget  may  be  passed,  let  all  thy
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 Members  of  the  Opposition  and  the  rulling
 party  put  their  heads  together  for  the
 removal  of  poverty,  Ignorance  and  unem-
 ployment.  specially,  in  the  present
 circumstances,  when  a  stable  government
 has  been  forced  with  all  the  mesmerism  of
 Shrimati  Indira  Gandhi  and  her  charismatic
 affect,  the  people  outside,  who  constitute
 about  56  crores  expect  much  from  this
 Union  Government.  let  all  hon.  Members
 work  in  a  spirit  of  co-operation  and  under-
 standing  for  the  progress  and  prosperity  of
 the  couniry  so  that  our  national  economy,
 about  which  we  have  been  worrying  for
 past  few  decades  can  be  improved,  and  the
 natural  resources  may  be  exploited  in  a
 Proper  way  for  stabiishing  the  national
 economy

 श्री  नगेन्द्र  प्रसाद  यादव  (सीतामढ़ी)
 सभापति  महोदय,  मैं  इस  अ्रवसर  पर  आपके

 माध्यम  से  उत्तरी  पूर्वी  रेलवे  की  शोर  रेल  मंत्री

 महोदय  का  ध्यान  आकृष्ट  करना  चाहता  हूं।
 इस  रेलवे  की  प्रति  दयनीय  स्थिति  है  और  मैं

 स्त्री  जी  से  अनुरोध  करूगा  कि  करो  भी  वह

 वहां  पर  चल  कर  स्वय  उस  को  देख  सकते  है  ।

 हमारे  उत्तरी  विहार  में  स्थिति  यह  है  कि  पटना

 से  सीतामढ़ी  की  दूरी  जहा  से  कि  मैं  आता  हूं

 बह  कोई  80  मील  की  है।  अब  इस  80  सील

 की  दूरी  को  तप  करने  मे  5  घंटे  लगते  है  जब-

 कि  पटना  से  दिल्‍ली  आने  में  जिसकी  कि  दूरी

 करीब  700  मील  है  लोगों  को  उतना  ही  समय

 लगता  है  जितना  कि  इस  ४0  मील  की  दूरी  को

 तय  करने  में  लगता  है।  उत्तरी  बिहार  के  लोगों

 की  यह  काफी  जसे  से  मांग  चली  आ  रही  है  कि

 सीतामढ़ी  रेलवे  स्टेशन  के  ऊपर  शक  भी वर ब्रिज

 होना  चाहिए  t  साथ  ही  मैं  अपने  रेल  स्त्री  जी

 से  अनुरोध  करूगा  कि  महे स्ट घाट  से  तर कटिया-

 गज  तके  वाया  दरभंगा  या  समस्तीपुर  जो  एक

 ह  चलती  है  उस  गाड़ी  को  एक्सप्रेस  गाड़ी  कर

 देना  चाहिए  ताकि  लोगों  को  जाने  जाने  में  कम

 समय  लगे  !

 इसके  साथ  ही  साथ  समस्तीपुर  से  मरक-

 टियाँगैज  बाया  समस्तीपुर  तक  बड़ी  लाइन

 तनना  चाहिए  ।  बड़ी  लाइन  के  लिए  वर्षों  से  इस
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 का  सर्वे  हो  रहा  है  कौर  दत्त  सर्वे  की  रिपोर्ट  भी
 रेलवे  मलयालम  में  तीन  महीने  पहले  भा  चुकी
 है।  इसलिए  मैं  रेलवे  झन्च्री  महोदय  से  अनुरोध
 करू गा  कि  जितनी  जल्दी  हो  सके  समस्तीपुर  से

 नरकटियागंज  तक  वाया  सीतामढ़ी  दरभंगा  एक

 बड़ी  लाइन  की  व्यवस्था  होनी  चाहिए  q

 श्री मनु,  मुजफ्फरपुर  से  घुन वरसा  भी  एफ

 नई  लाइन  की  व्यवस्था  होनी  चाहिए।  उसका

 सर्वे  भी  किया  गया  था।  पत्थर  के  नोल्स  भी

 गाड़  दिये  गये  थे  लेकिन  चूकि  सीतामढ़ी  के

 लोगों  ने  |  प्राप्त  सन्‌  942  के  भारतीय

 स्वातन्त्र्य  संग्राम  में  भाग  लिया  था  और  अपनी

 बहादुरी  व  देशभक्ति  का  परिचय  दिया  था  इस

 लिए  हुआ  यह  कि  हालांकि  पत्थर  के  जोन्स  गड़
 गये  थे  उस  लाइन  को  नहीं  बनवाया  गया।

 चूंकि  उस  समय  अग्रेज  लोगो  का  शासन  था

 इसलिए  वहाँ  के  निवासियों  द्वारा  भारतीय

 स्वतन्त्रता  संग्राम  में  भाग  लेने  के  कारण  कुछ

 हो  गये  और  रंज  होकर  वह  जो  नई  रेलवे

 लाइन  बनने  बाली  थी  उसको  उन्होंने  बन्द  कर

 दिया  ।  मेरा  स्त्री  महोदय  से  अनुरोध  है  कि

 जितनी  जल्दी  सम्भव  हो  सके  यह  मुजफ्फरपुर

 से  युन वरसा  तक  नई  रेलवे  लाइन  जिसकी  कि

 दूरी  करीब  60  मील  की  है  वह  लाइन  बना  दी

 जाये  ।

 इसी  तरह  से  महेन्द्रधाट  से  नरकटियागंज

 सीतामढ़ी  होते  हुए  जो  एक  नि  जाती  है  उसे

 सौ ताम डी  पहुंचने  में  करीब  4  घण्टे  लगते  है

 उसमे  ष््र्भी  तक  एक  थर्ड  क्लास  स्लीपर  की

 व्यवस्था  नहीं  हो  सकी  है।  मेरा  अनुरोध  है  कि

 उस  गाड़ी  में  एक  थर्ड  क्लास  स्‍लीपर  की

 व्यवस्था'  कर  दी  जाये  ।

 चु  कि  सभापति  महोदय  घण्टी  बजा  चुके  हैं

 इसलिए  बस  में  एक  मिट  में  कैटरिंग  के  बारे

 में  कह  कर  समाप्त  करे  दे  रहा  हूँ।  रेलवे

 कैटरिंग  की  व्यवस्था  काफी  प्रसन्‍्तोषजनक  है.

 शौर  मैं  उस  की  ओर  मन्त्री  महोदय  का  ध्यान

 प्रकृष्ट  कराता  चाहता  हूं।  मैं  चाहूंगा  कि  मम्मी
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 [eft  नरेन्द्र  प्रसाद  यादव]

 महिला  बिना  किसी  पूर्व  सूचना  के  उत्तरी  बिहार
 में  जल  कर  रेलवे  की  कैटरिंग  का  स्वयं  अनुभव
 कर  लें  शोर  वहां  पर  खाना  खा  लें  तो  उन्हें

 पता  लगेगा  फि  'उनके  द्वारा  कितना  खराब

 खाना  रेलवे  के  मुसाफिरों  को  रेलवे  कैटरिंग  की

 शौर  से  खिलाया  जाता  है।  एक  झोर  हम  देश

 में  समाजवादी  व्यवस्था  स्थापित  करने  जा  रहे

 हैं  वहां  दूसरी  ओर  यह  रेलवे  में  wo  एच०

 व्हीलर  का  मामला  है।  do  एच०  व्हीलर  जो

 कि  इलाहाबाद  के  हैं  हालत  यह  है  कि  करीब

 300  बुक स्टाल  उनके  चलते  है  भोर  सभी

 जगह  सवलैंटिंग  चल  रही  है।  वह  200,  300

 रपये  में  अपने  दूसरे  आदमी  को  रस  कर  कमाते

 हैं  कौर  मैं  श्राप  को  बतलाता  चाहता  हैं  कि

 करीब  50  000  प्रति  मास  उनको  इससे  ग्राम-

 इतनी  होती  हैं।  इसलिए  मेरा  निवेदन  है  कि  जितनी

 जल्दी  हो  सके  उनके  हाथ  से  यह  काम  लेकर

 हमारे  देवा  में  जो  इंजीनियर्स,  ग्रेजुएट्स  आदि

 बेकार  पड़े  हुए  हैं  कम  से  कम  उन  शिक्षित

 युवकों  कोटक,  एक  बुकघ्टाल  रेलवे  स्टेशन  पर

 वेदों।

 सभापति  महोदय  ने  जो  मुझे  इतना  समम

 दिया  उस  के  लिए  धन्यवाद  |

 सभापति  महोदय  :  रेलते  स्त्री  महोदय  |

 (व्यवधान)  मैंने  अंत्त्री  महोदय  को  बुला  लिया  है

 और  कब  मैं  किसी  और  को  बोलने  के  लिए  नहीं

 बुलाऊं गा  |  The  hon.  Minister.

 SHRI  JYOTIRMOY  5OSU
 just  two  minutes.

 :  I  want

 MR.  CHAIRMAN  :  IfI  allow  him,  I
 will  have  to  allow  others  also.  [  cannot  be
 partial.

 1:14 6  JYOTIRMOY  8050  :  You  have
 already  allowed  others.  The  Misister  can
 wait  for  twp  minutes,
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 SHRI  K.  RAMA  KRISHNA  REDDY;
 (Nalgonda)  :  I  would  like  to  say  a  few
 words.  I  was  promised  some  time.

 MR.  CHAIRMAN  :  The  hon.  Minister,

 SHRI  HANUMANTHAIYA  :  The
 Finance  Bill  has  been  placed  before  the
 House,  but  the  criticisms  that  have  been
 made  by  the  speakers  who  have  participated
 in  the  debate  have  been  more  or  Jess  on  the
 same  lines  as  those  of  the  thirty-odd  speakers
 who  participated  earlier.  Their  main  demand
 is,  as  my  hon,  fmend  Yadavji  said,  new
 railway  lines  and  other  amenities.  I  have
 already  made  a  reply  that  these  matters  will
 be  examined  and  suitable  replies  will  be
 given,  and  J  have  already  displayed  my  earm-
 estness  that  as  many  of  these  things  should
 be  done,  if  possible  even  outside  the  Plan
 resources.  The  only  question  is  how  to
 find  the  resources  on  the  ways  and  means  of
 implementing  these  oval  needs.

 SURI  JYOTIRMOY  BOSU  :  It
 all  amounted  to  lip  service  in  the  past.

 has

 SHRI  HANUMANTHATITYA  :  The  hon,
 Meraber  has  always  been  rendering  voice
 service,  and  he  is  accusmg  us  of  lip  service.
 Your  service  has  never  been  more  than  voice
 service,

 SHRI  JYOTIRMOY  BOSU  The
 premier  public  sector  undertaking  of
 Rs.  3,000  crores  you  have  ruined  altogether
 by  over-capitalisation  and  surrender  to  the
 American  diesel  manufacturers.  You  will
 never  make  a  profit,  You  will  have  to
 make  people  pay  either  through  direct  taxa-
 tion  or  indirect  taxation.

 SHRI  HANUMANTHAIYA  :  I  appre-
 ciate  the  altitude  of  the  hon.  Member  and
 I  assure  him  that  I  am  one  of  those  who
 will  not  succumb  to  any  pressure,  especially
 foreign  pressure,  anid  I  welcome  his  party's
 suggestions  to  tone  up  the  administration.  I
 do  not  want  to  see  that  there  is  even  whis-
 pering  of  any  pressure  being  brought  to
 hear  upon  the  Goverament  of  India  or  any
 of  its  branches  from  one  or  the  other  foreign
 countries,

 I  do  not  want  to  take  much  time.  I
 am  bringing  again  the  fullfloged  Budget,  and
 }  will  pe  able  to  sccominodate the  views
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 expressed  by  several  fon.  Members.  1
 merely  move  that  the’  Bill  be  taken  icto
 consideration.

 SHRI  JYOTIRMOY  BOSU:  Give  us
 ah  assurance  about  the  light  railways.  By
 their  abolition  and  closure,  you  are  putting
 40,000  passengers  to  immense  difficulties.
 You  want  road  transport  to  take  it  over.
 It  can  never  do  it.  And  road  transport  is
 foreign  investment  oriented.  You  want  to
 stop  the  railways  to  bring  foreign  invest-
 ment,  to  cause  hardship  to  the  people.
 This  has  shown  your  party's  character.

 MR.  CHAIRMAN  :  The  question  is:
 “That  the  Bill  to  provide  for  the

 withdrawal  of  certain  sums  from  and
 out  of  the  Consohdated  Fund  of  India
 for  the  services  of  a  part  of  the  finan-
 etal  year  4971-72,  for  the  purposes  of
 Railways,  be  taken  into  consideration.”

 The  motion  was  advpted,

 MR.  CHAIRMAN  The  question  fs

 “That  Clauses  2,  3,  the  Schedule,
 Clause  q  the  Enacting  Formula  and
 the  Title  Stand  part  of  the  Bill.”’

 The  motion  was  adopted,
 Clauses  2,3  the  Schedule,  Clause  /,

 the  Tnacting  Formula  and  the  Title

 were  added  to  the  Bill.

 SHRI  HANUMANTHAIYA  :
 move  ;

 That  the  Bill  be  passed.”
 MR.  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 ॥  beg  to

 44  hes.

 APPROPRIATION  (RAILWAYS)
 BILL,*  4971

 THE  MINISTER  OF  RAILWAYS
 (SHRI  HANUMANTHATYA)  :  |  beg  to
 move  for  leave  to  introduce  a  Bill  to
 authorise  payment  and  appropriation  of
 certain  further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the  service
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 of  the  financial  year  1970-71  for  the  pur-
 poses  of  Railways.”

 MR.  CHAIRMAN  :  The  question  is  :
 “That  leave  be  granted  to  introduce

 @  Bill  to  authorise  payment  and  appro-
 priation  of  certain  further  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  service  of  the  financial
 year  J970-7]  for  the  purposes  of
 Railways.”

 The  motion  was  adopted.

 SHRI  HANUMANTHATYA  :  |  intro-
 ducet  the  Bill.

 I  beg.to  movet  :
 “That  the  Bill  to  authorise  payment

 and  appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated  Fund
 of  Indta  for  the  service  of  the  financial
 year  1970-71  for  the  purposes  of  Rail-
 ways  be  taken  into  consideration.”

 MR.  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of  the
 financial  year  1970-71  for  the  purposes  of
 Railways,  be  taken  into  consideration.”

 The  motion  was  adopted,

 MR.  CHAIRMAN  :  The  question  is  :

 “That  Clauses  2,  3,  the  Sahedule,
 Clause  I,  the  Enacting  Formula  and
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted,

 Clause  2,3,  the  Schedule,  Clause  7,  the
 Enacting  formula  and  the  Title  wete

 added  to  the  Bill.

 SHRI  HANUMANTHAIYA  :  I  beg  to
 move  :

 ‘That  the  Bill  be  passed.”
 .

 MR.  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.
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 44.25  brs.

 MANIPUR  BUDGET,  1971-72—  GENERAL
 DISCUSSION,  *DEMANDS  FOR  GRANTS

 ON  ACCOUNT  (MANIPUR),  1970-71,
 AND  *DEMANDS  FOR  SUPPLEMEN-
 TARY  GRANTS  (MANIPUR),  I97!-72

 MR.  CHAIRMAN  :  We  shall  now  take
 up  items  a  12  and  3  of  the  Order  paper,
 namely,  general  discussion  on  the  budget  of
 the  Union  Territory  of  Manipur  for  197)-72,
 and  discussion  and  voting  on  the  demands
 for  grants  on  account  as  well  as  Supplemen-
 tary  demands  for  grants  in  respect  of  the
 Union  Territory  of  Manipur.

 Demand  No.  I-—Land  Reveoue

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  7,130,000,  be  granted  to  the  President,
 on  account  out  of  the  Consolidated
 Fund  of  Union  Territory  of  Manipur
 for  or  towards  defraying  the  charges
 which  will  come  in  course  of  payment
 durirg  the  year  ending  on  the  3ist  day
 of  March,  972,  m  respect  of  Land
 Revenue."

 Demand  No  2-  State  Excise

 MR.  CHAIRMAN  Motion  moved  :
 “That  a  sum  not  exceeding  Rs  86,000

 be  granted  to  the  Presideit,  an  accuunt
 out  of  the  Consolidated  Fund  of  Union
 Territory  of  Manipur  for  or  towards
 defraying  the  chargcs  which  will  come
 in  course  of  payment  during  the  year
 ending  on  the  3ist  day  of  March,  1972,
 in  respect  of  State  ‘Excise’.””

 Demand  No,  3---Taxes  oo  Vehictes

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  38,000
 ह...  granted  to  the  President,  on  account
 out  of  the  Consulidated  Fund  of  Union
 Territory  of  Manipur  for  or  towards
 defraying  the  charges  which  will  come
 m  course  of  payment  during  the  year
 ending  on  the  3ist  day  of  March,  1972,
 m  respect  of  ‘Taxes  on  Vehicles’.”

 Demand  No,  4—Sales  Tax

 MR.  CHAIRMAN :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs.  36,000

 be  granted  to  the  President,  on  account
 out  of  the  Consolidated  Fund  of  Union
 Territory  of  Manipur  for  or  towards
 defraying  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  on  the  3ist  dav  of  March,  1972,
 in  respect  of  ‘Sates  Tax’.”

 Demand  No.  5—Other  Taxes  and  Duties

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs.  4,000,

 be  granted  to  the  President,  om  account
 out  of  the  Consolidated  Fund  of  Union
 Terrntory  of  Manipur  for  or  towards
 defraying  the  charges  which  will  come
 in  course  of  payment  during  the  sear
 ending  on  the  3ist  day  of  March,  1972,
 in  respect  of  ‘Other  Faxes  and  Dutes’.”

 Demand  No.  6--Stamps

 MR,  CHAIRMAN  Motion  moved
 “That  a  sum  not  exceeding  Rs.  9,000

 be  granted  to  the  President,  on  account
 out  of  the  Consohdated  Fund  af  Union
 Territery  of  Manipur  for  or  towards
 defraying  the  charges  which  will  comme
 in  course  of  payment  during  the  year
 ending  on  the  3ist  day  af  March,  1972, अलग ही  respect  of  ‘Stamps’.

 Demand  No.  7  Registration

 MR,  CHAIRMAN  .  Motion  moved

 “That  a  sum  not  exceeding  Rs.  28,000
 be  granted  to  the  President,  om  account
 out  of  the  Consolidated  Fund  of  Union
 Territory  of  Manipur  for  or  towards
 defraying  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  on  the  3st  day  of  Match,  1972,
 in  respect  of  ‘Registration’.”

 Demand  No.  §~-Parliament,  State  and  Union
 Territories  Legislature
 MR.  CHAIRMAN  :  Moiion  moved  :

 “That  a  sum  not  exceeding
 Rs.  382,008  be  granted  to  the  President,

 ग्या

 *Moved  with  the  recommendation  of  the  President.
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 vn  account  out  of  the  Consolidated  Fund
 of  Union  Territory  of  Manipur  for  or
 towards  defraying  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  on  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Parliament,
 State  and  Union  Territories  Legislature’.”

 Demand  No.  9-  -General  Administration

 Demand  co  110

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  _—  exceeding
 Rs.  32,32,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated
 Tund  of  Union  Territory  of  Manipur
 for  or  towards  defraying  the  charges
 which  will  come  in:  course  of  payment
 during  the  year  ending  on  the  Stot  day
 of  March,  1972,  छह  respect  of  ‘Cieneral
 Administration’,”*

 Adminsstraticn  at  Justice

 MR.  CHAIRMAN  ;  Motion  moved
 “That  a  sum  not  —  erceeding

 Rs.  458.090  be  granted  fo  the  President,
 on  aicount  out  of  the  Cansolidated
 fund  of  Union  Termiary  of  Manipur
 for  oor  towards  defraying  the  charges
 whi  will  cume  in  couse  of  payment
 during  the  vear  ending  on  the  34st  day
 of  March,  1972,  11  respect  of  ‘Adnunis-
 tration  of  Justice’  "

 Demand  No.  t!-  Jaifs

 MR.  CHAIRMAN  Motion  moved

 “That  8  sum  not  exceeding
 Rs.  1,86,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated
 Fund  of  Union  Territory  of  Mampur
 for  or  towards  defraying  the  charges
 which  will  come  ia  course  of  payment
 during  the  year  ending  on  the  3tst  day
 of  March,  1972,  in  respect  of  *Jails’,”’

 Demand  No.  32---Police

 MR.  CHAIRMAN  Motion  moved  :

 “That  ai  sum  not  exceeding
 Rs.  1,12,20,000  1...  granted  to  the  Presi-
 dent,  on  account  out  of  the  Consolidated
 Fund  of  Union  Territory  of  Manipur
 for  or  towards  defraving  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  on  the  3lst  day
 of  March,  1972,  in  respect  of  ‘Police’.”

 CHAITRA  4,  893  (SAKA)  Demands  74

 Demand  No.  3--Civil  Supplies

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  83,000
 be  granted  to  the  President,  On  account
 out  of  the  Consolidated  Fund  of  Union
 Territory  of  Manipur  for  or  towards
 defraying  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  on  the  3ist  day  of  March,  1972,

 2  द in  respect  of  ‘Civil  Supplies’.

 Demand  No.  14-  Education

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,54,16,000  be  granted  to  the  Presi-
 dent,  on  account  out  of  the  Consolidated
 Jund  of  tnion  ‘Territory  of  Manipur
 for  or  towards  defraying  the  charges
 whith  will  come  in  course  of  payment
 during  the  year  ending  on  the  3ist  day
 of  March,  1972,  in  respect  of  ‘Edu-

 vas cation.

 Demand  No,  15—  Medical

 MR.  CHAIRMAN  ;  Motion  moved  :
 “That  a  sum  not  —  exceeding

 Rs.  27,87,000,  be  granted  to  the  President,
 ी  accout  out  of  the  Cunsolidated
 fund  of  Gnion  Territory  of  Manipur
 for  or  towards  defraying  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  on  the  3lst  day
 of  March,  1972,  in  respect  of  ‘Medical’.”

 Demand  No.  !6—Public  Health

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  ‘not  —  exceeding
 Rs.  16,54,000,  ह,  granied  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  territory  of  Manipur  for  or
 towards  defraying  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  on  the  3ist  day  of  March,
 1972,  in  respect  of  ‘Public  Health’.”

 Demand  No.  WT  Agriculture  and  Fisheries

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  =  not  exceeding
 Rs.  14,82,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  territory  of  Manipur  for  or
 towards  defraying  the  charges  which  will
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 come  in  course  of  payment  during  the
 year  ending  on  the  3{st  day  of  March,
 1972,  in  respect  of  ‘Agriculture  and
 Fisheries’.”’

 Demand  No.  8—-Animal  Husbandry
 MR.  CHAIRMAN  :  Motion  moved

 “That  a  sum  not  exceeding
 Rs,  8,28,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  territory  of  Manipur  for  or
 towards  defraying  the  «harges  which  will
 come  in  course  of  payment  durine  the
 year  ending  on  the  3tst  day  of  March,
 1972,  in  respect  of  ‘Animal  Husbandry’.”’

 Demand  No.  9---Co-operation
 MR.  CHAIRMAN  Motion  moved

 “That  ai  sum  not  excceding
 Rs.  4,02,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  territory  off  Manipur  for  or
 towards  defraymy  the  charges  winch  will
 come  in  course  of  payment  during  the
 year  ending  on  the  3st  day  of  March,
 1972,  in  respect  of  ‘Co-operation’

 Demand  No,  20—-  Industries

 MR,  CHAIRMAN  Motion  moved
 “That  aioosum  not  exceeding

 Rs.  8,47,000  be  granted  to  the  President,
 on  accounf  out  of  the  Consolidated  Fund
 of  Union  territory  of  Manipur  for  ur
 towards  defraying  the  charges  “hich  will
 come  in  course  of  payment  during  the
 year  ending  on  the  3ist  day  of  March,
 1972,  in  respect  of  ‘Industries’.”

 ’

 Demand  Ne.  2i--Community  Development

 MR  CHA.RMAN:  Motion  moved  :
 “That  a  sum  =  not  —  exceeding

 Rs,  8,81,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  territory  of  Manipur  for  or
 towards  defraying  the  charges  which  will
 come  in  coures  of  payment  during  the
 year  ending  on  the  3lst  day  of  March,
 4972,  in  respect  of  ‘Community  Develop-
 ment’.”*

 Demand  No,  22-—Labour
 MR.  CHAIRMAN:  Motion  moved  ;

 “That  a  sum  not  exceeding

 MARCH  25,  1971  Demands  १6

 Rs.  4,55,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  ternitory  of  Manipur  for  or
 towards  defraying  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  on  the  3ist  day  of  March,
 4972,  in  respect  of  “Labour’,’,

 Demand  No.  23  Statistics

 MR.  CHAIRMAN  :  Motion  moved
 “That  a  sum  not  exceading

 Rs.  2,20,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  ternitary  of  Manipur  for  or
 towards  defraying  the  charges  which  will
 come  In  course  of  payment  during  the
 year  ending  on  the  14%  day  of  March,
 1972,  in  respect  of  ‘Statistics’  ay

 Demand  No.  uw  Irrigation

 MR  CHAIRMAN  Motion  moved
 “That  4  sum  not  exceeding

 Ros.  283,000  be  granted  to  the  President,
 on  at.  ount  out  ot  the  Comolhdated  Fund
 of  Umon  territery  of  Manipur  for  or
 towards  defraying  the  charges  which  will
 came  in  course  of  payment  during  the
 year  ending  on  the  3ist  day  of  March,
 1972,  in  respect  of  ‘Irrigation’.”

 Demand  No  Be  Electricity
 MR  CHAIRMAN.  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  25,18,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  territory  of  Mampur  for  or
 towards  defraymg  the  charges  which  will
 come  in  course  of  payment  durmg  the
 year  endmg  on  the  3/st  day  of  March,
 1972,  in  respect  of  ‘Electricty’.”

 Demand  No,  26—Public  Works  (Original
 Works  and  Repairs)
 MR,  CHAIRMAN  :  Motion  moved:

 “Thet  a  sum  not  exceeding
 Rs.  31,31,000  be  granted  to  the  President,
 on  atcotat  aut  of  the  Consolidated  Fund
 of  Union  territory  of  Manipur  for  or
 towards  defraying  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  on  the  3Ist  day  of  March,
 1972,  in  tespect  of  ‘Public  Works
 (Original  Works  and  Reprirs)’.”
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 Demand  No.  27-—-Public  Works  (Establish-
 ments)
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  =  exceedmg
 Rs.  56,40,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  territory  of  Manipur  for  or
 towards  defraying  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  on  the  3ist  day  of  March,
 i972,  in  respect  of  ‘Public  Work
 Establishment)’.”’

 Demand  No  28-  Road  Transport

 MR,  CHAIRMAN  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  21,81,000  be  granted  to  the  President,
 on  a  count  ont  of  the  Consolidated  Fund
 of  Umon  territory  of  Manipur  for  or
 towaras  defraying  the  charges  which  will
 cnme  in  course  of  payment  during  the
 vear  ending  on  the  3Ist  day  of  March,
 1972,  m  respect  of  ‘Road  Transport’

 Te

 Demand  No,  29--Famine

 MR.  CHAIRMAN  Motion  moved
 “That  a  sum  not  exceediag  Rs.  £7,000

 be  granted  to  the  President,  on  account
 out  of  the  Consolidated  Fund  of  Unton
 territory  of  Matupnr  for  or  towards
 defraying  the  charges  which  will  come  m
 course  of  payment  during  the  year  end-
 ing  on  the  3st  day  of  March,  1972,  in

 ey
 respect  of  ‘Famine’.

 Demand  No.  x  Pensions  and  other  Retire-
 ment  Benefits.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Ra.  4,22,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated  Fund
 of  Union  territory  of  Manipu:  for  or
 towards  defraying  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  on  the  3ist  day  of  March,
 1972,  in  respect  of  ‘Pensions  and  other
 Retirement  Benefits'.”’

 Demand  No.  34--Stationery  and  Printing

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  2,56,000
 be  granted  to  the  President,  on  account

 Demands  78

 out  of  the  Consolidated  Fund  of  Union
 territory  of  Manipur  for  or  towards
 defraying  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  on  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Stationery  and  Printing’.”

 Demand  No,  32-—Forest

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  sum  not  exceeding

 Rs.  5,93,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated
 Fund  of  Union  territory  of  Manipur  for
 or  towards  defraying  the  charges  which
 will  come  in  course  of  payment  during
 the  ycar  ending  on  the  389  day  of
 March,  1972,  in  respect  of  ‘Forest’.”

 Demand  No.  33--Miscellaneous
 MR.  CHAIRMAN  :  Motion  moved  :

 “Fhat  a  sum  not  exceeding
 २५.  I9,62,000  be  granted  to  the  President,
 on  account  our  of  Consolidated  Fund  of
 Union  territory  of  Manipur  for  or  towards
 defraying  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  on  the  3\st  day  of  March,  1972,  in

 +  oP respect  of  ‘Miscellaneous’.

 Demand  No  34  -Capital  Outlay  on  Public
 Heaith

 MR  CHAIRMAN  Motion  moved  :
 “That  a  sum  not  exceeding

 Rs.  4,17,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated
 Fund  of  Union  territory  of  Manipur  for
 or  towards  defraying  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  on  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 Jay  on  Public  Health’.”

 Demand  No,  35-—Capital  Outlay  on  Mitior
 Irrigation
 MR,  CHAIRMAN  :  Motion  moved  ;

 “That  a  sum  not  exceeding
 Rs.  2,53,000  be  granted  to  the  President,
 on  account  out  of  the  Consolidated
 Fund  of  Union  terriiory  of  Manipur  for
 or  towards  defraying  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  on  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 Jay  on  Minor  Irrigation’.”
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 Detiand  No.  36—-Capital  Outlay  on  Flood

 Control

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  sum  not  —  exceeding

 Rs.  6,67,000  कद  pranted  to  the  President,
 on  accoum  out  of  the  Consolidated
 Fund  of  Union  territory  of  Manipur  for
 or  towards  defraying  the  charges  which
 will  come  in  course  of  payment  during
 the  year  endmig  on  the  38  day  of
 March,  1972,  in  respect  of  ‘Capical  Out-
 lay  on  Flood  Control’.”

 Demand  No  37-  Capital  Outlay  on  Electri-
 city
 MR.  CHAIRMAN)  Motion  moved

 “That  ai  sum  not  exceeding
 Rs.  35,57,000  be  granted  to  the  Presi-
 dent,  on  account  out  of  the  Consolidated
 Fund  of  Umon  territory  of  Manipur  for
 or  towards  defraying  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  on  the  Jist  dav  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  Fleeticity'.”

 Demand  No.  38.  Capital  Outlay  on  Roads

 MR,  CHAIRMAN  Motion  moved.
 “That  ao  osum  nol  exceeding

 Rs.  68,33,000  be  granted  te  the  Presi-
 dent,  on  arcount  ou!  of  the  Consolidated
 Fund  of  Union  territory  of  Manipur  for
 or  towards  defrayiig  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  on  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  Roads’.”

 Dearand  No,  30  Capital  Outlay  on  Buildings
 MR,  CHAIRMAN  Motion  moved  :

 “That  a  sum  not  exceeding ,
 Rs,  26,19,000  be  granted  to  the  Presi-
 dent,  on  account  out  of  the  Consoh-
 dated  Fund  of  Union  territory  of
 Manipur  for  or  towards  defraying  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 ‘Capital  Outlay  on  Buildings’,”

 Demand  No.  46--Capital  Outlay  on  Road
 Transport
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding

 MARCH  235,  1971

 Demand  No,  43--Capital
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 Rs.  4,00,000  96  granted  to  the  Presi-
 dent,  on  account  out  of  the  Consoli-
 dated  Fund  of  Uion  territory  of
 Manipur  for  or  towards  defraying  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  on  the
 Jist  day  of  March,  1972,  ia  respect  of
 ‘Capital  Outlay  on  Road  Transport’.

 Demand  No.  4t  Capital  Outlay  on  State
 Trading
 MR,  CHAIRMAN  Motion  moved

 “That  a  sum  =  not  exceeding
 Rs  29,072,000,  be  granted  to  the  Prea-
 dent,  on  account  out  of  the  Consol
 dated  fund  of  Union  territory  of
 Manipur  for  or  tovards  defrasing  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  on  the
 3ist  day  of  March,  1972,  का  respect  of

 > ‘Capital  Outhsy  on  State  Trading’.

 Demand  No  42  Capital  Outly  on  Indus-
 tries

 MR  CHAIRMAN  :  Motion  moved
 “That  a  sum  not  exceeding

 करेब  3,393,000  be  granted  to  the  President,
 on  account  out  of  the  Combolidated
 Fund  of  Umon  territory  of  Manipur  for
 ot  towards  defraying  the  charges  whieh
 will  come  in  course  of  payment  during
 the  year  ending  on  the  यक  day  of
 March,  #972,  in  respect  of  ‘Capital  Ont-

 vt
 lay  on  Industries’.

 Ontley  on  Co-
 operation
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  69,000  फट  prunted  to  the  President,
 on  eccountt  out  of  the  Consolidated
 Fund  of  Union  territory  of  Manipur
 for  ot  towards  defraying  the  charges
 which  wil  come  in  course  of  payment
 during  the  yoar  ending  on  the  3ist  day
 of  March,  1972,  it  resnect  of  ‘Capital
 Outlay  on  Co-operation’,”

 Demand  No.  44—  Loans  and  Advances
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  ai  sum  not  exceeding
 Rs,  5,I2,000  be  granted  to  the  Presi-
 dent,  on  account  out  of  the  Coneoli-
 dated  Fund  of  Unjon  territory  of
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 Manipur  for  or  towards  defraying  the
 charges  which  will  come  im  oourse  of
 payment  during  the  year  ending  on  3]st
 day  of  March,  1972,  im  respect  of  “Ionns

 ‘and  Advances’.”

 Demand  No.  —-Land  Revenue

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  28,900  be  granted  to  the
 President  out  of  the  ‘Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  wifl  come  in
 course  of  payment  during  the  year  end-
 ing  the  है 101  day  of  March,  1971,  in  res-
 pect  of  ‘Land  Revenue’.”

 Nemand  No  4  Sales  Tax

 MR  CHAIRMAN  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs  4,400  पद  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  temtery  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  11  day  of  March,  297!,  in  res-
 pect  of  ‘Sales  Tar'.”

 Demand  No  §  Other  Taxes  and  Duties

 MR,  CHAIRMAN  Motion  moved  :
 “That  a  Supplementary  sum  act  ex-

 ceeding  Rs.  300  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  im
 course  of  payment  during  the  year  end-
 ing  the  वे  day  of  March,  97l,  in  res-
 pect  of  ‘Other  Taxes  and  Duties’.”

 Demand  No  7  Registration

 MR.  CHAIRMAN  :  Motion  moved  :

 ‘That  a  Supplementary  sum  not  ex-
 eemting  Rs.  4,900  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  termtory  of  Manipur  to
 defray  the  chargés  which  will  come  in
 course  of  payment  during  the  ycar  end-
 ing  the  Bist  day  of  March,  #97l,  in  res-

 eos
 pect  of  Registration’,

 Demand  No,  9—  General  Administration

 MR.  CHAIRMAN  :  Motion  moved  :

 “Phat  a  Supplementary  sym  not
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 exceeding  Rs.  964,900  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  Territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 cotrse  of  payment  during  the  year
 ending  the  3Ist  day  of  March,  97],  in
 respect  of  ‘General  Administration’.”

 Bemand  No.  f0—Administration  of  Justice

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  83,860  ह...  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  in

 at respect  of  ‘Administration  of  Justice’.

 Demand  No  ti—Jails

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum_  not
 exceeding  Rs  41,85,000.  be  granted  to  the
 President  out  of  the  Cansolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3Ist  day  of  March,  97t,  in

 vo
 respect  of  ‘Jails’,

 Demand  No.  2—Police

 MR  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplemeitary  sum  not
 exceeding  Rs.  48, 13,400  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  terriory  of  Manipur  to
 defry  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Police’.””

 Demand  No.  43-—Civil  Supplies

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,100  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 sourse  of  payment  during  the  year
 ending  the  3ist  day  of  March,  4971,  in

 reapect  of  ‘Civil  Supplics’
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 Demand  No,  {4—Education

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  35,54,800  be  graited  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 sourse  of  payment  during  the  year
 ending  the  3ist  day  of  March,  97I,  in
 respect  of  ‘Education'."*

 Demand  No.  5—-Medical

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  6,15,600,  छह  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Medical’,”*

 Demand  No,  6—Public  Health

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,18,600  ८  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Public  Health’.”

 Demand  No.  8-——-Animal  Husbandry

 MR,  CHAIRMAN  Mation  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,77,200  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Animal  Husba  idry’.””

 Demand  No.  20—Iodustries

 MR.  CHAIRMAN  :  Mation  moved  :

 “That  @  supplementary  mm  _  not
 exceeding  Rs.  4,77,300  ह. 4  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 gpuree  of  payment  during  the  yeas
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 exuding  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Industries’."*

 Demand  No.  2]—Conununity  Development
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,86,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3{st  day  of  March,  1971,  in
 respect  of  ‘Community  Development’.”

 Demand  No.  23—Statistics

 MR.  CHAIRMAN  :  Motion  moved
 “That  a  Supplementary  sum  not

 exceeding  Rs.  1,05,600  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  durmg  the  year
 ending  the  3lst  day  of  March,  97]  in
 respect  of  ‘Statstics’.”’

 Demand  No.  24~-Irrigation

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  1,80,000,  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  t97!,  in
 tespect  of  ‘frrigation’.”*

 Demand  No.  25—Electricity

 MR,  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  1,05,200.  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3788  day  of  March,  97I,  in
 respect  of  ‘Electricity’.”

 Demand  No.  26~—Public  Works  (Original
 Works  and  Repatrs)

 MR.  CHAIRMAN  :  Motion  moyed  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  22,06,400  be  granted  to  the
 President  out  of  the  Consolidated  Fund
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 of  the  Union  territory  of  Manipur  to
 deftay  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Public  works  (Original
 Works  and  Repairs)’.”’

 Demand  No.  27—Public  Works  (Estts.)

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  !7,!7,I00  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Public  Works  (Estts.)’.”

 Demand  No  28-—Road  Transport

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,67,100  1०.  granted  to  the
 President  out  uf  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  97I,  in
 respect  of  ‘Road  Transport’.”

 Demand  No.  30--  Pension  and  other  Retire-
 ment  Benefits

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,68,400  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Umon  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3Ist  day  of  March,  1971,  in
 respect  of  ‘Pensions  and  other  Retire-
 ment  Benefits’.”

 Demand  No.  3l--Stationery  and  Printing

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not

 exceeding  Rs.  29,000  फट  granted  to  the

 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to

 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year

 ending  the  3tat  day  of  Merch,  1971,  in

 sespect  of  ‘Stationery  and  Printing’.”
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 Demand  No.  32-~Forest

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  74,700  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3Ist  day  of  March,  1971,  in
 tespect  of  ‘Forest’.””

 Demand  No.  33-—-Miscellaneous
 MR.  CHAIRMAN  :  Motion  moved  ;

 “That  a  Supplementary  sum  _  not
 exceeding  Ks.  1,00,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Mampur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  ia
 respect  of  ‘Miscellaneous’.”

 Demand  No.  36—Capital  Outiay  on  Flood
 Control

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  2,00,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3Jst  day  of  March,  1971,  in
 respect  of  ‘Capital  Outlay  on  Flood
 Control’.”

 Demand  No.  38—Capital  Outlay  on  Roads

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplomentary  sum  not
 exceeding  Rs.  29,00,700  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Capital  Outlay  on

 Roads’.”

 Demand  No.  44—~Loans  and  Advances

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  28,55,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
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 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Loans,  and  Advances’.’”

 SHRI  DASARATHA  DEB  (Tripura
 Fast):  Mr.  Chairman,  it  is  very  unfortu-
 nate  that  this  House  has  to  discuse  the
 Manipur  Budget  for  1976-71  and  the  supple-
 mentary  demands.  This  has  happened
 because  of  the  failure  of  this  Government
 to  reconstitute  the  Manipur  Assembly.
 They  are  deliberately  denying  the  rights  of
 the  Manupur  7607८  who  wanted  that  their
 Assembly  should  be  constituted  as  early  as
 possible.  Elections  to  the  Assembly  =  in
 Manipur  could  have  been  held  simul-
 taneously  with  parliamentary  clections.  If
 that  was  done  this  House  need  not  have
 taken  the  responsibility  to  pass  this  budget.
 The  reason  is  simple.  It  is  because  this
 Government  if  afraid  that  it  will  not  have
 a  majority  in  that  Assembly  they  are
 denying  the  peuple  of  Manipur  to  choose  an
 Assembly.  It  is  time  that  Government
 came  forward  with  their  proposal  to  have
 elections  to  the  Manipur  Assembly.  People
 should  not  be  feft  under  bureaucratic  rule
 for  such  a  long  time.

 Last  year  the  Prime  Minister  made  an
 announcement  in  this  House  that  she  and
 her  Government  agreed  in  principle  that
 Manipur  and  Tripura  should  be  given  full
 siate-hood  ;  she  also  said  that  the»  were
 examining  the  details  in  that  respect.  पघा
 after  that  for  more  than  one  year  the
 Government  kopt  silent  on  this  matter.  It
 is  time  that  they  took  a  definite  decision  in
 this  matter.

 ft  is  about  a  year  now  when  the
 Assembly  in  Manipur  had  been  dissolved
 and  Manipur  is  under  bureaucratic  rule.  A
 series  of  repression  8  taking  place  and  the
 people,  particularly  youths  and  students  are
 put  behind  prison  bars  in  many  areas  and
 some  persons  were  transferred  even  to
 Tripura  jails  without  giving  them  any
 facilities.  No  charge-sheets  are  given
 against  those  who  are  arrested.  These  are
 border  States  and  they  had  always  been
 neglected  and  their  democratic  rights  were
 always  denied.  This  is  the  type  of  demo-
 cracy  that  our  Government  is  practicising
 in  Manipur.  During  the  President’s  rule,
 the  Administration  has  brought  into  force
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 the  Orissa  Preventive  Detention  Order  of
 969  in  this  Union  Territory.  The  Central
 Government  itself  did  not  keep  this
 Preventive  Detention  Act  in  the  whole  of
 the  State,  but  this  bureaucratic  rule  of
 Manipur  needed  this  Preventive  Detention
 Act.  Particularly  they  have  borrowed  it
 from  Orissa  just  to  suppress  the  democratic
 movement  in  that  particular  State.  |  demand
 that  this  thing  must  be  withdrawn  smimedi-
 ately  from  Manipur  State.  The  same  thing
 can  be  saul  also  about  my  State  of  Tripura.
 The  Tripura  Government  has  the  same
 Orissa  Preventive  Detention  Ordinance
 of  i969,  It  has  introduced  itun  our  State
 also  just  to  suppress  the  movement  there,
 the  democratic  movement.

 Secondly,  the  parent  Act,  namely,  the
 West  Bengal  Security  Act  of  4950,  which  was
 non-eaistent  in  West  Bengal  itsel?  wap
 introduced  in  Manipur  as  well  in  our  State
 of  Tripura.  Why  is  it  necessary?  fhe
 reason  is  vely  simple,  Feeryone  can  under-
 stand  that  only  just  to  suppress  the  demo-
 cratic  movement,-  the  working  class,  the
 peasantry,  and  other  people  the  Govern-
 ment  needed  that  Bill  to  put  the  people
 inside  the  prison  bar  without  guving  any
 chance  for  them  te  appear  in  court.  That
 ts  the  thing  which  is  going  on.

 My  friends  over  there  are  boasting  of
 having  a  majority  ny  this  Parliament  and
 say  that  they  are  building  a  finer  type  of
 democracy  in  India.  Is  it  a  tiner  wpe  of
 demoeracy  in  India?  Everybody  in  those
 public  places  talk  in  terms  of  election  ;
 where  they  came  to  know  that  at  least
 they  can  realise  that  the  ruling  party  would
 be  returned  in  a  majority  they  held  the
 elections,  But  if  they  are  afraid  of  some
 slightest  doubt  in  a  place  where  the  majority
 will  not  be  theirs,  they  do  not  talk  of  any
 Assembly  clection  in  Manipur;  and  in  my
 State  also.  They  ask  other  people.  For
 instance,  the  Myscre  Assembly,  It  is  not
 yet  dissolved.  But  the  ruling  party  is  now
 trying  to  hold  elections  there.  But  here  in
 Manipur  already  the  President's  rule  oxists.
 Thete  is  no  question  of  reconstituting  any
 existing  Assembly.  A  new  Assembly  should
 be  formed.  Why  are  they  taking  time  and
 why  these  peuple  are  not  thinking  in  terns
 of  having  an  election  there  in  my  Tripura
 State  also?  You  are  talking  about  Orissa.
 In  my  State  of  Tripura,  the  Congress  fost  all
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 the  seats.  In  my  State  of  Tripura,  we  got  a
 majority.  Why  shold  you  net  ask
 Savhindialal’s  Singh’s  ministry  to  resign  and
 have  a  new  election  and  get  a  new  trandatc
 fiom  the  people  ?  As  many  as  20  seats  out
 of  30  Assembly  seats  in  Tripura  are  curs  ;
 we  have  got  a  maprity,  Had  the
 Tripura  Assembly  been  dissolved  and  the
 Assenibly  elections  teld  along  with  the
 Porliamentary  elections,  then  a  new  Govern-
 ment  would  have  been  there  The  result
 would  be  otherwise.  That  is  why  Tsay
 that  in  those  parts  at  least,  the  Parhament,
 the  Government,  should  cone  and  see  that
 these  people  get  ther  proper  democratic
 rights  and  they  are  given  more  powers  to
 manage  themselves

 The  demend  for  Statehood  is  there.  4६
 iS  Very  puosular  im  those  parts,  We  are
 discussing  the  demands  fur  grants  for  them
 here  q  do  not  dispute  the  ryghts  and
 Propneues  of  this  House  =  Pathament  38  (he
 sovercign  body  tut  ts  it  physically  possible
 to  cxamine  cvery  nem  of  wotking  of  the
 Gosernment  there  and  to  give  suggestions
 for  them  ®  [tas  mnupassthle.  |  Uhe  Manipur
 Assemnbty  hed  been  there.  it  would  be
 proper.  ‘They  are  local  people  ,  they  know
 the  nooks  and  corners  af  their  own  State.
 The,  would  be  in  a  better  posttiun  to
 examine  all  the  clauses  and  seo  how  the
 money  is  to  be  spent

 The  other  day  the  budget  was  placed
 before  us  JT  hase  gone  through  the  budget  ;
 and  whatis  the  positron  regarding  certaia
 allocatan  of  funds  for  ‘Trpura  in  the  matter
 of  education,  pariicwarly,  tribal  education  ?
 Evan  the  report  wax  not  reverved  =  The
 Finance  Minister  could  not  do  anything
 or  say  how  this  money  has  been  spent
 because  the  report  is  not  coming  from  there.
 But  the  tendency  and  philosophy  of  this
 Government  is  not  to  give  more  power  to
 the  State  ot  to  give  Statehood  to  Manipur,
 Tripura  and  other  Union  Territories.  They
 want  to  contro!  पाला  from  the'cenfre,  But
 this  tendency  should  be  curbed  and  this

 Dhilesophy  shuuld  be  changed.  Otherwise,
 you  would  be  doing  some  injustice  to  these

 people,  That  is  why  I  say  more  power
 should  be  given  to  the  State.  11  the  Centre
 is  allowed  to  imterfere  even  in  small  affairs,
 the  State  cannot  have  any  enthusiasm  to
 undertake  any  developmental  work  in  full

 ' swing.
 हु  once  again  repeat  these  demands.  Ait
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 the  prisoners  especially  youths  and  students
 should  be  unconditionally  releaséd.  Even
 at  present  many  more  people  are  being
 anested  there.  Ail  of  them  should  be
 releesed.  More  noney  should  be  given  to
 the  Manipur  recple  to  develop  thelr  back-
 ward  State.  There  are  some  backward
 tribals  there.  Frecal  safeguards  should  be
 given.  to  these  tribals  who  are  handicapped,
 so  that  they  can  hft  thenwelves  tv  a  Sevel
 equal  to  the  other  people,  Thirdfy,  im-
 mediately  Assembly  elections  should  be  held
 in  Manipur.  All  the  repressive  Acts  like
 the  Orisa  Preventive  Detention  Ordinance,
 West  Bengal  Sccuity  Act  ete.  should  be
 immediately  withdrawn  from  that  State  and
 a  proper  atmosphere  to  develop  democracy
 should  be  encouraged  there,

 *

 MR.  CHAIRMAN  :  There  are  two  cut
 mouions.  Are  you  moving  them  ?

 SHRI  DASARATHA  DEB:  Yes,  Sir.
 3  beg  to  move:

 ‘that  the  demand  for  a  supplemen-
 tary  Grant  of  a  sum  not  exceeding
 Rs  9,64,  00  m  respect  of  General  Ad-
 ministration  be  reduced  by  Rs.  100.”"

 {Failure  of  the  Centre  to  hold  Assembly
 lection  in  Manipur  along  with  the  recently
 held  Parliamentary  Election  (Dh.

 “That  the  demand  for  a  supplement-
 ary  Grant  of  a  sum  not  exceeding
 Rs  94,300,  in  respect  of  General
 Ad  ministration  be  reduced  by  Rs.  100;

 {Repressive  measures  against  the  demo-
 crate  people  of  Manipur  (2)],

 MR.  CHAIRMAN  :  The  cut
 are  also  before  the  House.

 motions

 SHRI  N,  TOMBI  SINGH  $  (Inner  Mani-
 pur)  :  Sir,  this  is  my  maiden  speech  as  8
 member  of  this  House.  would  like  to  say
 a  few  words  in  support  of  the  Manipur
 budget  There  are  a  number  of  units  in
 the  country  which  are  small  in  area  and
 population  and  also  backward  in  economi«
 cally,  but  such  units  have  defied  the  normal
 yardsticks  while  deciding  their  political  indi-
 viduality  and  status.  Manipur  and  Tripura
 and  also  Meghalaya  are  some  of  such  units
 which  |  happen  to  Know  more  or  less
 closely.  Our  country  being  very  big  and
 variegated  in  culture  and  in  lingvistic  groups,
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 {Shri  N,  Tombi  Singh]
 I  am  afraid,  many  of  us  could  be  compared
 with  the  proverbial  blind  men  trying  to  see
 the  whole  of  the  elephant.  Each  one  of  us
 sees  his  own  arcas  and  tries  to  impase  his
 own  reason  and  comprehension  upon  the
 rest  of  his  fellawmen.  Perhaps  it  is  inevi-
 table  because  of  the  big  size  of  our  country,
 too  many  cultures  and  Janguages.  Small
 units  like  Manipur,  Tripura  and  Meghalaya
 have  been  struggling  to  attain  their  political
 individuality  although  there  has  been  oppo-
 sition  from  the  othe:  angles  on  the  ground
 of  economic  non-viabilits

 Now  that  the  Government  of  India  had
 accepted  in  principle  the  demand  by  the
 small  units  for  full-fledged  statehood  |  think
 the  position  is  different.  After  conferring
 on  these  small  units  the  status  of  statchvod,
 the  Government  of  India  and  also  the
 people  would  still  be  feelmg  that  these
 usits  are  financially  weak.  Steps  have  to
 be  taken  to  remove  this  feeling.  We  are
 very  happy  that  the  Government  of  India
 are  considering  this  issue  of  statehood  on  a
 priority  basis,  the  Bilis  are  being  prepared
 and  they  will  come  before  us  very  soon.
 But  after  the  conferment  of  the  status  of
 statehood  to  these  small  areas,  specially  to
 my  unit  which  I  happen  to  know  more
 closely,  steps  will  have  to  be  taken  to
 improve  the  financial  and  other  economic
 resources  of  those  units  so  that  they  will
 become  self-sufficient,  because  this  is  the
 only  way  to  keep  them  useful  to  our
 country.

 Now  i  would  fike  to  make  an  emphatuc
 reference  to  the  development  of  that  unit  in
 the  agricultural  sphere.  In  our  part  of  the
 country,  because  of  the  climatic  conditions
 and  topography,  draught  and  monsoon
 follow  one  another  in  quick  succession.  This
 valley  is  at  an  altitude  of  2,400  1,  and  dur-
 ing  the  monsoon,  which  covers  six  months
 of  the  year,  water  comes  in  such  big  torrents
 and  floods  occur  very  often  during  those  six
 months.  After  टि  monsnon,  after  the
 fiood  season,  the  entice  valley  which  is  the
 main  area  of  agriculture,  which  is  the  most
 fertile  area,  remains  dry  and,  therefore,
 that  fertile  land  cannot  be  utilized  for  agri-
 culture  for  want  of  water.  So,  in  order  to
 improve  the  agricultural  productivity  of  this
 area  we  have  to  se¢  that  special  measures
 of  irrigation  are  planned  and  implemented
 earnestly,
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 Coming  to  eduction,  a  large  number  of
 schools  and  colleges  have  comd  up  after
 independence.  In  the  sphere  of  post-
 graduate  education  the  people  have  been
 crying  hoarse  for  a  university  centre  as  a
 beginning  towards  a  fullflaged  uaiversity  as
 was  done  in  Simla.  After  so  many  years
 in  I969  the  University  Grants  Commission
 accepted  the  demand  for  this  but  nothing
 has  been  indivated  in  the  Budget.  The
 Budget  has  been  presented  in  a  routine
 fashion  and  no  special  provision  has  been
 made  in  this  and  many  other  inyportant
 respects.

 The  future  of  this  region  25  very  much
 associated  with  the  development  of  its
 culture  and  its  preservation  and,  for  the
 matter  of  that  with,  the  development  of  the
 local  language,  Manipuri,  wiich  was  the
 language  of  the  court,  the  official  language,
 before  Manipur  merged  in  the  Indian  Union
 in  ‘1949,  Very  little  provision  has  been
 made  for  further  development  of  this
 language  and  to  sinciude  it  m=  the  Lighth
 Schedule.  1  wmperauve  that  in  order  to
 consolidate  the  existence  and  rapid  growth
 ot  this  region  the  Incal  language  has  got  to
 be  developed  and  it  should  be  given  a  place
 in  the  Eighth  Schedule  of  the  Constitution
 along  with  the  other  languages.  hope,  the
 Government  of  India  will  give  special  con-
 sideration  to  this.

 Regarding  the  election  to  the  Union
 territory  Assembly,  which  my  hon.  friend
 from  Tripura  mentioned,  4  am  afraid,  |
 have  to  look  at  this  point  from  a  slightly
 different  angic.  It  was  not,  so  for  as  we
 uoderstand,  the  Government  of  India  which
 delayed  the  election  to  the  Union  territory
 Assembly.  The  House  will  remember  that
 since  I969  the  people  of  Manipur  with  all
 the  political  parties  combined  were  हड्डा
 ling  for  statehood  and  at  one  stage  it  was
 decided  that  all  parties  refraim  from  any
 type  of  elections  held  under  the  present
 regime,  that  is,  as  a  Union  territory.  When
 the  Lok  Sabha  election  came,  there  was  a
 very  heated  debate  in  the  then  existing  all
 parties  co-ordinating  body  as  to  whether  we
 should  demand  elections  to  the  Union  terri-
 toty  Assetnbly  too.  Except  in  the  case  of
 one  local  party,  all  the  national  parties
 agreed  that  the  Union  territory  clections
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 should  not  be  held  until  we  have  statehood
 conferred  पा.  Manipur.  In  the  context  of
 the  Government  of  India’s  acceptance  in
 principle  of  our  demand,  it  was  felt  that  we
 should  not  move  for  an  clectin  under  the
 Union  territory  Act,  because  the  Union
 terrilory  Assembly  was  fall  of  limitations
 and  it  was  a  democracy  only  apparently.  We
 had  tried  it.  Therefore,  we  did  not  find  it
 necessary  and  all  the  parties  agreed  that  we
 should  not  have  it  any  further.  That  is
 how,  so  far  as  we  understand,  the  Assembly
 election  was  not  held.  There  was  no
 political  climate  for  such  an  election  in
 Manipur.

 With  these  few  words  I  would  like  to
 conclude  my  speech.

 sit  फारखण्डे  राय  (धोती):  मान्यवर,

 सैद्धांतिक  रूप  से  भारत  बहुजातीय  (मल्टी

 नेशनल)  कौर  बहुभाषीय  (मल्टी-लिगुझ्नल)  राष्ट्र

 है।  इसके  प्रत्येक  विशिष्ट  भूखण्ड  की  उपराष्ट्रीय

 विशिष्टता  हैं।  इन  सब  की  भरने कता  में  भी

 एक  विशेष  राष्ट्रीय  एवं  सास्कृतिक  एकता  युगों
 से  चली  त्  रही  है।  यही  भारतीय  राष्ट्रीय

 सांस्कृतिक  एकता  का  मूल  स्रोत  है

 इन्हीं  विशिष्ट  उप-प्र  चलों  में  मणिपुर  क्षेत्र

 है  -  इसकी  सामाजिक  जीवन  की  विशेषतायें

 एवं  भाषा,  कला,  शिल्प,  नृत्य  एवं  संस्कृति  की

 बि शिष्टता यें  भारत-विख्यात  हैं।  यह  सामान्य

 झंचल  है।  यहां  किसी  प्रकार  का  जन-असंतोष

 राष्ट्रीय  सुरक्षा  एवं  ऐक्य  के  लिए  घातक  होगा  ।

 हमें  मुख्यतया  इस  हृ ष्टि कोश  से  इस  प्रश्न  पर

 विचार  करना  चाहिए  |

 आज  की  मशहूर  की  स्थिति  के  लिए  मैं

 भूतपूर्व  गृह-कार्य  मन्त्री  श्री  चारा  को  जिम्मे-

 दार  समझता  हैं।  यह  कहानी  सर्व-विदित  है

 कि  वहां  एक  जनवादी  सरकार  जो  बहुमत  से

 चुनी  गई,  स्थापित  थी  t  लेकिन  किन्हीं  कारणों

 से  उसके  अन्दर  एक  ब्रितानी  हुआ  कौर  कुछ

 लोग  सरकारी  पक्ष  छोड़  कर  विरोधी  पक्ष  में

 झा  बैंठे  ।  पुराने  विरोधी  पक्ष  के
 लीग  शौर  सगे

 विरोधी  पक्ष  बाले  मिलकर  बहुमत  में  हो  गए  t

 स्वाभाविक  था  और  उचित  यही  था  कि  केंद्रीय
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 सरकार  को  कोई  अनुचित  हृस्तवीष  उसमें  नहीं

 करना  चाहिए  था  और  उस  बहुमत  को  सरकार

 बनाने  का  भीतर  मिलना  चाहिए  था।  लेकिन

 जब  वहां  के  जन-नेता  यहां  आए,  केंद्रीय  सरकार

 के  उच्च  श्रश्चिकारियों  से  और  मन्त्रियों  से  मिले

 तब  भी  उनकी  शांकांग्रों  का  कोई  समाधा  नहीं

 किया  गया  ।  केंद्रीय  सरकार  तुली  दुई  थी  और

 उस  समय  उसकी  एक  विशिष्ट  नीति  थी  कि

 किसी  तरह  भी  वहां  गैर-कांग्रेसी  सरकार  कायम

 न  होने  दिया  जाये  भर  वही  नीति  राज  भी

 चल  रही  है।  खास  करके  जन  संसदीय  चुनाव
 हुए  कौर  उसके  साथ  साथ  बहुत  जल्दी  की  भंग
 की  गई  विधान  सवारों,  उड़ीसा,  तामिलनाडु
 कौर  बंगाल  में  विधान  सभा  के  चुनाव  करा

 दिए  गए,  उनमें  कोई  दिक्कत  नहीं  पड़ी,
 विशेषकर  बंगाल  जहां  की  स्थिति  के  बारे  में

 अनेक  प्रकार  की  बातें  पूरे  देश  में  विख्यात  थीं

 तो  कोई  बजह  नहीं  थी  कि  क्यों  मणिपुर  में

 उस  समय  चुनाव  मही  कराया  गया ।  इसका

 जवाब  माननीय  शुक्ला  जी  जो  इस  समय  यहां
 बैठे  हुए  है  अपने  उत्तर  के  समय  दें  कि  क्‍या

 विशेषता  थी  वहां  जिसके  कारण  वहाँ  चुनाव

 नहीं  कराया  गया  जब  कि  लगभग  एक  साल  से

 ऊपर  समय  हो  गया  वहाँ  की  विधान  सभा  तोड़
 दी  गई  थी  ?  मणिपुर  मे  लोकतन्त्रीय  चुनाव  के

 लिए  जितने  भी  आन्दोलन  चले,  मजदूरों,
 किसानों  कौर  विशेषकर  छात्र  व  युवकों  के  उस

 को  वहां  की  सरकार  ते,  वहां  के  शॉसनरूढ़

 लोगों  ने  केन्द्रीय  सरकार  के  इशारे  पर  क्र  रता-

 पूर्वक  दमन  किया  है।  मैं  उसका  घोर  विरोध

 करता  हूं  कौर  वह  रवैया  दमन  का  राज  भी

 जारी  है।  जनता  की  ध्वज  दबा  अवद्य  दी

 गई  है  लेकिन  वह  हमेशा  के  लिए  दबाई  सहीं  जा

 सकती,  किसी  भी  युग  शासकों  को  यह  बात

 भूलती  नहीं  चाहिए  ।

 मणिपुर  मुख्यतया  पर्वतीय  क्षेत्र  है।  उसमें

 विशेष  भूजल  हैं  जहां  पटेलों  का  बाहुल्य  है।

 वहां  पशुपालन  धौर  वनारोपणा  पर  सुरूर  ध्यान

 देता  चाहिए।  इसके  लिए  इस  राय-व्यस्क  में
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 जो  धनराशि  स्वीकृत  की  गई  हैं  वह  नगण्य  है।

 जहां  तक  कि  मैं  समझ  पाया  हूं  !4  लाख  से

 ऊपर  धनराशि  उसमें  नहीं  दी  गई  है।  पहाड़ों
 की  ढलानों  पर  जहा  खेती  मही  हो  सकती  वहां

 मुख्यतया  केवल  मणिपुर  में  ही  नहीं  बल्कि

 हिन्दुस्तान  के  सभी  पर्वतीय  श्र  चलों  में  बनों  के

 उत्पादन  पर  बहुत  ध्यान  देता  चाहिए  क्योंकि

 ढलानों  पर  और  कोई  चीज  नहीं  हो  सकती।

 लेकिन  बसों  का  वहाँ  न  लगाया  जाना  और  ऐसे
 कैच  जहां  खेती  हो  सकती  है  उन  पर  बन  लगाने

 की  योजना  सरकारों  की  24  साल  से  रही  है
 जिससे  हानि  ही  अधिक  हुई  है,  लाभ  कम  पहुँचा
 है  इसलिए  पब तीय  क्षेत्रों  म ेपहाड़ो  की  ढलानों

 पर  युद्ध  स्तर  पर  बना रोप शा  करना  चाहिए

 उसके  साथ  उद्योग  के  क्षेत्र  में  मणिपुर

 मुख्यतया  कुटीर  उद्योग  के  विकास  पर  ही  बल

 रहना  चाहिए  |  उस  अर  बल  के  जो  परम्परागत

 कुटीर  उद्योग  हैं  उन्हीं  के  विकास  पर  बल  देना

 चाहिए  जो  राज  भी  उपयोगी  हो  सकते  है  |

 मान्यवर,  मणिपुर  या  इस  तरह  के  पूर्वाचल ों
 के  रहे  हमेशा  ही  उठते  रहे  हैं  कौर  आगे  और

 उठेंगे  t

 भारत  के  स्थायी  प्रशासकीय  विभाजन  के

 लिए  एक  पुनर्जीवन  आयोग  बरहे  व्यापक

 आंदोलन  के  बाद  स्थापित  किया  गया  था।  उम्र

 के  फलस्वरूप  भारत  का  भाषाविज्ञान  प्रदेश  निर्माण

 हुआ  है।  उससे  कमियां  रह  गई  थी  1  बम्बई,

 पंजाब,  द्विभाषिक  आदेश  बने  ।  भीतर  संघर्ष  के

 बाद  उस  उ  का  सुधार  किया  गया  कौर  महा-

 राष्ट्र,  गुजरात  पजाब  शर  हरियाना  सीमित

 हुए  |  छिदी  भाषाभाषी  भारत  में  असन्तोष

 हैं।  उसकी  पअ्रभिव्यक्ति  अलग  द्र लग  प्रदेशों

 के  निर्माण की  मांग  के  रूप  में  हो  रही  है।
 जैसे  विशाल  हरि प्राता  पं तीय  प्रदेश,  भोजपुर

 प्रदेश,  भारखन्ड  क्षेत्र,  बुन्देशस५ड,  छत्तीसगढ़

 जिससे  हमारे  राज्य  मन्नी  जी  विशेष  तौर  से

 परिक्षित  हैं,  जौर,  विमर्श,  महाकौशल,  भहामालव
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 आदि  भारी  |  समय  रहते  चेतना  चाहिए।  देर

 से  चेतने  पर  हानि  होती  रही  है।  आगे  ऐसा

 ते  हो,  इसके  लिए  भेरी  बलपूर्वक  मांग  है  कि

 समस्त  हिन्दी  भाषा-भाषी  भारत  के  वैज्ञानिक,

 भौगोलिक,  उपसाषीय,  प्रशासकीय  सुविधा  के

 दृष्टिकोण  से  पुन विभाजन  एवं  सुसंगत  प्रदेशों  के

 पुनर्निमाण  के  लिए  एक  उच्चतमग्तरीय  एच

 पूर्ण  सम्पूर्ण  पु नर्सो मन  आयोग  स्थापित  किया

 जाये  1  इसी  के  बाद  उत्तर  प्रदेश  के  पूर्वांचल
 प्रौढ़  बिहार  के  पश्षिमायल  के  समस् मि लस  और

 विलयन  से  भोजपुर  प्रदेश  का  निर्माण  होगा।

 अगन  में  मैं  जोरदार  शब्दों  में  निम्न  मांगों  को

 दोहराता  g—(t)  मणिपुर  को  पूर्णा  राज्य  का

 दर्जा  दिया  जाये।  (2)  वहा  चुनाव  शि  शीघ्र

 कराए  जाय  ।  (9)  उसके  सामान्य  स्थिति  शरीर

 पिछड़ पन  को  देखते  हुए  उसके  खतुमू्ती ली  और

 संगीन  विकास  के  लिए  केंद्र  से बराबर  सहायता

 दी  जाय  !

 THE  MINISTFR  OF  STATI  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  [  am  grateful  to
 the  hun.  Members  who  have  taken  part  in
 this  small  debate  and  only  some  general
 questions  have  been  raised.

 The  first  question  that  was  raised  by
 Shri  Deb  and  also,  I  think.  by  Shri  Tombi
 Singh,  धड़े  about  the  statehood  for  Manipur.
 In  the  last  Lok  Sabha  which  was  dissolved
 st  was  announced  on  behalf  of  the  Govern-
 ment  that  we  have  accepted  the  demand  of
 the  people  of  Manipur  and  Tripura  to  give
 them  statehood  and  we  would  wurk  out  the
 detatis  of  the  new  status.  Having  had  some
 experiqnce  in  the  Hose  Ministry  about  the
 administration  and  the  problems  of  these
 Union  Territories,  |  know  what  a  formidable
 job  it  is  to  launch  them  inw  statehood.  Shri
 Tombi  Singh  and  Shri  Deb  would  realise
 the  complexity  of  the  problems  that  face
 the  Union  Territories,  Apart  from  the
 local  political  problems  and  the  other  pro-
 blems  of  security  and  other  matters  that
 crop  up  in  these  two  territories,  the  political
 situation  has  also  not  been  very  stable  as  has
 been  seen  in  the  last  fow  years  and  duritig
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 the  elections  and  even  after  the  elections  to
 the  Union  Territories  were  held.  Shri  Tombi
 will  bear  me  out  that  there  fad  been  a
 consistent  demand  in  Manipur  that  no  elec-
 tions  should  be  held  in  Manipur  under  the
 existing  set  up.

 The  demand  of  the  people  is  that  the
 election  should  be  held  in  Manipur  only
 after  the  new  set  up  has  come  into  being,
 after  it  becomes  a  fullfledged  State.  They
 want  that  then  only  the  election  shold  be
 held.  That  is  the  reason  why  the  election
 to  the  Manipar  Assembly  was  not  held
 along  with  the  clecties  for  the  Lok
 Sabha.

 35.00  brs.

 We  are  committed  to  the  policy  of
 granting  Statehood  to  these  two  Union
 Tertitones.  There  are  various  problems  like
 finanaal  viebiuty,  the  administrative  system,
 national  security,  internal  stability  and  *0  on
 and  we  are  going  into  ali  these  points  very
 carefully  and  we  shall  bsiag  forward  a  suit-
 bie  legislation  before  this  Honourable  House
 50  that  these  long-cherished  demands  of  the
 peop'e  of  these  two  Union  Territories  can  be
 fulfilled  as  quickly  as  possible.

 Sir,  the  other  point  made  was  sbout  re-
 pression  ,I  do  not  think  there  is  any  re-
 pression,  The  hon.  Member  would  know
 that  at  least  in  Manipur  there  have  been
 tremendous  amount  of  upsurge,  because  of
 the  Naga  underground  movement  in  the  ad-
 joining  Nagaland.  The  border  of  Manipur
 ig  also  inhabited  by  some  tribes  of  Nagas
 and  there  have  been  many  problems  in  this
 regard.  Also,  Manipur  as  such  is  geographi-
 cally  divided  into  two  parts,  the  valley  and
 the  hilly  parts.  There  have  been  certain
 difficulties—  sociological  as  well  as  political—
 in  this  division  and  these  have  got  to  be
 properly  adjusted  in  the  new  set  up  that
 we  are  devising  for  these  Union  Terri-
 tories.

 Thetefore,  if  certain  security  measures
 had  to  be  taken,  that  should  not  be  हड्डा
 ed  88  repressive  measures.  That  is  neces-
 sary  for  rdintaining  internal  security  in  the
 area  to  see  that  proper  law  and  ordet  is
 maintained  and  the  development  activities
 that  are  taking  place  there  are  not  ham-
 pered.

 About  the  irrigation  facilities  mentioned
 by  the  hon.  Member,  the  Loktak  Irrigation
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 System,  at  a  cost  of  about  Ra.  2  laighs  has
 been  taken  up  in  the  current  year  97i-72.
 In  addition  to  that  we  have  allotted  Rs.  7
 lakhs  for  minor  irrigation  schemes  in  this

 Poteet
 that  we  have  presented  before  the

 ouse.
 About  the  other  points  mentioned.  by  the

 hon.  Member,  we  are  sendiag  a  study  team
 from  Nehru,  University  to  lmphal  and  we
 have  takem  up  these  problems  in  right  ear-
 nest  and  |  hope  we  shall  be  able  to  do  some-
 thing: in  thie  direction,  after  we  get  the  re-
 port  of  the  Stady  Team.

 Shri  Jharkbande  Rai,  while  talking  about
 Statehood,  brought  in  several  other  points
 and  one  point  that  he  made  was  about  for-
 mation  of  Regianal  States  like  Bundelkhand,
 Maha  Vidarbha  and  many  other  demands
 like  that.  ¥  would  like  him  to  study  the
 regional  papers  because  probably  the  national
 Press  has  not  brought  out  these  matiers  so
 prominently.  4  do  not  refer  here  to  Telen-
 gana.  I  am  mentioinng  with  regard  to
 demands  like  Maha  Koshal,  Bundelkhand,
 Maha  Malaw  and  others.  The  candidates
 were  alf  defeated.  They  did  not  get  any
 proper  support  whatsoever.  Telengana  is
 a  separate  question  altogether.  He  did  not
 specifically  mention  Tclengana.  I  am  not
 touching  upon  that  question  now,

 So  far  as  Telengana  is  concerned,  that
 ia  a  separate  question.  But  in  Madhya
 Pradesh  or  Uttar  Pradesh  or  in  Rajasthan
 or  even  in  Maharashtra,  wherever
 separatist  demands  were  made,  as
 for  instance,  by  the  Maha  Vidarbha  Samiti
 or  the  Chattisgarh  Samiti  and  so  on,  al  the
 candidates  who  had  stood  for  such  demands
 had  lost  their  security  deposits,  and  they  did
 not  get  even  a  semblance  of  support  from
 the  people.  Therefore,  this  demand  for  the
 setting  up  of  a  new  States  Re-organisation
 Commission  seems  completely  out  of  place
 and  completely  uncalled  for,  and  I  do  not
 think  that  there  is  any  necessity  for  any  such
 exercise  in  this  direction.

 As  we  have  proved  already,  this  House
 is  capable  of  taking  cognizance  of  strong
 feelings  and  demands  of  the  people  by  con-
 stitutions!  aud  regutar  legal  methods.  We

 can  grant  Statehood  to  territories  wherever
 it  #  feasible  or  nectosary  of  aarranted,  as
 we  have'done  ti  the  vase  of  Himachal
 Pradesh,  where  unanimonsty  the  attion  of
 the  Government  was  welcomed  by  all

 gectionn  of  the  Hlousy,  aad  the  announce.
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 ment  of  the  proposal  for  grant  of  Statehood
 to  Tripura  and  Manipur  was  also  generally
 welcomed  ‘in  the  House.  Therefore,  it  is
 clear  that  we  are  erovtiraged  to  examine
 these  questions  and  we  want  to  settle  these
 questions  as  expeditidutly  ‘ts  we  can  ;  when-
 ever  there  is  any  such  need,  and  we  feel
 and  the  Parliament  of  India  feels  that  aby
 question  regarding  any  particular  territory  or
 area  should  be  taken  into  consideration,  that
 can  be  taken  into  consideration,  and  Parlia-
 ment  can  take  a  suitable  decision  on  that,
 and  no  Commission  as  such  seems  to  be
 necessary.

 With  these  words,  ]  hope  that
 Demands  will  be  granted  by  the  House.

 the

 MR.  CHAIRMAN  :  I  shall  now  put
 the  Demands  for  Grants  on  Account  relating
 to  Manipur  to  vote.

 The  question  is  :
 “That  the  respective  sums  not  exceed-

 ing  the  amounts  shown  in  the  third
 column  of  the  Order  Paper,  be  granted
 to  the  President,  on  account,  out  of  the
 Consolidated  Fund  of  Union  Territory  of
 Manipur  for  or  towards  defraying  the
 charges  which  wilf  come  in  course  of
 payment  during  the  year  ending  the  3st
 day  of  March,  1972,  in  respect  of  the
 heads  of  Demands  entered  in  the  second
 column  thereof  against  Demands  Nos.  !
 to  “ar

 The  motion  was  adopted.

 MR.  CHAIRMAN:  I  shall  now  put
 cut  motions  Nos.  !  and  2  to  the  Demands
 for  Supplementary  Grants  to  the  vote  of  the
 Howse.

 The  cut  motions  were  put  and  negatived.

 MR.  CHAIRMAN;  I  shail  now  put
 the  Supplementary  Demands  for  Grants

 (Manipur)  to  vote,
 The  question  is  :

 “That  the  respective  Supplementary
 ‘gums  not  exceeding  the  gmounts  shown
 in  the  third  column  of  the  Order  Papar
 be  granted  to  the  President  out  of  the
 Coosalidated  Fund  of  the  Union  territory

 +  ef  Manipur  to  defray  the  charges  which

 “MARCH  25.  9r-  Manlor  Aspropriation  200
 (Vote  on  Account)  Bill

 te
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1971,  In  respect  of  the  following  Demands
 entered  in  the  second  column  thereof
 Demands  Nos.  1,  4,  5,  7,  9  to  16,  18,  20,
 2,  23  to  28,  30  to  33,  36,  38  and  44."

 The  motion  was  adopted,
 4

 28.0  hes,

 MANIPUR  APPROPRIATION  (VOTE
 ON  ACCOUNT)  *BILL,  1975

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from  and  out  of
 the  Consolidated  Fund  of  the  Union  territory
 of  Manipur  for  the  services  of  a  part  of  the
 financial  year  1971-72,

 MR.  CHAIRMAN  :  The  question  is
 “That  leave  be  granted  to  introduce  a

 Bill  to  provide  for  the  withdrawal  of
 certain  sums  from  ard  out  of  the
 Consolidated  Fund  of  the  Union  territory
 of  Manipur  for  the  services  of  a  part  of
 the  financial  year  1971-72."

 The  motion  was  adopted.

 SHRI  VIDYA  CHARAN  SHUKLA:  I
 introducet  the  Bill.

 I  beg  to  move  :
 “That  the  Bill  to  provide  for  the

 withdrawal  of  certain  sums  from  and  out
 of  the  Consolidated  Fund  of  the  Union
 Territory  of  Manipur  for  the  services  of
 8  part  of  the  financial  year  1971-72,  ह...
 taken  into  consideration.”

 "MR.  CHAIRMAN  :  The  question  is  :
 “That  the  Bill  to  provide  for  the  with-

 drawal  of  certain  sums  from  and  out  of
 the  Consolidated  Fund  of  the  Union
 Territory  of  Manipur  for  the  services  of
 part  of  the  financial  year  1971-72,  be
 taken  into  consideration.””
 he  fhe  motion  was  adopted.

 —<Published  in  Gazelle  of  Yadie  Extraordinary,  Part  I,  section  2,  dated  oon in  Gazette
 pees  कक  म

 Yndie  Extraordinary,  Part  Tl,  section  2,  dated  25-3071,

 Jaded te  is  dani
 pinmendtation  of  the  Proesiddist,

 77४०  the  ea  bes  Peng  Of  foe  President,
 '
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 MR.  CHAIRMAN  :  The  queation  हर  :
 “That  clauses  2,  3,  fhe  Schedule,

 Clause  i,  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adapted.

 Clauses  2,  3,  the  Schedule,  clause  },
 the  Enacting  Formula  and  the  Title

 were  added  to  the  Ball.

 SHRI  VIDYA  CHARAN  SHUKLA  J
 beg  to  move:

 “That  the  Bill  be  passed”.

 MR.  CHAIRMAN  :  The  question  ।$
 “That  the  Bill  be  passed”.

 The  motion  was  adopted,

 45  2  brs

 MANIPUR  APPROPRIATION
 BILL*,  97I

 “THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated  Fund  of
 the  Union  termtory  of  Manipur  for  the
 services  of  the  financial  year  1970-71,

 MR.  CHAIRMAN  :  The  question  is  :
 “That  Jeave  be  granted  to  introduce  a

 Bill  to  authorise  paymeat  and  appro-
 priation  of  certain  further  sums  from
 and  out  of  the  Consolidated  Fund  of  the
 territory  of  Manipur  for  the  services  of
 the  financial  year  1970-71."

 The  motion  was  adopted.

 SHRI  VIDYA  CHARAN  SHUKLA  :  I
 introduce?  the  Bill,

 I  beg  to  movef  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  for
 the  services  of  the  financial  year  1970-71,
 ॥...  taken  into  consideration."

 MR.  CHAIRMAN  :  The  question  is:
 “That  the  Bill  fo  authories  payment

 “and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidated
 Fund  of  the  Union  territory  of  Manipur
 for  the  services  of  financial  year  1970-71,
 be  taken  into  consideration".

 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  question  is  :

 “That  clauses  2,  3,  the  Schedule,
 clause  4,  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill".

 The  motion  was  adopted.

 Clauses  2,  3,  the  Schedule,  clause  २,
 the  Enacting  Formula  and  the  Title

 were  added  to  the  Bill.
 ~

 SHRI  VIDYA  CHARAN  SHUKLA:  I
 move  :

 “That  the  Bill  be  passed’,

 MR,  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  be  passed”,

 The  motion  was  adopted,

 5.44  bes.

 DEMANDS}  FOR  SUPPLEMENTARY
 GRANTS  (GENERAL),  ‘1970-71

 MR,  CHAIRMAN  :  The  House  will
 now  take  up  discussion  and  voting  on  the
 Supplementary  Demands  for  Grants  in
 respect  of  the  Budget  (General)  हम  1990-7).

 Demand  No.  i~—Ministry  of  Defence.

 MR.  CHAIRMAN  :  Motion  moved:

 “That  a  Supplementary  sum  not.
 exceeding  Rs.  26,47,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 97i,  m  respect  of  ‘Ministry  of
 Defence’.”

 जिद  in  Ganeite  ot  India’  Exuacrdinary,  Part  Il,  secuon  dated  eh
 7

 flateodaded/moved  with  the  reconimendation  of  the  President.

 {Moved  with  the  recommendation  of  the  President,
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 Demand  Ne.  2—Defesce  Services,  Effective  Demand  Na,  I7--Taxes  an:  Income:  incinding

 Army.  Corporation  Tax,  etc.

 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  13,21,00,Q00  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3tst  day  of  March,
 i97l,  in  respect  of  ‘Defence  Services,
 Effective  Army’.”

 Demand  No.  4—Defence  Services,  EGective
 Al  Force.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  13,23,00,000  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  courses  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1971,  क  respect  of  ‘Defence  Services,
 Effective  Air  Force’.””

 Demand  No.  6~—Miuistry  of  Education  and
 Youth  Services.

 MR.  CHAIRMAN  :  Motion  moved

 “That  a  Suppiementary  sum  not
 eaceeding  Rs.  (2,91,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  Mageh,
 $971,  m  respect  of  ‘Ministry  of  Education
 and  Youth  Services’.”

 Demand  No.  7-——Education.

 MR.  CHAIRMAN  :  Motive  moved  :

 “That  a  Supp.ementary  sum  not
 exceeding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of  March,
 I97],  in  respect  of  ‘Education’.”

 Demand  No.  i6-—Union  Excise  Duties.

 MR,  CHAIRMAN:  Motion  moved  :

 “That  a  Supplementary  sum  not
 exoceding  Rs.  (28,090  ie  granted  to  the
 President  to  defray  the  chargew  which
 will  come  in  courte  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 97!,  in  respect  of  Union  Excise  Duties".“

 MR.  CHAIRMAN  :  Motion  meved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  90,00,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 i97],  in  respect  of  ‘Faxes  on  Income
 including  Corporation  Tax,  etc’.”

 Demand  No.  9-—~Audit.

 MR.  CHAIRMAN  :  Motion  moved  :

 “Theat  a  Supplementary  sum  not
 exceeding  Rs.  1,50,00,000  be  grantcd  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3st  day  of  March,
 1971,  in  respect  of  ‘Audit’.””

 Demand  No.  2i—-Mint.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceediag  Rs.  69,I5,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  came  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 i97],  in  respect  of  ‘Mint’.”

 Demand  No,  22--Kolar  Gold  Mines.

 M&.  CHAIRMAN  :  Motion  movad  :

 “That  a  Supplementary  sum  not
 exceeding  Rs,  46,67,000  ह.  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  courses  of  payment  during
 the  year  ending  the  3ist  day  of  Mirch,
 1971,  in  respect  of  ‘Kolar  Gold
 Mi  nes”  ut

 Demand‘  Me:  28--Other  Revenue  Expenditure
 of  the  Mizistry  of  Finanee.

 MR.  CHAIRMAN  :  Motion  moved  :

 wig  be  AIS,
 cal

 p  re  be,  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  jist  day  of  Mareh,

 248  —
 of  ‘Other  Revenue

 ture  the  Ministry  of
 Finance’.”
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 Dentand  No.  29—~-Ministry  of  Food,  Agricul-
 twrc,  Community  Development  and  Co-
 operation.
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,05,000  06  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 I97l,  in  respect  of  ‘Ministry  of  Food,
 Agriculture,  Community  Development one and  Co-operation’.

 Demand  No.  30--  Agriculture.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 eaceeding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3!st  day  of  March,

 [१  १३ 97],  in  respect  of  ‘Agriculture’.

 Demand  No  32--  Forest.

 MR.  CHAIRMAN  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs  6,32,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of  March,
 1974,  in  respect  of  ‘Forest’.”’

 Demand  No.  33  —Other  Revenue  Expenditure
 of  the  Ministry  of  Food,  Agriculture,
 Community  Development  and  Co-opera-
 tion.

 MR.  CHAIRMAN  :  Motion  Moveéd  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  etiding  the  3ist  day  of  Match,
 1971,  in  respect  of  ‘Other  revenue
 Expenditure  of  the  Ministry  of  Food,
 Agriculture,  Community  Development
 and  Co-operation’.”

 Demand  No,  34—~Ministry  of  Foreign  Trade.

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 extend!  ww  Rs.  4,19,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the'year  ending  the  3ist  day  of  March,

 CHAITRA  4,  893  (SAKA)  £97087  106

 1971,  in  respect  of  ‘Ministry  of  Fortign
 Trade’.”

 Demand  No.  35—Foreign  Trade.

 MR.  CHAIRMAN
 :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,27,18,000  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of  March,
 1971,  in  respect  of  ‘Foreign  Trade’.”

 Demand  No.  37—Ministry  of  Health  and
 Family  Planning  and  Works,  Housing  and
 Urban  Development.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4,96,000  be  granted  to  the
 President  to  defary  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1971,  in  respect  of  ‘Ministry  of  Health

 and  Family  Planning  and  Works,
 Housing  and  Urban  Development’.”

 Demand  No,  39—Public  Works.

 MR.  CHAIRNAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  98,22,000,  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of  ‘Public  Works’.”’

 Demand  No.  43  —Cabinet.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  6,07,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3!st  day  of  March,
 1971,  in  respect  of  ‘Cabinet’.

 Demand  No.  45-—Police.

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  tot
 exceeding  Rs.  8,29,37,000  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  Maren,
 97l,  i  respect  of  “‘Police’,”"
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 Demand  No.  48—Privy  Purses  and  Allow-
 ances  of  Indian  Rulers.

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs,  24,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  yeat  ending  the  3Ist  dsy  of  March,
 1971,  in  respect  of  ‘Privy  Purses  and
 Allowance  of  Indian  Rulers’.’*

 Demand  No.  50--Deihi.

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  5,00,00,000  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  yéar  ending  the  3Ist  day  of  March,
 71,  in  respect  of  ‘Delhi’.”

 Demand  No,  5i—  Chandigarh.
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  47,89,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1971,  in  respect  of  ‘Chandigarh’.”

 Demand  No.  52—Andaman  and  Nicobar
 Islands.

 MR.  CHAIRMAN  :  Motion  moved  ;
 “That  a  Supplementary  sum  not

 exceeding  Rs.  2,80,54,000,  ्र  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of  ‘Andaman  and  Nico-
 bar  Islands’.

 Demand  No.  §3—Tribal  Areas.

 MR,  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  84,57,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of  ‘Tribal  Areas’.””

 Demand  No,  54--Dadra  and  Nagar  Haveli
 Area.

 MR,  CHAIRMAN  ;  Motion  moved  ;
 “That  a  Supplementary  sum  not
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 exceeding  Rs.  11,65,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 i97],  in  respect  of  ‘Dadra  and  Nagar
 Haveli  Area’.”*

 Demand  No.  55~—-Laccadive,  Minlcoy  aad
 Amialdivi  Islands.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  18,11,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  eading  the  3ist  day  of  March,
 97],  in  respect  of  ‘Laccadive,  Minicoy
 and  Aminidivi  Islands*.”

 Demand  57-Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementaty  sum  not
 exceeding  Rs.  2,82,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 I974,  in  respect  of  ‘Ministry  of  Industrial
 Development,  Internal  Trade  and  Com-
 pany  Affairs’.""

 Demand  No.  &~—Other  Revenue  Expenditure
 of  the  Ministry  of  Industrint  Development,
 Interoal  Trade  and  Company  Affzirs.’

 MR,  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceedinb  Rs.  4,34,000  1, .  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 $97k,  in  respect  of  ‘Other  Revenue
 in  Expenditure  of  the  Minstry  of  Indus-
 trial  Development,  Internal  Trade  and
 Company  Affairs’.””

 Demand  No.  6l~—-Ministry  of  Information  end
 Broadcasting.

 MR.  CHAIRMAN  ;  Motion  moved  ;
 “That  a  Supplementary  sum  not

 exceeding  Re,  2,89,000  be  granted  to  the
 President  to  the  defray  charges  which
 will  come  in  coutse  of  payment  during
 the  year  ending  the  38  day  of  March,
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 1971,  in  respect  of  “Ministry  of  Informa-
 tion  and  Broadcasting’.”

 Pemand  No.  62—Broadcasting,

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  78,25,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of  ‘Broadcasting’.”’

 Demand  No.  68—Director  General  Mines
 Safety.

 MR.  CHAIRMAN  :  Motion  moved

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,38,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  ३)  day  of  March,
 पि,  in  respect  of  ‘Director  General
 Mines  Safety’.”

 Demand  No.  74—-Ministry  of  Petroleum  and
 Chemicals  and  Mines  and  Metals.

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4,33,000  1:  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 I97I,  in  respect  of  ‘Ministry  of  Petro-
 leum  and  Chemicals  and  Mines  and
 Metals’.”

 Demand  No.  76--Other  Revenve  Expen-
 diture  of  the  Ministry  of  Petroleum  and
 Chemicals  and  Mines  and  Metals.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  ह,  granted  to  the
 President  to  defray  the  charges  which
 will  eome  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of  March,
 i97!,  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Ministry  of  Petro-
 feum  and  Chemicals  and  Mines  aid
 Metais'.””

 Tranaport,

 MR,  CHAIRMAN  :  Motion  moved  :

 "That  &  Supplementaty  gum  sot
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 exceeding  Rs,  2,56,000  शद  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1971,  in  respect  of  ‘Ministry  of  Shipping
 and  Transport’.”

 Demand  No.  79—Mercantile  Marine.

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  16,89,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 97l,  in  respect  of  ‘Mercantile  Marine’.””

 Demand  No,  8l—-Other  Revenue  Expenditure
 of  the  Ministry  of  Shipping  and  Trans-
 port.

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 excceding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March
 97i,  in  respect  of  ‘Othe  Revenue  Fxpen-
 diture  of  the  Ministry  of  Shipping  and
 Transport’.”

 Demand  No,  84—Ministry  of  Supply.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,61,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  dering
 the  year  ending  the  3!st  day  of  March,
 1971,  in  respect  of  ‘Ministry  of
 Supply’.

 Demand  No,  85-—Supplies  and  Disposals,

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  15,36,000  06  granted  to  the
 President  to  defray  the  charges  which
 will  come  mm  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 97i,  in  respect  of  ‘Supplies  and  Dis-

 posals’.

 Demand  No,  77-—Ministry  of  Shipping  and  Demand  No.  9i—Department  of  Atomic
 Energy.

 MR,  CHAIRMAN  :  Metion  moved  :

 “That  a  Supplementary  sum  not
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 exceeding  Rs.  123,000,  1...  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of  March,
 1971,  in  ‘feapect  of  ‘Department  of
 Atomic  Energy’."’

 Demand  No.  92--Other  Reverse  Expenditure
 of  the  Department  of  Atomic  Energy.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceedity  Rs.  4,50,00,000  ह.  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Departme  of  Atomic
 Energy’.”

 Demand  No.  95—Posts  and  Telegraphs
 Working  Expenses.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3, 50,35,900  ्  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of  March,
 97I,  in  respect  of  ‘Posts  and  Tele-
 granhs  Working  Expenses’.”’

 Demand  No.  99-~--Department  of  Social  Wel-
 fare.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  69,000  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3tst  day  of  March,
 171,  in  reapect  of  ‘Department  of  Social
 Welfare’.”’

 Demand  No.  85—~Defence  Capital  Outlay.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Ra.  4,25,75,000  फि  granted  to
 the  ‘President  to  defray  the  chacges  which
 Will  come  in  course  of  payment  during
 the  year  ending  the  3iat  day  of  March,
 99,  in  1... ह  of  ‘Erfency  Capital
 Pusiay’,”
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 and  Coinage.

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  23,00,00,000  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  yoar  ending  the  3ist  day  of  March,
 1971,  im  respect  of  ‘Capital  Gutlay  on
 Currency  and  Coinage’.”’

 Demand  No.  iti—Commuted  Value  of
 Pensions.

 MR.  CHAIRMAN  :  Motion  moved
 “That  a  Supptementary  sum  not

 exceeding  Rs.  1,76,89,000  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3}st  aay  of  March,
 1971,  ह! ज  respect  of  ‘Commuted  Value  of
 Pensions’.”’

 Demand  No.  343-—Capital  Outlay  on  Grants
 to  State  Geveraments  fot  Development.

 MR.  CHAIRMAN  :  Motion  moved
 “That  a  Supplementary  sum  not

 exceeding  Ra.  ‘1,04,07,000  be  granted  to
 the  Presiden:  to  defray  the  charges  which
 will  seme  in  opurse  of  payment  during
 the  year  eading  the  ist  day  of  March,
 {97i,  in  respect  of  ‘Capital  Outlay  on
 Grant  to  State  Governments  for  Develop-
 ment’,”’

 Demand  No.  34—~Loans  and  Advances  by  the
 Central  Government,

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs,  41,00,00,000  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 71,  in  respect  of  ‘Loans  and  Advances
 by  the  Centrat  Government’.”

 Demand  No.  045—Parchase  of  Foodgrains
 and  Fertitizer.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  rot
 exceeding  Rs.  $1,26,00,000  be  granted  to
 the  President  to  defeay  the  charges  which
 will  game  (9  एफ  ्  payment  during
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 the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of  ‘Purchase  of  Food-
 grains  and  Fertilizers'.”

 Demand  No.  i9-—-Delhi  Capital  Outlay

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  paymeat  during
 the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of  ‘Delhi  Capital
 Qutlay’.”

 Demand  No.  27—Capital  Outlay  of  the
 Ministry  of  Labour,  Employment  and
 Rehabilitation

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  25,22,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of
 March,  4971,  in  respect  of  ‘Capital  Out-
 lay  of  the  Ministry  of  Labour,  Employ-
 ment  and  Rehabilitation’.”

 Demand  No.  i28-  Capital  Outlay  of  the
 Ministry  of  Petroleum  and  Chemicals  and
 Mines  and  Metals

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  core  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of  ‘Capital  Outlay  of
 the  Ministry  of  Petroleum  and  Chemicals
 and  Mines  and  Metals’.”

 Demind  No.  734—Other  Capital  Outlay  of
 the  Ministry  of  Tourlsm  and  Civil
 Aviation

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,43,00,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 doring  the  year  ending  the  Jist  day  of
 March,  1971,  in  respect  of  ‘Other  Capi-
 tal  Outlay  of  the  Ministry  of  Tourism
 and  Civil  Aviation’

 CHAITRA  4,  893  (SAKA)  £970-7]  44

 Demand  No.  36--Capital  Outlay  on  Posts
 and  Telegraphs  (Not  met  from  Revenue)

 MR,  CHAIRMAN  b  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,000  ६  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of  ‘Capital  Outlay  on
 Posts  and  Telegraphs  (Not  met  from
 Reveaue)’.”

 Demand  No.  37—Other  Capital  Outlay  of
 the  Department  of  Communications

 MR,  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  40,00,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1971,  in  respect  of  ‘Other  Capi-
 tal  Outlay  of  the  Department  of  Coin-
 munications’.””

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 What  is  the  time  allotted  ?

 MR.  CHAIRMAN  :  One  hour.

 SHRI  D.  N.  BHATTACHARYYA
 (Serampore)  :  I  move  the  two  cut  motions,
 Nos.  !  and  2  standing  in  my  name,

 ॥  beg  to  move  :
 “That  the  demand  for  a  Supplemen-

 tary  grant  of  a  sum  not  exceeding
 Rs.  8,29,37,000  in  respect  of  police  be
 reduced  by  Rs.  100,”

 *«
 [Failure  to  stop  the  atrocities  committed

 by  C.R.P.  in  different  States  specially  in
 West  Bengal  and  Kerala  ()h.

 “That  the  demand  for  a  Supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  8,29,37,000  in  respect  of  police  be
 reduced  by  Rs.  100."

 {Repressive  pdlicy  of  the  Govemment
 towards  the  democratic  movement  in  the
 country  Qi.

 MR.  CHAIRMAN:  The  cut  motions
 ate  also  before  the  House.

 SHRi  D.  N.  BHATTACHARYYA:
 I  take  this  opportunity  to  highlight  certain
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 [Shei  D.  N.  Bhattacharyya}
 important  points  which  are  retevant  to  these
 Supplementary  Demands.

 My  first  pomt  is  this.  Migh-flown
 words  have  been  used  here  regarding  the
 removal  of  unemployment  and  fighting
 poverty,  but  neither  in  the  Supphementary
 Baxiget  nor  in  the  Budget  speech  of  the
 Pimance  Minister  yesterday  did  I  find  any
 words  regarding  the  re-starting  of  the  closed

 factories.
 All  over  India  there  are  so  many  teatile

 mills  closed  for  more  than  one  year.  So
 many  other  mills  both  in  West  Bengal  and
 other  areas  have  been  closed.  Enginecring
 factories  have  been  closed  for  loag  periods,
 but  no  step  has  yet  been  taken  to  re-open
 these  factories.  There  is  President’s  Rule
 in  West  Bengal  even  now  and  still  there  are
 3  textile  mills,  in  which  more  than  16,000
 workers  were  working,  have  been  closed  and
 they  arc  now  unemployed.  I  hope  that  the
 Minister  will,  at  lsast  while  replying,  try  to
 satisfy  us  as  to  how  they  are  taking  steps
 to  re-apen  these  closed  factories.

 |  find  that  in  the  Supp'ementary  Budget
 asum  of  Rs.  70  lakhs  has  been  given  as
 loan  to  the  Braithwaite  Co.,  of  Calcutta,
 but  may  I  know  from  the  Minister  why  this
 Braithwaite  factory  in  Calcutta  was  closed  ?
 Their  demand  for  steel  was  about  30,000
 tonnes  and  for  the  whole  year  they  were
 allotted  only  8,000  tonnes.  Why  this  dis-
 parity?  {  know  it  for  certain  that  steel
 is  allotted  from  the  Centre  to  certain  parts
 where  no  steel  is  required  and  in  places
 where  steel  is  necessary  requisite  quantity  is
 not  given.  This  is  the  thing  that  is  going
 on  in  respect  of  supply  of  the  other  raw
 materials  for  which  the  factories  have  to
 depend  mainly  on  the  Centre.

 Then  regarding  textile  mills  I  know  that
 ta  the  regime  of  the  United  Front  Govern-
 thent  in  West  Bengal  a  guarantee  of  Rs.  28
 lakhs  was  given  for  the  re-opening  of  the
 Bangelakshmi  Cotion  Mills,  but  i  do  not
 know  why  the  factory  has  not  stk  been  re-
 opened,  Even  now,  when  the  Minister  is
 coming  forward  for  a  certain  amount  for
 extra  expenditure,  fox  which  he  is  asking
 the  sanction  of  Pazliament,  there  are  so
 many  factorics  which  are  still  closed.
 Government  is  saying  that  it  will  take
 ¢ffective  measures  to  remove  unemployment,
 tut  in  my  Coustituency  11,000  workers  ate
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 unemployed  because  of  the  closure  of
 factories.  May  I  know  from  the  Minister
 whether  he  can  take  any  positive  step  to  re
 open  these  factories  ?

 The  factories  have  not  been  closed  be-
 cause  of  fabour  trouble.  The  closure  every-
 where  is  because  of  the  Snancial  difficulties
 which  is  the  result)  of  24  years  of  Congress
 tule.  Is  it  anybody’s  case  that  the  people
 do  not  require  any  cloth?  Then,  why  are
 cotton  mills  closed  ?  I  know  the  Minister
 has  no  answer  because  they  are  not  touch-
 ing  the  basic  problem  which  is  faced  by  our
 country,  without  which  ne  progress  can  be
 achieved  in  amy  respect.

 Then,  come  to  the  next  point  regard-
 ing  the  aftermath  of  floods.  Floods  are
 also  created  by  this  Governnient.  They  have
 constructed  the  DVC  as  a  result  of  which
 every  three  of  four  years  there  is  flood  in
 our  area.  In  the  distncts  of  Hooghli,
 Howrah  and  Burdwan  you  will  find  floods
 causing  loss  both  to  the  propertics  and  crops
 of  thousanos  of  peasants,  but  no  effective
 step  hus  been  taken  to  prevent  this  I  have
 heard  that  some  scheme  is  there  to  solve  the
 problem  of  the  lower  Damodar  region,

 Ido  not  know  when  the  actual  impie-
 mentation  of  the  programme  will  start.  They
 have  asked  for  some  money  for  the  D.V.C.
 also.  |  request  him  to  reply  to  this  geestion
 atleast.  Will  the  Lower  Damodar  region's
 problem  be  solved  within  a  reasonable
 period  of  time?

 I  shall  new  refer  to  the  attrocitics  that
 went  on  in  West  Bengal,  Kerale  and  in  other
 parts  of  the  conntry  during  the  last  one
 year.  Sir,  if  you.  come  to  our  part,  it  will
 appear  as  if  we  have  bees  occupied  by  the
 Central  Government  C.R.P.  forces  and  the
 tnilitary.  Goto  any  part  of  West  Rengal,
 you  will  fied  truck  loads  of  C.R.P.  men
 and  military  people  moving  here  and  there.
 What  is  the  result  that  you  have  achieved  ?
 Hava  you  been  able  to  tackle  the  problem
 of  law  and  order?  J  have  a  telegram  here
 with  me.  A.  worker  Narain  Ray,  of  Hindu-
 stan  Motors  Limited  Uttarpara,  who  was
 going  back  to  his  home  which  was  far  anay
 from  the  factary  was  killed  by  some  anti-
 sockal  elements,  the  so~<alled  Naxalire  ele-
 mens  at  §  oty.  7  know  the  assal-
 lants  have  got  connection  with  the  Congress
 elements  of  that  locality.  That  is  not  the
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 only  murder.  This  is  the  third  murder
 within  a  month.  Just  on  the  eve  of  the
 elaction  a  government  employee  was  brutality
 murdered  in  the  same  place  in  broad  day
 light  but  nothing  was  done.  A  respectable
 acher  of  that  area  wes  stabbed  and  he
 would  have  expired  if  he  had  not  been  re-
 moved  to  a  big  hospital  in  Calcutta  for
 treatment,  What  stops  are  the  Government
 taking  ?  It  is  not  the  United  Front  Govern-
 ment.  Il  is  the  President's  rule,  the  rufe
 of  Mrs.  Indira  Gandhi  in  West  Bengal.  230
 young  men  of  our  party  had  been  killed
 within  this  one  year.  By  whom?  By  gang-
 sters,  by  the  henchmen  of  the  Congress,  by
 the  goondas  who  call  themselves  Naxalites
 -(interruptions.)  Y  stand  here  to  establish

 it.  I  challenge  anybody  to  come  over  to
 West  Bengal  and  face  the  people.  The
 people  have  given  their  verdict  in  the  last
 elections.  They  have  not-returned  the  Con-
 gress  (R)  in  West  Bengal  ia  the  last  election.
 You  might  have  won  im  other  places.  The
 three  Congresses,  Congress  (R),  Congress  (Q)
 and  Bangla  Congress  together  could  not
 ¢comrete  with  the  Communist  Party
 (Marxist),  We  are  the  majority  party  there
 including  our  allied  parties.  I  know  there
 is  a  conspiracy  which  is  being  hatched  in
 Delhi  to  imstall  Mr.  Ajoy  Mukherjee  as
 Chief  Minister.  He  has  got  only  five  mem-
 bers.  This  is  the  way  you  are  functioning
 democracy.  The  ruling  party  must  romem-
 ber  what  happened  in  J968;  the  same  thing
 will  take  place  again.  The  same  ruling
 perty  in  a  conspiratorial  method  installed
 Dr.  P.C.  Ghosh  as  Chief  Minister  in  1968.
 The  people  of  West  Bewgal  gave  a  proper
 reply  to  the  said  conspiracy  by  throwing  out
 Dr.  Ghosh  from  power.  Still  there  is  time.
 If  the  ruling  party  have  got  any  respect  for
 democracy,  they  should  realise  which  is
 the  largest  party  in  the  Assembly  (Inter-
 Puptions),

 How  can  they  claim  a  majority  ?  Still
 they  are  installing  a  party  which  has  no
 hacking.  The  people  of  West  Bengal  have
 thrown  them  out  ;  have  rejected  them.  So,
 while  talking  of  democracy,  while  talking  of
 fighting  poverty,  while  talking  of  removing

 unemployment,  it  may  sound  big  and  nice,
 You  may  befool  the  people  for  sometime.
 Bet  m  no  time  the  people  will  rise  up
 aid  gave  a  befitting  reply  to  your  high-
 sounding  words,

 Already,  I  know  not  only  in  थ...  Bengal
 byt  in  other  pacts  alee,
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 AN  HON,  MEMBER  :  Kerala,

 SHRI  D.  N.  BHATTACHARYYA  :
 Everywhere;  in  Bihar  also,  Why  nat?
 People  are  suffering  from  unemployment  and
 poverty.  And  if  they  rise  against  those
 things,  and  start  a  movement,  your  CRP
 will  go  and  crush  them.  Do  you  mean  to
 say  that  this  thing  will  be  tolerated  for  ever?
 Certainly  people  will  rise  and  stand  against
 these  onslaughts  and  in  no  time  real  demo-
 cracy  will  come  up  in  India.  I  know,  and
 we  wiil  strive  for  that  and  we  will  see  that
 it  comes  as  soon  as  possible.

 With  these  words,  I  resume  my  seat.

 |; ह  एस०  रास  गोपाल  रेड्डी  (निजामी-

 बाद)  :  सभापति  महोदय,  मैं  झांघ्र  प्रदेश  से

 भागा  हूं  ।  तेलंगाना  के  क्षेत्र  से  चुनकर  मैं

 लोकसभा  में ग्राया हूँ ।  जहां  तेल गां ता  प्रजा-

 समिति  के  0  श्ांदमी  चुन  कर  यहां  हाउस  में

 शाये  हैं  वहां  हम  तीन  आदमी  कप्रिय  की  तरफ

 से  चुनकर  आये  हैं  जहाँ  अभी  हमारे  उधर  के

 एक  यंग  फ्रेंड  ने  अपना  भाषश  जय  तेलंगाना  से

 शुरू  किया  है  बहा  मैं अपना  भाषा  जय  हिन्द

 के  नारे  से  शुरू  करता  चाहता  हूं  1

 अभी  मुझसे  पहले  जो  साव सं बादी  कम्यु-
 लिस्ट  दोस्त  बंगाल  से  चुन  कर  शाये  हैं  उन्होंने

 बहुत  कड़ी  तकरीर की  है  लेकिन  जो  उन्होंने

 आरोप  लगाए  हैं  उनमें  कुछ  भी  सच्चाई  नहीं

 है।  बंगाल  की  पर  कैपिटा  इनका  आंध्र  प्रदेश

 की  पर  कैपिटा  इनकम  से  ज्यादा  है  तो  भी  वहां

 पर  इतनी  गड़बड़ी  कौर  भ्र व्यवस्था  क्‍यों  है?

 दरअसल  इसका  कारण  यह  है  कि  जहां  पर  यह

 मफ्संधादी  कम्युनिस्ट  सक्रिय  होते  हैं.  वहां  पर

 हमेशा  गड़बड़ी  होती  है  f  दरअसल  बहू  वायलेंस

 में  बिलीव  करते  हैं,  हिसा  चाहते  हैं,  शांति

 और  डे समो क्सी  नहीं  बनते  हैं  कौर  इसलिए

 दामों सी  का  रास्ता  ही  भ्रातियां  नहीं  करते।

 ह : है  तक  है 16  बी०  सी०  राय  वहां  बंगाल  में

 हुकूमत  करते  रहें  और  जो  कि  कांग्रेस
 के  चीफ

 मिनिस्टर  थे  1... ल  तक  उनके  जमाने  में  बंगाल  में

 कारख़ाने  आदि  बराबर  ठीक  तरह  से  अपना

 काम  करते  रहे  कौर  (1... .।  पंचे  कहां  पर  चलते
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 था  व  पनपते  रहे  लेकिन  जहां  बंगाल  में  मुझसे-

 बादी  कम्युनिस्टों  का  प्रभाव  बढ़ा  और  उनकी

 गवर्नमैंट  कायम  हुई  तो  बंगाल  में  इंडस्ट्रीज
 बाद  हो  गयी  ।  बंगाल  में  जो  इंडस्ट्रीज  इरादी

 की  बर्बादी  हुई  है  उसकी  पुरी-पूरी  जिम्मेदारी

 माक्सवादी  कम्युनिस्ट  पार्टी  पर  हैं  और  यही

 कारण  है  कि  बंगाल  में  जो  फैक्टरी  शौर

 इंडस्ट्रीज  प्रंग्रेजों  क ेशासन  काल  से  चलती  आई

 हैं  वह  बड़े-बड़े  इंडरिट्रमलिस्ट्स  वहां  से  भागते

 चले  जा  रहे  हैं  अपनी  इंडस्ट्रीज  को  दूसरे  स्थानों

 पर  ले  जा  रहे  हैं।  यह  माक्सवादी  लोग  जो

 इंडस्ट्रीज  कायम  करने  हैं  उतकों  मार  डालना

 चाहते  हैं  ताकि  बंगाल  में  और  ज्यादा  गरीबी

 बढ़े  ओर  हिंसा  की  प्रवृत्ति  लोगों  में  बढ़े  -  इसी

 कारण  यह  भसाक्सेवादी  कम्युनिस्ट  लोगों  ने

 हेमोक सी सी  खत्म  करने  के  वास्ते  एक  बड़ा  जाल

 बताकर  रक्खा  है  और  वह  यह  कहते  हैं  कि

 कांग्रेस  वाले  इंडस्ट्रीज  को  बन्द  कर  रहे  हैं  और

 कांग्रेस  बाले  इंडस्ट्रीज  कायम  नहीं  कर  रहे  हैं।
 यह  बड़े  दुख  की  बात  है  कि  इस  तरह  से  यह
 जनता  को  वहा  पर  गुमराह  कर  रहे  हैं  ।

 कांग्रेस  गवर्नमेंट  को  दो  भेजें  करती  पढ़

 रही  है।  एक  झोर  तो  उन्हें  मुल्क  की  तरक्की

 करती  है,  देश  में  से  गरीबी  हटानी  हैं  अर

 समाजवाद  लाता  है  दूसरी  भोर  इस  तरह  के

 जहरीले  कौर  शठ  प्रचार  से  जनता  को  सावधान

 करना  है  कौर  सब  तरह  की  दिक्कतों  का

 सामना  करते  हुए  देश  को  तरक्की  की  राहु  पर

 ले  जाता  है।  अगर  कम्युनिस्ट  माक्सिस्ट  पार्टी

 बंगाल  में  न  होती,  केरल  में  त  होती  तो  राज

 तक  हिन्दुस्तान की  हालत  अच्छी  हो  जाती।

 व्यवधान),..  अगर  इस  मार्िसस्ट्स  को

 सस्ती  के  साथ  नहीं  दवामी  जायेगा  तो  मुल्क
 जो  तरक्की  करता  चाहता  है  वह  नहीं  कर

 पायेगा  ।  श्रीमती  इन्दिरा  गांधी  गरीबी  को  हटाने
 का  ष्  संग्राम  रक्ष  रही  हैं  उसको  फेल  करने

 के  लिए  इन  लोगों  एक कमिपरेंग्री |.  कर  कक्ली
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 है।  इसलिए  इन  लोगों  का  लिहाज  न  करते  हुए
 इस  सरकार  को  काम  करना  चाहिए  ।  पिछले

 चुनावों  में  इतनी  हिंसा  करमे  के  बाबजूद  हजारों
 लोगों  को  मार  डालने  के  बावजूद  लोगों  मे

 हिम्मत  करके  उनके  खिलाफ  बोट  दिया  है  कौर

 इन्दिरा  गांधी  को  जिताया  है  |  हमें  पूरा यूरा
 भरोसा  है  कि  अगर  वहां  पर  हिंसात्मक  प्रवृत्ति
 न  होती  तो  इन्दिरा  गाधी  की  सरकार  को

 मैसूर  और  दूसरे  राज्यों  में  जितनी  भी  सीटे

 मिली  हैं  उससे  कम  बंगाल  में  नहीं  जाती  d  जो

 जो  भी  बोट  बंगाल  में  मा्विसम्ट  कम्यूनिस्टों  को

 मिले  हैं  वह  वायोलेंस  की  वजह  से  मिले  है,

 कटले  करने  की  वजह  मे  लोगों  ने  डर  कर  इसको

 बोट  दिया  है।  उनसे  किसी  को  भी  प्रेम  नहीं

 है.  इसको  कम्यूनिस्ट  माक्सिस्ट्स  को  भ्रच्छी

 तरह  समझ  लेना  चाहिए  |

 राज  इस  मुल्क  में  जो  भी  प्रशान्त  हो

 रही  है  उसकी  बहू  रीजनल  इम्बेलेंस  है।

 राज  बंगाल  को  इस  बारे  में  कोई  शिकायत

 नहीं  होनी  चाहिए  कि  रीजनल  इम्बैलेंस  है।

 प्रांत  अगर  कोई  सबसे  गरीब  स्टेट  यहां  पर  है

 तो  बहू  बिहार  है,  उसके  वाद  आप  प्रदेश  का

 नम्बर  भाता  हैं।  इस  पिछड़ी  हुई  स्टेट्स  की

 तरक्की  का  सास  तौर  से  लिहाज  करना

 चाहिए  क्योंकि  बिना  इन  स्टेट्स  की  तरक्की

 हुए  मुल्क  की  तरक्की  नहीं  हो  सकती  ।  जिस

 तरह  से  गिलास  में  पानी  डालने  से  बह  चारों

 तरफ  से  वरा वर  ऊपर  उठता  है  उसी  तरह  से

 मुल्क  की  तकनीक  भी  होनी  चाहिए।  इस  लिये

 प्लैनिंग  कमीशन  से  जो  भी  ध्रलाठमेंट  ar  रहा

 रहा  है  उसमें  ज्यादा  हिस्सा  बैकवर्ड  एरियाज

 को  दिया  जाये  1  अग पूरा  मुल्क  एक  है  तब

 लोगों  की  गिनती  के  ऊपर  अलॉटमेंट  ते  होकर,

 एरिया  के  बक पई नेस  के  लिहाज  से  होता

 चाहिए  मगर  ऐसा  नहीं  किया  गया  तो  मुल्क
 कभी  भी  ठीक से  तरक़्की  नहीं  कर  सकता।

 श्राप  बारे  मुल्क  में  जाकर  देखिये  -  | / अ  स्टेट्स
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 aga  tears  हैं  वह  झल  मुल्क  दिखलाई  देती

 हैं  शौर  जो  शनावर  एरियाज  है  वह  अलग  मुल्क
 दिखलाई  देती  है  इस  तरह  से  नहीं  होना  चाहिए

 इसलिए  गबनंमेंट  को  चाहिए  कि  बह  आइन्दा

 आने  वाले  पांच  सालों  में  जो  भी  स्टेट  आगे  बढ़ी

 हुई  हैं,  इल्बलूडिंग  वेस्ट  बंगाल,  उनके  मुकाबले  में

 जो  पिछड़ी  हुई  स्टेट्स  हैं  उनको  बढ़ाने  की

 कोशिश  करे  |

 SHRI  S.  M.  BANERJEE  (Kanpur)  :  Sir,
 T  would  fike  to  confine  my  remarks  to  the
 varivus  Demands,  especially  Demands  Nos.
 46,  48  and  11.  Mast  of  the  demands  relate
 to  the  payment  of  micrim  refief  to  Central
 Governnent  employees.  When  this  interim
 relief  of  रि,  5  for  those  getting  the  lowest
 salary  of  Rs,  84  and  of  Rs.  45  for  those
 gettmg  up  to  Rs  1240  was  announced,  there
 was  heart-burning  among  Central  Govern-
 ment  emplovees  and  they  exhibited  their
 anger  through  various  demonstrations.

 35.34  hrs.

 {Mr.  Speaker  i  the  Chair}

 I  would  request  the  minister  to  convey
 the  feelings  of  the  employees  to  the  Pay
 Comuniission,  so  that  when  they  give  their
 final  report,  they  may  keep  in  mind  the
 feclings  of  the  employees  who  expected  at
 feast  Rs.  70  as  interim  relief,  When  I  say
 Ra.  70,  ह  is  not  based  on  mere  assumptions
 but  on  definite  calculations,  taking  into  con-
 sideration  the  recent  awards  of  various  wage
 boards  in  the  case  of  engineering  workers,
 stecl  workers  and  other  workers  in  HAL,
 etc.  There  the  miniroum  salary  is  Rs,  795
 in  certain  cases  and  Rs.  20  in  some  other
 eases.  But  in  the  case  of  the  Central  Govern-
 ment  employees,  it  is  only  Rs.  47  and
 after  this  relief  of  Rs.  45  it  has  risen  to
 about  Rs.  i62.  So,  |  still  feel  that  there  is
 much  to  be  made  up  and  the  Pay  Commis-
 sion  should  be  asked  to  consider  this  with
 réference  to  the  ticed-based  minimum  wage,
 which  has  been  the  demand  of  the  Central
 Government  employees  and  for  which  they
 have  laid  down  their  lives  in  the  19th
 Septeraber  हप्ते  So,  ]  would  request  the

 na  raga
 ta,  tell  .us  when  the  Pay

 is  likely  to  finalise  ite  report,
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 l  would  also  suggest  that  he  should  ask  the

 Pay
 Commission  to  finulise  its  report  because

 it  has  received  al)  the  data  needed,  whatever
 was  available  with  us  and  whatever  was
 available  with  the  government,  and  there  ig
 no  need  ot  necessity  for  delaying  it  any
 further.

 Then  I  come  to  unemployment.  was
 happy  to  hear  that  in  the  recent  budget
 Rs.  50  crores  have  been  sanctioned  for  the
 rural  areas  for  meeting  the  unemployment.
 I  do  not  know  whether  in  this  couatry  a  sum
 of  Rs.  50  crores  would  be  sufficient  to  meet
 the  race  betueen  unemployment  and  starva-
 tion.  We  feel  that  there  should  be  some
 unemployment  dole  to  the  educated
 unemployed.

 What  is  the  number  of  educated  unem-
 ployed  today  ?  According  to  the  figures
 available  with  the  cmployment  exchanges
 nearly  87,000  engineers  qualified  in  IIT  and
 various  cngneering  calleges  are  today  unem-
 ployed.  Then  there  are  the  IT!  boys,
 young  boys  having  passed  their  intermediate
 science,  or  even  B.  Sc.  with  training  ranging
 from  9  months  to  I}  years  in  ITL  and  their
 number  is  2,64,000.  They  are  qualified
 engineers  and  technicians  and  even  they  are
 without  job  today.  Before  we  give  our
 consent  to  this  amount  I  would  like  the
 Minister  to  throw  some  light  on  what  is
 going  to  be  the  fate  of  these  people  and
 whether  any  unemployment  dole  is  tikely  to
 he  given  to  them.

 Then  I  come  to  Demand  No.  48,  privy
 purse.  Even  the  President’s  Address  did  not
 make  it  clear  as  to  what  is  going  to  happen
 to  the  privy  purse.  Are  we  going  to  succumb
 to  the  Supreme  Court”  ‘That  was  the  main
 issue  put  before  the  people  of  this  country—
 whether  the  Supreme  Court  should  be  the
 highest  court  in  this  country  or  the  Lok
 Sabha  should  be  the  highest  court  in  this
 country--and  it  has  been  proved  beyond
 doubt  that  the  Lok  Sabha  is  the  highest
 court  in  the  country  and  not  the  Supreme
 Court  with  2  judges  sitting  in  judgment.
 Now  it  is  tigh  time  that  the  Constitution
 ig  amended.  Here  I  must  remember  our
 late  lameated  friend,  Shri  Nath  Pai,  and  the
 Bill  which  he  presented  to  this  House,  The
 time  has  come  when  the  Constitution  has  to
 be  amended  to  suit  the  requirements  of  the
 common  people  and  the  privy  purse  has  got
 to  be  abolished  once  and  for  all,  Even  toduy
 we  find  that  in  Demand  No.  48  a  sum  of
 Rs,  24,000  has  been  sanctioned  for  the  family
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 members  of  the  ex-rulers.  The  ex-ralers
 are  there  because  of  the  judgment  of  the
 Supreme  Court.  I  want  a  clear  assurance
 from  the  hon,  Minister  that  this  privy  purse
 is  going  to  be  abolished  again,  and  if  Rajya
 Sabha  is  coming  in  the  way,  let  us  abolish
 Rajya  Sabha.  Because,  the  number  of  the
 reactionary  forces  has  been  reduced  to  zero
 and  they  cannot  become  a  hurdle  to  the
 abolition  of  the  privy  purse  in  thi¢  country
 after  the  mid-term  elections.  I  feel  that  it
 should  be  done  and  the  Bill  should  be
 brought  before  the  House  immediately  and
 the  Constitution  should  be  amended.

 Coming  to  Demand  No.  46  regarding
 police,  l  am  indebted  to  the  Prime  Minister
 and  the  Home  Minister  for  giving  anmnesty
 to  the  Delhi  policemen  who  were  on  strike
 who  were  on  agitation.  But  there  are  some
 Policemen  who  have  not  been  taken  back  on
 job  yet.  Also,  their  services  have  not  been
 continuous  ;  there  is  break  in  service.  I
 would  urge  upon  the  hon.  Minister  to
 implement  the  Khosla  Commission  recom-
 mendation  and  see  that  those  policemen  who
 have  been  granted  amnesty  are  taken  back
 without  any  sense  of  vengeance  aad  without
 any  sense  of  vindictiveness,

 Then  I  come  to  Demand  No.  {J!  relating
 to  pensions.  {  have  received  several  repre-
 sentations  from  the  All  India  Pensioners’
 Organisation.

 The  prices  are  rising  every  day,  Even
 the  hon.  Finance  Minister,  when  he  presented
 the  Budget  yesterday,  agreed  that  prices  are
 rising  and  that  the  Government  was  unable
 to  check  them,  He  wants  to  find  out  a
 machinery  for  that.  But  the  machinery  of
 blackmarketing  is  much  more  effective  than
 the  Government  machinery  is  to  centro!
 prices.  Unless  we  improve  our  machinery,
 it  is  very  difficult  to  control  prices  and  to
 reduce  them  tp  a  reasonable  level,

 The  pensioners  also  want  some  increase
 in  their  pension.  A  question  was  asked  in
 the  Fourth  Lok  Sabha  through  which  we
 asked  as  to  why  this  question  of  pensioners
 shovid  not  also  be  referred  to  the  Pay
 Commission.  The  hon.  Shri  Sethi,  who
 was  the  Minister  of  Finance  then,  said  that
 the  Government  had  kept  its  mind  open.
 Sometimes  an  open  mind  means  a  vacant
 mind.  I  want  to  know  whether  the  Govern-
 Ment’s  mind  $  really  open  still  aad,  if  it  8
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 80,  this  matter  should  also  be  referred  to  the
 Pay  Commission.

 With  these  words  I  support  the  Supple-
 mentary  Grants  but  I  would  request  the  hon.
 Minister  to  give  me  categorical  repiies  about
 the  Pay  Commission  and  the  privy  purses,
 whether  they  are  going  to  abolish  privy
 purses  or  not  or  whether  they  are  going  to
 succumb  to  the  Supreme  Court  whose  verdict
 has  bten  defeated  by  the  people  of  this
 country.

 श्री  रामनारायरत  शर्मा  (धनबाद)  :

 अध्यक्ष  महोदय,  जो  सप्लीमेंटरी  डिमांड  सदन

 के  सामने  हैं  उनका  समर्थन  करने  के  लिए  मैं

 खड़ा  हुआ  हूं  और  समर्थन  करते  हुए  प्बम्द

 सुझाव  मैं  देता  चाहता  हूं  ।

 भारत  सरकार  के  जितने  मुलाजिम  है

 उन  सभी  को  तृतोय  पे  कमीशन के  मान  से
 काफी  आशा  है  8970  में  अंतरिम  राहत

 प्रदान  करने  का  फैसला  किया  गया  प्रौढ़  गत

 मार्च  से  लागू  हुआ  t  लेकिन  उनकी  शालि  अमी

 भी  फाइनल  रिपोर्ट  की  तरफ  नगी  हुई  है  ।  वे

 आशा  लगाए  बैठे  हैं  कि  उनको  उतनी  राहुल

 अ्रवश्य  मिलेगी  ताकि  वे  अपनी  ज़रूरियात  को

 पूरा  कर  सकें  t

 देश  में  सबसे  बढ़ी  समस्या  गरीबी  और

 बेकारी  मिटाने  की  है  और  इन  दोनों  के  प्रति

 हमारी  सरकार  कटिबद्ध  है।  उस  दिशा  में  ठोस

 कदम  उठाने  की  आवश्यकता  Fi  सारे  देश  की

 रखीं  क्रीज  इन्हीं  दो  महत्व पु रां  प्रश्नों  पर  लगीं

 हुई  हैं।  इनका  हल  इस  सदन  को  निकालना  है

 कौर  सरकार  को  निकालना  है।  देश  के  चुने  हुए
 सारे  प्रतिनिधि  यहां  #3  हैं  सौर  इस  मामले  को

 सबकों  सोच  समझ  कर  हज  करता  होगा  जौर

 गरीबी  और  बेकारी  को  दूर  करना  होगा  ।

 एक  रात  की  तरफ  मैं  आपका  ध्यान

 दिलाना  चाहता  हैं  ।  एक  तरफ  तो  बेकारी

 मिटाने  की  बात  की  जाती  है  और  दूसरी  तरफ

 बड़ीबड़ी मदीने मिंदेशों से मंगाकर मशीनें  विदेशो  से  गंवाकर  अपने  देश

 में  लगाई  जाती  है  भौर  उसपर  गिरोहों  ध...
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 बल्कि  झरनों  रुपया  बरबाद  किया  जाता  &
 साल  में  उनके  ऊपर  डेप्रिसिएशन  देता  पड़ता  है
 और  उनका  पूरा-पूरा  इस्तेमाल  भी  नहीं  हो  पाता

 है  I  इस  तरह  की  मशीनरी  आज  एन  “सीडी

 सी०  में  बहुत  बड़ी  संख्या  में  पड़ी  हुई  है  ।  यह
 जो  बड़ी-बड़ी  मशीनें  हैं  ये  बेकारी  को  पैदा

 करने  में  सहायक  होती  हैं  ।  बेकारी  को  दूर
 करने  में  सहायक  नहीं  होती  है  t  मैं  चाहता  हूँ
 कि  आगे  इस  तरह  की  मशीनरी  का  आयात

 बन्द  किया  जाये  घौर  राज  जो  श्र  गईं  है,
 उसका  उपयोग  किस  तरह  से  हो  सकता  है,  इस

 महत्वपूर्ण  प्रदान  पर  भी  सरकार  को  गम्भीरता

 से  विचार  करना  चाहिए  ।

 दूसरी  सबसे  बड़ी  समस्या  गरीबी  की  है
 जिसके  ऊपर  हमारी  सरकार  का  ध्यान  है।
 हमारी  पार्टी  कमिटेड  है  कि  हम  इसको  दूर
 करने  की  चेष्टा  करेंगे।  इसके  बारे  मे  यहा  जो

 भावड़  दिए  गए  हैं  उसको  हमने  बाहर  से  वाच

 किया  है।  एक  बार  इसी  संयम  में  हस  प्रश्न  को

 उठाया  गया  था  जिसके  जवाब  में  बताया  गया

 था  कि  27  करोड़  लोगों  की ओस तन  प्रा मदनी
 47  देंगे  तक  की  है।  एक  तरफ  तो  औसतन

 आमदनी  47  पैथ  है  कौर  दूसरी  तरफ

 जी  हमारी  ज़रूरियात  है  और  जिनका  एक्सपर्ट
 लोगों  ने  हिस्सा  लगाया  है  उतकों  पूरा  करने

 के  लिए  कम  से  कम  मजदूरी  का  निर्धारण

 55  रुपये  किया  गया  है  ।  सेन्ट्रल  गवर्नमेंट

 एम्प्लाइज  की  कम  से  कम  मजदूरी  का  निर्धन-

 रण  इसी  हिसाब  से  किया  गया  हैं  आवश्यकता

 के  मनुहार  मजदूरी  पर  निगाह  लगी  है।  प्र

 इन  दोनों  का  मेल  नहीं  बैठता  है  ।  इस  वास्ते

 कभ  से  कम  लेवल  को  हम  कसे  उठाकर  ऊपर

 ला  सकते  हैं,  इस  पर  हमें  विचार  करना  होगा  |

 उस  लेवल  तक  तो  हमको  इन  लोगों  को  ऊपर

 उठाना  ही  होगा  जिससे  यह  कहा  जा  सके  कि

 गरीबी  को  मिटाने  की  दिशा  में  हुए  आगे  बढ़

 रहे  हैं।  हमारे मुल्क  में-बहुत  बड़ी  आजादी

 है  जो  गरीबी  में  दबी  हुई  है।  हम  बढ़ती  हुई

 कीमतों  को  रोकने  में  भी  प्रश्नों  ग्राहको  अस-
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 ad  पा  रहे  हैं  तो  मजदूरी फ्रीज  करने  का
 प्रश्न  कहां  से  भ्राता  है।  ये  सब  जो  बड़ी-बड़ी
 समस्‍यायें  हैं  इनकी  तरफ  हमारा  ख्याल  जाना

 चाहिए  कौर  अगला  बजट  पेश  करते  वक्‍त
 इनका  खयाल  चला  जाएगा,  ऐसी  मैं  आशा
 करता  हूं  ।  इस  दिशा  में  कुछ  ठोस  कार्रवाई
 भी  की  जायेगी,  यह  तराशा  भी  हम  रखते  हैं।

 कुछ  प्रश्न  आज  इस  सदन  में  हकूमत  को
 लेकर  उठे  हैं।  हमारे  बंगाल  के  भाई  ने  यह
 दावा  किया  है  कि  वे  जीत  कर  जाये  हैं  उनमें

 जो अभी  वहां  चुनाव  हुए  हैं  विधान  सभा  के
 उनकी  जीत  तुलनात्मक  है  1  तुलना  करके
 उन्होंने  कहा  कि  हमारी  संख्या  अधिक  है  शोर
 लोगों  के  मुकाबले  में।  इस  सदन  में  बैठ  के  वें
 उस  छोटे  से  एरिया  को  ही  देख  पाये  है  और
 इस  सदन  को  भूल  गए  है  t  बहा  वे  कितनी  बड़ी
 संख्या  में  हैं,  इसका  ही  ध्यान  उनको  रहा  है  ।

 ध्रौर  यहां  का  हिसाब  वे  भूल  गये  हैं,  यहा  का
 शान  उनको  नही  रहा  है  ।  उतका  कहना  था
 कि  सत्र  मिला  करके,  झूठ  पार्टियां  मिला  करके

 भी  उनकी  सख्या  राधे  ये  अधिक  नहीं  हैं  भौर
 वे  हू मत  कायम  नहीं  कर  सकती  है  ।  यहां
 बैठ  करके  वह  पोस्ट  करते  है  जहा  उनकी  संख्या
 52)  के  सदन  में  केवल  25  है।  वे  जिम्मेवार

 ठहराते  है  भारत  सरकार  को  कि  वह  वहा
 ला  एन्ड  आर्डर  को  कायम  रखने  में  समय

 रही  है  |  भारत  सरकार  ने  उनके  साथ  बहुत
 नियत  का  बर्ताव  किया  है,  जिस  तरह  का

 बर्ताब  उसको  उनके  साथ  करना  चाहिए  था

 उनकी  हकूमत  के  काल  में  दौर  उनकी  हुकूमत

 के  बाद  भी,  उस  तरह  का  बर्ताव  भारत  सरन

 कार  ने  किया  नहीं।  बहा  किसी  भी  गरीब  यथा

 अमीर  था  मध्यम  वर्ग  के  किसी  भी  प्राप्ति

 की  जात  और  माल  सुरक्षित  नहीं  है  भौर  ने

 सुरक्षित  इन  लोगों  ने  रहने  दिया  है  फौरन

 राज  रहने  देते  हैं  ।  सी०पी०एम०  में  से  ही
 सी पीएमएल  पैदा  हुए  शौर  आज  उनके

 छुटभैये  भी  जब  उनकी  ह्त्या  करते  हैं  तो  बे

 हमारे  ऊपर  उगली  उठाते  हैं  ।  उन्हीं  में  मे
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 निकले  हुए  लोग  जब  उन  पर  हमले  करते  हैं,  तो

 इसके  लिए  वे  हमें  जिम्मेदार  ठहराते  हैं  शौर

 कहते  हैं  कि  वे  लोग  हमारे  इशारे  पर  यह  सारी

 कार्यवाही  कर  रहे  हैं  ।  पिछले  चार  वर्षों  में

 वहां  दो  बार  यूनाइटिड  फ्रंट  गवर्नमेंट  बनी,

 जिसमें  इस  दल  का  बहुमत  था,  यद्यपि  मुख्य  मंत्री

 कोई  कौर  हुआ  करता  था  उन  लोगों  वे  जो

 ब्या  भव्त्यार  किया,  उसका  नतीजा  यह  हुआ

 कि  हां  कम  से  कम  दो  सौ  इंडस्ट्रियल  अज़हर

 टेनिस  बन्द  हुई,  दो  लाख  लोग  बेकार  हुए,

 कितने  ही  उद्योगो  के  हेडक्वार्टर  वहां  से
 उठ  कर

 दिल्‍ली  या  दूसरे  राज्यों  में  चले  गये  ।  इस  सबके

 बावजूद  राज  वे  दावा  करते  है  कि  थे  विधान

 सभा  में  बहुत  बड़ी  संख्या  मेंदा  गये  है  अर

 वहां  की  जनता  उनको  चाहती  है  मैं  जानता

 हैं  कि  अगर  भारत  सरकार  का  ध्यान  बंटा  हना
 ने  रहता,  अगर  वाला  के  सब  लोगों  को  वोट

 देने  की आजादी  होती,  अगर  सभी  लोग  पोलिंग

 बूट्स  पर  गये  होते,  अगर  वे  इन  लोगों  के  भय

 से  मस्त  न  होते,  तो शभ्राज  जितने  ये  लोग  शा

 पाये  हैं,  बे  भी  म  आ  पाते  ।  इनमें  से  केवल  एक

 राज्य  में  से  बीस  सदस्य  चुनकर  शाये  हैं  और

 फिर  भी  ये  लम्बे-लम्बे  दाबे  करते  है।  वे

 एक  राज्य  को  खो  भुरके  है  कौर  दूसरे  को  खोने

 के  रास्ते  में  हैं।  यहा  पर  उनकी  जो  हस्ती  है,

 उसकी  तरफ  वें  ध्यान  नहों  देते  हैं  I

 भ्रम  मैं  कुछ  स्थानीय  बातों  की  तरफ

 ध्यान  दिलाना  चाहता  हूँ,  जो  डाक-तार  विभाग

 से  सम्बन्धित  हैं,  ;  घनवाद  में  राज  भी  माइक्रो

 देव  स्टेशन  काम  नही  कर  रहा  है  1  धनबाद  से

 दिल्‍ली  से  डायरेक्ट  डायलॉग  द्वारा  सीधा  संबंध

 होना  चाहिए  |  इस  विभाग  को  केवेन्यूज  देने  के

 मामले  में  कलकत्ता  जौर  बम्बई  के  बाद  धनबाद

 का  स्थान  है,  लेकित  जहां  तक  सुविधाएं  प्रदान

 करने  का  सम्बन्ध  है,  शायद  उसका  कोई  स्थान

 नहीं  है।  मैं  कम्युनिकेशन  मिनिस्टर  का
 ध्यान

 पर्स  झोर  झाक षित  करना  भागता  हूं  ।
 जब  बहू
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 वहां  गये  थे,  तो  यहां  की  जनता  ने  उनको

 ज्ञापन  दिया  था  ौर  वे  सत  बाते  उनके  यहां

 विचाराधीन  हैं  1

 SHRI  B.  R.  SHUKLA  (Bahraich):  Mr.
 Speaker,  Sir,  a  commitment  to  social,  politi-
 cal  and  ecunomic  justice  was  made  as  carly
 as  when  our  Constitulion  was  adopted.  But,
 I  regret  that  these  principles  were  observed
 more  in  their  breach  than  in  their  applica-
 tion.  Iam  glad,  Sir,  that  the  new  Budget
 which  was  presented  yesterday  has  given  a
 new  direction,  a  new  sense  of  purpose  and
 anew  outlook  to  this  country,  The  split
 in  the  Indian  National  Congress  was
 responsible  for  this  revolutionary  change  in
 our  economic  and  social  outlook.

 This  split  was  brought  about  by  clash
 uf  personalines,  but  it  has  developed  into
 social  transformation.  ‘The  people  by  their
 massive  verdict  at  the  polls  have  amply
 demonstrated  their  faith  in  democratic
 socialism.  They  had  steered  clear  of  the
 twin  dangers  of  right  reaction  and  left
 adventurism.  In  this  connection  we  have
 got  the  history  and  the  practice  of  West
 Bengal  where  the  cult  of  violence,  the  cult
 of  the  bomb  was  reigning,  with  the  result
 that  there  was  indusirial  deadlock  resulting
 in  consequent  unemployment,  about  which
 my  hon.  Marxist  friends  have  complained.

 We  have  to  remember  that  mdustrial
 peace  and  industrial  progress  can  be  achieved
 only  on  the  basis  of  stability  and  continuity
 of  purpose.  It  cannol  be  brought  about  by
 strikes  or  lockouts  ;  it  cannot  be  brought
 about  by  murders  and  arson  ;  it  cannot  be
 brought  about  by  a  policy  of  chaos.  The
 reactionaries  have  been  routed  and  the
 money  bags  have  been  spurved  by  the  people.
 The  relics  of  feudalism  have  been  beaten  in
 their  own  dens.

 The  very  fact  that  we  have  been  returned
 in  such  massive  magority  shows  the  maturity
 and  wisdom  of  our  peaple  who  are  aitill
 backward  economically.  So  many  empires
 have  come  and  gone  in  this  country,  So
 many  rulers  have  come  and  gone,  But
 still  the  continuity  of  our  ancient  culture  has
 been  kept  alive  by  the  masses  of  this
 country,  who  are  unsophisticated  people.

 Now,  what  we  have  to  do  ig  die.  We
 have  given  8  new  orientation  to,cur  economic
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 oplicy,  and  this  budget  provides  extensive
 facilities  for  credit  to  the  poorer  and  the
 weaker  sections  of  the  community.

 At  this  stage  I  wish  to  state  one  point.
 I  may  sound  this  note  of  warning,  because
 the  vast  volume  of  money  to  be  put  into
 circulation  may  give  rise  to  inflationary
 tendencies,  While  implementing  policy  of
 sovial  transformation  and  extending  facilities
 to  the  poorer  sections  of  society,  etc.  we
 should  see  to  it  that  cash  credit  is  not  given
 directly  to  in  the  hands  of  people  who  apply
 for  loans.  These  facilities  should  be  given
 as  against  purchases,  of  productive  instru-
 ments  such  as  tractors,  agricultural
 machinery,  tools,  cars,  rickshaws,  ete.
 Because,  if  money  1s  directly  given  to  them,
 it  is  hkely,  they  may  squander  away  the
 money  on  other  unproductive  purposes.  We
 should  see  that  this  moncy  is  not  put  again
 inte  circulation,  because  that  will  create
 inflation.  What  we  see  is  this.  A  person
 gets  money  for  purchase  of  bullucks  or
 tractors,  but  he  spends  the  money  for
 purpuses  fike  marriages  in  the  family,  ete.
 for  such  unproductive  purposes,  money
 should  not  be  allowed  to  be  misused.  There
 5  the  dager  coming  from  bweaucratic
 practices.  We  want  to  build  a  socialist  India,
 but  Tam  afraid,  we  should  not  allow  this
 objective  to  be  diverted  towards  the  building
 up  of  a_  bureaucratic  empire.  We  have
 abolished  intermediaries  from  our  midst.
 We  have  abohshed  zamidans,  But  we  have
 atso  introduced  another  vested  class.  JF  am
 not  meaning  any  disrespect  to  this  class
 when  I  say  this.  We  have  developed  this
 vested  class  of  politicians.  We  have  deve-
 loped  this  vested  class  of  bureauctats  who
 have  got  their  own  interests  to  serve.  When
 the  money  is  advanced  to  loans,  they  take
 share  out  of  that  money  ;  they  oblige  only
 those  persons  who  arc  their  own  stooges,
 they  make  some  percentage  out  of  it.
 Whenever  any  tractor  is  to  b3  purchased
 or  any  machinery  or  tools  hase  to  be
 purchased,  they  prescribe  a  particular  firm
 or  a  particular  shop  from  which  alone  those
 things  could  be  purchased,  and  only  then
 loan  is  advanced.

 26.66  brs.

 So,  a  certain  type  of  monopoly  and  a
 cértain  type  of  economic  concentration  is
 being  created.  While  we  all  avowedly  want
 t©  curb  these  monopolistic  tendencies  by
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 appo  ntment  of  commission,  but  by  practices
 we  are  creating  another  class  in  the  shape
 of  bureaucrats,  middlemen,  and  the  neo-
 rich  class.  So,  we  have  to  avoid  this
 danger.

 This  socialist  transformation  can  be
 brought  about  only  by  a  dedicated  cadre  of
 government  officials.  We  have  to  utilise
 their  talents.  {donot  say  that  all  those
 peisons  who  are  in  government  service  are
 reactionary  or  selfish  or  ate  not  patriotic.
 We  have  to  appeal  to  the  patriotic  sense  of
 those  young  boys  who  come  fresh  from  the
 universitics  aad  colleges,  that  it  is  a  national
 task,  it  is  the  national  war  on  poverty,
 squalor  and  ignorance  and  the  talents  and
 resources  of  every  section  of  the  community,
 irrespective  of  the  label  and  the  party  badge
 have  to  be  utilised.  Talent  in  the  private
 sector  should  not  be  scared  away  by  mere
 slogans.  The  persons  in  private  sector
 are  as  much  patriotic  as  those  who  believe
 in  socialism.  Ours  is  a  Constitution  which
 takes  note  of  mixed  economy.  There  is  the
 Private  sector  and  there  is  also  the  public
 sector.  The  private  sector  has  as  much
 scope  in  this  country  to  develop  as  the
 public  sector.  It  has  often  been  said  that
 the  public  sector  creates  difficulties  duc  to
 inefficiency  and  mismanagement.  We  have
 to  guard  against  this,

 Time  is  the  essence  of  the  situation,  It
 brooks  of  no  delay.  In  Jegal  matters  it  has
 been  said  that  justice  delayed  is  justice
 denied.  That  is  not  confined  only  to  the
 affairs  in  law  courts.  Social  justice  or

 political  justice  delayed  is  also  justice  denied.
 it  was  said  that  Rome  was  not  built  m  a
 day.  But  we  have  to  see  that  India  is  made
 withm  the  short  span  of  these  next  five

 years,  because  if  we  do  not  succeed  in
 bringing  about  the  necessary  revolutionary
 social  changes  within  this  period,  who  knows
 what  will  happen  and  the  people  who  have
 demonstrated  their  faith  in  such  a  democracy
 would  they  not  lose  their  faith  altogether  in
 it?  Such  a  failure  would  be  the  failure  not
 only  of  a  particular  party  but  of  sacial
 democracy  in  this  country.

 We  cannot  have  an  oasis  of  plenty  in
 the  vast  desert  of  poverty.  The  cult  of  the
 bomb  was  resorted  to  in  Bengal  because
 there  was  frustration  and  there  was  wide-
 spread  poverty.  There  were  intellectuals
 who  had  resorted  to  this  desperate  path.
 As  our  Prime  Minister  has  said  so  often,
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 these  are  problems  which  cannot  be  soived
 only  on  a  law  and  order  level.  These  have
 to  be  tackled  on  an  economic  basis  by  a
 change  of  outlook.  Those  who  are  placed
 fortunately  in  a  better  position  economically
 and  politically  should  spurn  their  luxury  and
 they  should  try  to  walk  hand  in  glove  with
 those  who  are  down-trodden  and  suppressed.

 There  is  one  more  point  to  which  |
 would  like  to  draw  your  attention,  Doubts
 were  raised,  and  decisions  were  also  given,
 regarding  the  competence  and  supremacy  of
 this  Parliament.  [  am  of  the  view,  and  |
 can  support  it  by  interpreting  the  provisions
 of  the  Indian  Constitution,  that  though
 federal  in  form  apparently,  ours  is  a  parlia-
 mentary  form  of  democracy.  In  8  parlia-
 mentary  democracy,  Parliament  is  always
 supreme.  Regarding  the  British  House  of
 Commons,  it  is  said  that  it  can  do  anything
 except  to  make  a  man  a  woman  anda
 woman  aman.  Iam  of  the  view  that  the
 same  is  applicabie  to  the  Indian  Parliament
 also,

 36.04  hrs.

 {Shri  R.  0.  Bhandare  in  the  Chair}

 The  Indian  Parliament  is  Supreme  in
 every  respect.  I{  can  impeach  and  remove
 the  President.  It  can  impeach  and  remove
 even  the  judges  of  the  Supreme  Court  and
 the  High  Court.

 Therefore,  in  essence,  in  its  exercise
 of  power,  it  is  supreme,  The  decisions
 given  by  the  Supreme  Court  have  to  be
 obeyed.  Buta  direct  reference  was  made
 in  the  Congress  Election  Manifesto  to
 Parliament's  competence  to  make  the  neces-
 sary  alterations  or  amendments  to  the
 Constitution.  Since  we  have  been  returned
 with  the  requisite  two-third  majority,  ]  think
 this  Parliament  should  be  uti  ised  to  make
 suitable  amendments  to  the  Constitution  so
 that  all  doubts  raised  by  decisions  given  by
 the  Supreme  Court  might  be  set  at  rest  and
 this  controversy  will  no  longer  be  open  in
 the  country  that  Parliament  is  dependent  on
 the  sweet  will  of  the  decisions  of  Supreme
 Court  Judges  howsoever  highly  placed  they
 may  be.  After  all,  in  no  country  in  the
 world  people  belonging  to  the  services,  how-
 soever  high  they  may  be  placed,  can  nullify
 or  ignore  the  wishes  of  the  people  who  have
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 returned  their  representatives  in  such  large
 numbers.  Sovereignty  always  resides  in  the
 people  and  if  people  have  exercised  it  by
 electing  us  to  this  august  House  in  such
 overwhelming  numbers,  their  will  cannot  be
 nullified  or  ignored  by  a  decision  of  High
 Court  or  Supreme  Court  Judges.  It  is
 our  duty  to  bring  forward  a  Bill  within
 a  few  months  in  this  august  House  for
 amending  the  Constitution  declaring  in  un-
 mistakable  terms  that  this  Parliament  has
 the  necessary  competence  {o  bring  about
 constitutional  changes  so  as  to  mete  out
 social  justice  and  bring  forward  social
 measures  to  eradicate  poverty  and  =  un
 employment.  These  measures  cannot  be
 negatived  in  the  ivory  tower  of  the  Judges’
 court  room.  After  all,  the  Judges  are,  I
 should  say,  drawn  from  all  walks  of  life,
 Conflict  between  Parliament  and  the  judiciary
 is  not  new  in  modern  times.  There  have
 been  such  conflicts  in  the  USA  between  the
 President  and  the  Chief  Jusuce  of  the
 Supreme  Court.  One  President  said  :  ‘Well,
 Justice  Marshall  has  passed  a  decree  ;  Iet
 him  execute  it  if  he  can’.

 So  such  conflicts  are  inevitable  in  a
 federal  Constitution.  |  is  up  to  us  to
 rectify  those  provisions  which  stand  in  t  he
 way  of  our  progress.  Conflicts  have  to  be
 resolved  by  resort  to  lawful  means.  Ours
 is  a  democratic  socialism  ;  +e  do  not  believe
 in  the  cult  of  violencd  ;  we  do  not  believe
 in  dictatorship.  We  have  adopted  a  path
 different  from  both.  We  want  to  usher  in
 socialism  by  democratic  means,  something
 which  has  never  heen  done  in  the  whole  of
 the  world.  Russin  has  become  a  socialist
 state  by  resorting  the  violence  ;  China  was
 socially  transformed  by  resort  to  bullets,
 there  personal  liberty  has  been  put  in  cold
 Storage.  But  wedded  as  we  are  to  Gandhian
 socialism  and  Gandhian  ideology  and  demo-
 ctatic  socialism,  we  have  to  see  that  poverty
 is  eradicated  and  unemployment  abolished
 not  by  shooting  down  the  rich  man,  nor  by
 kiting  business  magnates  ;  we  have  to  bring
 about  changes  by  democratic  means,

 T  have  taken  more  time  than  I  should.
 This  is  my  first  speech,  though  I  should  nat
 call  it  a  maiden  speech,  as  that  would  not
 be  an  appropriate  word  to  use,  I  thank
 you  for  the  time  given  to  me.

 MR.  CHAIRMAN  :  We  are  discussing
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 Supplementary  Demands.  Members  will
 kindly  confine  themselves  to  what  is  con-
 tained  in  them  and  not  enter  into  a  general
 discussion.

 SHRI  D.  N.  BHATTACHARYYA  :
 How  much  time  is  left  ?

 MR,  CHAIRMAN:  As  long  as  Members
 want  and  the  Speaker  has  permitted,

 *SHRI  ्.  M.  GOWDER  (Nilgiris)  :  Mr.
 Chairman,  Sir,  ‘%efore  I  start  speaking  in
 support  of  the  supplementary  demands,  |
 would  like  to  introduce  myself  to  the  House.
 My  name  is  J.  Matha  Gowder  elected  from
 Nilgiris,  v  hich  is  popularly  known  a8  Queen
 of  Hills,  I  have  heen  elected  to  this  house
 for  the  fist  ime  and  I  would  like  to  express
 my  views  on  the  Supplementary  Demands.

 Mr.  Chairman,  Sir,  it  has  become
 the  practice  everv  year  that  the  Gencral
 Demands  are  followed  by  Supplementary
 Demands.  A  member  who  participated  in
 the  discussicn  on  the  General  Demands  has
 perforce  to  take  part  in  the  discussion  on
 Supplementary  Demands  What  we  have
 mentioned  in  the  Supplementary  Demands
 is  that  we  would  banish  poverty  and  un-
 employment  prevalent  widely  throughout
 the  country.  But  you  never  say  how  this
 laudable  aim  would  be  achieved.

 From  the  days  of  Avad  Congress  the
 ruling  party  has  becn  proclaiming  from  the
 house-top  that  socialism  vould  be  ushered
 in  the  country,  but  so  far  they  have  not
 formulated  any  concrete  proposal  towards
 that  end.  Even  in  the  recent  elections,  we
 sought  the  mandate  of  the  people  giving
 them  the  assurance  that  poverty  will  be
 banished  from  the  country  and  whatsoever
 retrograde  laws  are  there,  they  would  be
 repealed,  if  necessary  even  by  amending  the
 Constitution.  The  people,  in  their  fond
 hope  that  the  ruling  party  would  adopt
 progressive  measures  enabling  them  to  fulfil
 their  aspirations,  reposed  their  faith  and
 returned  the  ruling  party  to  the  Luk  Sabha
 with  a  massive  majority.

 Mr.  Chairman,  Sir,  |  would  like  to
 appeal  to  the  Hon'ble  Minister  to  stop  pay-
 ing  lip  sympathy  and  vigorously  start  the
 implementation  of  socialistic  policies,  Then
 obly  the  existing  eoonomic  imbalances  can  be
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 eliminated.  J  would  like  to  sound  here  a
 note  of  warning  that  the  people  of  this
 country  will  not  allow  themselves  to  be
 deceived  for  ever.  Only  with  the  removal
 of  unemployment,  proverty  can  be"  eradi-
 cated.  If  you  want  to  solve  the  problem  of
 unemployment  once  and  for  all,  you  should
 not  allow  concentration  of  wealth  in  a  few
 hands.  Unless  the  concentration  of  wealth
 is  put  an  end  to  and  the  wealth  is  widely
 dispersed  among  the  people,  if  necessary  even
 the  State  taking  over  the  monopolies,  the
 problem  of  unemployment  can  never  be
 solved.

 In  order  to  arrest  the  tendency  of
 concentration  of  wealth  in  a  few  hands,  the
 Government  passed  the  Privy  Purses  Aboli-
 tion  Bill  in  this  House.  But,  it  was  not
 approved  by  the  Rajya  Sabha.  Then  the
 President  issued  an  Order  abolishing  the
 Privy  Purses.  But  the  Supreme  Court  set
 aside  this  Order  on  the  plea  that  the  Consti-
 tution  did  not  permit  issuance  of  such  an
 Order,  If  this  is  the  position,  then  the
 question  arises  whether  such  a  Constitution
 should  exist  in  its  present  form.  If  we  go
 on  treating  the  Consitution,  which  proves
 to  be  a  stumbling  block  for  any  progressive
 measures,  as  sacrosanct  and  it  should  be  in
 force  without  being  amended,  then  it  is  time
 for  all  of  us  to  ponder  over  whether  we  will
 at  all  he  able  to  implement  any  progressive
 measure.  T  also  would  like  to  state  that  the
 people  are  not  going  to  brook  any  delay.
 We  cannot  afford  to  postpone  the  step  of
 amending  the  Constitution  for  any  length  of
 time.

 When  the  Banks  were  nationalised,  the
 Supreme  Court  held  that  the  nationalisation
 law  was  ultra  vires  of  the  Constitution.
 Similarly,  the  Supreme  Court  struck  down
 the  Presidential  Order  abolishing  the  Privy
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 Purses.  If  the  Supreme  Court  is  unable  to
 uphold  such  progressive  measures  as
 constitutional,  then  the  time  has  come  to
 amend  the  Constitution  itself.  would
 suggest  that  the  Constitution  should  be
 amended  even  before  the  next  Budget  Session,

 Even  those  who  value  greatly  the  indivi-
 dual  liberty  do  talk  of  socialism.  AH  the
 people  in  the  country  talk  day  in  and  day
 out  that  socialism  should  be  ushered  in  the
 country,  but  so  far  nothing  concrete  has
 been  done  to  achieve  this  objective.  I  would

 co  otiging!  speech  was  delivered  in
 terrveneenanietd  ’  ली  —  न  जद  ज  मकबरा  L  I  DERN  TNL  TO  NEL —  ‘a

 Temnil,
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 warn  the  Government  that  they  cannot  go  on
 deceiving  the  people  for  long,  merely  paying
 lip  sympathy  to  socialism.  The  gulf  between
 profession  and  practice  should  be  bridged
 quickly.

 Let  us  examine  the  steps  taken  by  the
 Government  for  preserving  foreign  exchange.
 We  have  been  importing  heavily  and  we  have
 not  brought  in  any  significant  change  in  the
 import  policy.  We  don’t  seem  to  have
 formulated  any  concrete  proposals  for  aug-
 menting  the  exports  and  for  reducing  the
 imports.

 Mr.  Chairman,  Sir,  we  have  not  so  far
 given  enough  incentives  for  exports.  Take,
 for  example,  tea  which  is  grown  in  my
 constituency  in  abundance.  All  of  us  know
 that  ten  is  a  stable  export  commodity  and
 &  good  foreign  exchange  earner.  What  have
 we  done  for  increasing  the  export  of  tea  ?
 The  answer  is  in  the  negative.  If  it  is  left  to
 the  resources  of  the  producers  of  tea  to  find
 foreign  markets,  without  encouraging  them
 in  théir  production  and  =  without  offering
 them  incentives  for  exports,  how  are  we
 going  to  improve  our  foreign  exchange  posi-
 tion  ?

 TI  regret  to  point  out  that  the  Government
 have  not  so  far  formulated  any  worthwhile
 schemes  for  encouraging  our  exports.  This
 is  not  the  position  in  the  case  of  an  isolated
 export  commodity  only,  but  it  is  universal.
 Instead  of  thinking  on  the  line  of  giving
 export  incentives,  the  Government  scem  to  be
 determined  in  creating  all  sorts  of  bottlenecks
 for  the  producers  of  export  commodities.  All
 kinds  of  excise  duties  are  ‘evied  indiscrimi-
 mately.  Perhaps,  we  miy  have  the  occasion
 to  see  the  same  sorry  state  of  affairs  being
 repeated  in  the  budget  that  will  be  presented
 in  May.

 T  request  that  the  Government  should
 bear  in  mind  the  important  role  played  by
 the  exports  in  the  economic  development  of
 the  country.  Export  commodities  should
 be  given  exemption  from  Central  Excise  and
 such  other  duties.  The  exporters  should  be
 encouraged  to  produce  more  by  offering  them
 adequate  incentives.  They  should  also  be
 assisted  apptopriately  in  their  export
 schedules.

 Talking  about  my  constituency,  Nilgiris,
 which  is  a  tea  prodacing  centre,  I  would  like
 to  state  that  it  is  a  backward  area,  Though
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 it  is  known  as  the  Queen  of  Hills,  it  has  not
 got  proper  Rail  link.  I  could  not  get  an
 opportunity  to  refer  to  this  in  the  course  of
 the  discussion  on  the  Railway  Budget.

 When  I  see  the  train  facility  available  to
 go  to  Simla,  T  feel  very  strongly  that  Nilgiris
 has  been  discrimiiated.  No  publicity  is
 given  regarding  Nilgiris  for  attracting  the
 Indian  and  foreign  tourists,  No  adequate
 train  facilities  are  available  to  this  area.  The
 bogies  ॥  the  train  are  very  old  anJ  belong
 to  the  British  days.  If  this  is  the  position,
 how  can  a  tourist  be  attracted  to  this  arca  ?

 In  1967,  when  the  Prime  Minister  had  an
 occasion  to  come  to  Nilgiris,  she  had  to
 travel  by  a  Halicopter  form  Coimbatore
 because  of  the  absence  of  an  aerodrome  at
 Ootacamund.  द,  therefore,  request  the
 Government  to  construct  an  aerodrome  at
 Nilgiris.

 I  would  Iske  to  refer  to  these  matters  in
 greater  detail  at  the  time  of  discussion  on
 the  General  Budget  [  would  now  appeal
 to  the  Government  that  the  Budget  to  be
 presented  in  May  must  pave  the  way  for
 greater  production  and  for  complete  elimina-
 tion  of  unemployment.

 Expressing  my  gratitude  to  the  Chair  for
 having  given  me  an  opportunity  to  partici-
 pate  in  this  discussion,  I  conclude.

 ft  yen  चंद  कछवाय  (मुरैना)  :  सभा-

 पति  महोदय,  ने  जो  सप्लीमेंट्री  डिमाण्डस  हमारे

 सामने  आई  हैं,  इनमें  चाहे  हम  कितनी  भी

 त्रुटियां  बताये,  यह  जो  हमारे  सामने  मुण्ड  बैठा

 हुआ  है,  यह  पास  तो  कर  ही  लेगा  |  जहां  तक

 देश  में  बेकारी  की  बात  है,  उसके  लिए  50

 करोड़  रुपए  रखे  गये  हैं  यह  विकुल  “नहीं”  के

 समान  हैं  |  इससे  हम  देश  में  जो  बढ़ी  संख्या  में

 बेकार  लोग  हैं  उनको  राहुत  नहीं  दे  सकते,  इस

 में  रकम  कौर  ज्यादा  बढ़ानी  चाहिए  |

 जहां  तक  सरकारी  कर्मचारियों  का  सवाल

 है,  यह  मांग  की  गई  थी,  सारे  देश  के  करम-

 चबा रियों  की  तरफ  से  कि  मंहगाई  को  देखते  हुए

 हमें  कम  से  कम  75  रुपये  मिलने  चाहियें,

 परन्तु  यह  यदि बी  दुर  करते  बाली  सरकार
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 केवल  25  रुपये  उनको  दिल्ली  कर  रहा  गई  |  इस

 से  उत्तरी  पेट  नहीं  भरता  और  न  भरने  वाला

 है।  बैसे  मारा  लगाना  शान्ता  है--गरीबी  दूर
 करेंगे,  परन्तु  जब  व्यवहार  में  जाना  पडता  है,

 ऐसे  गलत  नारे  देकर,  नारो  के  बल  पर  यह

 बहुमत  भ्र धिक  दिनो  तक  नहीं  टिक  सकता।

 इसलिए  मेरा  कहना  है  कि  उन्हें  शीघ्रातिशीघ्र

 75  रुपये  मिलने  चाहिए  ।  ग्राम  छापने  केंद्रीय

 कर्मचारियों  को  ही  अन्तरिम  राहत  दी  है,  राज्य

 कर्मचारियों  वो  कुछ  नहीं  दिया  है  |  जब  राज्य

 कर्मचारी  उसकी  मांग  करते  है  तो  राज्य

 सितारे  उनसे  तह  देती  है  कि  केन्द्रीय  सरकार

 पैसा  नहीं  शनी  है  इसलिए  हम  कुछ  दे  नही

 सकते  है  ।  मताए  मेरा  कहना  है  कि  राज्य

 सरकारों  को  भी  पर्याप्त  मात्रा  मे  पैसा  मिलना

 चाहिए  जाति  व  अपने  कमंच्रारियों  को  आज  की

 महंगाई  वा  देखते  हुए  टीक  प्रकार  से  महंगाई
 भत्ता  दे  सके  i  इसकी  व्यवस्था  तुरंत  वी  जानी

 चाहिए  ।  राज्य  सरवरे  आपकी  तरफ  देखा

 करती  है  लक्की  आप  उनको  पैसा  देते  नहीं  है  ।

 इसलिए  मेरा  निवेदन  है  वि  राज्य  कर्मचारियों

 को  भी  इस  महंगाई  को  देखते  हुए  उचित  रूप  में

 महंगाई  भत्ता  देन  वा  प्रबन्ध  होता  चाहिए।

 सभापति  महोदय,  विदेशी  सहायता  से

 कम्बल  का  विकास  किया  गया  है  यह  सोचकर

 कि  सकती  की  समस्या  हल  हो  जायेगी  लेकिन

 उस  समस्या  का  कोई  भी  हल  प्रभी  तक  नहीं

 हुआ  है  बल्कि  वह  स्थिति  शौर  भी  श्षिक

 भय कर  हो  गई  है।  मुझे  चूकि  उस  क्षेत्र  से

 चुनाव  लड़ने  का  अवसर  मिला  है  इसलिए  मैने

 बहा  पर  बहुत  विस्तार  भे  जाकर  देखा  है।  वहा

 पर  जितनी  नहरें  है  उनका  मदृपयोग  नहीं  हो

 रहा  है  शरमा  काश्तकारों  को  उनका  लाभ

 हो  रहा  है।  उसमे  बहुत  सुधार  करने  की

 आवश्यकता  है  |  इसके  लिए  बहुत  पैसा  भी

 चाहिए  ।  यदि  वहाँ  पर  सुधार  होगा,  उस  क्षेत्र

 में  सबको  का  निर्माण  होगा,  वहा  पर  उद्योग-

 चस्के  खुलेंगे  तो  बहा  पर  जो  सकती  की  समस्या

 है  उसका  हल  भी  हो  जायेगा।  आज  की  स्थिति
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 में  वहां  के  व्यक्ति  इस  समस्या  से  आतंकित  हैं

 कोई  भी  व्यापारी  6  बजे  के  बाद  बाहर  नहीं
 निकलते  हैं,  बाहर  देहातों  मे  जाते  नहीं  है।  यह
 समस्या  केवल  मध्य  प्रदेश  की  ही  नहीं  है
 बल्कि  उससे  लगे  हुए  जो  शौर  प्रदेशों,  उत्तर

 प्रदेश  और  राजस्थान  वहा  पर  भी  बही  समस्या

 है  y

 इस  सम्बन्ध  में  मैं  दो  तीन  सुझाव  देना

 चाहता  हूं  ।  वहा  पर  काफी  ताईद  में  बेकार

 जमीन  पडी  हुई  है  7  वह  चाहे  केन्द्रीय  सरकार

 की  जमीन  हो  या  राज्य  सरकार  की  जमीन'  हो,
 उसको  जोतने  के  लायक  बनाया  जाये  कौर  फिर
 उसको  भूमिहीनों,  हितो  और  गरीबो  मे

 वितरित  किया  जाये  |  अभी  वह  सारी  जमीन
 ऊबड़  खाबड  पड़ी  हुई  है।  यदि  उसको  साफ
 करके  ठीक  कर  दिया  जाएगा  तो  उससे  डाकू
 समस्या  को  हल  करने  में  भी  बल  मिलेगा ।
 साथ  ही  साथ  वहा  पर  सबको  का  निर्माण  किया
 जाये  |  जब  वहा  पर  सड़को  का  निर्माण  हो
 जायेगा,  आवागमन  के  साधन  उपलब्ध  हो
 जायेगे  शौर  लोगो  को  काम  मिल  सकेगा  दी
 उससे  एक  तरफ  तो  यह  लाभ  होगा  कि  जो
 जगल  है  वे  साफ  हो  जायेगे,  वहा  पर  शहरी
 इलाका  बनेगा  वहा  डाकू  समस्या  को  हल  करने
 में  भी

 काफी  सफलता  मिलेगी।  लेकिन  मुझे
 खेद  के  साथ  कहना  पडता  है  कि  पिछले  20-22

 सालो  से,  जबसे  हम  आजाद  हुए  केंद्रीय  सरकार

 ने  कभी  भी  इस  बात  पर  विचार  नहीं  किया

 कि  इन  दो  तीन  रास्तो  मे  या  अन्य  पश्रास्तो  में

 जो  डाकू  समस्या  है  उसका  क्‍या  कारण  है
 सरकार  को  उसकी  खोज  करनी  चाहिए  थी  1

 मैं  यहा  पर  सुझाव  देना  चाहता  हू  कि  इस  डाकू

 समस्या  के  पीछे  शिक्षा  का  अभाव  एक  प्रमुख
 बात  है  |  वहा  पर  यदि  आज  किसी  घर  का  एक

 प्राप्ति  डाकू  बन  जाता  है  तो  उस  घर  के  प्रति

 उस  सारे  इलाके  मे  यह  धारण  बन  जाती  है  कि

 वे  इज्जत  वाले  है।  उस  परिवार  का  बढ़ा  दब-

 दमा  हो  जाता  है।  लोग  उनका  बड़ा  सम्मान

 कौर  इज्जत  करते  हैं  1  श्राप  विचार  करे  कि
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 [श्री  हुकम  चंद  कछवाय]

 जिस  धर  का  व्यक्ति  डाकू  बन  जाये  उस  घर  को

 लोग  सम्मान  की  दृष्टि  से  देखें,  इसको  यदि

 शिक्षा  का  प्रभाव  नहीं  कहेंगे  तो  फिर  क्‍या

 कहेंगे  ?  इस  प्रकार  की  भावना  जो  लोगों  में  धर

 कर  जाती  है  उसको  हम  शिक्षा  से  माध्यम  से

 समाप्त  कर  सकते  हैं  |

 इस  समस्या  के  पीछे  एक  कारण  यह  भी

 है।  वहां  पर  जो  पुलिस  के  जवान  रहते  हैं  उन

 डाकुओं  से  सांठ-गांठ  रहती  हैं।  इस  कारण  से

 भी  डाकुशों  को  बड़ा  बल  मिलता  हैं।  डाकू  लोग

 बड़ी  चतुराई  से  योजनायें  बनाते  हैं  कि
 किस  को

 उठाकर  ले  जाना  हैं।  इस  कारण  से  भी  जित

 मात्रा  में  इस  समस्या  पर  सफलता  मिलनी

 चाहिए  चहु  नहीं  मिल  पाती  है  qd

 एक  बात  की  झोर  मैं  सरकार  का  ध्यान

 शौर  दिलाना  चाहता  हूं  |  चम्बल  की  जो  योजना

 बनी  है  वहां  पर  आस  पास  तमाम  भूमि  बेकार

 पड़ी  है।  चम्बल  का  पानी  खेतों  में  बला  जाता

 हैं  जिससे  खेतों  को  हानि  पहुँचती  है  क्‍योंकि  उन

 के  खेतों  में  पानी  भरा  रहता  है  प्रौढ़  किसानों

 को  उनकी  मेहनत  का  फल  नहीं  मिल  पाता  है।

 इस  हालत  में  सुधार  होना  चाहिए।  इसके

 अलावा  चम्बल  की  योजता  के  कारण  काफी

 रास्ते  बन्द  हो  गए  हैं।  किसानों  को  चार  चार

 मील  का  चक्‍कर  काटकर  अपने  गांवों  में  जाना

 होता  है।  इसी  प्रकार  से  जब  वे  अपनी  फसल

 को  बेचन ेके  लिए  मण्डी  जाना  न्याति हैंतो हैं  लो
 उसके  लिए  उनको  रास्ता  नही  होता  है,  काफी

 लम्बा  चक्कर  काटकर  उनको  जाना  होता  है।

 इसे  सम्बन्ध  में  विशेष  ध्यान  दिया  जाता

 चाहिये  1

 इस  प्रकार  की  मैंने  जो  कुछ  बातें  रखी हैं

 जैसे  कि  केन्द्रीय  कर्मचारियों  को  उचित  मंहगाई
 भत्ता  मिलना  चाहिए  उस  पर  विशेष  ध्यान

 दिया  जाये  |  आप  बहुमत  में  हैं  इसलिए  पास  तो

 करवा  ही  लेंगे  लेकिन, इस  बहुमत  की  एक  झलक
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 राज  सुबह  12  बजे  यहां  पर  मिली  थी  जबकि

 सदन  के  सामने  कुछ  बैलट  पेपर्स  रखे  गये  ये

 लेकिन  आपने  उसको  एलान  नहीं  किया  था।

 -«-  व्यवधान)  oe  तो  मेरा  कहना  यही  है  कि

 जो  बातें  मैंने  भ्रामक  सामने  रखी  हैं  उनपर  पुरा

 पूरा  ध्यान  दिया  जाये  |

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  Sir,  according  to
 the  rules  of  prucedure,  only  such  matters
 which  are  raised  in  the  supplementary
 demands  can  be  mentioned  during  the  dis-
 cussion  on  the  supplementary  demands.
 Therefore,  with  your  permission,  [  shall  not
 take  the  time  of  the  House  in  replying  to  the
 points  not  covered  by  the  supplementary
 demands.

 Mr.  Bhattacharyya  who  opend  the  debate
 mentioned  a  few  matters  about  West  Bengal.
 He  made  certain  wild  and  baseless  charges.  I
 think  he  and  his  party  realise  that  their  old
 sins  are  visiting  them  now  and  they  are
 tecoiling  under  the  impact  of  the  things  that
 have  come  out  of  the  action  that  they  them-
 selves  initiated  in  West  Bengal  to  begin  with,
 The  politics  of  hate,  violence  and  coercion
 ushered  into  West  Bengal  after  967  is  no
 secret  to  this  House.  We  have  had  occasions
 to  discuss  this  matter  whenever  elected
 representatives  of  the  people  were  stopped
 from  functioning  in  the  legislature.  Because
 of  circumstances  beyond  our  control,  the
 Assembly  there  had  to  be  suspenced  aad
 dissolved.  After  the  967  general  elections,
 two  times  the  people  of  West  Bengal  had  to
 goto  the  poiis.  Every  time  we  had  the
 experience  that  free  and  unfettered  right  of
 voting  was  not  allowed  to  the  people  of
 West  Bengal.  This  time  we  had  to  make
 very  very  strong  arrangements  to  see  that  the
 people  of  West  Bengal  had  the  chance  of
 voting  according  to  their  desire,  Even  now
 you  know  how  efforts  were  made  to  coerce
 them  and  what  kind  of  threats  were  held  out
 to  the  people  who  wanted  to  exercise  their
 democratic  right  of  voting.  If  anybody  is
 to  be  blamed  for  it,  it  is  not  the  Centrad
 Government  or  any  other  party  but  it  is  the
 CPM  who  are  to  be  blained  for  this  atmos-
 कैफ  of  hate,  valence  and  erie  ॥... अ
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 prevails  at  present  in  West  Bengal.  These
 people  want  to  turn  the  attention  of  the
 people  by  saying  that  West  Bengal  seems  to
 be  under  the  occupation  of  the  Central
 Government.  This  sounds  very  funay,
 because  the  gentleman  who  spoke  like  this
 assumes  as  if  West  Bengal  is  not  part  of
 India.  If  it  is  part  of  India,  it  cannot  be
 under  the  occupation  of  the  Central  Govern-
 ment.  It  is  being  ruled  according  to  the
 Constitution  and  the  laws  of  the  land.  है (अ  is
 wrong  to  use  that  expression.  Fither  he
 does  not  know  how  to  use  that  expression
 or  he  has  deliberately  said  things  which  arc
 not  true  and  I  emphatically  repudiate  them.

 He  also  mentioned  certain  things  which
 are  contrary  to  facts  like  majority  fur  the
 CPM.  We  all  know  that  CPM  has  not
 been  able  to  get  the  majority  and  tt  is  only
 the  largest  single  party  ;  that  is  all.  With
 all  the  coetcion  and  all  the  mafpractices  that
 they  have  indulged  in,  they  have  been  able
 to  achieve  only  that  (aterruptiony).  did
 not  interrupt  the  hon.  Member  when  he
 spoke  As  an  old  member  of  this  House  he
 should  know  that  when  members  speak  they
 do  not  interrupt  each  other,  Even  though
 he  feels  hurt,  |  would  request  him  that  he
 should  not  get  up  aud  interrupt  like  this.

 MR.  CHAIRMAN  :  The  hon  Minister
 may  reply  without  provoking  him.

 SHRI  VIDYA  CHARAN  SHUKLA  .  It
 is  my  duty  to  put  facts  as  they  are  and  of  the
 facts  provoke  the  hon.  Member,  |  cannot
 help  it.

 Reference  was  made  to  the  development
 of  West  Bengal,  closure  of  textile  mills  and
 the  fabour  situation,  7  would  again  lay  the
 responsibility  for  all  these  situations  squarely
 on  the  shoulaers  of  the  party  which  Shi
 Bhattacharyya  represents  in  this  House.  We
 know  that  whea  the  first  United  Front
 Government  was  formed  in  West  Bengal
 and  when  the  second  United  Front  Govern-
 ment  was  formed  in  West  Bengal  the
 labour  situation  and  the  indusirial  situation
 in  the  State  started  to  worsen  and  it  started
 worsening  in  such  a  manner  that  there  was
 an  upsurge  in  that  State  and  the  Central
 Government  had  to  take  over  the  responsi-
 bility  of  the  administration  there.  If  there
 is  unemployment,  if  the  industries  are  shift-
 ing  from  West  Bengal,  if  industries  are  not
 functioning  properly  in  West  Bengal,  they
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 must  search  their  own  heart  and  mind  and
 see  whether  they  are  responsible  for  this  or
 the  Central  Government  is  responsible  for
 this.  They  cannct  deceive  and  fool  the
 people  of  West  Bengal  for  all  times.  If  they
 think  they  can  continue  to  fool  the  people
 they  are  only  deceiving  themselves.  They
 cannot  fool  the  people  of  West  Bengal  for
 ever  by  accusing  the  Central  Government  ;
 I  think  they  are  only  fooling  themselves  and
 not  anybody  else.  The  charges  that  Shri
 Bhattacharyya  has  levelled  have  no  basis  in
 fact.

 Before  {  refer  to  the  point  raised  by  Shri
 Reddy  about  regional  imbalances,  I  would
 like  to  say  that  only  yesterday  the  Finance
 Minister  was  pleased  to  announce  the  forma-
 tion  of  the  Industrial  Reconstruction
 Corporation,  which  will  go  into  this  question
 of  industrial  units  which  are  suffering  because
 of  lack  of  finance  or  managerial  talent,
 labour  situation  or  other  factors.  If  these
 are  genuine  factors  because  of  which  the
 mills  have  been  closed,  and  not  factors  which
 have  been  promoted  by  political  reasoning  or
 Ppohtical  movement,  then  of  course  we  shall
 be  able  to  help  them  to  set  things  right.
 But  if  these  things  are  not  the  product  of
 normal  circumstances,  then,  in  spite  our
 best  effort  to  bring  back  normalcy  to  the
 troubled  State  of  West  Benga’  it  will  be
 very  difficult  for  us  to  help  them.

 Now  I  come  to  the  question  of  regional
 imbalance.  Of  course,  it  forms  part  of  the
 election  manifesto  on  the  basis  of  which  our
 party  has  been  returned  to  power  in  the
 Centre.  We  have  pledged  to  the  people  that
 we  shall  endeavour  to  remove  the  regional
 imbalances  and  the  difficulties  that  are  in  the
 way  of  economic  development  and  also  the
 difficu:ties  that  are  brought  forward  in  the
 economic  life  of  your  country  because  of
 certain  areas  being  comparatively  more  deve-
 Joped  as  compared  to  other  areas  which  are
 undeveloped.  In  order  to  develop  the
 under-developed  areas  several  schemes.have
 been  initiated  by  the  Ministry  of  Food  and
 Agriculture  and  other  Ministries.  It  is  our
 policy  to  emphasize  on  regional!  balance  and
 regional  development  so  that  in  the  country,
 apart  from  the  imbalance  that  is  seen  in  the
 economic  growth  of  the  country,  we  should
 not  have  this  kind  of  regional  imbalance
 also.  These  regional  imbalances  have  to  be
 removed  ia  the  interest  of  proper  develop
 ment  of  our  country.
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 {Shri  Vidya  Charan  Shukla]
 Shri  S$.  M.  Banerjee  mentioned  the

 important  point  regarding  the  pay  Commis-
 sion’s  work.  Shri  Baneriee  has  been  taking
 interest  in  this  matter  ever  since  he  came  to
 this  House  and,  I  think,  even  before  that
 and  he  knows  that  the  Second  Pay  Commis-
 sion,  which  was  appointed  a  few  years
 earlier,  had  taken  a  little  more  than  two
 years  to  finalise  its  recommendations  and  to
 give  them  to  us.  The  Third  Pay  Commis-
 sion  that  is  at  present  working  and  is  trying
 to  formulate  its  recommendations  for  the
 Central  Government  has  got  much  wider
 terms  of  reference.  Ht  is  also  considering
 matters  regarding  the  armed  forces  of  the
 Union,  the  employces  of  the  Union  Terti-
 tories  and  many  other  things  which  the
 Second  Pay  Commission  was  not  called  upon
 to  consider,  Shri  Banerjee  also  knows  that
 this  Pay  Commission  has  had  voluminous
 Tepresentations  to  examine.  A  tremendous
 amount  of  material  has  been  put  forward
 before  this  Pay  Commission  tu  examine  and  !
 am  quite  sure  the  Pay  Coinmissian,  which  is
 very  competently  consituted-—very  competent
 people  are  serving  on  the  Pay  Commission
 ~—realises  the  urgency  of  the  problem  that
 they  ate  tackling  and  they  will  not  take  a
 day  more  than  necessary  in  formulating  their
 recommendations.  As  soon  as  their  recom-
 mendations  are  available  to  us,  we  shall  do
 our  best  to  arrive  at  a  conclysion  as  quickly
 as  possible  so  that  this  extremely  important
 question  is  given  duc  attention  and  is  solved
 to  the  satisfaction  of  these  people  who  are
 serving  the  country  as  Central  Government
 employees.

 Shri  Kachwai  also  mentioned  this  ques-
 tion  about  the  Central  Government  em-
 ployees.  He  also  mentioned  the  matter
 regarding  the  State  Government  employees.
 As  is  well  known,  the  various  State  Govern-
 ments  have  given  interim  relief  according  to
 their  fiscal  resovces  and  their  own  financial
 conditions.  ff  the  State  Governments  come
 forward  to  take  loans  from  us  for  subsidising
 ot  helping  their  employees,  we  would  probab-
 ty  have  beeti  happy  to  do  that,  but  our  own
 financial  condition  does  not  permit  us  to  do
 things  like  that.  So,  we  have  told  afl  the
 State  Governments  that  they  have  to  take
 cate  of  their  own  employees  and  that  the
 Central  Govérnment  would  not  be  in  a
 position  to  come  to  their  aid  as  far  as  this
 particular  position  is  concerned.  Every
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 State  Government,  whether  it  is  in  Punjab
 or  in  Tami!  Nadu  or  in  Madhya  Pradesh
 or  in  any  part  of  the  country,  will  have  to
 find  out  resources  to  help  its  own  employees.
 It  is  not  possible  for  the  Central  Govern-
 ment  to  accept  any  responsibility  in  this
 behalf.

 Another  puvint  raised  by  Shri  Banerjee
 was  regarding  the  privy  purses.  This  matter
 has  been  mentioned  in  the  President's
 Address.  The  Government  of  india,  througt
 the  President,  has  reiterated  its  position  and
 resolves  to  abolish  privy  purses  and  =  princely
 privileges.  We  will  do  so  without  fall.  We
 shall  do  this  as  quickly  as  we  can.  But
 there  are  certain  aspects  of  this  question
 which  will  have  to  be  carefully  gone  into
 to  see  that  thase  peuple  who  are  opposed  to
 this  abolition  do  not  again  have  a  chance  of
 nullifving  the  will  of  the  people  of  this
 country.

 Itus  well  known  that  one  of  the  main
 items  that  were  before  the  people  of  India
 was  regarding  the  abolition  of  privy  purses.
 When  the  people  have  given  such  a  massive
 mandate  in  favour  of  abolition  of  privy
 purses  and  princely  previleges,  it  m  but
 Natural  that  the  Government  will  take
 action  to  abolish  privy  purses  and  privi-
 leges  a5)  expeditidusly  as  possible  by
 appropriate  constitutronal  =  means.  So,
 the  hon.  Member  should  noi  harbour  any
 doubts  about  the  seriousness  and  the  will  of
 Government  to  abolish  these  princely  privi-
 leges  and  privy  purses.

 Regarding  Dethi  Police,  a  settlement  has
 been  arrived  at  and  that  settlement  is  being
 implemented.  I  do  not  know  whether  any
 departure  from  that  settlement  that  has  been
 arrived  at  can  be  made  at  this  juncture.

 Shri  Ram  Narain  Sharma  mentioned
 about  the  problem  of  mechanisation  and
 automation  as  far  as  it  relates  to  the
 question  of  emplayment.

 SHRI  Ss.  M.  BANERJEE  :  What  about
 the  pensioners,  about  referring  their  case  to
 the  Pay  Commission  ?

 SHRI  VIDYA  CHARAN  SHUKLA:
 ¥  made  it  clear  in  the  Fourth  Lok  Sabha
 when  a  discussion  was  raised  by  Shiri
 Banerjce  thet  although  it  has  ‘not  been
 specifically  inctuded  in  the  terms  of  reference
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 of  the  Pay  Commission,  we  expect  that  as
 the  Second  Pay  Commission  made  some
 recommendations  regarding  the  pensioners
 this  Pay  Commission  also  will  give  their
 consideration  to  this  question  and  make
 some  recommendations  so  that  we  can  give
 our  attention  to  this  probiem  also.

 Regarding  mechanisation  and  automa-
 tion,  we  will  have  to  carefully  balance  the
 needs  of  mechanisation  and  automation  to
 the  efficiency,  the  cost  of  production  as  weil
 as  to  the  question  of  employment.  This
 balance  will  have  to  be  struck  by  us  while
 we  embark  upon  the  great  task  of  economic
 regeneration  in  our  country.

 The  Jast  point  that  was  mentioned  relat-
 ing  to  the  Supplementary  Demands  for
 Grants  before  us  was  regarding  the  amend-
 ment  of  the  Constitution  raised  by  my  hon.
 friend  Shri  पी  कर,  Shukla.  It  has  been
 mentioned  that  this  House  is  supreme  and
 this  is  also  the  stand  of  the  Government
 that  the  sovereign  will  of  the  people  of  India
 as  expressed  through  this  House  is  supreme
 and  it  is  possible  for  this  Hoyse  to  amend
 the  Constitution  in  accordance  with  the
 wishes  of  people.  No  other  power  can
 steep  this  supreme  will  of  the  people.  There-
 fore,  any  hurdless  that  come  in  the  way  of
 taking  away  this  right  or  any  hurdles  that
 come  in  the  way  of  exercising  the  will  of
 the  people  through  this  House  will  have  to
 be  removed.  This  is  the  resolve  of  the
 Government  and  this  is  the  policy  of  the
 Government.  So,  I  would  say  that  the
 hon,  Member  should  not  worry  about  this
 particular  aspect.  Ifa  Rill  on  the  lines  of
 the  Bill  that  was  introduced  by  late  Shri
 Nath  Pai  is  necessary,  that  kind  of  Bill  can
 also  be  thought  of.  But  this  matter  will
 have  to  be  carefully  examined  before  the
 Government  can  decide  what  action  has  to
 be  taken  in  the  matter.

 Sir,  having  replied  to  the  main  points
 raised  by  the  hon.  Members,  |  wish  to  thank
 them  for  taking  part  in  the  debate  and
 making  valuable  contribution.  I  would
 request  the  House  to  vote  for  the  Supple-
 mentary  Demands  that  I  have  put  before  the
 House.

 MR.  CHAIRMAN:  Now,  I  put  Cut
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 Motion  Nos.  }  and  2  moved  by  Shri  Dinen
 Bhattacharyya  to  the  vote  of  the  House.

 The  Cut  Motions  were  put  and  negatived.

 MR.  CHAIRMAN  :  The  question  is  ;

 “That  the  respective  Supplementary
 sums  not  exceeding  the  amounts  shown
 in  the  third  column  of  the  order
 paper  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1971,  in
 respect  of  the  following  demands
 entered  in  the  second  column  thereof-—

 Demand  Nos.  2,  4,  6,  7,  16,  17,  19,
 2i,  22,  25,  29,  30,  32  to
 35,  37,  39,  43,  45,  48,
 50  to  55,  57,  60  to  62,
 68,  74,  76,  77,  79,  8),
 84,  85,  9I,  92,  95,  99,
 105,  108,  I!,  to  113,
 1S,  19,  127,  128,  134,
 36  and  137.

 The  motion  was  adopted.

 46.43  hrs.

 APPROPRIATION  BILL’,  J971

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  the  finan-
 cial  year  I970-7].

 MR.  CHAIRMAN  :  The  question  is:
 “That  leave  be  granted  to  introduce  a

 Bill  to  authorise  payment  and  appro-
 priation  of  certain  further  sums  from
 out  of  the  Consolidated  Fund  of  India
 for  the  services  of  the  financial  year
 1970-71,"

 The  motion  was  adopted.

 SHRI  VIDYA  CHARAN  SHUKLA:
 T  introducet  the  Bill.

 Sir,  I  beg  to  move  :
 “That  the  Bill  to  authorise  payment

 “Published  in  Gazette  of  India  Extraordinary,  Part  I,  Section  2,  dated  25,3.71,

 Introduced  with  the  recommendation  of  the  President.

 tMoved  with  the  rogommendations  of  the  President,
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 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  the
 financial  year  1970-71,  ०  taken  into
 consideration.”

 MR,  CHAIRMAN  :  The  question  is:

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consotidated
 Fund  of  India  for  the  services  of  the
 financial  year  1970-71,  be  taken  into
 consideration.”

 The  motion  was  adapted.

 MR.  CHAIRMAN  :  Now  the  question  is  :
 “That  clauses  2,  3,  the  Schedule,

 clause  i,  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2,  3,  the  Schedule,  Clause  /,
 the  Enacting  Formula  and  the
 Title  were  adder  to  the  Bill.

 SHRI  VIDYA  CHARAN  SHUKLA:
 T  beg  to  move  :

 “That  the  Bill  be  passed.””

 MR.  CHAIRMAN  :  The  question  is  :
 “That  the  Bill  be  pasyed.”

 The  motion  was  adopted.

 36.49  hrs.

 GENERAL  BUDGET,  1971-72
 —GENERAL  DISCUSSION

 MR.  CHAIRMAN  :  Now  we  take  up
 the  General  Discussion  on  the  Budget
 1971-72,

 AN  HON.  MEMBER:  There  are  only
 ten  minutes  to  5.  We  may  have  the  dis-
 cussion  tomorrow,  Sir.

 MR.  CHAIRMAN  :
 hour  left.

 sit  रामावतार  शास्त्री  (पटना)  :  सभा-

 पति  महोदय,  हमने  जो  कट  मोटर्स  दिये  हैं,  उन

 का  क्या  होगा  ?

 There  is  still  pne
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 MR.  CHAIRMAN  :  There  is  no  ques-
 tion  of  cut  motions  so  far  as  the  Geaeral
 Discussion  is  concerned.  Those  who  want
 to  speak  may  speak.

 शी  wo  नाम  तिवारी  (बेतिय)  :  सभापति

 प्रमोद,  अभी  हाल  में  जो  इलेक्शन  हुआ,  उसमें

 खास  तौर  से  दो  बातों  का  वादा  किया  गया  :

 एक,  अनएम्पलायमेंट  की  प्रा इलम  को  साम्य

 करेंगे  शौर  दूसरे,  देश  की  गरीबी  को  दूर  करेंगे।

 ये  दोनों  सवाल  बड़े  महत्वपूर्ण ों  हैं।  वित्त  मन्त्री

 ने  जो  बजट  हमारे  सामने  रखा  है,  उसमें  भी

 उन्होंने  इस  तरफ  ध्यान  दिया  2  t

 सबसे  बड़ा  सवाल  है  प्रनएम्पलायमेंट  की

 समस्या  को  साल्व  करने  का  ।  जमीन  के  सम्बन्ध

 में  यह  कहा  जाता  है  कि  उसकी  हदबन्दी  होती

 चाहिए  q  यह  भी  एक  रास्ता  हैं,  जिससे  देश  में

 बेकारी  दूर  हो  सकती  है।  लेकिन  मैं  यह  कभी

 नहीं  समझता  हूं  कि  बेकारी  को  दूर  करने  के

 लिए  जमीन  की  हदबन्दी  ही  सबसे  बड़ा  उपाय

 है।  इससे  थोड़ी  बहुत  सहायता  जरूर  मिल

 सकती  है  I  लेकिन  जब  तक  देश  में  इंडस्ट्रीज

 न  बढ़ें,  चाहे  वे  लिजे-स्केल  हों,  या  स्माल-स्केल-

 या  मीडियम  स्केल,  तेज  तक  देश  में  प्रनएम्पलाय-

 मैंद  का  सवाल  ख़त्म  नहीं  हो  सकता  है।  हमने

 एक  पालिसी  ली  है  कौर  वह  पालिसी  है  हमारी

 मिक्सड  इकोनामी  की  ।  यहां  जितने  लोग  बैठे

 हुए  हैं  विपक्ष  के  जो  अपने  को
 कम्युनिस्ट  कहते

 हैं  या  दूसरी  पार्टियों  के  कहते  हैं  या  हमारे  अन्दर

 भी  जो  लोग  इस  पक्ष  में  बैठे  हैं  और  सरकार

 भी  इस  बात  को  बहुत  जोर  सें  कहती  है  कि

 पब्लिक  सेक्टर  को  बढ़ाया  जाय,  पब्लिक  सेक्टर

 की  भावज  बहुत  उठायी  जाती  है।  एक  बात  मैं

 कह  दू  कि  जब  किसी  मसले  का  सॉल्यूशन  से

 हो  तो  दो  तीन  बातें  जाम  तौर  पर  कह  दीं
 जाती  हैं।  एक  तो  पब्लिक  सेक्टर  का  नाम  से

 लिया  जाता  है।  एक  कारपोरेशन  बना  दीजिए,

 यह  कह  दिया  जाता  है।  ौर  तीसरे  कमीशन

 का  नास  से  लिया  जाता  है  कि  कमीशन  बैठा
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 दीजिए  ।  कमीशन  की  हालत  हम  जानते  हैं।
 जौ  कमिशन  बैठते  हैं  घौर  उनकी  जो  रेकमेंडेंशंस

 नीति  हैं,  उन  रेकमेंडेशंस  में  सालों  लग  जाते  है
 कौर  तब  तक  फिर  चुनाव  प्रा  जाता  होते

 उसकी  हालत  हम  जानते  हैं।  दूसरी  बात  कढी

 जाती  है  कि  पब्लिक  सेक्टर  में  सारी  इंडस्ट्री
 डाल  दी  जाय  t  लेकिन  हमारा  अनुभव  यह  है,

 मिसाल  के  लिए  एक  ही  बात  हम  लेते  है  शौर

 बह  है  हमारी  दुर्गापुर  की  जो  पब्लिक  अन् डर-

 चेकिंग  है  उसकी  बात  ।  पब्लिक  श्रण्डरटेकिय  में

 हम  सब  तक  कितना  घाटा  दे  चुके  हैं  इसका

 कोई  हिसाब  इस  सरकार  ने  नहीं  दिया।  लोग

 कहते  हैं  कि  हम  साल  में  22-24  करोड़  रुपया

 उसका  घाटा  देने  हैं।  भ्र भी  तक  जो  खबर  हमें

 मिली  है  उसके  भ्रनुसार  160  करोड़  रुपये  का

 घाटा  हम  दे  चुके  ह ैऔर  कभी  भी  जो  वहा

 स्ट्राइक  वगैरह  चल  रही  है  उससे  जो  घाटा
 उठाना  पड़  रहा  है  उसका  कोई  हिसाब  नहीं  है  ।

 इस  तरह  वहां  की  इडस्ट्री  दुर्गापुर  की  पब्लिक

 सेक्टर  में  होते  हुए  ठीक  तरह  से  नही  चल  रही

 है  तो  मरी  समझ  में  यह  बात  नहीं  आती  कि

 कैसे  यह  बात  कही  जाती  है  कि  सारी  इडस्ट्रीज

 को  पब्लिक  सेक्टर  में  डाल  दिया  जाय  दूसरी
 भी  कई  इंडस्ट्रीज  हैं  पब्लिक  सेक्टर  में,  उनको

 ले  लीजिए  ।  उनमे  भी  हम  घाटा  दे  रहे  है।

 रेलवे  को  ले  लीजिये  |  रेलवे  की  यह  परम्परा

 रही  है  कि  रेलवे  में  सबसे  ज्यादा  रुपया,  कई

 हजार  करोड़  रुपया  हमने  लगा  कर  रखा  हुमा

 है  कौर  चहु  बराबर  जनरल  बजट  भें  उससे

 रेलवे  कुछ  न  कुछ  कंद्रीब्यूट  कर  रही  थी।

 लेकिन  अभी  जो  हमारा  बजठ  प्राया  रेलवे  का

 उसमें  Su  करोड़  रुपये  के  चारे  का  अनुमान
 भरा  हुआ  है।  ...  (व्यवधान)...  अभी  हमारे

 एक  दोस्त  ने  कहा  कि  चोर  भरे  हुए  हैं।  तो  यह

 लोग  उन्हीं  चोरों  को  सपोर्ट  कर  रहे  है।  पता

 नहीं  बाम  जनता  ही  यहां  की  चोर  हैं  भा

 सरकारी  नौकर  भोर  हैं  या  लेबर  यूनियन  जिन

 को  सपोर्ट  करती  है  चहु  चोर  हैं,  इसका  पता  तो

 सह  लगाएं  t  लेकिन  कुछ  भी  हों,  चोरी  हो  या  से
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 हो,  यह  बात  जरूर  है  कि  रेलवे  जो  हमारी
 इतनी  बड़ी  पब्लिक  सेक्टर  की  अ्रन्डरटेकिंग  है
 उसमें  घाटा  चले  यह  बात  कुछ  हमारी  समझ  में

 नहीं  भाती  है  {

 एक  सानिया  सदस्य  :  रेलवे  बोर्ड  को

 छोड़िये  t

 शी  क०  नाल  तिवारी  :  मगर  रेलवे  बो
 के  तोड़  देने  से  घाटा  पूरा  होतां  हों  तो  जरूर

 तोड़  दीजिये।  पर  दुर्गापुर  में  क्या  किया  जाये?

 यहा  सी  रेलवे  बोर्ड  को  तोड़  दिया  जाये  पर

 दुर्गापुर  मे  क्या  किया  जाने  ?  उसका  कोई

 सुझाव  भी  सदस्य  महोदय  दे  देते  तो  बड़ा  अच्छा
 थाी।  तो  हमारा  स्याल  है  कि  इस  पचड़े  में  न

 पढ़  करके  कि  पब्लिक  सेक्टर  में  है,  या

 प्राइवेट  सैक्टर  में  है  जो  सेक्टर

 अच्छी  तरह  से  कार्य  करे  उसको  करने  दिया

 जाये  A  प्राइवेट  सेक्टर  खराब  तरीके  से  काम

 करता  है  तो  उसको  गवर्नमेंट  टेक  ओवर  कर  ले

 श्र  जो  इंडस्ट्री  चले  वह  मुनाफे  में  चले,  घाटे

 के  साथ  में  कोई  इंडस्ट्री  न  चलायी  जाये

 oft  इसहाक  सम्भाली  (प्रमरोहा)  :  प्राइवेट
 सेक्टर  में  कितना  घाटा  होता  हैं?  कितनी  प्राइवेट
 सेक्टर  की  कम्पनियां  लिक्विडेट  हों  गई  इसको

 क्‍यों  भूल  जाते  है  ?

 श्री  क०  सा०  तिवारी  :  बाप  नोट  करके

 रखिये,  जब  श्राप  का  मौका  जाये  तो  जवाब

 दीजिएगा  ।

 हमारा  कहना  यह  है  कि  जितनी  पब्लिक
 भ्रन्डरटेकिग्स  में  घाटे  हो  रहें  हैं  उनको  मजबूत
 हाथ  से  डील  कीजिए  |  यह  जो  यहां  बैठे  हुये  हैं

 कम्युनिस्ट  लोग  या  लेबर  यूनियन  के  लोग,

 कम्युनिस्ट  पार्टी  कौर  लेबर  यूनियनें  दुनिया  के

 बहुत  से  हिस्सों  में  काम  करती  हैं,  रशिया  में  हैं,

 आना  में  हैं,  जेंकोस्लोॉबाकिया  में  हैं,  ईस्ट नें

 जमेंनी  में  है,  लेकिन  कहां  स्ट्राइक  होती  है  वहां?

 अगर  कहां  स्ट्राइक  को  बर्दाश्त  नहीं  किया  जाता
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 तो  इस  सरकार  को  भी  स्ट्राइक  पब्लिक  सेक्टर

 में  हो  तो  उसको  बर्दाश्त  नहीं  करना  चाहिए
 शौर  एक  मजीत  हाथ  से  उसको  डील  करना

 चाहिए  t

 दूसरी  बात  यह  है  कि  प्राइवेट  सेक्टर  में  भी

 जहां  तक  मजदूरों  के  हित  का  सवाल  है,  जहां
 तक  उसको  सुधि धाये  देते  का  सवाल  है,  उनको

 हर  तरह  की  सुविधायें  दी  जायें,  लेकिन  यह  न

 किया  जाए  कि  पब्लिक  सैक्टर  में  भी  इस  तरह
 की  स्ट्राइप्स  को  बर  छत  किया  जाए।  सरकार

 से  मगर  इस  बात  को  ज्यादा  दिनों  तक  बरदाश्त

 किया  तो  सरकार  यह  जो  कहती  है  कि

 अनएम्पलायमेंट  की  समस्या  हल  होगी,  बहु  हल

 होने  वाली  नही  है...

 श्री  इसहाक  सम्भाली  :  क्‍या  मजदूर  पेट

 पर  पत्थर  बारे  ।

 भरी  क०  ना०  तिवारी  :  पत्थर  बास्थे,
 लोहा  बिन्ते,  कपड़ा  बन्धे,  श्राप  जो  चाहे  बंधवा
 लीजिये  ।  इसलिए  इसमें  एक  सुझाव  यह  है  कि

 लेबर-लाज  में  काफी  परिवर्तित  करने  की  जरूरत

 है  कौर  पब्लिक  सेक्टर  में  मजबूती  से  उनके  साथ
 निबटा  जाए  |

 राज  बंगाल  की  जो  हालत  है,  वह  आपके
 सामने  हैं  कमी  हमारे  एक  मित्र--भट्टाचार्य
 जी  बोल  रहे  थे  ।  बहु  कह  रहे  थे  कि  उनके

 भादमी  मारे  जाते  हैं,  कांग्रेस  के  मारे  जाते  हैं,
 इसके  साथ  साथ  उन्होंने  यह  भी  कहे  दिया  कि
 अगर  अजय  मुखर्जी  को  बहा  का  चीफ  मिनिस्टर
 बना  देंगे  तो  वहां  की  हालत  नहीं  सुधरेगी  ।  इन
 लोगों  का  एक  ही  मन सुतरा  है  कि  वहां  की
 सरकार  इनके  हाथ  में  रहे,  तब  तो  वहां  की

 हालत  सुधर  सकती  है,  बरना  नहीं  सुधरेगी।
 जिसका  नमूना  भ्र भी  हम  ने  देख  लिया  है---
 जिस  वक्‍त  वहां  कम्युनिस्ट  हुकूमत  थी,  उस

 कम्युनिस्ट  सरकार  के  बाद  जो  वहां  हालत  हुई
 झौर  उसके  बाद  जिस  तरह  सरकार  बहा  नदी
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 और  उस  वक्‍त  से  जो  गड़बड़  वहां  चली,  चहु

 राज  भी  चली  चा  रही  है।  इसके  लिए  कौन

 जिम्मेदार  है---गे  लोग  जिम्मेदार  हैं  1

 मैं  इस  सरकार  से  एक  दूसरी  बात  कहना

 चाहता  हूं  -या  तो  ड्राप  शासन  कीजिये,  बरना

 किसी  को  सौंप  दीजिये,  जिसके  भाग्य  में  होगा

 बहु  लेकर  अलावे,  लेकिन  भाप  सजाती  के  साथ

 कदम  उठाने  |  प्र  शाप  के  पास  ताकत  श्र  गई

 है,  जनता  ने  प्रापको  मेंडेल  दिया  कि  श्राप  बीच

 का  रास्ता  प्रस् तिव यार  करे  कौर  जिस  तरह  से

 हो  इस  देश  की  इंडस्ट्रीज  को  बढ़ावे।  इसके

 लिए  आप  मजबूत  कदम  उठावें  -  इसलिए  मेरा

 निवेदन  है  कि  पब्लिक  सैक्टर  बौर  प्राइवेट

 सैक्टर--मैं  पब्लिक  सेक्टर  के  खिलाफ  नही  हूं,
 लेकिन  मैं  यह  नहीं  चाहता  कि  पाइसी  ०एस०

 शौर  प्राइस एस  ०  पग्राफिसर  ही  इसको  मैनेज

 करें  जितने  टैकनीशियन्ज  हैं,  उनको  टू  लीग

 दे  कर,  उनके  हाथ  में  काम  सोचिये,  जिससे  वे

 इन  का  मैनेजमेंट  अच्छी  तरह  से  ग्व्ला  सकें  |

 आप  उनका  एक  कौर  तैयार  कीजिये,  जो  झप

 की  इंडस्ट्रीज  को  मैनेज  करे  लेकिन  प्राप  केवल

 झाइ०एस०एस०  या  भ्राइ०्सी०एस०  आफिसरों

 के  हाथ  में  इन  कामों  को  रखते  है,  जिन  को

 बिजनेस  का  कोइ  एक्सपीरियंस  नहीं  है  1  ने  इन

 के  मालिक  बन  जाते  हैं,  ऐसी  स्थिति  में  आपकी

 की  इंडस्ट्रीज  कहां  तक  भ्रण्दी  तरह  से  चलेंगी

 यह  बात  समय,  में  नहीं  जाती  है  1

 VY  brs.

 दूसरी  बात  जमीन  के  बटवारे  के  बारे  में

 कही  गई  है--  हमारे  माल  ह... क  ने  भी  उसका

 उत्तर  दिया  है  कौर  में  भी  उसके  खिलाफ  नहीं

 है।  लेकिन  एक  बात  के  खिलाफ  जरूर  हूं---
 फैमिली  यूनिट  नहीं  होना  चाहिए,  इन्डिबिजुपरल
 यूनिट  होना  चाहिए।  राज  प्रापके  यहाँ  हर
 चीज  मंहगी  है  एक

 बच्चे  को  पढ़ाना  होता  है
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 तो  उस  की  स्कूल  की  फीस  देनी  पड़ती  है,
 किताबों  की  कीमत  देनी  पड़ती  है,  रेलवे  का

 ट्रेवलिंग  का  बचें  है,  शब  की  सब  चीजें  मंहगी

 हैं।  आप  के  जितने  कन्जयुमर  गुड्स  हैं,  सब

 मंहगे  हैं।  ऐसी  हालत  में  थोड़ी  बहुत  आमदनी

 उनको  हो  जाती  है,  लेकिन  उसमें  अगर  आप

 इकानामिक  यूनिट  नहीं  रखते  हैं  तो  आप  समझ
 सकते  हैं  कि  हम  झनःएम्पलायमेंट  को  कहां  तक

 सॉल्व  कर  सकेंगे,  इस  से  तो  अन-एम्प्लॉयमेंट

 बढ़ेगी  ।  जिनके  पास  दो  हजार,  एक  हजार,
 पांच  सौ  था  200  एकड़  जमीन  है,  उसको  कृत

 कीजिये  लेकिन  उनके  पास  एक  इकानामिक

 ग्रसित  होना  चाहिए  1  परिवार  को  यूनिट  न

 मान  कर,  उसकी  फैमिली  के  हर  बच्चे  को

 यूनिट  सान  बर  उसको  तय  किया  जाये।  मान

 लीजिए  आपके  तीन  बच्चे  है  उनमें  एक  बॉलिंग

 है  और  दो  नाबालिग  है  उनमें  जो  बालिग  है  वह
 तो  कही'  कमाकर  खाता  है  भ्रमर  उसे  एम्पलाय-

 मेंट  मिला  हुआ  है  वरना  वह  भी  अपने  मा  बाप

 के  ऊपर  भार  बना  रहता  है।  और  जो  दो

 बच्चे  नाबालिग  है,  दस  पांच  साल  के  बाद  ही

 यह  बालिग  होगे  ललित  इस  बीच  मे  वे  क्‍या

 खायेंगे  ?  या  तो  फिर  आप  एक  बात  कर

 लीजिए  जिसके  फेवर  मे  मैं  भी  हैं  ।  चाहे  कोई

 दुकान  करें,  खेती  करे  या  नौकरी  करे,  लेकिन

 सभी  का  एक  ही  मकसद  रहता  है  कि  उनका

 पेट  भरे,  उनको  कपड़ा  मिले,  बच्चो  को  शिक्षा

 मिले,  उनकी  दवादारू  हो  और  वे  अच्छी  तरह

 से  रह  सके।  हर  एक  बाक  प्राण  लाइफ  में  लोग

 इसी  के  लिए  काम  धन्धा  करते  हैं।  प्रगर

 सरकार  में  इतनी  ताकत  है,  ऐसा  कलेजा  सरकार

 का  है  तो  एक  बात  वह  जरूर  करे  कि  जितने

 हमारे  सेट्स  हैं  बह  सब  ले  लिए  जाये,  एक
 '

 एक  इंच  जमीन  ले  ली  जाये,  सारे  कल  कारखाने

 ले  लिए  जायें,  सारो  चीजें  ले  ली  जायें  लेकिन

 मेहरबानी  करके  हमारी  सारी  लायबिलिटी

 भी  सांप  ले  लीजिये  -  हमारे  बच्चो

 की  शिक्षा,  दवादारू,  साने-कपड़े  भौर

 एम्प्लॉयमेंट  की  सारी  जिम्मेवारी  भी  सरकार
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 भ्र पने  ऊपर  ले।  झगर  यह  बात  हो  जाये  तो

 फिर  कोई  भी  झा पक् ति  की  बात  नहीं  होगी  1

 इसलिए  मैं  चाहता  हैँ  कि  सरकार  का  दिमाग

 इस  बात  में  बिलकुल  साफ  होना  चाहिए  |  अगर

 समाजवाद  के  माने  यह  हों  कि  एक  व्यक्ति

 जिस  का  पेट  भर  रहा  है  उसका  पेट  खाली  रखा

 जाये  तो  ऐसे  समाजवाद  से  हम  इनकार  करते

 हैं  ह्म  तो  समाजवाद  के  माने  या  समझते  हैं

 कि  जिसका  पेट  भरता  है  उसका  पेट  भरे,  जो

 कपड़ा  पहनता  है  बहू  कपड़ा  पहने  लेकिन  साथ

 ही  जिसका  पेट  खाली  हैं  उसका  भी  पेट  भरा

 जाये,  उसके  लिए  कपड़े  का  प्रबन्ध  हो  और

 उसके  लिए  रहने  का  मकान  बनाया  जाये।

 जिन  लोगों  को  कुछ  सुविधायें  मिली  हुई  हैं  बह
 तो  एक  हद  तक  बनी  रहें  कौर  बाकी  जिनके

 पास  सुबिधायो  नहीं  हैं  उनको  भी  वह  सुविधायें
 मिले  1

 प्रभी  आपने  कोई  टैक्स  नहीं  लगाया  है

 लेकिन  इसका  मतलब  यह  नहीं  है  कि  भागे  भी

 श्राप  टैक्स  नही  लगायेंगे  ।  लेकिन  मैं  एक  बात

 की  ओर  आपका  ध्यान  दिलाना  चाहता  हूं  और

 जिसका  कि  बड़ा  भय  है।  पंजाब  ने  दूसरा
 तरीका  अख्तियार  किया  है  कि  जितने  भी  कर

 किसानों  पर  थे  वे  सब  हटा  दिए  गए  हैं  -  लेकिन
 में  समझता  हूं  इंडस्ट्रियलिस्ट्स  की  तरफ  से

 इस  बात  की  मांग  ज्यादा  हो  रही  है  और

 सरकार  के  दिमाग  में  भी  यह  हैं  कि  किसानों

 की  हालत  बहुत  भ्रच्छी  हो  गई  है  इसलिये  उन

 पर  इनकम  टैक्स,  एग्रीकल्चरल  इनकम  टैक्स

 कौर  हर  तरह  के  टैक्स  लगाये  जाने  चाहिएं।
 मेरा  ख्याल  है  कि  आप  ऐसी  गलती  नहीं  करेंगे।

 कभी  चुनाव  में  हमले  लोगों  से  यहँ  वायदा  किया

 हैं  कि जिनकी  माली  हालत  अच्छी  नहीं  है  उन

 की  माली  हालत  प्रच्छी  बनायेंगे  लेकिन  जिसके

 पास  एकोनामिक  यूनिट  की  ज़मीन  है  वह  उन्हीं

 के  पास  रहेगी  1  श्व  यदि  दाप  ऐसा  कछ  करते

 हैं  तो  हम  झपने  वायदे  के  विपरीत  जायेंगे।

 इसलिए  मेरा  सरकार  से  निवेदन  है  कि  बहु  इस
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 ब्रोकर  का  कोई  कर  लगाने  की  बात  ने  सोचे  ।

 ओप  के  जो  कर्मचारी  है,  बड़े-बड़े  अफसर  हैं  वह

 बार  हजार  था  तीन  हजार  तनख्वाह  लेते  है  तो

 इस  तरह  से  समाजवाद  नहीं  जाता  t  यहा  पर

 लोग  कहते  है  और  अभी  कल  यहा  पर  कालिंग

 अर्देशन  भी  था  इंडियन  एयर  लाइन्स  कार पो  रोशन
 की  हड़ताल  के  सम्बन्ध  भें,  हम  सुनते  हैं  कि

 वहां  पर  अपके  आत्मीय  बेलपेड  है  लेकिन

 फिर  भी  दिन  रात  यही  डिमाण्ड  वी  जाती  है

 कि  तनख्वाह  बढा गो  |  मजदूरों  नी  मजदूरी  बढें

 इसंपर  हमे  कोई  एतराज  नहीं  है,  उसकी  माली

 हालत  सुधरना  चाहिए  लेकिन  साथ  ही  साथ

 हम  इस  बात  के  पक्ष  मे  भी  है  कि  किसानों  के

 जी  लडके  है,  जोकि  देहात  से  जाते  है,  उनकी

 माली  हालत  भी  बिगड़ने  न  दी  जाये।  देहातों

 में  हमारी  जो  माली  हालत  है  उसको  खराब

 होने  न  दिया  जाये  ।  हमारे  वक्त  मन्त्री  भी  एक

 किसान  हैं,  वे  भी  किसान  परिवार  से  कराते  है

 इसलिए  वे  हमारी  डिफीकल्टीज  को  भी  समझते

 हैं।  थे  अपने  भ्रमरों  के  दवाब  मे  आकर  या

 इस  साइड  के  दवाब  में  आकर  इस  तरह  का

 गलत  कदम  कभी  नहीं  ,  “जायेगे  जिससे  कि  देहात

 के  लोगो  को  परेशानी  हो  ।

 थी  टल  बिहारी  बाजपेयी  (ग्वालियर)

 बड़े  किसानों  के  बारे  में  आपकी  क्‍या  राग  है  ?

 श्री  क०  ह 16  तिवारी  हमारी  राय  यह

 है  कि  हर  आदमी  के  पास  एकोनामिक  यूनिट
 रहनी  चाहिए  शौर  वह  इंडिविजुअल  यूनिट  होनी

 चाहिए,  हम  परिवार  को  यूनिट  नही  मानते  है

 यह  हमारा  निजी  विचार  है।  बड़े  किसानों  के

 पास  भ्रमर  ज्यादा  जमीन  है  तो  उसको  कम

 करना  ताहिए।

 इसलिए  दो  बातों  की  ओर  मै  बिल

 मन्त्री  महोदय  का  ध्यान  दिलाना  न्नाहता  हूँ।
 मेरी  समझे  में  आपने  जो  तमक  पर  से  टैक्स

 हर्द  दिया  है  तो  वह  बहुत  बच्छा  काम  किया  है
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 ौर  वैसा  करके  गाधी  जी  के  स्वप्न  को  पूरा
 किया  है।  लेकिन  ठीक  उसी  तरीके  से  सारे

 स्वप्न  जोकि  किसानों  के  हैं  उनको  बड़ा  धक्का

 लगेगा  मगर  उन  पर  इनकम  टैक्स  और  दूसरे
 टैक्स,  इन डाइरेक्ट  टैक्सेज  जोकि  हर  तरह  के

 पे  करते  है,  5)  परसेंट  रकम  हम  किसान  लोग

 देने  हैं,  फिर  भी  उनके  ऊपर  टैक्स  का  भार  कौर

 बढ़ा  दिया  जाय  जिसके  बोग  से  वह  इतने  लद

 जाय  कि  जो  राज  उनकी  माली  हालत  है  वह

 खराब  हो  जाय  तो  यह  एक  अच्छी  बात  नहीं

 होगी  ।  इसलिए  झ्रावश्यकता  इस  बात  की  है  कि

 भाग  जो  भी  बजट  कप  बनाये  उसमे  किसानों

 का  सब  से  ज्यादा  ख्याल  रखे  d

 देश  में  से  बेकारी  की  समस्या  को  हल

 करते  का  एक  ही  तरीका  यह  स  समझा  जाय

 कि  जमीन  का  बटवारा  कर  दिया  जाय  |  खाली

 जमीन  का  अठवारा  कर  देते  हाँ  बकरी  का

 सवाल  हल  हो  जायेगा  इस  बात  को  बिल  से

 निकाल  दीजिये  |

 जहा  तक  प्राइवट  या  पब्लिक  सेक्टर  का

 सवाल  है  जाहिर  है  कि  पब्लिक  सेक्टर  अभ्र गर

 प्रिया  काम  करता  है  तो  उसे  शाप  तरजीह
 दीजिये  और  उस  में  आप  रुपया  लगाइये  लेकिन

 मेरा  कहना  है  कि  अगर  कहीं  पर  प्राइवेट

 सेक्टर  ग्रच्छा  काम  करता  है  तो  उसे  भी  आप

 प्रोत्साहन  दीजिये  |  मैं  समझता  हु  कि  बहुत  से

 लोग  मेरे  इस  विचार  से  सहमत  नहीं  होगे  कि

 प्राइवेट  सेक्टर  की  इडस्ट्रीज  को  भी  हमें

 प्रोत्साहन  देना  चाहिए  भर  बढ़ाना  चाहिये
 लेकिन  पब्लिक  सेक्टर  की  कुछ  जगहों  पर  जो

 हम  हालत  देख  रहे  है  कौर  रेलवे  कौर  दुर्गापुर
 की  जो  दो  मिसाले  मैने  सदन  के  सामने  रखी  है
 अगर  अब  यही  हालत  पब्लिक  सैक्टर  की  रहेगी
 तो  इस  तरह  से  अनएम्पलायमेट  सौरब  करने
 का  जो  एक  स्वप्न  हम  लोग  देख  रहे  हैं  यह
 हमारा  स्वप्न  पूरा  नही  हो  सकेगा  1
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 SHRI  SAROJ  MUKERJEE  (Katwa)  :
 At  the  very  outset,  on  behalf  of  the  Com-
 munist  Party  of  India  (Marxist)  l  oppose,
 the  basic  policies  from  which  the  Budget
 provision  and  various  tems  of  the  budget
 placed  here  emanate,  because  the  basic
 policy  of  the  Government  of  India  today
 as  expressed  in  the  Budget  is  to  develop  a
 capitalist  economy,  and  a  capitalist  economy
 is  a  crisis-ridden  economy.  The  leaders  of
 the  Congress  Party  including  Mrs,  Gandhi
 profess  day  and  night  that  they  are  building
 socialism  in  India,  but  there  is  not  a  single
 element  of  socialism  in  the  Budget.  The
 main  principle  of  the  Budget  is  to  see  that
 the  rich  become  richer  and  the  poor  become
 poorer.  This  ts  the  main  policy.  जा  which
 everythirg  cmanates,  This  ह  why  the
 Indian  economy  ts  on  the  verge  of  ruina-
 tion  today,  and  on  this  crisis-ridden  economy
 the  hon.  Finance  Minister  expects  —  the
 development  of  various  aspects  of  the
 country’s  economy  and  he  is  exploring  the
 possibility  of  a  growing  economy.  He  has
 painted  a  rosy  picture  of  the  last  one  year,
 He  has  said  that  they  (६,  a.  l.  have  done
 many  things  and  that  they  will  do  many
 more  things  in  future,  but  actually  the
 picture  is  quite  contrary.  We  have  seen
 that  at  least  for  the  last  one  year  unemploy-
 ment  has  grown,  factories  have  been  closed
 and  deficit  Budget  is  continuing,

 He  has  put  before  us  an  over-all  deficit
 of  Rs.  240  crores  in  this  interim  Budget.
 This  is  not  all.  He  has  said  that  there  will
 be  increased  Reserve  Bank  credit,  but  we
 know  that  without  adequate  resources  if  the
 bank  credit  is  increased,  there  will  be  further
 deficit.

 Therefore  the  real  deficit  will  be  much
 more  than  Rs.  240  crores  which  mcans  more
 inflation  and  soaring  prices.  ‘The  price  of
 easential  commodities,  barring  one  or  two,
 is  soaring  up  every  day.  People  throught
 out  India  are  suffering  because  of  the  rise  in
 prices.  The  Finance  Minister  said  that  they
 have  not  taxed  the  peopfe  this  time  but  they
 have  in  mind  to  take  into  account  the

 mainstay,  i¢.,  the  power  to  raise  more
 resources.  That  means  that  in  the  Budget
 which  will  be  presented  in  May  there  will  be
 taxation  proposals.  People  will  be  taxed.  You
 cannot  get  resources  outside  the  plan,  Only
 by  taxation  you  will  have  to  raise  the
 resources.  We  haye  seen  that  during  the
 inst  23  years  they  have  been  taxing  the  poor
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 and  not  the  rich.  Whatever  taxes  have  been
 put  on  the  rich  have  sometime  been
 evaded,  and  at  other  times  they  had  been
 exempted.  That  seems  to  be  their  main
 policy.

 He  has  rebuked  the  State  Governments
 and  blamed  them  for  their  increasing  over,
 drafts  on  the  Reserve  Bank.  He  has  put
 the  responsibility  on  them.  We  say  that  the
 State  Governments  are  not  responsible  for
 this.  It  is  the  fiscal  policy  of  the  Ceéntral
 Government  which  puts  the  State  Govern-
 ments  in  this  plight.  The  price  policy  and
 the  fiseal  policy  of  the  Central  Government
 compel  the  State  Governments  to  run  into
 deficit  and  their  cconomic  position  also
 deteriurates.  This  way,  the  economic  posi-
 tion  of  India  is  fast  deteriorating.  That  is
 why  our  party  has  demanded,  we  demand—
 even  now  in  the  Lok  Sabha  and  outside  also
 thal  the  States  must  have  more  power,  that
 they  must  have  75  per  cent  of  the  revenues
 collected  by  the  Centre  in  that  State.  T
 mean  75  per  cent  of  the  Central  taxes  such
 as  the  Corporation  Tax,  Income  Tax  etc.
 wluch  are  collected  in  that  State  and  the
 balance  of  25  per  cent  will  remain  with  the
 Centre.  The  Constitutinn  should  be  amended
 to  give  effect  this  proposal.  If  the  Central
 Government  is  keen  on  the  development  of
 the  State  they  can  do  this  because  they  have
 got  two  thirds  majority  and  they  can  change
 Constitution  86  that  the  States  can  be  placed
 in  a  better  financial  position.  25  per  cent
 of  the  Central  revenues  are  enough  for  the
 Central  Government  to  discharge  their
 responsibility  regarding  defence,  foreign
 affairs,  commurications  etc.

 No  new  policy  has  been  enunciated  in
 the  Budget.  The  old  policy  continues.  He
 has  painted  a  rosy  picture,  the  real  position
 has  not  been  stated  by  him.  Take  for
 example  unemployment.  We  have  got  a
 back  log  of  78  million  unemployed.  Annu-
 ally  50  lakhs  of  persons  are  added  to  this
 number.  The  hon.  Minister  said  that  their
 aim  was  to  provide  employment  to  atleast
 one  person  per  family  and  that  they  have
 already  sanctioned  Rs.  50  crores  for  this
 purpose.  This  a  fantastic  proposal.  There
 are  I!  crores  of  families  in  india  and  if  you
 give  employment  to  one  man  per  family,
 how  tong  it  will  take  to  cover  all  the  unem-

 ployed  ?  Morcover  factorics  are  closed  ;
 number  of  retrenched  works  and  employees
 are  increasing  day  by  day.  For  example,
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 [Shri  Saroj  Mukerjee]
 in  West  Bengal,  there  were  200  factories
 closed  during  the  UF  regime.  The  UF
 regime  helped  to  open  39  factories.  But
 during  the  one  year’s  President's  rule,
 the  total  number  of  closed  mills  and
 factories  has  risen  to  400.  Similarly  in
 Andhra,  Kerala,  Punjab,  Delhi,  Bombay,
 everywhere,  the  factories  are  getting
 closed.  What  has  been  the  result?  The
 result  has  been  that  millions  of  workers
 are  without  jobs  ;  their  families  are  on  the
 verge  of  ruin  faced  with  starvation  and
 hunger.  To  remedy  this,  nothing  is  bemg
 done,

 It  was  said  that  we  are  getting  towards
 developing  economy.  No.  That  is  not  the
 the  sign  of  a  developing  economy.  It  is  a
 retrograde  economy.  The  workers  are  on
 the  verge  of  ruin.  The  unemployed  are  not
 getting  jobs.  Millions  of  people  are  getting
 unemployed  day  by  day.  Their  policy  is
 Utterances  of  sweet  words,  nice  talks  and  so
 on,  on  the  one  hand.  And  on  the  other  of
 repressing  the  people.  Sweet  words,  very
 nice  words,  are  uttered  by  our  Prime  Minis-
 ter.

 AN  HON.  MEMBER  :  Vote-catching.

 SHRI  SAROJ  MUKERJEE  :  Not  vote-
 catching.  They  want  to  bluff  the  people.
 Our  Chavanji,,  Shrimati  Indiraji—they  are
 all  uttering  sweet  words,  very  nice  words,
 but  when  the  people  fight  for  their  employ-
 ment,  when  the  people  fight  for  their  rights
 they  repress  them.  You  will  then  see  her
 “Raksbasi  Murti",  as  we  s¢e  in  Bengal.  The
 Prime  Minister  is  playing  there  the  role  of  a
 demoness  ;  the  military,  the  CRP  and  the
 BSF  ate  there.  Do  they  think  that  Rengal
 is  a  colony  of  the  Government  of  India  ?
 Military  rule  is  there.  Why?  For  neatly
 two  months,  military  rule  is  there.  Still,
 they  are  not  able  to  maintain  Jaw  and
 order.  Vice-Chancellors  and  other  respected
 Jeadera  are  being  killed,  but  no  enquiry  is
 being  made.  The  Local  people  say  “we
 have  seen  who  are  the  killers  but  for  fear
 of  life  we  cannot  telll  their  names."
 Because  higher  police  officers  and  others
 are  in  league  with  goondas,  murderers  and
 assassins,  There  is  a  big  high-level  conspi-
 racy  ;  high-level  plotters  are  there,  They
 are  doing  this,  the  killing  of  comrades.  It
 is  with  a  heavy  heart  shat  we  have  come
 here.  We  have  lost  230  comrade  of  our
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 party  during  the  President's  rule.  The
 other  parties  members,  youths  and  general
 people,  are  also  being  killed;  this  number
 is  nearly  a  hundred.  All  this  is  killing
 designed  by  high-level  conspirators  who  are
 league  with  the  Government  of  India.

 Therefore,  we  say  that  during  the  Presi-
 dent's  rule  law  and  order  has  very  much
 deteriorated.  It  is  not  being  maintained
 anywhere.  The  people  are  always  panicky  ;
 always  living  in  fear  of  being  assassinated
 and  all  that.  On  the  one  hand,  they  are
 uttering  sweet  words  and,  on  the  other,
 when  the  people  fight  for  their  rights,  they
 give  them  bullets.  They  arekilling  them.
 Terrible  repression  is  there.  That  is  why
 we  demand  that  when  you  pass  the  budget,
 you  must  assure  us  that  military  is  with-
 drawn  immediately  ;  that  the  CRP  is  with-
 drawn  from  West  Bengal  immediately.  Why
 Bengal  only  ?  Kerala,  Andhra,  -every-
 where-—they  would  not  tolerate  this.  Fven
 after  the  election  in  Miryalguden,  in  the
 Telengana  area  of  Andhra  Pradesh,  where
 our  representative  has  been  clected,  the
 yamindars  have  killed  two  or  three  kisans
 there.  40  persons  in  Kerala  have  been
 killed  by  the  armed  forces.  Therefore,  we
 say  that  the  writting  on  the  wall  must  be
 read.  The  Government  of  India,  the  present
 Jeaders,  should  read  it.

 With  the  military  for  J6  years,  Cast
 Pakistan  was  being  ruled  but  the  people
 threw  out  the  military  rule  and  stood  on
 their  own  legs.  By  the  strength  of  the
 military,  the  British  regime  could  not  curb
 or  suppress  us.  The  Congress  regime  some-
 times  could  not  suppress  us.  But  Shrimati
 Indira  Gandhi's  Government,  Chavanji’s,
 Government,  now  wants  to  do  the  same  and
 through  military  and  the  CRP  they  want  to
 suppress  the  democratic  movement.  Really,
 they  are  suppressing  democracy.

 Where  the  people  are  fighting  for  their
 democratic  rights,  they  are  sending  the
 military.  Why  ?  Why  are  they  afraid  of  the
 people  ?  You  see  they  are  not  functioning
 even  the  Parliamentary  Democracy.  There,  in
 West  Bengal,  through  an  election  the  ULF
 has  got  a  majority.  23  members  belong  tn
 the  ULF.  The  normal  procedure  should
 have  been  that  the  leader  of  that  front,  Shri
 Jyoti  Basu,  should  have  been  called,  Had
 he  Tailed  to  form  a  Government,  Shri  Bjoy
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 Singh  Nahar,  of  the  second  biggest  party
 should  have  been  called.  People  should  see
 that  parliamentary  democracy  is  functioning.
 But  instead  of  doing  that,  they  are  conspi-
 ring  with  Muslim  League  and  others,  acting
 from  behind  the  s¢enes  and  pulling  strings
 and  all  that.  Now,  they  are  combining  all
 sorts  of  forces—the  CPI,  other  erstwhile
 leftists,  the  Muslim  League  and  89  on,—so
 that  the  real  representatives  of  the  people
 who  are  really  in  a  majority  cannot  come  to
 power.

 in  other  Stgies,  this  is  not  done.  When
 there  i»  hope  of  expectation  that  the  ruling
 Congress  may  tule,  they  call  their  men  even
 Wf  they  are  im  a  minority,  as  we  have  seen
 in  Brhar  and  Orissa.  This  is  not  the  real
 functioning  of  parhamentary  democracy.

 Our  demand  will  be,  open  factories  and
 give  ciedit  to  small  and  middle  factory-
 owners  That  is  not  bemg  done.  Mr.
 Chavan  satd  in  the  budget  speech  that  credit
 supply  is  increasing  and  many  new  branches
 have  been  opened  for  issuing  credit.  But  he
 has  not  mentioned  to  whom  credit  hy  paid,
 whether  it  in  paid  to  millionaires  or  to  poor
 peasants  and  poor  and  middle  factory-
 owners,  So  far  as  we  know,  not  a  single
 poor  factory-owner  or  small  and  middle
 factory-owner  or  poor  peasant  has  got  any
 credit  facilites  after  bank  nationalisation.
 We  supported  bank  nationalisation  because
 it  was  8  progressive  measure.  But  after
 that,  they  ought  to  have  taken  some
 measures,  But  they  have  not  done  it.
 During  the  past  seven  months,  they  have  not
 done  anything.  This  ५  why  |  say  only
 nationalpation  af  banks  will  not  do.
 Credit  should  be  given  to  the  smaller  and
 middie  factory-owners,  poor  and  middle
 peasants  and  to  collage  industries,  As  you
 know,  four  million  famulics  depend  on  the
 handloom  industry,  but  throughout  India,
 the  handloom  indystry  is  on  the  brink  of
 disaster.  No  smali-scale  handloam  factory
 has  got  any  credit  from  the  nationalised
 banks.

 Another  progressive  measures  is  the
 abolition  of  privy  purses.  J  do  know
 why  Chavanji  and  Indiraji  never  say,
 “We  would  not  pay  any  comensation.
 We  have  got  a  huge  majority.  We  will
 change  the  Constitution  and  delete  the
 Rrovigion  for  payment  of  compensation.”
 For  sq  many  long  years,  they  have  been
 witing  ह  3  1"... ह  ह  yeu,  Now
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 you  want  to  give  20  times  that  amount—
 Rs.  00  crores—to  the  princes  by  way
 of  compensation,  If  Rs.  00  crores  are
 kept  as  a  fixed  deposit  in  a  bank,  they
 wilt  get  Rs.  8  crores  per  year,  instead  of
 Rs.  5  crores  they  are  now  getting  !
 Whit  a  fantastic  progressive  measure  they
 have  taken!  They  should  announce,  ““We
 will  change  the  provisions  of  the
 Constitution.  We  will  not  give  any  com-
 pensation.”

 Then,  why  should  there  be  an  increase
 of  Rs.  65  crores  in  the  defence  budget  ?
 India  has  got  a  glorious  anti-imperialist
 tradition.  We  do  not  know  who  is  going  to
 wage  a  war  against  us.  What  ts  the  use  of
 increasing  defence  expenditure  ?  In  the
 Economic  Times  of  27th  or  28th  February,
 we  saw  a  small  news  item  that  from  the
 State-owned  fertiliser  factory  in  Kerala,
 Government  of  India  has  sent  fertilisers  to
 South  Vietnam  for  afew  thousand  dollars.
 India  has  got  a  glorious  anti-imperialist
 tradition.  Why  should  we  help  South
 Vietnam  against  North  Vietnam  by  sending
 them  fertilisers  for  just  a  few  thousand
 dollars  ?  We  must  condemn  this.  If  this  is
 not  @  fact,  our  leaders  must  say  that  this  ig
 not  a  fact.  But  the  news  has  appeared  in
 the  Econumic  Times.  We  do  not  know  why
 defence  expenditure  should  be  increased.
 We  do  not  know  why  we  should  help
 South  Vietnam,  when  we  have  no  trading
 with  North  Vietnam.  India  has  got  a
 glorious  anti-imperialist  tradition.  You  ar:
 besmearing  our  glorious  past  by  doing  these
 things.  We  think  that  with  atl  these
 policies,  you  cannot  improve  our  economy.
 The  whole  thing  should  be  changed  basically.
 We  tell  our  Government  that  unless  and
 until  the  basic  policy  is  changed,  nothing
 can  be  done  and  our  economy  cannot  be  im-
 proved.

 SHRI  M.B.  RANA  (Broach):  Sir,  I
 rise  to  support  the  budget  presented  by  the
 hon.  Finance  Minister.  To  quote  his  own
 words  ;  |

 “Quy  task  now  is  to  reassess  the  en-
 tire  range  of  our  policies  so  as  to  give
 them  a  sharp  focus  of  effectivancss,
 to  translate  these  policies  into  concrete
 programmes  of  action  and  to  implement
 these  programmes  with  speed  and
 determination.  Only  so  can  we  accele-

 rate  the  process  of  growth,  reduce  din
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 parties  in  income,  wealth  and  economic
 power,  generate  employment  on  &  mas
 sive  scale  and  avoid  pressures  on  prices
 or  balance  of  payments  of  the  kind
 which  generate  internal  tensions  and  in-
 crease  our  dependence  on  external
 credits.”

 LT  hope  and  pray  that  our  next  budget
 also  will  be  of  the  same  type  in  May  and
 there  will  be  no  tax  proposals  for  anyone  of
 us.

 The  main  problem  before  us  is  employ-
 ment.  Quoting  his  own  speech

 “By  far  the  most  urgent  problem
 that  needs  our  whole-hearted  attention
 is  the  problem  of  unemployment  ..There
 can  be  no  question  that  poverty  and  un-
 employment  cannot  be  eradicated  with-
 out  a  sustained  process  of  growth.  But
 there  are  several  ways  of  achieving
 growth  ;  and  we  have  to  seek  out  these
 which  make  the  maximum  impact  on  un-
 employment  and  mass  poverty.”

 Most  probably  it  is  the  mental  attitude
 of  the  people  of  India  which  is  responsible
 to  some  extent  for  unemployment  here.
 Usually  in  India  there  is  one  bread-carner
 in  the  house  and  there  are  five  or  six  de-
 pendents  of  that  bread-earner.  In  UK  and
 other  advanced  countries  everyone  who  is
 above  the  age  of  cighteen  tries  to  make  a
 living.  If  we  change  our  attitude  on  that
 basis  Iam  sure  we  shall  get  much  more
 employment.

 Government  are  doing  their  best  to  remove
 or  at  least  reduce  unemployment.  Public
 Sector  Undertaking  is  an  institution  which  is
 created  mostly  to  get  rid  of  unemployment.
 They  employ  2  large  number  af  people  even
 at  the  cost  of  making  losses,  as  mentioned
 by  our  colleague,  Shri  Tiwari.  Even  though
 they  incur  losses,  they  help  to  a  large  extent
 in  solving  the  problem  of  unemployment,
 While  |  was  the  Chairman  of  the  Committee
 on  Public  Undertakings  I  suggested  to  the
 public  undertakings  that  they  should  give
 greater  emphasis  to  this  aspect  and  that  they
 shoald  provide  the  people  with  land  and
 know-how  so  that  we  can  reduce  unemploy-
 ment.

 Coming  to  the  elections,  there  was  a
 Grand  Alliange  of  the  Syndicate,  the  Jan
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 Sangh  and  the  Swatantra  Party.  The  Grand
 Alliance  thought  they  had  a  very  glorious
 future  before  them  but  they  ended  in  shame
 at  the  end  of  the  polis.  People  thought
 that  this  Grand  Alliance  should  not  be  given

 any  support.  Here  I  am  reminded  of  the
 Portuguese  people,  As  stated  by  Mr.  Otto
 Rothfeld  in  his  book,  the  Portuguese  wanted
 to  contest  with  the  British  Empire  where  the
 sun  never  sets  for  the  supremacy  in  India,
 But  they  went  down  as  a  nation  of  cooks
 and  musicians.  This  is  the  position  of  the
 Grand  Alliance  in  Gujarat  now.  They  start-
 ed  with  the  hope  of  capturing  all  the  24
 seats  in  Gujarat.  They  have  been  able  to
 secure  only  4,  losing  ke  So  the  Grand
 Alliance  has  failed,  as  far  as  the  poli  in
 Gujarat  is  concerned.

 They  hoped  to  return  in  a  vast  majority
 in  this  House.  They  have  returned  only
 I4  from  Gujarat  aid  five  from  the  rest  of
 India,  That  is  their  strength.  Their  posi-
 tion  is  somewhere  iu  that  corner,  fifth  or
 sixth.  They  promised  everything  but  they
 will  not  be  able  to  do  anything  in  this
 Howse  in  spite  senior  people  uke  Shri
 Mishra  coming  to  this  House.

 SHRI  ATAL  BIHARI  VAJPAYEE  :  Is
 he  speaking  on  the  Budget  or  on  the  grand
 alliance  ?

 MR,  CHAIRMAN  :  That  is  part  of  the
 Budget  discussion.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Your  corpus  itself  is  an
 alliance,

 SHRI  M.  B.  RANA;  The  Budget  bas
 put  stress  on  the  abolition  of  poverty  and
 the  programme  for  tackling  the  problem  of
 unemployment  and  irrigation.  I  am  glad
 that  the  problem  of  irrigation  is  tackled,
 In  Gujarat  we  have  a  very  big  problem  of
 Narmada  Project  which  is  the  lifeline  for  the
 whole  of  Gujarat,  nut  only  of  Gujarat  but
 of  Kutch  and  South  Rajasthan.  This
 Narmada  Project  bas  to  bs  taken  into  con-
 sideration.  I  am  glad  to  know  that  the
 Madhya  Pradesh  attitude  is  now  gradually
 changing  towards  a  compromise,  it  is  our
 own  Government  of  Gujarat  which  is  refok-
 ing  1...  come  to  any  ह.  with  the  Madhya
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 Pradesh  Government.  If  they  come  to
 some  settlement,  I  am  sure  that  problem  can
 be  solved  in  no  time.

 Then,  there  is  the  drinking  water  pro-
 blem  which  has  to  be  tackled  in  our  parts.
 There  are  tanks  in  all  the  villages  which
 require  to  be  deepened.  There  arc  small
 rivers  which  require  to  be  bunded.  If  these
 things  are  done,  I  am  sure,  the  problem
 of  drinking  water  would  be  solved  in  no
 time.

 Besides  the  Narmada  Project  there  is  the
 flood  and  earthquake  problem  in  Broach
 District  to  which  4  belong.  We  had  floods
 m  1968,  earthquake  in  969  and  another
 flood  in  970  with  the  result  that  the  whole
 district  is  now  shaken  up.  Out  of  12,000
 houses  in  Broach  nearly  9,000  are  cracked
 up;  they  are  not  worth  living  in.  These
 problems  have  to  be  solved  sooner  or
 later,

 The  flood  problem  can  be  solved  by
 small  dams  and  by  breaking  the  rivers.
 Broach  was  one  of  the  biggest  ports  not
 only  in  India  but  in  Asia.  In  the  days  of  the
 Egyptian  PHARAOHS  the  Dacca  mulmul
 which  covered  the  Fgyptian  mummies  was
 sent  through  the  port  of  Broach  by  inter-
 national  buats.  But  now  it  has  silted  up  so
 much  that  not  even  small  boats  can  come
 in  the  Broach  Port.  The  whole  coastline  of
 Gujarat  which  is  nearly  1,000  miles  long  has
 several  possibilities  of  bringing  up  good
 ports.  Broach  and  Dahej  are  two  ports
 that  can  be  developed  to  a  great  extent.  If
 we  develop  these  and  other  ports,  |  am  sure,
 we  shall  be  able  to  do  a  good  deal  of  work
 for  Gujarat.

 There  are  many  things  which  have  to  be
 tackled  in  time.  Unemployment,  irrigation
 and  many  other  problems  of  India  are  there.
 Tam  sure,  with  the  help  of  Government
 aod  with  the  help  of  the  Opposition  which,
 l  hope,  will  change  its  attitude  and  not
 adopt  a  negative  attitude  which  they  used  to
 adopt  in  the  Fourth  Lok  Sabha—they  have
 tiso  made  some  promises  to  the  electorate
 and  they  have  to  fulfil  their  promises  ;  by
 this  negative  attitude  which  they  adopt  tor
 wards  this  Government,  they  will  not  be

 “abhe  to  fulfil  their  own  promises—wwe  shal!
 be  able  to  tackle  all  the  problems  of  India
 very  soon,

 SHRI  SURENDRA  MOHANTY
 :  Mr.  Chairman,  at  the  outset
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 I  should  like  to  preface  my  remarks  on  the
 Budget  by  congratulating  the  Finance  Minis-
 ter  for  the  massive  majority  which  his  party
 has  obtained  in  the  last  general  elections
 under  the  leadership  of  Shrimati  Indira
 Gandhi.  But  I  would  only  humbly  submit
 that  the  Government  should  not  gloat  over
 this  situation  day  in  and  day  out.  In  the
 President’s  Address  we  had  told  that  the
 Congress  Party  had  attained  a  majority.  In
 the  Budget  it  has  been  repeated.  I  would
 only  submit  that  this  victory  is  an  occasion
 for  self-introspection,  for  quiet  thinking  and
 for  a  pledge  to  implement  the  garibi  hatao
 programme  which  the  Congress  Party  had
 given  out  to  the  masses.

 Having  said  so,  I  had  expected  that  in
 this  Budget  there  would  not  be  generalised
 features  and  vague  intentions.  It  was  expected
 that  the  Finance  Minister  will  spell  out  some
 concrete  programmes  as  to  how  he  is  going
 to  implement  the  various  assurances,

 In  that  context,  I  would  like  to  invite  the
 attention  of  the  House  to  the  aspect  of
 employment.  The  hon.  Finance  Minister
 has  repeated  an  old  scheme  of  providing
 Rs.  50  crores  for  giving  employment  to  each
 wage  earner  in  a  family.  The  hon.  Finance
 Minister  is  intelligent  enough  to  note  that
 Rs.  50  crores  is  a  mere  pittance,  a  drop  in
 the  ocean,  We  thought  it  to  be  a  political
 gimmick  when  this  employment  programme
 had  been  spelt  out  about  six  months  ago.
 This  is  no  new  programme  that  has  been
 spelt  out  in  the  Budget  Speech  of  the  hon.
 Finance  Minister.  I  think,  long  before  this
 election,  this  programme  had  been  spelt  vut
 as  an  immediate  measure,  as  an  urgent
 measure,  to  tackic  the  unemployment
 problem.

 Now,  this  Rs.  $0  crores  programme  is
 going  to  spread  over  4000  blocks  with  the
 target  of  providing  Rs.  100  per  month  to
 every  wage  carner  in  a  family,  We  had
 expected  that  the  Government  of  India
 should  have  in  the  meantime  identified
 the  districts,  identified  the  blocks,  in
 which  the  programme  is  going  to  be  imple-
 mented.  But  what  I  understand  from  the
 Budget  Speech  of  the  hon.  Finance  Minister
 is  that  the  State  Government  have
 been  asked  to  formulate  the  schemes.
 Now  this  will  go  on  between  the
 Government  of  India  and  the  State  Govern-
 ments,  If]  am  not  pessimistic  enough,  it
 is  going  to  be  in  the  doldrums,  Even  out  of
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 this  dmount  of  Rs.  $0  crores,  according  to
 my  reckoning,  at  least  one-third  will  go
 towards  the  administrative  cost.  If  Rs,  36
 crores  are  earmarked  for  the  adatinistrative
 cost  dione,  the  only  persons  who  will  benefit
 under  this  employment  scheme  is  cither  a
 Secretary  or  a  Deputy  Secretary  and  hordes
 of  other  aiministration  staff,  and  not  the
 poor  rural  people  for  whom  this  programme
 is  ostensibly  meant.

 We  were  told  that  there  were  special
 development  scheme;  for  45  districts.  This
 was  another  the  schemes  which  had  been
 spelt  out  by  the  Government  of  India  to
 urgently  tackle  the  development  problem  in
 the  rural  arcas.  These  development  agencics
 which  will  address  themselves  to  the  aspect  of
 agriculture,  irrigation,  etc.  are  nothing  new.
 They  were  there  in  the  Plans  and  it  was  for
 the  Finance  Minister  to  have  made  an  honest
 assessment  cf  the  situation  and  to  have  told
 us  how  these  development  agencies  or,  as  a
 matter  of  fact,  for  that  this  Rs.  50  crores
 schemes  is  going  to  mitigate  the  hardships  in
 the  rural  sector.

 T  would  like  to  invite  the  attention  of
 this  House  to  another  aspect  of  the  matter.
 it  is  not  the  unemployment  problem  m  the
 rutal  sector  that  isso  much  facing  us.  But
 what  is  staring  at  us  today  is  the  problem  of
 unemployment  in  the  urban  sector.  It  has
 been  fashionable  of  late  to  say  that  unemp-
 loyment  is  not  confined  to  urban  sector
 alone.  There  is  a  refusal  to  recognise  the
 agonies  of  the  educa‘ed  unemployed.  With
 all  humility,  [  would  submit  that  uncducated
 person  is  never  unemployed.

 Suppose  a  man  runs  a  tea  shop  or  a
 pan  shop.  He  engages  five  other  persons
 and  a  cultivator  who  is  uneducated  main-
 tains  a  whole  family.  But  that  is  not  the
 case  in  the  case  of  the  educated  uncmployed.

 According  te  published  figures,  till
 October  1970  we  had  educated  unemployed
 in  this  country  to  the  order  of  about  4
 million,  It  is  surprising  that  a  resporsibte
 Government  heated  by  Mr.  Chavan  and  a
 socialist  Hke  Shrimati  Indita  Gandhi  should
 have  remained  silat  over  the  problem  of
 educated  unemployed.  With  all  emphasis
 at  my  coniitiand,  I  would  like  to  submit
 that  unemployment  of  a  growing  population
 is  the  greatest  danger  to  socialist  demo-
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 cracy  that  we  profess  to  bring  about  through
 the  ballot  box.

 Sir,  there  5  another  aspect  to  which  I
 would  like  to  invite  the  aitcntion  of  this
 House.  The  Finance  Minister  has  sought
 to  assure  us  that  the  price  situation  in  the
 country  is  registering  downward  trend.  If
 l  remember  correctly,  according  to  him,
 though  the  price  index  has  registered  an  up-
 ward  trend  im  the  case  of  manufactured
 articles  and  the  cost  of  living  index  has  gone
 up,  the  food  prices  have  gone  down  to  the
 order  of  6  to  7  per  cent.  While  it  may  be
 true  of  wheat,  I  should  inform  the  Finance
 Minister  that  the  case  is  exactly  the  opposite
 in  the  case  of  rice.  Sir,  [I  come  from  a
 ricé-growing  and  rice-cating  area  and  I  tell
 you  that  the  rice  price  has  gone  up  fantasti-
 cally  high  in  spite  of  the  green  Revolution
 about  which  the  Government  is)  boasting  30
 much.  Having  said  so,  |  would  urge  upon
 the  Government  to  build  up  enough  buffer
 rice  stocks  so  that  the  ricc-cating  populavion
 is  not  left  to  the  mercy  of  the  corrupt  hoar-
 ders  And  in  that  context,  I  would  the  ७
 know  ay  fo  what  has  happened  to  state-
 trading  in  foodgrains  of  which  so  much  had
 been  said  in  the  Bombay  session  «!  the  All
 India  Congress  Committce  and  which  forms
 w  important  a  part  and  so  important  a  plan
 of  the  socialistic  programme  of  the  Congress
 headed  by  Shrimati  India  Gandhi.  |  hope,
 Sir,  Government  owe  an  answer  to  this
 House  on  this  very  vital  point  because,  in
 spite  of  the  increased  foodgrains  production,
 the  prices  are  also  increasing  and  they  arc
 running  a  most  on  parallel  lines  which  are
 going  to  meet  nowhere.

 Sir,  the  time  being  very  short,  }  would
 like  to  dwell  on  another  important  aspect,
 which,  according  to  me,  is  ihe  only  aspect
 of  the  Central  Budget  today  and  that  is  the
 devolution  of  finances  to  the  States.  {
 would  request  the  hon.  Finance  Minister
 that  he  would  be  kind  enough  to  furnish  us
 with  a  statement  of  indices  regarding  Central
 investmont  in  various  States  in  the  different
 sectors  of  our  economy.  The  figures  are
 jumbled  up  in  the  Demands  for  Grants  in
 this  Budget  and  unless  one  is  adept  enough,
 one  cannot  immediately  find  the  various
 kinds  of  State  Grants  and  Special  Grants,
 etc.,  which  are  being  given  to  the  different
 States.  My  grievance  ix  that  as  we  proceed
 ih  our  planning,  we  aré  procéeding  not  t0-



 io  Genl,  Budget  &

 wards  social  equality  but  towards  social
 inequality  and  political  inquity.  Socialism
 does  not  cnly  mean  removal  of  disparity
 between  a  citizen  and  a  citizen  ;  between  a
 class  of  men  and  a  class  of  men  but  also
 between  States  and  States.  There  arc  under-
 developed  States.  There  are  aeveloped
 States,  There  are  some  States  for  whom  it
 is  a  perpetual  and  eternal  problem  as  to  haw
 their  non-Plan  expenditure  is  to  bé  met  or
 even  how  to  meet  their  administrative  costs
 and  there  are  States  which  generate  suffi-
 cient  surpluses  for  implementing  their
 Plans.  Therefore,  Sir,  In  this  context,  any  res-
 ponsible  Finance  Minister  has  to  revicw  and
 cxamine  this  Central  Budget,  the  central
 problem  of  which  is,  according  to  me,  the
 devolution  of  Central  Finances  to  the
 States.

 When  our  Constitution  Assembly  was
 seized  of  this  question,  the  issue  was  very
 limited.

 The  issue  was  devolution  of  Central
 Finances  to  the  States  according  to  Art.  280
 of  the  Constitution,  which  had  contemplated
 that  there  would  be  a  Finance  Commission
 a@  quinquinnial  affairs,  which  would  make
 awards  from  tame  ta  time  to  State  Govern-
 ments  to  meet  their  temporary  liabilities.

 When  the  Constituent  Assembly  had
 framed  Art.  280  of  the  Constitution,  the  con-
 cept  of  the  Plan  had  not  come  into  existence.
 But,  in  the  given  context  of  today,  it  is  the
 Pian  and  the  Flan  alone,  which  has  trans-
 cended  all  the  limited  horizons  of  Art.  280.
 And,  today,  when  we  are  confronted  with  a
 situation  in  with  there  are  some  States  which
 have  to  depend  upon  the  Central  {.oan  for
 Meeting  their  administrative  expenditure,  it
 will  be  for  the  Finance  Minister,  to  tell  us
 as  ta  how  those  States  are  going  to  tackle
 with  their  problems  of  planned  development
 and  growth.  And,  if,  in  those  States,  ano-
 mosities  grow,  bitterness  increase  ;  and  pose
 a  challenge  to  our  nation,  then,  certainly,  the
 responsibility  squarely  will  rest  on  the
 shoulders  of  the  Finance  Minister.

 Sir,  in  this  context,  I  would  like  to
 remind  you  of  one  point.  When  Siri  Vidya
 Charan  Shukla  was  replying  to  the  Debaic
 on  the  Supptementary  Demands  he  said  that
 such  States  which  want  to  give  increased
 Déarness  Allowance  can  Jook  to  the  Centre
 for  loans,  I  was  almost  tempted  to

 és  him  (  How  these  loans  are  goitg  to  be
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 serviced  by  the  State  Governments  ?  There
 are  States  like  Orissa  which  have  received
 huge  loans  from  the  Government  of  India.
 Tn  servicing  those  loans,  all  the  Grants  and
 the  Special  Grants  which  they  have  been
 teceiving,  are  being  consumed.  Therefore,
 the  issue  today  is,  as  to  what  radical
 measures  the  Government  of  India  can
 evolve,  for  the  devolution  of  the  finances  to
 States  like  Orissa  for  the  planned  progress.

 In  this  context,  |  find  that  the  Special
 Grants  which  the  Government  of  India  had
 been  giving  are  registering  today  diminishing
 return.  We  find  that  the  non-plan  Grants
 are  on  the  dwindle  and  we  would  like  to
 know  from  the  hon.  Finance  Minister  as  to
 what  it  is  that  has  necesssitated  this
 situation.

 For  instance,  in  the  Revised  Budget,  the
 non-Plan  Grants  were  of  the  order  of
 Rs.  141,83  crores.  In  1971-72,  11  has  been
 reduced  to  Rs.  36.87  crores.  Whereas  this
 reduction  may  not  mean  anything  to  richer
 and  more  resourceful  States,  certainly,  it  is
 going  to  mean  a  great  hardship  for  States
 like  Orissa,  Madhya  Pradesh,  Rajasthan  and
 Assam,  There  is  another  aspect.  Jn  the
 scheme  of  Centra!  assistance  to  the  States,
 70  per  cent  component  of  this  is  loan  ‘and
 30  per  cent  is  grant.  Variations  are  made
 in  case  of  certain  States  liké  Assam,
 Nagaland,  Jammu  and  Kashmir,  ete.,  where
 the  position  is  exactly  reversed.  The  ratio
 or  the  component  of  loan  there  is  0  per  cent
 whereas  the  grant  is  90  per  cent.  If  a
 rational  classification  is  made,  |  do  not  see
 why  any  difference  should  be  made  in  case  of
 States  like  Orissa.  If  Assam  can  get  0  per
 cent  Juan  and  90  per  cent  grant,  certainly  it
 is  for  the  Government  of  India  to  give  an
 answer  as  to  why  similarly  placed,  and
 underdeveloped  States,  in  Similar  situations,
 should  not  get  that  same  consideration.
 f  do  not  wish  to  join  issue  with  the
 Government  of  India  at  this  moment  on
 this  point,  because  the  subject  requires
 more  detailed  examination.  But  at  this
 stage,  J  would  only  make  a  humble  plea  to
 the  hon.  Finance  Minister  that  he  should  see
 that  more  redical  measures  are  evolved  so
 that  under-developed  States  do  not  suffer
 from  any  handicap  and  do  not  recede  to  the
 backwaters  of  stagnation.

 With  these  words,  I  commend  the  budget
 for  the  consideration  of  the  House,



 i7!  Genl.  Budget  &

 eft  शिव  नाथ  सिंह  (कु  मनु):  सभापति

 महोदय,  हमारे  वित्त  मन्त्री  जी  ने  आमदनी

 और  खर्चें  का  ब्यौरा  पेश  करते  हुए  धोषणा  की

 है  कि  कोई  नया  टैक्स  नहीं  लग  या  जा  रहा  है
 इसका  मैं  स्वागत  करता  हूं।  लेकिन  जिस

 बजट  में  कोई  नया  टैक्स  लगाया  न  गया  हों,
 बह  सही  बजट  है,  इस  बात  को  मानने  के  लिए
 मैं  तैयार  नही  हूं।  हमारा  बजट  हो  या  किसी

 भी  देश  का  बजट  हो  वह  उस  देश  के  झ्राधिक

 कार्यक्रम  का  एक  संकेत  करता  है।  हमारा  देश

 क्रिस  आधिक  प्रोग्राम  को  लेकर  प्राग  बढ़ता

 चाहता  है  शौर  किधर  जाता  चाहता  है,  इसका

 संकेत  इस  बजट  में  होना  चाहिए  था।  वित्त

 मनी  जी  ने  एक  दो  बाते  इस  मे  रखो  है।  एक
 बात  तो  यह  है  कि  उन्होंने  इस  में  पचास  करोड़

 रुपये  का  प्रावधान  किया  है  बेरोजगार  लोगों  को

 रोजगार  देने  के  लिए।  मैं  निवेदन  करना

 चाहता  हूँ  कि  हम  जनता  के  सामने  अधिक

 प्रोग्राम  को  लेकर  गए  थे  और  जनता  ने  रेसपौड

 किया  है  कौर  हमारे  ऊपर  उसको  लागू  करने

 की  जिम्मेदारी  सौंपी  हे।  हम  यह  कह  कर
 सन्तोष  नहीं  कर  सकते  हैं  कि  जनता  के  [लए

 हमने  पचास  करोड़  रुपया  रख  दिया  है  और

 कोई  टैक्स  नहीं  लगाया  है|  यह्‌  प्रोग्राम  हमने
 जनता  को  नहीं  दिया  है।  जो  विश्वास  जनता
 ने  हमारे  ऊपर  किया  है  और  जो  जिम्मेदारी

 हम  पर  सौपी  है  उस  विश्वास  शौर  उस
 जनता  की  भावनाओं  को  पूरा  करने  बाला  यह
 बजट है,  ऐसा  कम  से  कम  मैं  तो  नहीं  मान
 सकता  हूं  प्रीर  देसा  कहने  के  लिए  वित्त  मन्त्री

 जी  से  माफी  भी  चाहता  हूं  हम  चाहते  ये  कि
 झा थिक  विषमता  मिले,  गरीबों  का  कुछ  उद्धार

 हों,  उसके  वास्ते  कमाई  के  साधन  बनेंगे,  जो

 परमार  लीग  हैं  उनको  कुछ  नीचे  लाया  जाएगा  |

 हमारे  सामने  दो  ख़तरे  हैं।  एक  दो  साम्यवाद

 की  तरफ  से  है।  लेकिन  साम्यवाद  से  भी  ज्यादा

 बड़ा  जो  खतरा  है  वह  पूजीवाद  से  है।  पिछले

 झाम  चुनाव  में  और  पिछले  ही  नही  उससे  पहले
 के  आम  गुलाबों  में  पूंजीवादियों  ने  हमारे  देश
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 को  कहां  से  कहां  चलवाता  चाहा,  पूंजीवादियों
 ने  राज्य  को  किस  तरह  से  पनपाना  शाही,  इस

 को  भाप  देखें।  पूंजीपतियों  की  तादाद  आजादी

 के  बाद  के  कितने  गुना  बढ  चुकी  है,  इसकों  भो

 आपको  देखना  चाहिए  ।  पिछले  बीस  पच्चीस

 साल  में  उन्होंने  शासन  से  सारे  फायदे  उठाए  है।

 हमारी  सरकार  उन  पर  कन्ट्रोल  नही  कर  सकी

 है  |  उसका  यह  नतीजा  है  कि  पू  जी बाद  सरकार

 के  सामने  और  कांग्रेस  के  सामने  एक  चै लेत  बन

 कर  आया  है  ।  उसका  एक  गिरोह  वन  गया  है

 और  गिरोह  बना  कर  अपने  पैले  के  बलबूते  पर

 वे  देश  पर  शासन  करना  चाहते  है।  जनता  की

 जो  भावनायें  थी  कौर  जो  इसको  बरदाइत  नहीं

 कर  सकती  थी,  उनको  देखते  हुए  जनता  में  इस

 का  सजीदगी  के  साथ  उत्तर  दिया  है।  जनता

 जो  खतरे  इसमे  निहित  थे,  उनको  भी  समिति

 थी  ।  इस  वास्ते  यह  जो  बजट  है  यह  इस  प्रकार

 का  होना  चाहिये  था  कि  एक  तरफ  तो  यह

 साम्यवाद  के  खतरे  को  मिटाने  में  सहायक  होता

 कौर  दूसरी  तरफ  पू  विवाद  के  खतरें  को  मिटाने

 में  सहायक  होता  q

 हम  देखते  हैं  कि  राज  देश  मे  इहम्ट्ी  बढी

 है,  उद्योग  धन्य  बढ़े  रहे  है।  लेकिन  उनका  जो

 मुनाफा  हैं  बहु  कहा  जाता  है  ?  जो  मजदूर  उनमे

 काम  करते  हैं  और  जो  16-16  और  18-18

 घन्टे  काम  करते  हैं,  क्या  श्राप  कह  सकते  हैं  कि

 इस  बजट  के  द्वारा  उनको  सही  उसका  मुनाफा
 मिल  सकेगा  ?  क्या  उसको  सही  मजदूरी  ग्रुप

 दिला  सकेंगे  ?  इस  शोर  भी  बजट  में  कोई  संकेत

 नही  है  ।

 हम  यह  भी  देखते  हैं  कि  साम्यवादियों  का
 बंगाल  में  चुनावों  के  पहले  कितना  जोर  था,

 मार्क्सवादियों  का  कितना  जोर  था।  लेकिन  हम

 प्राथमिक  नीतियां  लेकर,  आर्थिक  प्रोग्राम  लेकर

 चुनाव  में  उतरे  f  श्रीमती  इंदिरा  गाँधी  के

 नेतृत्व  में  हमने  बह  प्रोग्राम  दिया  है  और  उस

 प्रोग्राम  के  बल्ले  पर  आज़  कॉंग्रेस  को  वहाँ
 कितना  बहुमत  मिला,  इसको  भी  आप  जानते
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 हैं।  इस  वास्ते  मैं  कहना  चाहता  हूं  कि  यदि

 हम  देश  को  सही  भारिक  कार्यक्रम  देंगें  तो

 जमता  हमारे  साथ  आएगी  |  लेकिन  प्रश्न  है  कि

 क्या  सही  शारिक  कार्यक्रम  हम  इसमें  दे  सके  हैं  ?

 क्या  इस  बजट  से  जनता  की  भ्राकांक्षाओ्रों  की

 पूति  हम  कर  पाए  है  ?  मैं  समझता  हूं  कि  नहीं
 कर  पाये  है

 देश  में  एक  भावना  फैली  हुई  है  कि

 ग्रीन  रेवोल्यूशन  हो  रहा  है।  यह  रेवोल्यूशन
 इनिशियल  स्टेज  पर  है।  जिस  साल  वर्षा  प्रगति
 हो  जाती  हैं  उस  साल  फसल  अच्छी  हो  जाती  है
 दौर  हम  मान  बैठते  हैं  कि  ड्रोन  रिवोल्यूशन  झा

 गया  है।  लेकिन  यह  सही  नहीं  है।  जिस  साल

 वर्षा  कम  हो  जाती  है  कौर  सिंचाई  &  साधन  नही
 होने  है  उस  साल  हमारा  ग्रीन  रेवोल्यूशन  खत्म

 हो  जाता  है।  इस  वास्ते  इससे  हमे  सतोष  नही
 कर  लेना  चाहिये  और  खेती  के  साधन  मुहैया
 करने  चाहिये  बौर  इसका  प्रावधान  बजट  में

 होना  चाहिये  था  ।  जिन  लोगों  के  पास  जमीन

 नहीं  है,  उसके  लिए  जमीन  का  प्रबन्ध  होना

 चाहिए  |  जिनके  पाम  जमीन  है  लेकिन  बिजली

 नहीं  है,  उनके  लिए  बिजली  का  प्रावधान  करना

 चाहिए।  छोटे  छोटे  बंद  हमलों  बनाने  चाहिये,
 बढ़े  बड़े  बांध  बनाने  चाहिये,  बड़ी  बड़ी  सिचाई
 की  योजनाओं  को  हाथ  में  लेना  चाहिए।  राज-

 स्थान  महर  का  भी  एक  सवाल  है।  कितने  ही

 सालों से  वह  बनती  श्र  रही  है।  कितने ही
 सालों  से  हम  उसके  लिए  तरस  रहे  है।  वह
 इतना  बड़ा  प्रोजेक्ट  हैं  कि  सेंटर  जब  तक  उसको

 अपने  हाथ  में  नहीं  लेगा  तब  तक  वह  पूरा  नहीं

 हो  सकेगा  ।  एडीक्वेट  फंस  यदि  आप  नहीं  देंगे

 तै  बहू  प्रोजेक्ट  पूरा  नहीं  हो  सकेगा।  इत  सब

 चीजों  के  लिए  बजट  में  प्रावधान  होता  चाहिए
 था।  जब  तक  इस  तरह  की  बीजों  का  प्रावधान

 नहीं  होता  है  तब  तक  सच्चा  समाजवाद  हम

 जनता  को  नहीं  दे  सकेंगे,  सच्ची  तस्वीर  जनता

 के  सामसे  पेश  नहीं  कर  सकेंगे  ।

 जो  सूखा  पेश  है,  उसको  खाने  के  लिए  रोटी
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 चाहिए  |  जिस  के  पास  दो  हाथ  हैं  और  जो

 मजदूरी  कर  सकता  है,  वह  भीख  मानना  नहीं

 चाहता  है।  वे  अपने  दो  हाथों  से  काम  करना

 चाहते  हैं।  क्या  भ्रापने  बजट  में  ऐसा  प्रावधान

 जोड़ा  है  जिससे  जो  मजदूरी  करना  चाहे,  उसको

 मजदूरी  मिल  जाए  ?  मैं  निवेदन  करना  चाहता

 हूं  कि इस  बजट  में  कोई  ऐसा  प्रावधान  नहीं

 किया  गया  है  कि  जो  आदमी  काम  करना

 चाहेगा,  उसको  काम  मिल  जायेगा।  इस  गम्भीर

 सदस्यों  के  लिए  पचास  करोड़  रुपये  कौ  राशि

 बहुत  कम  है।  इसके  अतिरिक्त  मैं  इसको  अच्छा

 नहीं  समझता  हूं  कि  रुपये  के  बल-बूते  पर  लोगों

 को  एम्पलायमेंट  दी  जाये  हम  चाहते  हैं  कि

 लोगों  को  काम  के  साधन  जुटाये  जायें,  ताकि  डन

 की  प्रनएम्पलायमेंट  खत्म  हो  सके  -  मैं  वित्त

 मन्त्री  से  निवेदन  करूंगा  कि  बह्  अगले  बजट  में

 इस  बात  का  ध्यान  रखें  कि  जनता  की  भावनायें

 क्या  हैं  और  वह  क्या  चाहती  है  ।

 यह  ठीक  है  कि  हमारे  देश  में  इंडस्ट्रीज

 बढ़ी  हैं,  लेकिन  उनके  मुनाफे  पर  रोक  लगाने  की

 झावश्यकता  है।  वित्त  मन्त्री  ने  कोई  टैक्स  नहीं
 लगाया  है,  इस  का  मैं  स्वागत  करता  हूं  उस

 जनता  की  तरफ  से,  जो  पहले  से  ही  टैक्सों  से

 दबी  हुई  है।  लेकिन  जिनके  पास  बहुत  पैसा  हैं
 जो  इंडस्ट्रीज  से  बहुत  पैसा  कमाते  हैँ  जो  सौ  में

 से  नब्बे  रुपये  अपने  पाकेट  में  रखते  हैं  शौर

 ब्लैक  मनी  के बल  पर  कई  अवांछनीय  धन्धे

 करते  है  तथा  हमारी  राजनीति  में  विष  फैलाना

 चाहते  है  उत  पर  सरकार  टैक्स  लगाए  कौर

 उनका  धन  ले  कर  लेबर  को  दे  ताकि  उन

 की  स्थिति  अच्छी  हो।  जितने  भी  बड़े  बड़े

 उद्योग  है,  उनको  सरकारी  क्षेत्र  मे ंकिया  जाए।

 जब  तक  ऐसा  नहीं  किया  जायेगा  तब  तक

 पूजीवाद  बढ़ता  रहेगा  कौर  हमारे  देश  के  लिए

 सब  से  बड़ा  खतरा  बना  रहेगा  1

 जैसा  कि  मैंने  कहा  है,  टैक्स  ने  लगाने  के

 जिए  मैं  वित्त  मत्ती  का  स्वागत  करता  हूं,

 लेकिन  वास्तव  में  मैं  उनका  स्वागत  कस  रोज
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 ी  शिव  नाथ  सिंह]

 करूंगा,  जब  वह  यह  घोषणा  करेंगे  कि  हम

 राजा-महाराजाओं  के  प्राची-परसे  बिता  किसी

 मुआवजे  के  खत्म  करेंगे।  यह  संस्था  बहुत

 पुरानी  पड़  चुकी  है  भोर  राज  उसकी  जरूरत
 '

 नहीं  है  हम  प्रिवी  बसें  को  खत्म  करने  का

 सिद्धान्त  मात  चुके  हैं,  लेकिन  हमारे  मन  में

 आशंका  है  कि  प्रिवी  पर्स  ख़त्म  तो  होंगे,  किन्तु
 उनके  लिए  मुआवजा  दिया  जायेगा।  वित्त  स्त्री

 भौरे  भारत  सरकार  इस  बारे  में  निर्णय  लेकर

 घोषणा  करें।

 जैसा  कि  हमने  लोगों  से  बादा  किया  है,

 शहरी  सम्पत्ति  पर  सीलिंग  लगाई  जाये  ।  जिनके

 पास  पभ्रतिरिक्त  सम्पत्ति  है,  बहू  बिना  मुआवजा
 दिये  ले  ली  जाये  -  झगर  इसके  लिए  कास्ट-

 दूद्ुशन  में  कोई  एसेसमेंट  की  जायेगी,  तो  हम
 -कौर  पूरी  जनता  उसका  स्वागत  करेंगे।  जिन

 लोगों  के  पास  धन  है,  झगर  मुआवजा  देकर  उन

 को  ओर  धनी  बनाया  जायेगा,  तो  उससे  देश  को

 कोई  फायदा  नही  होगा  कौर  हमने  जनता  के

 सामने  जो  वादा  किया  है  वह  पूरा  नहीं  हो

 पायेगा  t

 अगर  हम  जनता  को  भावनाओें  को  दृष्टि

 में  रखकर  काम  करेंगे,  तो  साम्यवाद  का  खतरा

 प्रिया  ।  हमने  पीएचसी  बंगाल  और,  केरल  में

 साम्यवाद  का  खतरा  देख  लिया  है।  चूकि

 युवकों  के  सामने  कोई  आधिक  प्रोग्राम  नहीं  था,
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 उसके  कास  कोई  काम  नहीं  भा,  इसलिए  दे

 साम्यवादी  कौर  नशाज़वादी  हो  रहे  थे  |  जब

 उनके  सामने  निश्चित  आधिक  कार्यक्रम  चर्खे  गये

 और  उनको  एक  1 (118  मिल  गई,  तो  वे  सही
 रास्ते  पर  झा  गये  i  लेकिन  झगर  इसी  तरह  के
 बजट  बनते  गये  नौ  जनता  के  सामने  किये  गये
 वादों  को  पूरा  नहीं  किया  गया,  तो  धागे  चलकर

 हमें  प्रतीक  बढ़  खतरे  का  सामना  करता  पड़
 सकता  है।  इसलिये  सरकार  को  ऐसी  नीति  पर

 चलना  चाहिए,  जिससे  युवकों  की  भाषाओं

 की  पूर्ति  हो  सके  7  जब  तक  बजट  में  यह

 प्रावधान  नहीं  होगा  कि  जिस  के  पास  आज

 सम्पत्ति  है,  बहु  घौर  प्रतीक  सम्पत्ति  दलजीत

 ने  कर  सके,  तब  तक  चह  सही  बजट  नहीं

 समझा  जायेगा  |

 मैं  भागा  करता  2  कि  मन्त्री  महोदय  जाने

 वाले  बजट  में  इन  बातो  का  समावेश  करेंगे

 और  जनता  की  सही  प्राकांक्षाओं  की  प्रति
 करेंगे  1

 MR.  CHAIRMAN :  Shri  Sarjoo  Pandey—
 he  will  start  tomorrow.

 The  House  stands  adjourned  ull  ]  A.M.
 tomorrow.

 7.59  brs.

 The  Lok  Sabha  then  adjourned  nit
 Eleven  of  the  Clock  on  Friday,  March  26,
 197 1{Chaitra  ‘Ss  893  (Saka).
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